Fifth Series Vol, XLVI - No. 17 Friday, December 6, 1974
Agrahayana 15, 1896 (Saka)

LOK SABHA
DEBATES

(Twelfth Session)

(Vol. XLVI contains Nos. IT - 20)

LOK SABHA SECRETARIAT
NE\WDELHI

Price : Rs. 2.c0



CONTENTS
No. 17, Fridav, December 6, 1974/Agrahavana 15,1896 (Saka)

CoLyMNs

Oral Answers to Questions:

*Starred Questions Nos. 349 to 351 and 355 . 1—23
Written Answers to Questions :

Starred Questions Nos. 352 to 354 and 356 to 371 . 2442

Unstarred Questions Nus. 3385 to 3445 and 3447 to 3584 . 43—207
Re. Adjournment Motion : (Querv) . . . . 208—33
Papers laid on the table . ) : ; . . . . 234—35
Messages from Rajya Sabha : . . . . 235—36
Working Journalists (Conditions of Service) and Miscellaneous provi-

sions (Amendment) Bill :

As, passed by Rajva Sabha.
Assent to tall . ] . . . . . . 237

Calling attention to matter of urgent public importance :

Reported decision of the Government not to pay instalments of
dearness allowance to Central Government employees. . . 24868

Business of the House . ; . . ; ' . 268—83

Conservation of Foreign Exchange and Prevention of smuggling
activities Bill :

Motion to pass, as amended :

Shri Somnath Chatterjec : . . . . . 284
Shri Erasmo de Sequeira . : . . 290
Shri Samar Guha . : . . . . . . 202
Shri Onkar Lal Berwa y . . . . . 208
Shri Bhogendra Jha . ) i : , . . 301
Shri P. K, Deo . . . . . . . . 306
Shri Shyamnandan Mishra . . . . . . 307
Shri P. G. Mavalankar . . . . . . 311
Shri Piloo Mody . 8 ' . . . . 31§
Shri §. M. Banerjee . . . . . . . 317
Shri C. Subramaniom . . . . . . . 319
Resolution Re, Growth of Fascism in the country . . . 326

e — . — S e —— ——

*The S1gn ; marked above the name of a member indicates that the question was actvally
asked on the floor of the House by that Member.




LOK SABHA DEBATE

LOK SABHA

Friday, December 6, 1974/Agrahayana
15, 1896 (SAKA)

The Lok Sabhat met at Eleven of the
Clock.

|[Mr. Speaker in the Chair].
ORAL ANSWERS TO QUESTIONS

Smugglers arrested Under MISA
@*349. SHRI BIREN ENGTI.
SHRI SAMAR GUHA-

Will the Minister of FINANCE
be pleaged to state;

(a) the number of smugglers who
have been arrested under the Main-
tenance of Internal Security Act;

(b) whether the use of this Act and
other collateral measures have re-
sulted in achieving the objective of
smashing the smuggling network;

(c) whether the ace smuggler, Haji
Mastan has alleged involvement of
politiciang ang Ministers in his acti-
vities;

(d) whether Police, preventive and
enforcement agencies of Government
have a list of politiciang and persons
in the administration who have been
Teceiving regular and periodic pay-
ment from the smugglers; and

(e) if so, the names of such indivi-
duals and organisations?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) 19
smugglers were detained under
orders of the Central Government.
According to reports received by the
Central Government, over 550 per-
sons have been detained by the
State Governments upto 5-11-74 under
the Maintenance of Internal Se-
280¢ L8-1

2

curity (Amendment) Ordinance, 1874
for involvement in smuggling and in
activities prejudicial to conservation
of foreign exchange.

(b) The steps taken by the Gov-
ernment to strengihen the anti-
smuggling set-up, including the
action taken under the Ordinance
have had the effect of breaking the
Indian links in the smugglers' gangs.

(c) Government have no specific
information in this regard.

(d) and (e). In the case of officers
who are found to have connived with
the smugglers, departmental action
ig taken. Wherever there is suffi-
cient evidence they are also prose-
cuted as provided for in law. The
Government do not have any list of
politicians who are alleged to have
been receiving periodic payments
from smugglers,

I may submit that this question
was answered earlier and it is being
taken up because there was not suffi-
cient time. We discussed it for more
than six hoursg and I have answered
all the points in detail in my reply
yesterday.

=t § &R wY AW : Tegw AZRT
350 &1 IAT i famrar fferg
MR. SPEAKER: Q. No. 350 may
also be taken up alongwith,
Action against smugglers

*350. SHRI BHAGIRATH
BHANWAR:
SHRL MADHU LIMAYE:

Will the Minister of FINANCE
be pleased to state:

(a) whether a Socialist MLP. corres-
ponded with the Commerce Minister
from 1987 to 1970 suggesting that



3 Oral Answers

Government take strong measures
against smuggling from Nepal to India
of stainless steel, Nylon and Polyester
yarn and fabrics, liquor etc. originat-
ing in third countries;

(b) whether Socialist MP tabled
several questions in the year 1970
seeking to expose political connections
of smugglers like Coolie Mastan; and

(c) ig so, the reasons for delay in
action against the smugglers and
smuggling till September, 10747

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) Yes, Sir. Certain Unstarred
Questions relating to these matters
were answered in the Lok Sabha by
the Minister of Finance in 1970.

(¢) A Statement is laid on the
Table of the House.

Statement

Several measures have been taken
by the Government to combat the
problem of Indo-Nepal smuggling.
These include

(i) Creation of a net-work of
Customg Preventive Units on
Indo-Nepal Border in Janu-
ary, 19689 and its subsequent
asugmentations in 1970 and
1971.

Seven Customs Divisions are now
operating on Indo-Nepal
border. Jeeps have been
provided for the mobility of
these preventive units and
ex-army personnel have been

' recruited. Revolvers and

rifles have also heen supplied

! to these preventive units,

Special training centres for Cus-

7 toms training have been set

up at Patna and Allahabad to

train up officers posted on
Indo~Nepal border.
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(ii) The post of an Officer on
Special Duty was created in
the Directorate of Revenue
Intelligence in January, 1870
for co-ordination of intell-
gence, preventive incasures
and anti-smuggling drive ;n

connection with Indo-Nepal
smuggling
(iii) The cntire Indo-Nepal

border has been placed under
the unified command of the

Collector of Customs (Pie-
ventive) with headquarters
at Patna.

(iv) The cooperation of HMG,
Nepal has been gought fiom
time to time and measures
taken by them have helpwl
curbing  Indo-Nepal smug-
gling.

SHRI BIREN ENGTI: Is 1t a faci
that some smugglers who wernt
arrested were released by the cow!
and if so what are the grounds of
their release and what are the locp-
holes in the existing law and what do
the Government propose to plug them!

SHRI C. SUBRAMANIAM: About
eight or nine persns have so fur
been released by the various High
Courts. .. (Interruptions). Not the
big ones, medium size fish. The mam
points that have been taken up 1€
that there had been no recent activity
cited in the groundy of detention, As
I explained yesterday in the debate
on the Bill, particularly the top level
people try to keep away from the
smuggling activities as much 5
possible ang therefore the crntend
which the courts observe with re-
gerd to political detenug should not
perhaps be applicable to the smué
glers cases. There are Supreme Court
cases with regard to political detenus
which are binding on the High Courts
and on that basis they have been T€-
leased. We are taking up the matler
to appeal to the Supreme Coutt and
we hope to convince the Suprem¢
Court and in cases of smugsling
Proximity should mot be the basis:

Oral Answers 4
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SHRI BIREN ENGTI: Iy Govern-
ment aware of big smuggling in
drugs overland in the North-eastern
India and is it a fact that drugs pour
into the area from the triangle of
Thailand- Laos-Burma? Part (B) of
my question is: are the Government
aware that the drugs are smuggled
Into Shillong through Manipur, Naga-
land and Mizoram and that a Shillong
restaurant called Capri belonging to
the vice Preseident of a political party
in which a Minister of that State is
alleged to have business interests is
the receiving and distributing Centre
of the drugs? If the Government is
not aware of it, will they make en-
quinies into thai and report to the
House?

SHRI C, SUBRAMANIAM: The
scale of smuggling which has come
to the notice of the Government as
for as the North-eastern India is
concerned 1S not very gignificant, But
the hon, Member has made a serious
allegation with regard to the State
Minister. 1 do not have any informa-
tion and if that requires investiga-
tion, it should be done.

I am georry that I made a slip with
regard to the number of detenus that
have been released I am told thut so
far 26 have been released,

SHRI SAMAR GUHA: The gtate-
ment of Haji Mastan has been quoted
In this House a number of times. I
Wwant to read one or two sentences.
In one of the statements he says:
“there are some big, leaders, respected
leaderg and there will be a political
explosion if I reveal their names; they
include Congressmen, Commumnsts,
Socialists and Muslim League.” He has
also said that “even the biggest Gov-
érnment Officers ang top police bosses
are as much part of the business as
we are, If I may reveal a trade secret,
our business could not continue even
for one day if every cadre of Govern-
Ment officials were not at our back”.
I think the Governrment have seen
;lrae statement. I want to know this

om the Government. They have

arrested 5§35, I want to koow
whether they have examined all those
persons who had been arrested to
know from them the names of the
politicians  belonging to different
political parties, and also the Govern-
ment officials, customs officials, police
officials and banking officials with
whom they have linkg ang whether
Government has made any investi-
gation about 1t and if so, what is the
outcome of their investigation? In
order not only to prevent smuggling
but to punish them and stop this
smuggling business for ever, will
Government set up a high-powered
commussion to go into all aspects of
the matier to unearth the network
of smugglers and also advise on pre-
ventive and penal measures to deal
with this problem?

SHRI C, SUBRAMANIAM: As far
ag the second part of the question i®
concerned, there was a specific
amendment to the Bill to that effect
yesterday but the House threw it out.
Therefore, the House itself is not in
favour nf it. But that is suggestion
for action. At the appropriate time,
if a commission is necessary to go
into 1it, certainly it wil be done.

About the statement of Haji
Mastan, not only now but even yester-
day hon., members seemed to attach
great importance to what Mastan
said, as if it iy absolute truth! After
all, he is a gmuggler and he would
like to get way even by alleging that
so many people at the high level are
involved in it It might be that they
are involved and therefore, it requircs
a very detailegq investigation, not
taking into account what Mastan
said—certainly I would not attach so
much importance to what he says—
but independently an investigation
has to be made whether there are
political links or official links. Cer-
tainly thig will be taken intop account.
Some of them are being interrogated
also.

SHRI SAMAR GUHA: He has not
replied t0 my question whether the
Government has started investigation
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ang ascertaining facts from the 555
amugglers who have been arrested
about their political, administrative,
police and customg links. By their
brute majority, they threw out the
suggestion for a high-powered com-
mission, But what is the attitude of
the Government towardg setting up a
high-powered commission?

MR. SPEAKER: Since the day Haji
Mastan and Tul Mohan Ram entered
this House, there is no peace!

SHRI SAMAR GUHA: My ques-
tions were very specific.

MR. SPEAKER: But you do not
give him a chance to reply.

SHRI SAMAR GUHA: Imme-
diately you told me, I sat down, I
am & very obliging good boy.

SHRI C. SUBRAMANIAM: I said
that they are being interrogated,

SHRI SAMAR GUHA : I asked
whether Government will appoint a
high-powered commission.

MR. SPEAKER: It is a never-end-
ing supplementary.

s WY WA . A TR
F AR ¥ Faq X0 F1 o907 G E,
T £ R/ F A AT F)

N Gwn O wSAT@ : AL A
ghazr ot &

SHRI VASANT SATHE: Thig is
below the taste. Such remarks
should not go on record. They should
be expunged ... (Interruptions)., How
silly of people to make such remarks
which are below taste....(interrup-
tions). It is utterly foolish to make
such remarks.

g5 & T qga A

st wioitew wae - ¥ ag sTRAr
qgar g e daw gl & fag
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2 A FATRATFIFIEBIIFTANG
Ferdr aeg gy wrady ? oY Aad a
guit, dar & araa g 1 & FT@T FLAT
oHt sEsar w1 @y g T A7 aiafe
afY a7 43 go  TrAifas dqwor miv
afawd #ww gq 750 F ¥ ga
§ M7 FERC FUA G, TR0 TR
sy 7 afy gr, A1 I8 FLET qET AT
Far § aife g #1 fawra 31 fr 59
formr ar ver &7

SHRI C. SUBRAMANIAM: W
cannot go aboul arresiing politicians,
Administratory and officials without
any basis whatsoever, Il is a que -
tion of detailed investigation and
trying to find out who are the real
Links. It may be political links or
official links. If there ig sufficient
evidence, whether it be a politician of
any rank or an official of any rank,
we would not hesitate to take action

Y WY WEc 0 S F I3
wgr 2 f5 0 AATRArd AHT AT A
&1 ¥ ATT FT AT LT T o407
fzarrar or, A wat A A IFTLCH frw
qr 1 g W fear w1 qr W F A
YT arg 4 gerQaa @ A
s ® fgarw  wrdaTdt R A
FIEF A v Ay ? ;@ IR
FTor ag & P qg =RTTC A WA
qrff w1 97T Ay RY?

SHRI C. SUBRAMANIAM: It i
absolutely baseless. During the ques-
tion hour to make such basvles:
allegations that smugglers have be?!s
contributing to the Congress ﬂ::; -
is not proper. In my reply yesete i:h
as well ag while moving the Bill W g
regard to MISA. I have already 31"”
the details of the action which !‘g
been taken by the Government ﬂ“ﬂ:o
these years. Therefore, there is e
question of government sleeping 0¥
it. Now for the purpose of Prever
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ing them from further expanding
their activities we are taking deten-
tion powerg to put them behind the
bars. As I have already said, more
than 500 people have been detained.

st aq fasd : muoe 77 AU
(fr) #1377 Adr wmar  foww AR
qar & fr Jmar At aewdt a1 g
FE WT TN S5 & AR WY W F
famids Friawy ~va & fawa A
gar 7 omm zatam A1 (w7
& meATRIT 99 |

SHRI C. SUBRAMANIAM: A state-
ment is laxd on the Table of the
House.

SHRI MADHU LIMAYE: You have
not even read the statement laid on
the Table.

SHRI C. SUBRAMANIAM: What-
ever jnformation is available, 1 have
laid on the Table of the House.

MR. SPEAKER: Shri Limaye says
that part (c¢) has not been answered.

SHRI C. SUBRAMANIAM: A state-
munt was laid on the Table of the
House.

SHRI MADHU LIMAYE: The
statement does not give the reasons
for the delay in taking action.

. SHRI C, SUBRAMANIAM: Accord-
Ing to me there is no delay at all

ot 7y famd . war W gAY
TIE B IR EEwE & weET

Answers to questiong shall be com-
Plete. ... (Interruptions).

MR, SPEAKER: It has teen
brought to the potice of the Min-
isters that when questions are split
into parts, each part shoulg be rep-
Efd separately. I have brought it to

eir notice on a number of time. It

should not be left for inference from
the main general sort of reply. ‘Lhe
member asking for a epecific reply
to part (c).

SHRI C, SUBRAMANIAM: We feel
there is no delay. According to him
we did not take any action till Sep-
tember 1874, even though this was
brought to our notice in 1870, But 1f
you look into the statement, it refers
to the creation of a network of Cus-
toms Preventive Unmits on Indo-Nepal
Border in January 1969 and its gubse-
quent augmentationg in 1970 and 1971,
Thert tore, action hag been taken
even before 1970, before the hon.
Member put the question.

MR. SPEAKER: The Minister’s
reply is that action was taken even
before 1870.

ot 7y fead @ way ) Rorer
F OIEA H ATE q9E AT OH[ AHA
fsme 397z WA F araedc g
gomm 7 AVF TEIRETM R W AW
FTAT g | FEG At ® § FAEY
TzM g1 AR Fmrane faar @y

“A proto-type of Maruti car was
sent to the Ahmednagar Vehicle
Depot and was approved by the
Government. Thig car was sent to
Ahmednagar and it ig still there. It
is fitted with an imported engine

from West Germany. One foreigner
working with the Maruti Technical
Services Private Limited, Mr. W. H.
F, Muller is the person who has
brought it by air.

qrET EwAl F IyT qraedr § 1 w@T
AT F IR F LY qvg w7 LA qrelA
w1 & o fm a7 #w wgwEe
AifgFew feat & 81X a7 qv wmaw ar
®T TR qEI A I¥ I EW
fear ?
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SHRI C, SUBRAMANIAM: I have
no such information.

ot 7y femd  gEeT @w FR
Fr & Iamy ?

SHRI C. SUBRAMANIAM: Thig is
a general question and he brings in
some specific instances, Like King
Charles’ head, they cannot leave
Maruti. Somchow or other they want
to bring it in a question. Then I am
asked to give information.

ot oy fawd - Aelr & ar?
# Agra qoAr FrE wowI Adr &)

off wbmagary @ 1972 ¥ %
7N # sgww A1F 97 qANA
UL R WITH TR T § A7 @
A AT W EAR FOA F @A
@ & 74T AT T qNE WL q T
74 A1 Y? A unT AN LA ARG AT
wdy ax qar gATY ?

MR, SPEAKER: They are asking
specific questions under a Joneral
question.,

SHRI C. SUBRAMANIAM:; May I
suggest to the hon, Member on my
side not to emulate the Opposition in
this matter?

SHRI ATAL BIHARI VAJPAYEE:
We have been demanding commis-
sion after commission to find out
who are the politicians involved. Let
them accept the suggesetion. In the
case of Maruti, he said, he has no
information. But in the case of the
supplementary put by the Congress
Member, he said, “Don’t emulate
the Opposition.” (Interruptions) Let
him come out with the information.

SHRI PILOO MODY: On a point of
submission. This House does not
consist of first class Members second
class Members and third class
Members.

DECEMEER 6, 1974
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MR. SPEAKER: What is the occa-
sion for this?

SHRI PILOO MODY: I do not
think the Minister has any right to
tell a Member of his own party that
he ig not entitled to information
because he is a Member of his party,

SHRI HARI KISHORE SINGH: I
would like to know from the hon
Minister whether he 15 aware of the
fact that an honourable Member of
this House has been paid handsomely
to highlight the great achievements
of the life of Haji Mastan in hig own
paper which hag been translated in
many languages.

SHRI C. SUBRAMANIAM: I have
no such information,

MR SPEAKER: Shri Vajpayee.

SHRI HARI KISHORE SINGH: 1
would like to know whether he will
look into it.

MR. SPEAKER: I have already
called the next Member.

MR SPEAKER: There are many
perons who Dbelieve 1n classless
society.

SHRI ATAL, BIHARI VAJPAYEE:
Some smugglers have been releascd
by various High Courts on the
ground that the reasons given for
detention were either vague or indefi-
nite or inadequate, May I know
whether Government have inquired
into the allegation that some of the
officials who have the authority to
detain smugglers arc in league with
the smugglers and they arve giving
the grounds which would not hold
good in a court of law.

SHRI C. SUBRAMANIAM: As 2
matter of fact, we went into {his
matter and tried to find out whethen
purposely, some loophole was left f“
preparing the grounds, but wc_ cow!
not find any basis for this. But if
the hon, Member thinks that this r¢”
quires s little more probe, ce
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1 would make that and try to find
out whether any officials are in
league with them and have done it
purposely so that they mght take
advantage of the loopholes and get
released by the High Court. Cer-
tainly, this is a very relevant point.

ot adfeg wvaw oig . Forw
Fr AT F AT AE G AR FT
e A& ATad &1 W gHd avg
F1 A FTZAT § A 98 AT b
& @ R foma g agr Fv A
AW F¥ A@EA, {797 gEL g
aore & wfTQ wrroTe F AN X 1@
g =TT ug wdt & A afa g, J1 Far
o ofy sgEeqr  F¥F fawd s
I AR TANIAN  FIAT AT HEF W1
srnad ¥ faare areard g ek ?

SHRI C, SUBRAMANIAM: I have
already stated what steps have been
taken, Particularly with a long land
border and particularly with persons
constantly crossing from Nepal into
India and from India into Nepal,
these things are likely to happen,
speaially in regard to foodgrains, etc.
As a matter of fact, some of the per-
sons living in Nepal have land on
this side and some of the persons
living on this side haye land in
Nepal. In the same way, there are
houses also. Therefore, movement of
small things like foodgrains, etc., can-
not be completely eliminated. But I
do agree that large scale smuggling of
these things also should be avoided,
and for that, as far as possible, we
have taken adequate steps.

SHRI SOMNATH CHATTERJEE: It
aPpears from certain publications that
one of the top smugglers in this coun-
try, Haji Mastan, hag written an arti-
Cle wherein he has admitted to have
been participating and indulging in
these illegal activities. The usual plea
that is taken in preventive detention
Is that evidence is not fortheoming to
conviet such persons. When this top

smuggler has admitted in writing,
which has been circulated throughout
the country, will the Government now
take sieps to prosecute him under the
Customs Act and Foreign Exchange
Regulations Act under which g much
longer period of punishment can be
awardeqd to him than one year, as in
provideq herc? He can even be put
iv rigorous imprisonment and not be
giwven a VIP treatment that is report-
edly being given to him Will the
Government take steps now tp prose=
cute him on the basis of his own con-
feasion?

SHRI C. SUBRAMANIAM: I agree.
Not only with regard to Haji Mastan,
but even with regard to the other de-
tenus, if there are evidences of any
specific offence having been commit-
ted by them, ag I have already said
yesterday, they would be prosecuted.
We have to look into this article. I
do not know how far Mastan is going
to admit; or it may be a biography
written by somebody clse; I do not
know, This requireg investigation. If
this is a public confession made by
him, then certainly that could be used
as evidence. We shall sec how far it
could be used for prosecution.

SHRI MOINUL HAQUE CHOU-
DHURY: Under our rules, a Member
can put a question to another Mem-
ber. If you permit me, may I put a
question to Mr, Shamim? The rule
allows it.

SHRI S. A. SHAMIM: I do ot mind
answering the question,

SHR;} MOINUL HAQUE CHOU-
DHURY: My question will be; it the
prosecution is launched by the Gov-
ernment. ...

MR. SPEAKER: What is it that you
want?

SHRT MOINUL HAQUE CHOU-
DHURY: I am submitting to you.
you allow. only then I will put my
guestion,
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PROF, MADHU DANDAVATE:
There is a way out. You make Mr.
Shamim a Minister and ask him to
answer your gquestion.

SHR1 MOINUL HAQUE CHOU-
DHURY: With your permission and
under the rules it can be put.

MR. SPEAKER: I have called ycu
for a supplementary. You can avail
of that supplementary to ithe Minis-
ter.

SHR1 MOINUL HAQUE CHOU-
DHURY: With your permission, I
will put a question to him. My ques-
tion is—either Mr. Shamim can clarify
or let the Minister reply to it—that
in case they think of prosecution of
Haji Mastan, will they ascertain from
Mr. S. A. Shamim whether he will
give evidence in the court to the effect
that the smuggler made an extra-judi-
cial confession to him and on the basis
of which he wrote that article?

SHRI C. SUBRAMANIAM: Certain-
1y if there is to be a prosecution, per-
haps Mr, Shamim may be summoned
as a witness. It is only ‘may be'.

(Interruptions).

MR. SPEAKER: Mr. Shamim, you
are going to reply to it?

SHRI S. A. SHAMIM: I may reply
in the form of a question, Sir.

MR. SPEAKER: 1 did not allow
him to address this question to you.

SHRI S. A, SHAMIM: I have my
own question. I quite agree with the
Minister when he says that rauch re-
liance should not be placed on what
Mr. Haji Mastan has said.

But does the hon. Minister know
that this wag not an interview grant-
ed by the great Haji Mastan to the
greatest journalist living in this coun-
try? This was not so. I did not even
go for an interview with Mr, Subra-
maniam., So, the question of Haji
Mastan’s interview does not arise.

Does he know that it was not an
interview but these were the facts
collected when I had the opportunity

DECEMBER 6, 1974
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of knowing the facts from the accus-
ed himself?

No. 2—Does he know ihat this story
of Haji Mastan appeared in the issue
of the weekly AINA edited hy me, in
its issue of 31st May and the action
against smugglers was taken in August
three months later?

Does the Minister know that when
Haji Mastan made his disclosures or
confessions, he knows that it can he
used against him and in fact, in a por-
tion of that story, gdoes the Minister
know, he has said that the Govern-
ment is duping the Members of Par-
liament by saying that they are tak-
ing action against smugglers?

Does the hon. Minister know that
Haji Mastan has only corroborated
what we have been saying in Parlia-
ment?

Lastly, if T am summoned as a wit-
ness—I am sure they will not—I will
be glad to appear and 'say many other
things and menticn many other names
and say the whole truth and nothing
but the truth for whieh I had clear
confirmation from him and I may say
the names of Ministers he haq men-
tioned as those who had taken money
from him.. .. (Interruptions),

SHRI C. SNBRAMANIAM: I really
do not know what sort of relation-
ship existed or exists between Mr,
Shamim and Haji Mastan.

SHRI S. A. Shamim: Have you ever
been a journalist? You have not been.

SHRI C. SUBRAMANIAM: He had
been speaking about MISA yesterday.
And, to-day he seems to have a very
intimate relationship with Shri Mastan,
Therefore, I do not know whether he
will be summoned as a witness, It
will depend upon the investigation,

MR. SPEAKER: You unnecessarily
got this prolonged. XKindly sit down
Mr, Shamim,

What Mr. Shamim’s point is that a
Member of Parliament can of course

P
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be objected to if he met such a smug-
gler. But, a journalist cannot be
objected to because he has two per-
sonalities just as I have two personali-
ties—one as Speaker and the other as
a journalist. I hope you will not
object if I also go to meet'such people!

PROF, MADHU DANDAVATE: You
have defended the ifrecdom of the
journalists.

SHRI S. M. BANERJEE: Mr.
Speaker, Sir, before I put the gues-
tion, I do not ming even if you meet
Vir. Hajyi Mastan ag a journalist. But,
my question is this. From the news
raper it appears that in the last one
munth or after re-shuffling, arrests of
smugeglers have been minimised if not
mpletely stopped. I would like to
know whether all the smugglers have
been arrested. It not, whethey Gov-
crnment is likely to arrest more

SHRI C. SUBRAMANIAM: What-
¢ver action 18 necissary that is being
tuken. It is wrong to insinuale that
after the change of the portfolio,
stepg that are heing taken ngainst the
smuggling activities are slackened in
any way. On the other hang, it is
being pursued more ruthlessly.

MR, SPEAKER: This Haji Mastan
question has takem ug forty-five
minutes,

e ¥ & wq ¥ fawlem fed o
* forr WA gu Tl W wAaw

*351. »ft wgrftaw fag e
T qiEw Wi AT famma g4t 7
IAN AT g7 w47

(%) =7 gl ofasr &
forg ydew #ed} & wy ¥ fawfos 52
TR A qA gU AT wT GdA
E Qrm g Wk

(w) afx g, & @ "ewew ¥
WA aw frt sfagfd ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b). The De=-
partment of Tourism undertakes irom
time to time various types of surveys
for determining (1) the quantum and
natuic of facilities to be provided at
tourist centres, (1) the physical plan-
ning of the area/centre proposed lor
development, (1) the potentinl of a
plave as a tourist attraction.

Recently the master plan of Manali
was: prepared with u view to deter-
mming and locating facilities to be
provaded, gnd for ci~ ring a regulat-
ed gcrowth of the centre sp that its
natural beauty is not spoilt. Similar
master plans are under preparation
for a few selected places of archaeo-
logical intcrest. Such phvsical plan-
ning of selected centes will he taken
up cach ycar of the Fifth Plan.

A survey on the accommodation re-
quirements at important tourist cen-
treg in the Southern and Western re-
gions and at Delhi has been complet-
ed. This survey wil] be extended to
the Noithern gnd Eastern regions as
well,

A survey to assess tourist prefer-
ences for entertainment at Dethi and
Agra has been completed. Another
survey on the shopping pattern of in-
ternational tourists at Delhi, Agra,
Jaipur, Varanasi and Bombay haz also
been complated, These two surveys
may also be extended to other import-
ant tourist centres,

sit wgrdtew foag s o e ot
& oy 2T F quman § fe qdew aey
T G GHT T GAEAOT GrAT AT @I |
aY T Y WY T T A AT e Y
T X TgY oY FWerw ger WU 99 H
qdz AT HY I ATl A W W
w1 s sefee fear o fom #
TR S WA oY A W &
e gfe 3 ¥ @ wleq 3N & waw
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q o T AM F 9T 99 F7 77 F
ar Wen-Aer a7 #v g 7

=t g qre Tag ey §9 saE q
Fer g o g aF AT @ E M HF oy
Y 7R 2 | 9Bl aF EIAWF FT FAIA &
A A FA F T 10 JTEZH QA
FOFZ A g I ST9Y FATE ARSI A
¥ @@l &1 wfag ot g1

= "Agias fag wew : wgw S
gaeo gar o A e F ogaars
9§ Faen g s oA F oawe
AW A AT qre qfedl & ¥ oF faars
FET SIS g WX IT A ATATHT STTTAT
BF T F T AT qIr B T IH &
Tg WY FAETU AT & I H FI AT &
& astagl # wewi #1 9 Jd faaar
g7 ar = &l ST &1 JF T
FT FoH I&T @ &, WX fwFadr w@is
FH HI U FLAT 7

gz a fag : &5 T w67 97
ZIT St wfAAr A gET g 9Awt g
TAT G FIA FT HICAT T30 &, GST
HErewi o FAHI 1 T . F AT ETE
a1 St forad awt § o a1 gx
ST T S FEAT § I I
g A FIfaw I & |

SHRI BISHWANATH ROY: May I
know whether a big religious place
like Pavanagar in Deoria district in

U.P. is being included in the survey
at present?

St gz T fog: 7eas 7RI, W
TAT-HET TR F aTW  AAT 57
Fa ar W fax Fgar qferwr Frm
& ¥ a=1 & 10 q1329 F1 AT T
FT AT RT AT FLATE N

SHRI SYED AHMED AGA: Is the
Government  intending to  place
‘Srinagar on the international route of
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Air Indis so that people who ecome on
a short visit would also be able to
visit Srinagar? Why I am asking this
question is for this reason. If tourists
come on short visit to this country,
they do not have time to go to Kash-
mir, Suppose we place Srinagar on
Air Indig routes to United Kingdom,
or on Moscow-Delhi route, it will en-
able them to do so.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): We have been receiving
such suggestions. The fact of the
matter is that Srinagar is very well
served by Indian Airlines and all the
tourists who want to 8o to Srinagar
are amply looked after.

Crisis in Handloom /Powerloom

KAKODKAR:
SHRIMATI PARVATHI
KRISHNAN:

Industry
1 / *355. SHRI PURUSHOTTAM

Will the Minister of COMMERCE
be pleased to state:

(a) whether attention of Govern-
ment hag been drawn to the crisis pre-
vailing in handloom|powerloom in-
dustry today resulting in huge un-
employment;

(b) if so, the reasons for this erisis;
and

(c) the steps taken to ‘meet this
situation?

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA):
(a) and (b). Some reports have been
received of difficulties faced by the
handloom and powerloom weavers
regarding cutback in production and)|
or closure of handloom and power-
looms resulting in some hardship,

(¢) Does not arise.
SHRI PURUSHOTTAM KAKOD-

KAR: Is it a fact that the Govern-
ment has set up a High power com-
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mittee under the chairmanship of
Sivaraman to go into the problems of
handloom and if so whether that team
had submitted its report? May I know
whether the suggestions made in that
report are in the interest of handloom
industry ang the All India Federation
of powerloom associations think that
those suggestions will affect the work-
ing of powerlooms?

PROF, D. P, CHATTOPADHYAYA:
The Sivaraman Committee has sub-
mitted its report which is being con-
sidered by a high-power committee.
Meanwhile we have received some
representations from powerloom asso-
ciations expressing their anxiety and
apprehension that the implementation
of some recommendations of the Siva-
raman committee might adversely
affect the industry. I can say at the
moment that decisions on the recom-
mendations have not been finalised. I
may submit, now that due care will
be taken of the interests of the power-
loom industry as well but we should
like to submit that the weaknesses of
the handloom industry deserve our
primary consideration.

SHRI PURUSHOTTAM KAKOD-
KAR: May I know from the hon.
Minister whether the differentials in
excise duty are being parrowed down
according to the report? Is it help-
ing the powerloom people and the in-
dustry as well?

PROF. D, P. CHATTOPADHYAYA:
There is a suggestion about the excise
so far as powerloom industry is con-
cerned; it is being looked into. Since
a decision has not been taken on that,
I could not say anything more.

= §FW A HIAW HEAT A3 13T,
FAT AITZIT T YI¥ ITL H IZ TATFIT
fiear & i odr fosmd faar E 5 29
FIAT AT aZF d% ¥ g | H 7T
SrAar wrgar g 7 osa fawraal ®)
3T T F fad aemre ¥ AA-FE §

30T A1 g, AT AT TF G F1E
3917 WidY &, T IF F4T 98 29 TT
ST w1 w1 wifys g3 3T F1 A7
T@AT & | 9TaRaH & ART T JT AT9T
fear &, g oyt fagreaazgrg 1 &
ag Sar Jvgar g {5 ag {197 @
F1 Fa fAar & 1 G IFH ATy ¥
¥ gf-an ®AT FT IF o T, AT F]qT
GHT T AT TF 4@ F GO 64T
@r 1A &5 gaHIAT IATT 9 fFHHT
SFTT FT A I979 7 T 2T |

PROF. D. P. CHATTOYADHYAYA.
I have already submitted that the
problemg of the handloom industry
deserve our prior consideration and
sympathetic attention. All the pro-
blemg regarding yarn supply are
being looked into; these are dealt
with in the Sivaraman Committee’s
report. The price of the yarn has
come down and we will see that the
industry continues to receive its
supply.

SHRI BHAGWAT JHA AZAD:
Since the last Session we are raising
the question of short supply of yarn
to the handloom and powerloom, es-
pecially in a town like Bhagalpur.
The hon. Minister replied in the House
that he would look into the matter.
How long will the recommendations
of the Sivaraman Committee be con-
sidered by the High Powar Commit-
tee and by what time implementation
will start so that they can get yarn
which is being misappropriated by
millowners in Bombay and other big
cities?

PROF., D. P. CHATTOPADHYAYA:
The yarn position has vastly improv-
ed in the last three or four months.
Now the problem is not short supply
of yarn but of accumulated stock of
yarn and its not being lifted, though
their prices have been slashed down
considerably. About the finaliasation
of decision on the recommendations, it
will take ug 2 months or so because it
i3 now in the final stage.
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SHRI DINEN BHATTACHARVYVA:
Just now Shri Bhagwat Jha Azad
raised the question of supply of yarn
to handloom weavers So far as the
report goes, the handloom cloth 15 now
being accumulated to such an extent
that it hag been difficuly for the hand-
loom weavers to keep thewr profes-
sional work continuing, May I know
wehther thig matter is 1n the know-
ledge of the minister or not and if
so, what steps Government want< (o
take in the matter?

PROF. D. P. CHATTOPADHYAYA:
Because of the high price of yarn, the
prices of handloom products, parti.
cularly cloth prices, went up wvery
high. herefore, there was a tempo-
rary distortion in the market situation
The latest information is, the situation
is improving now

SHRI DHAMANKAR: May 1 know
whether the Government 1s aware of
the fact that huge stocks of cloth pro-
duced by handlooms and powetlooms
are lying unsold and whether the
powerloom associations and hand-
loom associations have represented to
the Government that standard cloth
should be manufactured by these two
sectors? If so, may I know whether
Government has approveqg of ijt?

PROF. D. P. CHATTOPADHYAYA:
The first part of the questicn, 1 have
already answered in reply to Mr.
Bhattacharyya. We are informed of
the situation that there was accumu-
lation of stock of powerloom and
handloom products, but now the situ-
ation is improving,

SHRI R. S. PANDEY: May I know
whether the Government has gscer-
tained the needs of the handloom and
powerloom weavers and if so, what is
the quantity requireq by them?

PROF. D. P. CHATTOPADHYAYA:
The exact quantity cannot be indicat-
ed but we are aware of their needs.

DECEMBER 6, 1074

Oral Answers 24

WRITTEN ANSWERS TO
QUESIONS

Issue of Import Licences for
Polyster Fibre

*352. SHRI MADHU LIMAYE,

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have
issued any import licence since Junc
1970 for importing polyester fibre;

(b) jf so, the names and dates of
the licencees and licences and the
value of the licences issued to each of
them during this period;

(¢) whether any export condition ur
any other condition was attached te
thesc hicences;

(d) whether Government are alse
aware that imported goods which
were exempted from duty have been
sold in India ;5 wiolation of the con-
ditions gttached 1o the import licences
and

(e) if so, the details of (c) and (d)?

THE MINISTER OF COMMENRCE
(PROF. D. P. CHATTOPADHYAYA)

(a) Yes, Sir.

(b) Polyester Fibre was canalised
for import through the STC from
1967-68 licensing period and therefore
there 1s no other licence. However,
in regard to the canalised 1tems,
letters of authority can be jssued 1n
favour of other parties.

(¢) to (e). Informations are being
collected and will be placed on the
Table of the House.

Withdrawa] of the Facilities for Import
Liences extended to Small Scale
Units

*353. SHR] RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB:
Will the Minister of COMMERCE
be pleased to state;

(2) whether Government have with-
drawn the facility of import licences
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extended to smal] scale units in the
first half of the current financial year;

(b) if so, the reasons thereof;

(¢) whether Government have taken
any decision, to revert to licensing on
\he basis of consumption; and

(d) if so, the main features thereof?

THE MINISTER OF COMMENRCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (d): Governmeni have not
withdrawn the facility of import
licences for small scale umits. In the
Import Trade Control Policy for the
year April 1974—March 1975 small
scale units were provided with the
facility of ‘repeat operation’ for 50
per cent of the value of their import
licence|release orders issued to them
for the period April 1973—March 1974
to enable them to meet their require-
ment for the first six months of the
year 1974-75. As provided in the said
policy, for the second half year, the
«mal] scale units can apply for licences
for import of raw materials on the
basis of actual consumption 1n the
previous year. Units engaged in
industries other than priority and re-
yuired 1mported inputs of not more
than Rs. 10,000 for the year need not
produce statement of consumption.
The entitlement for the second half
year of April 1974—March 1975 will
be determined after making due ad-
justment of the value availed of under
the ‘repeat operation' facility in the
first half year.

Assistance to Customs Officer Injured
by Smugglers

*354. SHRI ISHAQUE SAMBHALIL:
SHRI MONORANJAN
HAZRA.:

Will the Minister of FINANCE

be pleased to state.

_ (a) whether smugglers seriously
injured a customs officlal near VAPI
in June, 1974;

(b) it so, the facts of the case;

(c) whether no financial assistance
has been given to the official for his
treatment which is very expensive;

(d) if so, the reasons therefor; and

(e) steps being taken to give pro-
per assistance to him?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) During the course of an en-
counter with a gang of smugglers in
village Saran near Vapi on the 25th
June, 1974 Shri R. M. Sheth was the
victim of assault by smugglers. The
party of Customs Officers which seiz-
ed contraband goods valued over
Rs. 1 lakh was split after the vehicle
loaded with contraband left for Vapi
leaving behind flve members of the
party including Shr1 Sheth which was
outnumbered and attacked by a mob
comprising of more than 100 men
belonging to the gang of smugglers.
In this attack. two officers viz. 8/Shri
I R Parekh and R M. Sheth, Inspec-
tors were injured. Shri Parekh suc-
cumbed to hig injuries on 2nd July,
1974. Shri Sheth was, however, finally
discharged from Hospital on 21-8-1974
after treatment.

(c) to (e): No Sir. An ex.gratia
payment of Rs. 5000 has been disburs-
ed to Shri Sheth for meeting his medi-
cal expenses to be adjusted against
medical reimbursement.

Licence Holders for Import of
Chemicals

*356. SHRI PRIYA RANJAN DAS
MUNSI:

Will the Minister of COMMERCE
be pleased to state;

(a) how many companies or indivi-
dual parties have been enlisted as
import licence holders for chemicals
in our country:
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(b) whether allegations have been
made against some part in the cur-
rent year for the improper use of
the licences; and

(c) if so, the particularg of those
parties and what act has been taken
agawinst them?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Statistics about the import licences
are published in the Weekly Bulletin
of Import Licences, Export Licences
and Industrial Licences, copies of
which are available in the Library of
the Parliament.

(b) Yes, Sir.

(c) Particulars are being collected
and will be laid on the Table of the
House. -

Tourist Hotels in New Delhi

*357. SHRI MUHAMMED
SHERIFF:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total mnumber of tourst
hotels functioning in New Dellm at
present;

(b) the number of hotels opened
during the years 19872-73 and 1973-74
in the Capital; and

(c) whether these hotels are show-
ing good profitsy

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI
SURENDRA PAL SINGH): (a) At
present, there are 24 hotels approved
by the Department of Tourism 1n
Delhi.

(b) Three hotels were added dur-
ing the years 1972-73 and 1973-74.

(c) The aepproved hotelg in Delhl
include sighotels belonging to the
India Tourism Development Corpora-
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tion, a public sector undertaking Of
these, three hotels have shown profits
while the remaining three have incur-
red losses The rest of the hotels are
in the private sector information in
regard to which 1s not available.
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Recessiop in Textile Industry

+359, SHRI YAMUNA PRASAD
MANDAL;
SHR] PRABODH CHANDRA:

Will the Minister of COMMERCE
be pleased to state;

(a) whether the textile industry in
the country is facing recession at pre-
sent; and

(h) if so, the remedial measures
proposed?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

ta) No, Sir. But there has been
some accumulation of stocks of cloth
ond yarn.

(b) There has been a reduction in
cx-mill prices in most varieties of
cloth, averaging about 20 per cent. A
Committee under the chairmanship of
the Textile Commissioner has been
appointed to study the further mea-
sures, if any, required, and suitable
action will be considered on the basis
of the Committee's report.

Fall in Value of Rupee

*360. DR, RANEN SEN:
SHRI P. M. MEHTA;

Will the Minister of FINANCE
be pleased to state;

(a) whether the value of Indian
Tupee hag fallen by 19 per cent in re-

L‘téﬁn to major currencies of the world;
i}

(b) if 8o, the reasons thereof and

the impact of this phenomenon on
ur economy?

[STHE MINISTER OF FINANCE
(LHIRI C. SUBRAMANIAM): (a) and
r)' In @ world of floating exchange
w5, it is not possible to establish

“h any precision the average ex-

ternal value of the currency. The
bulk of Indias external trade is con-
ducted at fixed exachange rates. As
for the rest, marginal variation in
exchange rates have not had any
significant impact on the economy.

Seizure of Gold during rald on the
House of former ML.A, in Moga

*361. SHRI B. S. BHAURA:

Will the Minister of FINANCE
be pleased to state:

(a) whether in Moga District (Pun-
jab) a large quantity of gold was re-
covered during a police raid from the
house of a former ML.A.;

(b) whether the Deputy Superin-
tendent of Police concerned destroyed
the evidence;

(c) if so, the facts thereof; and

(d) action being taken against the
DSP. and also the former MLA?

THE MINISTER OF FINANCE
(SHR1 C. SUBRAMANIAM): (a)
Gold ornaments weighing abbut 24
Kilograms were recovered from the
house occupied by Shri Muni Lal
and Mathuna Dass of Moga in Faridkot
District. Neither of these persons is
or was an M.L.A. The matter is under
investigation. The names angd parti-
culars of other persons, if any, involv-
ed in the case will be known after
completion of the investigation.

(b) to (d) The Deputy Superinten-
dent of Police of Moga has been placed
under suspension. But his suspension
has nothing to do with this case of
seizure,

Remittances by Hindustan Lever Lid.
*362. SHRI C. K. CHANDRAFPAN:

Will the Minigter of FINANCE
be pleaseq to state:

(a) whether M|s. Hindustan Lever-
Limited has remitted abroad as muels
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as Rs. 6,23,000 as trade marks capitalis-
ed for 1970;

(b) whether any further amount has
been remitted after 1970 on this ac-
count;

(c) whether a sum of Rs. 87,000 has
been remitted abroad in 1870 as divi-
dends on account of trade marks and
whether any further remittances on
this account have been made; and

(d) if so, the reasons for allowing
international Brand names in items
such as toothpastes, soaps and deter-
gents resulting in such remittances?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b) Hindustan Lever Ltd. has not re-
mitted abroad Rs. 6.23 lakhs as fees or
as compensation for use of trade
marks. The company has also advised
the Reserve Bank of India that it has
not igsued any shares to its foreign
principals for the use of trade marks

(¢) Does not arise.

(d) Cases wherein 3 foreign com-
pany or an Indian company having
more than 40 per cent non-resident
interest has permitted any person or
company to use itg trade marks for
direct or indirect consideration will
come up for reiew under Setion 28(1)
(c) of the Foreign Exchange Regula-
tion Act, 1873.

Economy Drive

*363. SHRI NARAIN CHAND
PARASHAR:

Will the Minister of FINANCE
be pleased to state:

(a) the main features of the econo-
my drive by the Government of India
to reduce the administrative expendi-
ture;

(b) whether any cuts have also been
imposed for the various developmental
activities; and

DECEMBER 6, 1974

Written Answers 32

(c) if so, the amount likely to be
saved during the current financial
year under both the heads?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) In
addition to the various economy mea-
sures already in force, the followmng
steps have been iniroduced this year
to reduce the administrative expendi-
ture of Government:—

(i) A review to be undertaken hv
all Ministries of ‘on going’ functions
and actua) staff requirements, go us
tp ensure that inessential and peri-
phera] functiong are cut down and
surplus staff located, Consideration
of proposals to augment staff will be
postponed. ang powers of local or
ad hoc recruitment will be kept in
abeyance til] the above review 1s
completed, even if thig leads ty de-
viation from the prescribeq staffing
pattern in respect of different cate-
gories of staff.

(ii) A 10 per cent cut on provi-
siong for office expenditure, travel-
ling allowance and contingencies

(iii) A 10 per cent cut in expedi-
ture on overtime payments to non-
industrial workers,

(iv) Ban on engagement of. addi-
tional staff on daily wage basis.

(v) Ban om creation of new posts
except for certain operationa] posts
in the Civil Aviation, Posts i_mﬂ
Telegraphs, India Meteorological
Departments and operational and
technical staff directly connected
with the execution of new Plan pro-
jects or Security and Vigilance
sectora.

(vi) Ban on filling up of all
vacancies in non-technical and non”
operational posts except by ):‘ansfert.
promotion, deputation or adjustmen
of surplus staff.

(vii) Implementatic&s ;Tlinou:
er of three mon .
rfmig‘s reports of Staft Inﬁs::c:lnt’:
Unit recommending aboll
adjustment of surplus posts.
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(viii) Restriction of the number
ind size of foreign delegation and
‘oreign tours by officers of the Gov-
srnment of India to the minimum.

(ix) Elimination of surplus siall
of completed schemes/projects still
covered on the pay roll

(x) Review of staff requirements
and curtailmenlt of powers of re-
cruitment of subordinate offices m
the case of public sector under-
{akings.

(%) Steps to be taken for the
pradual elmimation of cash logses
m public scetor enterprises which
ure in production and avcidance of
@ oss-subsidisation of losses on pari-
culay operations of public sector
centerprises from profils clscowhere

(<11 Adoption o semi-nermanent

or lemporarvy specification, 1n con-
structicn programmes as {ar as possi-
hle -

txm) 20 per cent reduction in the
number of ielephones in each Minis-
i v/Denartment

(xv) Maximum economy in cnse
ol paper,

(Xv) Suspension of motor car
purchase advances to officers

In addition, pariicular items of non-
Plan expenditure have been scruti-
Msed {5 locate possible savings, Fur-
ther exercises are continuing in order
s locute additional economies.

tb) Savings amounting to about
RS 142 crores have been imposed on
*C1lain non-core sectors of the Central
Plan, This has been done in such a
™anner that only gchemes which are
. of high priority in the present con-
lext are affected. As ageinst this, it
s been foung necessary to provide
additional funds to the tune of Rs, 162
:'"'"‘.-: tor certain essential schemes in
he core sectorg of the Central Plan
(u;._. fertiliser, coal, steel, peiroleum,
‘Nemicals, ports, ete. Thus while there
75 been a redistribution of Plan ex-
E

DECEMBER 6, 1874

Writien Answers 34

penditure in favour of core seclors, no
nel savings have been possible.

(¢) Assessmen( of savingg is a cofi-~
tinumng pocess According to the
present ussessment, 11 is expected that
there wouid be savings of about Rs. 71
crores 1N non-Plan expenditure dursg
the current financial year as a resuit
ol the economy measures. In Plan
expenditure, savings envisaged are
Rs 142 eromes against which there will
Le additiona] fund provision to the
extent of Rs 162 crores

ﬁﬂﬁ Fo  &lo HETUH QT
wedt gro fate ool e

374 off ¥R T WIOAT - ¥
arfores vy g aary A g ¥4 fF
&

(%) A4F Fo o WYTITH T
o) ifme (ysg 929) A fewd
#r7 st 7 fea Faa 2o 3 ForaeY fipaeft
AT ¥ WA IETE w4iw GaeFE Wi
g1 faatr fsar 2

(&) 7@x  @FwgAr gt frady
{g2uft war mizx 1 af .

(w) %ar AvaTe A Fadve aegwl
FagH ¥ A vl w1 fodfy gwTe e
1§ wria arsar A1 faur @, W

(w) afz z1, A1 IAE qow aq
el

yifqr smea & ITHA (Wi
fayware wae fag) ¢ (%) A< (@) -
fauts WTET IaTE AT W ATy &, FH-
arc gl |

(w) W (w) : wrarg whegh
T ® wine faege! & faai &
gge Wo dlo yru & 10 Whoww T
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sy ATeRe arwn ¥ fafafasz o=
w& § wraty §g 27 wd g oAy
feeg?t & Jamew & fa¥ wreerean
R & dvF Fo e WArTH UE
wHt WY TE T F I oM
ATEAAT ¥ TP 9 |
BxPort to ang Imports from Develop-
od, Developing and Rupee-Payment
Countries

*365. SHRI BHOGENDRA JHA:

Will the Minister of COMMERCE
be pleased to refer to the reply given
to the Unstarred Question No, 4015 on
ihe 30th August, 1074 regarding im-
ports from rupee payment countries
and state:

(a) what ig the latest figure during
the ycar 1973-74 about the exports to
and imports from the Developed, deve-
loping and rupee-payment countries
and what is the estimate for the cur-
rent year 1974-75;

(b) whether it is proposcd to ensure
balancing the imports to the exports
regarding the developed countries
and making them agree to accept
either Indian currency or equivalent
value of goods;

(c) if so, the broad features thereof,
particularly to U.S.A, UK. Federal
Republic of Germany, Japan and
Prance; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
A statement showing imports from
and exporis to the developed coun-
tries. rupee-payment countrieg and
developing countries during 1973-74
i placed on the Table of the House.
Forelgn Trade statistics for the full
year 1974-75 are ag yet not available.

(b) No, Sir.
<¢) Does not arise.

(d) It is the Government’s policy to
diversify and maximise trade with al!
trading partners whether they be in
rupee payment area or in convertible
currency area. Consequently exports
are encouraged to all areas. Essentiul
requirements are imported from the
sources where they are available at the
most competitive prices. There is nr
arrangement to restrict trade with arv
particular economy area or to anv
particular cuirency area

Statement

The following arr the cxporte -inr
imports durinc 1973-74, based o
monthly statistics pi Foreipn Thiade o
India published by the Director Gen-
ral, Commercia] Intelligence & Statis-
tiwes, Caleutta.

Miilion/Hs

Imports—-
16676 &

Exports
14387

Developed Couniries

Imports-
38407

Exports—
4545.1

Rupee payment

Imports -
8783.2

Exports—
. 5809 &

Developing Countries

wae §feur | e’ qont
+366. Wi WEWR IWT

wt fo FwTgAAAT T
ader dre AT far wdr 78 7@
frew w0 5

(%) feag gorelt ®Y gfire ¥
Tk & wrow e Ko # for
aro wdr arh @y ; T
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(w) Fme sond ar s@ &
ez fear #Y g fegar arfer =w
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m agaY) : (%) awiew fafaaiee
@t feg qorelt &  wraTT 9T ST
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377 % g = a7 faar o ar fr
afraraT agfs ar wafzw  fafagras
gfr &1 fawrTw FraT qqgEA
g4 ¥, 1 AFFWT 1974 TF E4A-
woyr 79 1 g7 sfegr & gygEr T
0 fo Arem wwdy 3ar A Y

(@) wa1 a7 wneA fasa &t
WWT FAT gH@ warEgm  fama
A 511 g -pTear A4 gfe-
AT RY Wy & @ ¥ owoAdy
W gqar wrawe wrAdt AT @Eoqfz-
T 1 qgfs & gawg 2 387 fem-
T =7 QoA ¥ 7w 75 AT T9F
W afew aww E% o o w8

Five Star Hotels

‘37 SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO,

c}'I’ill the Minister of TOURISM AND
VIL AVIATION be pleased to state

(2) the number oy Five Star hotels
Wesent in the public sector;
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(b) the profit earned by these hotels
during 1973-74; ang

(c) whether Government have de-
cided to construct more such hotels
in the public sector?

THE MINISTER OF STATE IN THE
MINISTRY OF TOQURISM AND
CIVIL AVIATION (SHRI SURENDRZ2
PAL BINGH) (a) At present there
ar¢ 3 hotels 1n the public sector which
offer services and amemities of the
5-star deluxe o1 5-star category

(b) The profit earped by these hotels
during the vear 1973 74 was Re b 84
lakhs

(e) There 1, no such proposal under
consideration at pro ent

Financial Assistanee by ID.BI to
Projects in Backward Areas

*358 SHRI RAJDEQ SINGH Will
the Mmmsier of FINANCE be pleascd
{o slate

(a) whether the Industiial Develop-
ment Bank of India disbursed any
junds as direcl nssistance to projects
in backward areaq, and it so, whether
1t constituteq 469 per cent of the
total assistance 1n 1973-74,

(b) the break-up of the amount
disbuised, State-wise and hackward
A168-wise, and

(¢) whether Industrial Develop-
ment Bank of India disbuises the
money only to economically back-
ward areas or to industrially back-
ward areas also?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a) 1o
(¢) The Industrial Development Bank
of Indig extends assistance on conces-
sional termg for industries in districts/
areas identified as mndustnally back-
ward by the Planning Comtssion
Dunng the accounting year 1973-T4
(July-June) the Industrial Develop-
ment Bank of India sanclioned by way
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of direct loans and underwriting as-
sistance agreement {o Rs 30 56 crores
of which Rs 3016 crores (99 per cent)
were sanctioned on concessional terms,
to units located in such specified areas
The total assistance of Rs 3056 crore<
constituted about 469 per cent of the
tota) dnect assistance of Rs 6530
crores during the above period The
State-wise/District-wise particulars of
the assistance of Ra 3056 crorec re
given 1n the attached statement In
areas not  classified as jndustmally
hackward inducties are ehimble for
finance on normal terms

Statement

Ry in o roresy

Srate Mhstiict * Aumistance sanctt ned
oncopees-  on normal
stonal term
term
r Avsam
fa Croslpaia . 5 & as
2 [Haryana
fa) Thesar . o 75
1 Aladma Pradeh
(a) Raipur . o 60 .
4 Maharavinag
(a) Aurangabed o 6%
fh Chandrapm - 525
5 AMeghalaya
(a) Khas Thills 0 04
£ Karnatuba
a My o . 4 5o
= Ruparth &
ta) Tonk o 56
(b) Udarpus . 1 2%
8 lamnl Nadn
(a) Nuth Arcot o yI
b) South Arcot - o oR
(c) Ramanathapiram 6 a2
1d) Truchirapath oI5
9 Urntar Madesn
(a} Moradabad - R o 06
10 West Benpal
(a) Burdwan . o %o o 19
(h) Hoogly . o 16
(¢p Purulia . o 39
Totar 30 16 o 40

“Fimancial Assistance includes direct losns
father than for exports) and underwnitu g of
s harey 'debentures

‘,I
feimt & =
*369 S WIATY T WO w7
fawr wat ag 3y #Y v Wi fw

(F) wrm &1 30 A7T=™T 1974
%1 fea-fem 3 & feaar =wor aur
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(=) v a7 & o7 A7 af &
sfred fraar-ferdy vaw fadefr o
WAT T H g AT v

(w) g9 f17 wammy faur
qZT © 979 AT 9447 A9 qd-%q
fear war , =

(%) m A7 ant 7 gft 3¢ wre
3770 QA (4T ATY AT TH {FR
AT F WA (A T-1FTA0 T47 91 F9
AT 2 °

farer st (st wYo gwgromw)-

(F) a7 71 400 74 £1 {707
TLT AT FTI0 & AT LT 797 77 2
AT 30 9-74 FI THT FAL T7 A1 IOA
AT ¥ IuF FOT |§ ForAy v famrw
7 &Y 4y &

AT ¥ ATAT 1974 & A
fawreit wf THaT ¥ arr i swr g O
qIM gIWey  FY WAV L
30-11-74 &% ¥t qaa7 AATF T
T v ¥ AT )

(o) #tx aqf wafy 1971-72
1972-73 W7 1973-74 ¥ ¥ 87N
¥ fadely wzr Wiv 74y ¥ afes 9T
REITGT §7 ANATT THA & q47 W LI
qmmﬁ?ﬁ"ﬁffﬁ'm Il‘ﬁ"?
7@ 31 [FqeW F var a1 /& farn
goqt L T-8686/74)
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(7) q@aw ®1 awd W ™
1 w2 3 et £ 5 9T @
sravas faduly fzT, g% e WY o
% faata & @t =t fadwt oo &
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Decline in Prices of Raw Jute

*370. SHR1 INDRAJIT GUPTA:
SHRI GAJADHAR MAJHI:

Wil the Minister of COMMERCE
he pleased to state:

(a) whether prices of raw jule
have declined and if 10, to what ex-
tent during September and October,
14974;

(b) whethey Ainng th.s peniod, the
Jute Corporation of India slowed
down its purchoses on the plea of

madequate finance,

(¢) whether during this period
lute mill-owners also slowed dewn
their purchases op the Pleg of credit
xjueeze by the banks; and

(d; the 1eason, wh, Government
&1 not take tmnely action to protect
e mmterests of the 1aw jute growers?

THE MINISTER OF COMMERCE
(PROF, D_ P. CHATTOPADHYAYA):
(a) Prices of row jute increased
steadily uptp the third week of Sep-
tember and from the end of Septem-
ber there was a decline of 10—15 per
¢ent mainly due to increase in arrivals.

(b} and (c). The credit sqeeze has
hag an impact on the volume of pur-
chases of both the Jute Corporation
of India and the Infantry.

() Raw jute prices have generally
Tuled above the tatutory minimum
fixed by Government ang Jute Corpo-
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ration of India have intensified its
operations in areas where the prices
were comparatively low.

Trade Agreement between India and
South Korea

*371 SHRI BANAMALI BABU:
SHRI VIKBIIADRA SINGH:

Will the Minister of COMMERCE
be pleased to state-

(a) whether any Indo-South
Korean agreement has been concluded
to increase trade relations by identi-
fying the areag ol cooperation and
cocllaboration, and

(b) 1f so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF (COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
ta) Yes, Sir

(b) Copies vt the Agreement have
been placed 1 int Parhamvent Libra-
1y A slatement shoving the salient
featureg ol the Agreement 15 laid on
the Table of the House

Statement

An Agreement on Trude Promotion
and Economic and Techmical Coopera-
t1on between the Government of Indie
and the Government ot the Republc
ol Korea wus cvoncluded on the 12t1
Augu.t, 1974, The Agreement pro-
vides for—

(a) maxunsation of trade between
the two countries;

(b} according most-favoured-nation
treatment Lo each other’s Com-
merce;

(c) encouraging the development ol
mutually agreed schemes;

(d) promoting technical co-opera-
tiop for economic development
and enhancement of living stan-
dards of each country:
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(e) shipping  arrangementg for
commodities;

(f) paymenis in US do lar or pound
sterling or any other convert:-
ble currency; and

(g) periodic consultations with each
other,

Expenditure on account of Deputation
Allowance drawn by Officers

3385. SHRI DEVINDER SINGH
GARCHA: Will the Mimster of FIN-
ANCE be pleased to state:

(a) the total number of officers
working on deputation in various
Ministiies and subordinate offices of
the Government of India a8 on 1st
April, 1874;

(b) the amount speni annually to-
wards payment of deputation allow-
ance to these officers; and

(¢) whether Government
to reduce this expenditure?

propose

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD: (ua) and (M)
The information is not jeadily avail-
able and is being collected from all
Ministries. It wil] be laid on the Table
of the House as seon as 1t 18 recerved
According to the mformation readily
available, however, a sum of about
Ras. 42.93 lakhs was spent during 1972-
73 on account of deputation allowance
to 14375 employees working -n dcpu-
tation in the various Minisirieg/De-
partments and their attached and sub-
ordinate offices.

(¢) The scheme of deputation allow-
ance has been continuously under re-
view. Since 1970 it has been review-
ed twice and the rate and maximum
quantum of deputation allowance have
been progressively reduced. It has

also been decided that the borrowing
authorities shoulg build up their qwm
cadres as far as possible, and with ihw
end in view the maximum period of
deputation for which deputation af-
lowance will be admissible hasa been
stipulated ag four years.

Profits repatriated by Foreign
Companies

3386. SHRI BISHWANATH JHUN.
JHUNWALA: Will the Minister o
FINANCE be pleased to state:

(a) the names of the first ten foreipgm
companies whose remittances have
been the highest during the ]ast three
years;

(b) what had been the performance
of {hese companieg during the three
preceding years, and

fc) the sleps Government propnse
to take 1o ensure that these piofits
are ploughed back into India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT
SUSHILA ROHATGI): (a) The namot
of the first ten foreign rompamies
which have 1cemitted the mavimun
amount during the financial yeal 1972-
73 are given below®

1. Indian Tobaccoe Co, Lid

2. Indian Explosives Ltd.

3 Hindustan Lever Lid.

4 Union Carbide (Indie) Lid.

5 Esso Standard Refining Co of
India Lid.

6 Burmah Shell Refineries Lid
7. Guest, Keen, Williams Lid.

8. Firestone Tyre & Rubber Co of
India Pvt. Ltd.

9. Brooke Bong India Ltd.
10. Pfizer Ltd.
(b) The detalls of the remittas=s

M m
made by these ¢ es during to
five yesrs ending 1972-78 ar¢ "‘:’t‘,

See Ne.
LT-8687/74).

-
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{c) It is not the policy of the Gov-
crnment to make it obligatory on the
foreign companies to plough back tbeir
profits in India except when they are
under-capitalised. However, in view
o} the Companies (Temporary Restric-
pous on Dividends) Act, 1974, a poi-
#on of the net profits after tax earned
Ly these companies wil] be ploughed
rack into business in India Moreover,
a5 & result of the implementation of
the Foreign Exchange Regulation Act,
1978 in accordance with the Gude-
nnes issued by Government under Sec-
.1on 29 thereof, the companies will be
required to bring down then loremn
shareholdings 1 a large number ot
cases which in its turn will result 1n a
reduction of remittances by way of
trvidends/profits

Setting up of an Expory Free Trade
Zon€ for Ready Made Garments al
Bombay

1387 SHRI VASANT SATHE Will
the Minister ot COMMERCE he pleas-
«¢| to state,

ta) whether the Maharashtra Gov-
tinment have suggested to set up am
\¥port-oriented free irade zune for
irady-made garments and leather in-
stistries in the ‘New Bombay' area and
duty free zone for all goods at Nhava
Siva ang requested the planning com-
mi.sion to have cent per cent expoll
‘nented sugar units particularly of
raw sughr n various parts, and

(b} if so, what decision has been
taken over the proposal of the State
trovernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHI
VISHWANATH PRATAP SINGH)- (a)
Suggestiong have been received from
r!iﬂ'erent State Governments for set-
ting up Free Trade Zones in a num-
her of places including Nhava Siva in
New Bombay area According to fhe
Planning Commission, they have nol
seceived any request from Maharash-
ra Government about cent per cent
export-oriented sugar umits, particu-
larly of raw suger in various parts.
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(b) Suggestions of State Govern-
ments for getting up Free Trude Zohes
are under Government's consideration.
Individual locations will be decided on
the basis of feambility study for each
location

Obligation for Produciion eof Textiles

3388 SHRIC. K JAFFER SHARIEF:
Will the Mimster of COMMERCE
be pleased to state:

(a) whether the scheme for a con-
tinued obligation for production of
textiles, both controlled varieties and
for exports has been finalised by Gov-
ernment; and

(b) if so, the broid features there-
of”

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGH)- (a)
and (b) With effect from lst Cctober,
1974, composite vottun textile mills are
required to produce 30 per cent of their
production as contvolleg cluth. A set-
off of one squaie metre in the control-
led cloth obligation 1y allowed against
exports worth Rs 500 in terms of
tob value of mill made colton piece
goods and made-ups and Of Rs. 7.5
n terms of {ob value of garmenis
madé jrom rull-made cloth.

Specia) Cell to investigate inte
connivance of Government Officlale
with smugglers

3388 SARDAR SWARAN SINGH
SOKHI Will the Minister of FINANCE

be pleased to state:

(a) whether the Central Govern-
ment hag created any special cell to
investigate into the connivance of
Government officials with smuggless;
and

(b) if so, actions taken against the

customs and police officers so far &
it not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
(SUSHILA ROHATGI): (a) and (b)
No Sir However, an adequate ma-
chinery exiwsts for investigating into
conmivance of Government officials
with smugglers and tafung suitable
action In a few cases, prosecutions
have been launched and convictions
obtamed from courts of law

fcelter aw afgan (wwa) wad o

IR

3399. st wrew fag whyw - T
atfesg wadt ag qary ' ¥ 59 5
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Proposals to bring down the Cost of
Fishing and other Marine Products

3301 SHRIM S PURTY Will the

Ministet of COMMERCE be pleasted
to siate

(a) whether Government have for-
n.ulated conciete proposals to brinp
down the cost of fishing and other
marme products to make them com-
petitive 1n the world market, and

(b) if so, the main features thercof”

THE DEPUTY MINISTER IN THL
THE MINISTRY OF COMMERCF
(SHRI VISHWANATH PRATAP
SINGH) (a) and (b) The cost of
marine products for exports will €
biought down by increasing the ma -
Tine landings, increasng the produc-
tivity of fishing craft ang 1mproving
the processing faciities The chief
scheme, during the Fifth Plan to-
wards this end are (a) introduction
of deep sea fishing trawlers and me-
(hamsation of fishing boats (b) de-
velopment of fishing ports and
harbouis, refrigerated godowns, &
transport (c) modernisation of -
cessing facilitres, divermfication of ex
port preducts, etc
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Incettad in Fares In Indian Alrlines

8392, SHRI C. JANARDHANAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have a

proposal to increase the fares im
Indian Airlines; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
RAJ BAHADUR): (a) No such pro-
posal js under consideration at pre-
sent, The matter is, however, under
constant review.

{b) Does not anse

Representations against withdrawal of
Coach Services gf Indiag Afrlines

3303, SHRI NUROOL HUDA: Wil
the Minister of TOURISM AND CIVII.
AVIATION be pleased to state-

(4) whether he is aware of the fact
that Indian Airlines passengers
boarding and embarking from and to
Metropeditan cities w1z,  Calcutta,
Bombay, Delhi and Madras are facing
immense difficulties due to withdrawal
of Indian Airlines buseg from such
tities:

(b) whether Government have re-
ceived eomplaints and representations
In this connection from individuals
and public bodies; and

(¢) whether Government propose to
reintroduce the buses to mitigate the
wufferings of the Airlines passengers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
RAJ BAHADUR): (a) to (c). Trans-
Port facilities between the airport
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ang the city terminal had been with-
drawn by Indian Airlines at Bombay,
Calcutta, Delthi, Madras, Bangalore,
Hyderabad and Tiruchirapalli, At all
other domestic airports, the Corpora-
tion continues to provide such facili-
ties.

At Delhi, Madras and Calcutta al-
ternative arrangements have been
made by the International Airports
Authority of India to provide such
facilities by private operators on
contract. The Inteinational Airports
Authority of India are making simi-
lar arrangements at Bombay., At
Bangalore and Hyderabad also,
alternative transport arrangements
have been made. Such facilities are
not considereq necessary at Tiru-
chirapalh as the distance between the
airport und the aty termnal i<
short.

Representations wvre received in
the past from individuals and public
mnstitutions when the passenger coach
services were discontinued by Indian
Airlines.

Arrears oy Income Tax in Rajasthan

23304. SHR1 SHRIKISHAN MODI:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of income-tax
airears ;0 Rajasthan at present; and

(b) the amount of income-tax rea-
lised in that State during the Ilast
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The
arrears in Rajasthan at present; and
Income-tax (including Corporation-
tax) outstanding as on 30-8-1874 in
the charge of the Commissioner of
income-tax, Rajasthan, is as under:

Grousg arrears Net arrears

(Rupees in crores)

10.96 838
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(b) The total amount of incame-
fax (including Corporation-tax) re-
alised in the charge of the Commis-
sioner of Income-tax, Rajasthan
during the financial year 1973-74, was
Rs, 15,31 crores,

Night Air Mail Services of Indian
Airlines

3395. SHR1 VEKARIA:
SHRI DHAMANKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(n) whether Indian Airlines have
ahandoned the idea of reviving night
air mail services:

(b) if so, the reasons therefor: and

(c) the arrangements that are being
made al present by Indian Airlines
between sclected stations for carrying
mail and ncwspapers early in the
morning?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (¢). A cost/re-
venue analysis of the Night Air Mail
operations hay revealed that their re-
introduction will he highly unecono-
mical particularly in the context of
the present cost of aviation fuel.
Indian Airlines are, however, consi-
dering the feasibility of introducing a
late night or pre-dawn service bet-
‘ween some selected cities to provide
cheaper air travel facilities Such a
service could also be used for carriage
of mails The economics of such
a service are being worked out.

For carriage of mails and news-
papers, specific capacity has been
allotted for mails and newspapers, on
agreed basis, on all flights from dif-
ferent stations. particularly on the
trunk routes,

Study om Tax Evasion
by Institute of

3308, SHRI ARVIND M. PATEL;
SHRI K. MALLANNA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Central Govern-
ment has commissioned the gerviceg of
the Institute of Chartered Accountants
of India to make a study on tax eva-
s1om; and

(bY if 80, whether the Institute has
accepted the proposal?

THE DEPUTY MINISTER IN TIIF
MINISTRY OF FINANCE (SHRIMATY
SUSHILA ROHATGI): (a) ang (b}
The Institute of Chartered Account-
ants of India has submitted a prope-
sal for undertaking a study on tar
evasion under the Planning Commus-
sion's programme of sponsoring re-
search studies and the same is undor
examination by the Planning Com-
mission.

Decline in Prices of Cotton Cloth

23907 SHRT K RAMAKRISHNA
REDDY: Will the Minister ot
COMMERCE be pleased to state:

(a) whether the extent of fall in the
prices of cotton cloth; and

(b) whether Government propos®
to bring them down further through
credit squeeze and display of the
stock with mills?

THE DEPUTY MINISTER :
THE MINISTRY ogm COMMERCE
(SHRI VISHWANA'
SINGH): (8) Wﬁ“ﬁ milly ent .

months, prices of
ofmuoncluhonﬂww““

per cent to 28 per cent.
(b) There is no specific mOve:
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Financial Amssisiangy t0 States

3398. SHRI MURASOLI MARAN:
Will the Minister of FINANCE
be pleased to state the State-wise
financial assistance given so far by the
Union Government in the form of spe-
cial assistance, over-drafts facilities,
grants and loans during the curremt
financia] year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
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SUSHILA ROHATGI): No special
assistance has been given to any
State in the current year, nor are the
Stateg allowed t0o use overdraft with
Reserve Bank of India as g budget-
ary resource.

A statement showing the granis
and loans released to the State Gov-
ernments so far in the current finem-
c1al year for Stale plan is laid on the
Table of the House,
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Anemilies in Pay of Income Tax
Officery

3400. SHRI D. K. PANDA; .
Will the Minister of FINANCE

~ be pleased to state:

(a) whether the matter of senior

- officers drawing less pay than their

junior officers in the Income-tax de-
partment jg pending for a decision
with the Departmental Council of the
Ministry of Finance;

(b) if so, for how long the matter
has been pending;

(¢) the decision, if any, taken in the
matter; and

(d) if not, the reasons for such
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (d).
Information is being collected and
will be lajg on the Table of the
Huouse,

Development of Shawl Wool Industry
in Orissa

3401. SHRI ANADI CHARAN DAS:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are com-
sidering to develop shawl wool indus-
try and other woollen industries in
Orissa; and

(b) if so, the
thereof?

broad features

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI VISHWANATH PRATAP
SINGH): (a) and (b). For the de-
velopment of woollen industry in the
State, one shoddy spinning unit of
800 shoddy spindles has been approv-
ed for being set up in -a
area of Orissa. No separate pro-
gramme of development for the shawl
industry alone ig envisaged, as exist-
ing Jooms can be useq for production
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Increase in Export of Weollen Knit-
‘Wears to USSR

3402, SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleas-
<d to state’

(a) whether the Hosiery Exporiers
Corporation has urged the Union Gov-
ernment to increase the export of
woollen knitwears to Russia under the
tmade agreement for 1975;

(b} whether any visit has also been
paid by Russman irade delegation for
finalising the purchasc orders; and

(e) if so, the
thereof?

salient features

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGID»

(a) Yes, Sur

(b) Yes, Sir. a delegation from
Rtaznoexport, Moscow, the Sovict
buying agency visited India 1n Oc-
tober, 1974, for the purpose,

, (c) the above mentioned delega-
tion hag selected samples and taken
them to Moscow for finalising orders
for supply during 1975.

Deficit Financing

3403. SHRI D. P JADEJA; Will
the Minister of FINANCE be pleased
1o state:

(a) whether centre's deficit financ-
ing has risen to Rs, 656 crores as
pgainst Rs 587 crorezs during the
cirrent year;

(b) if so, the reasons therefor; and
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(c) what steps have been contem-
plated to check further rise in deficit
financing?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHTAGID: (a)
to (¢) Budgetary deficit at the end
of October, 1974 amounted to Rs. 650
crores as against Rs. 541 crores at
the end of October, 1973 While the
highe; budgeta)y deficit compared to
last year at the end of October is
on account of rescheduling of repay-
ments of loans by the State Govern-
ments in terms of Sixth Finance
Commssion s 1ecommendations and
the time lag in receipt of Govern=
ment dues it may be mentioned that
there 15 no month to month corrcla-
tion of 1ecepts and  expenditures.
Budgetary deficit at a particular
point of time 1n a year is nol an

wdicatn: of the year and budgelary
deficit

A number of measures have been
initiated to effect economies in Gov-
ernment expenditure with a view to
contamming the deficit to the minimum
level possible and the position is
under constant review.
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Canalisation of Iran Ore Exports
througy MM T.C,

3405 SHRI MOHINDER SINGH
GILL:;

SHRI S, R DAMANI:

Will the Minister of COMMERCE
e pleased to state:

(a) whether Government piopose
te canalise all iwron ore exports
through Minerals and Metals Trading
Coarporation;

(b) if so, what steps have been
taken 3o far in this direction;

(c) the advantages and disadvan-
tages in bringing about this change;
and

(d) the reaction of eratwhile
private exporters to the proposal?

THE DEPUTY MINISTER IN TIIk
MINISTRY OF COMMERCE (SHHI
VISHWANATH PRATApP SINGH):
{a) 1o (d) Export of ron ore, except
that of Goan origin, ig already cana-
lmed through the Minerals and Metals
Trading Corporation. The question
of canalising the export of Goan iron
ore through MMT.C is under Gov-
erninent's consideration,

Transport facllity at Airporty

3406, SHRI DHAMANKAR: Will
the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state:

{(a) whether Government are con-
sidering the question of providing air-
port bus service facllity in a phased
manner at all the airports in the
country;
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{b) if so0, the names of airports now
provided with such facllity and airport
Sor which the facility would be made
avallable during the current year; and

(¢) whether Government have taken
@ decision to entrust this work to
labour cooperative societies ang if so,
the salient features of the steps taken
in the matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to l¢). No, Sir
Indian Airlines are, however, provid-
ing transport facilitieg at all domestic
aerodromes exceplt Bombay, Calcutta,
Delhi, Madras, Bangalore, Hyderabad
and Tiruchi. The International Air-
@orts Authority of India have madue
arrangements for providing abport
wach gervices at Delhi, Madras and
Calcutta, The contract at Dellhh and
Calcutta has been awarded to an
organisation owned by ex-servicemen
and at Madrag the contract has been
awarded to Mjs Pallavan Road Trans-
port Corporation. At Bombay, the
contract has also been given to the
ex-servicemen organisaion, and the
service ig likely to start shortly. At
Bangalore, M|s Karnataka State Road
Transport Corporation and at
Hyderabad, M|s Tourist Travels are
Providing such facilities,

Foreign Exchange Earnings from
Tourism

83407, SHRI BHAGATRAM MAN-
HAR: Will the Minister of TOURISM
AND CIVI AVIATION be pleased
to state:

(a) the amount of foreign exchange
earned during the dast year from the
wourist industry;

b) the percentage of earnings from
tourist spots in Madhye Pradesh; and
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) The foreign ex-
change earned during the year 1973
from tourists is estimated at Rs. 67.5
crores,

(b) It 1» not possible to estimate
such earnings in respect of indi-
1idual tourist spots.

(¢c) As a part of tourist promotion
the Depariment of Tourism inter alia
gives publicity to various places of
tourist interest including thuse in
Madhya Pradesh.

Complaint regarding Fares charged by
Taxi-Drivers from Palam Airport to
City

3408, SHHI VARKEY GEORGE:
Will the Minuster ol TOURISM AND
CIVIL AVIATION be pleased to state:

(u) whether foreign passengers have
lodged complaintg with various wmnter-
rational girlines based in Delhi that
exorbitant fares are being charged
from them by taxi-drivers from Palam

airport to the city;

({b) whether many passengers are
forced to pay Rs 50 to Rs. 70 from
Palam airport to Vasant Vihar and
Ashoka Hotel, New Delhi;

{c¢) whether the airport traffic booth
inspectors who note down the name of
the passenger, destination and taxi
number are tipped by these tax:
drivers and therefore no action is
taken on such complaints; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (BHRI
RAJ BAHADUR): (a) to (d). Com-
plaints about exorbitant fare de-
manded by taxi drivers were received
mn the past. To curb this practice
Taxj Tarif Cards have been printed



63 Wniten Answers

which give the approximate fare from
the airport to important hotels in
Delhi. At the traffic booth located at
the exist gate, traffic polie inspector
notes down the taxi number, name of
the passenger, his destination and
eives the Taxi Ternff Card to him
For makirg a complaint a passenge:
1s required {o fill the detachable por-
tion of the Tardf Card and mail 1t to
the Suprrintendent of Police (Traffic)
toy taking action against the defaull-
mg drivers

For the jnformation of the general
public, notice boards have been placed
at the important places that in case
uf any difficulty with the taxi drivers
they should report the matier tg the
Tiaffic Police

As 1egards the alleged tipping  of
Arrpor{ Traffic Booth Inspectors by
the {ax; drivers, the matter has been
brought to the notice of the Superin-
tendent of Police (Traffic).

Production in Public Undertakings

3409 SHR K s CHAVDA: Will the

Minister of FINANCE be pleased to
~ale

(l)‘ whether Monopoly houses and
multinationg) corporations are respon-
sible for the downfall in production of
public seetor undertakings; and

() 1t 50, what action Government
popote 1o take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No, ‘Su-. Capacity utilisatron 1n the
public sector hus considerably im.
proved dunng the last year as com-
pared to the previou, vear,

{b) Does noi arise
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U. 8, Financlal Assisiance for India

3411, SHRI H, N. MUKERJEE:; Will
the Minister of FINANCE be pleased
to state:

(a) whether he mect Dr. Kissinger
during his recent visit to India;
(b) if go, the main topics discussed;

(c) the terms agreed for
American aid for India; and

(d) how much financial assistance
has been agreed to?

getting

THE MINISTER OF FINANCE
(8HRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) Views were exchanged on
various subjects of mutual interest, in.
cluding food, fertilizers, etc.

(c) and (d) Nothing specific came
out of the discussion regarding US.
aid to India.

Delhi Income Tax Employees’ Union

3412. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleaged to state:

(a) whether the Delhi Income-tax

Union have repeatedly
requested the Commlssioner of -
come-tax Delhi-I to complete the for.
malities of verification of its mem-
bership neaded for recognition;
2804 1S3,

(by whether the Commissioner of
Intome-tax, Deihi-I has slso been re-
quested by the Union to grant an in-
terview for the aforesald purpose; and

(¢) if so, the action taken by the
Commissioner of Income-tax?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD): (a)
Yes, Sir. =

(b) Yes, Sir.

(c) Although no formal interview
was granted, the Union being an um-
recognised body, the representatives
of the Unlon had met the Commis-
sioner of Income-tax once and had
held detailed discussions with the
Inspecting Assistant Commissioner of
Income-tax (Headquarters).

The Union's request for recognition
18 still under examination.

Credit offered to India by Inter-
national Monetary Fund

3413, SHRI BANAMALI PATNAIK:
SHRI P. VENKATA.
SUBBAIAH:

Will the Minister of FINANCE
be pleased to state:

(8) the oil facility offered to India
by the International Monetary Fund;
and

(b) the amount proposed to be
drawn during the current year?
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(b) India has drawn in October,
1974 SDRs 200 million (Rs. 183.86
crores) under this Faality

Smugglers’ Links with Indians Abroad

3414, SHRI M M. JOSEPH: Wil
the Mimister of FINANCE be pleased
to state:

(a) whether Government have issued
warning to Indians abroad known to
be connected with gmuggling to return
to India and surrender themselves to
Government failing which their pass-
ports would be forfeited; and

(b) it so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) No,
Sir

(b) Doeg not arise 1 view of (a)
above.

Disposal of Iron and Steel Products
by Managing Director of Poly Steel
(India) Limiteq

3415 KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state.

(a) whether the Managing Director
of Poly Steel (India) Ltd, personally
supervised the disposal of iron and
steel productg worth Rs 15 lakhs from
his factory in Bhavnagar without pay-
ing excise duty; and

(b) if so, the action taken by Gov-
ernment thereon and whether Steel
Ministry propose to stop allocation of
stee] to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUBHILA ROHATGD: (a)
and (b) During the searchea ooh-
ducted in the premiseg of Mis. Poly
ﬂl (m) Ltﬂ-, Hmw' M'
ments and records indicating, re-
snoval without payment of Central
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Excise Duty, of Steel products valued
over Rs. 15 lacs were recovered. The
Managing Director of M|s. Poly Steel
(India) Ltd.—Bhri J. P. Mehta—and
the Secretary-Cum-Commercial Ma~-
nager, Shri A. C. Mehta were arrested
for alleged complicity in the said re-
movals. They have been released on
bail. The investigation is in progress.
Hence at this stage, it cannot be
stated positively whether the disposal
of iron and steel products under
reference wag personally supervised
by the Managing Director of M]s.
Poly Steel (India) Ltd.

Iron and Steel Control authorities
have also been requested to examine
whether any contravention of the pro-
wvisions of Iron and Steel Control
Order 1956 is involved, Switable ac-
tion will be considered against the
delinquent concern under the provi-
sions of the saxd Order if the invests-
gation finally rcveals that there has

been any wiolation of the prowisions
of the said Order.
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Cases of Smuggling Pending for Trial

3417. SHRI AJIT KUMAR SAHA-
Will the Minister of FINANCE be
pleased to state:

(a) whether some 700 caseg of
smuggling have been pending tria] for
years together;

(b) whether = Government are
aware that these cases are pending
due to lethargy of customs authori-
ties; and

(c) 1f so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (c) About 300 major prosccution
cases relating to customs offences
involving goods exceeding R+ 1 lokh
in value in each case ang important
conspiracies, are pending in various
courts all over India. In many ins-
tances cases get delayed in court for
reasons beyond the contro]l of the
customg authorities. Whercas gimpler
cases get disposed of quickly, com-
pPlicated cases, in their very nulure,
take time for completion. Efforte are
continuously made to expedite the
hearings etc. in the courts

The Government are also examin-
ing the Law Commission’s recommen-
dationg regarding setting up of gpecial
courts for trial of economic offences
and amendment of procedures with
a view to cutting out delays.

Poudicherry Tmport Licence Scandal

3418. SHRI JHARKHANDE RAI:
Will the Minister of COMMERCE be
plessed to state:

() whether Pondichenry Govern-
ment has registered 14 cases in con-

nection with the Pondicherry import
licence scandal; and

(b) it so, the particulars thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise,
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Steps to boost up Sugar Exports

3420, DR. H, P. SHARMA; Wil] the
Ministex of COMMERCE be pleased to
state:

(a) whether sugar exports have
lately been encountering set-backs,
including high internal prices;

tb) the draw-backs that sugar ex-
ports have been suffering from and
the steps taken and being taken to
boost up sugar exports; and

{c) how far it would be possible to
achieve the sugar of targets for the
current year and the total exports
made nd contracted <o far”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH):
(a) tv (¢) Apart fiom the problem
of congestion 1n the ports of Kandla
and Bombay there are at present no
other difficulties, The target for the
curtent vear 19 nevertheless expected
to Le fultlled Out ot the total quan-
ity ol 6,82,800 tonnes contracted for
expoil during the current financial
year, 3,421,392 tonnes have been shipp-
ed by 30-11-1974

Guidelines to State Governments for
removing Lacunae in MISA

3421. SHRI MADHU DANDAVATE:
Will the Mimser ot FINANCE
pleased to statc:

(a) whether 1t is true that several
lacunae existed in various orders
wsued under MISA for the arrest of
smugglers;

(b) Whether any guidelnes have
been issued to the State Governments
to remove these lacunae; and

(o) it so, the salient features of
these guidelines?

DECEMBER 6 1974
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(e). Some of the detention orders
1wsued under the Maintenance of In-
ternal Security (Amendment) Ordi-
nance, 1974, have beep set aside by
some High Courts on the grounds
either that the detaining officer had
not applied hig mind or that the
grounds of detention were vague or
wrrelevant nr stale. The detention
orders and the grounds for detention
in such cases are being reviewed with
4 view to removing the imperfections.

Export of Engineering Goods to Iran

3422 SHRIMATI SAVITRI SHYAM:
Wili the Minster of COMMERCE be
pleased to state:

1) wnether there 1 any proposal
lo :Xpurt engineering goods to Iran;

b) 1t 30, the particulars of
enginer~ing goods to be exporteg to
that ecuntry,

ic) the cost of the goods to be ex-
purted ani the mode of payment to
be made by Iran;

«d) wether such orders have also
been 1ccenned from other countries;
and

{e) 1t ~u, the main features there-
ol?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). Engineering goods are al-
recady being exported to Iran. The
main items of export gre: Klectric
wires and cables, transmission line
towers, bicycleg sand parts, diesel
engines and parts, fabricated steel
structurals including pressed steel
tanks, steel pipes, tubes and fittings,
transformers, concrete mixety et2.
During 1974-75 ang 1975-76 the ex-
ports are expected to be worth
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Rs, 17.50 crores and Rs, 18.25 crores
respectively,

Payment by Iran is mede 1n free
foreign exchange,

(d) and (e). Orders for supply of
various engineering good: are re-
ceived and complied with irom all
parts of the world,

Arrest of Smugglers in Rajasthan

3428, SHRI HAMENDRA SINGH
BANERA: Will the Minister of FIN-
ANCE be plecased to statc the names
and address of smugglers in Rajasthan
who were arrested by the State Gov-
ernment under D.LR., MISA or Inter-
nal Security Act of Rajasthan with
dateg and action taken agamst cach?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI-
MATI SUSHILA ROHATGI): The
information is being collected :und
will be laid on the Tahle of the
House,

Acquisition of Fast Patrol Boats to
check Smuggling

8424, SHRI P. A, SAMINATHAN:
SHRI RAJDEO SINGH;

Will the Minister of FINANCE
be pleased to state:

(a) how many patrol boats to check
smuggling have been ordered from
Sweden and other countries; ahd

(b) the reasons for obtaimng them
from foreign countries when these
could built in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGIL): (a) An
ordexr has been

(b) Possibilities to get Boats of the
1equisite speed etc, built indigenously
to suit the Customg requirements
were explored but the effortg were
not successful. The design-data etc.
of the 20 boats referred to above
have since been purchased for manu-
facture of some similar boats indi-
genously,

Surplus Staff ia MMT.C.

3425, SHRI R S. PANDEY:
SHRI MUKHTIAR SINGH
MALIK:
SHR1 BIRENDER SINGH
RAO:

Will the Minister of COMMERCE
be pleased ¢, state:

(a) whether the management of
Minerals ang Metals Trading Corpo-
ration has declared a large number of
staff as surplus, based on the recom-
mendations of g study team;

(b) if g0, the number of persons de-
clared surplus; and

(c) the future prospects of persons
declared surplus?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
ta) to {c). A work study of the Cor-
poration has been carried out which
reveals 267 posts ag surplus. The
work study report is under examina-
tion of the Management. The Em-
ployees have been assured that there
would be no retrenchment of any
cmployee,

Floatation of Indisn Rupee

3426. SHRI RAM SHEKHAR
PRASAD SINGH:
SHRI R. V. SWAMINATNAN:

Will the Minister of FINANCE
be pleased to wtate:

(a) whether Government have not
agreed to the proposal of some ex-



- -

75 Written Answers DECEMBEK § 1974

perts for floating the Indian rupee in
the  international market inde-
pendently of other currencies; and

(b) if so, the main reasons therefor?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM), (a) and
(b) The existing exchange rate
arrangements are serving our objec-
tives ol promoting exports and en-
couraging 1mport substitution and the
Government has at present no nten-
tion to modify them Exchange rate
arrangements are kept under constant
review by ilhe Government

Wrew ST Fa ¥ & Wy awy-fafaaw
sqTTe
3427 it gy wwEq : I
aforeg w0t ag a4 F ar ¥ fa

(7) #m v o7 g WM F
P g1 fafamg sqrmre & sqaear 2,

(=) afzar &t Aepeedt &7
Far 2

(1) = 3¥7usflyofdas v
FIERAR FAH T A0 F a0 gor
¥, =

{2) ufe 21 A1 Aemaedr  way
A e 2?

iorea swvem ¥ qwsid (s fasere
s fw ): (7)) ()

K IART 30 & v s Fafomg am
W F AT 5T7E 19749 g TR
JITeHT & AT g 3 Y iR 28-9-73
¥ 27-9-76 A% # A ™l ®r g3y
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Snbnussion of New Scheme by Cotton

Mills Federation and Cotton Textliles
Export Promotion Council

3428 SHRI D D DESAI* Will the
Mini<ter of COMMERCE be pleased to
state

fa) whether any new cloth produc-
tion ind distribution scheme has been
aubmtted jomntly by the Indian
Cotton Mills Federation and the
Cotton Textile Export Promotion
Council tv Government recently;

(b) 1if so wmahent features thereof;

(¢) whether Government had taken
any detasion on the new scheme;

(d) it so, broad features thereof;:
and

(e) whether the new scheme will
1eplace the existing obligation of 16
per cent of production for export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir, A new scheme for cone
tiolled cloth production and exports
has been brought into force with
effect from 1lst October, 1974,

(b) to (d). Under the scheme, com-
postte cotton textileg mills are re-
quired to produced 30 per cent of
their production as controlled cloth.
A gset-off of one spare metre in the
controlled cloth obligation is allowed
against exports worth Rs. 5.00 fo.b.
of mill-made cotton piece goods and
made-ups and of Rs 7.50 fo0b. of gar-
ments made from mill-made cloth.

(e) Yes, Sir.
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Assistance sanctioned fo Projects by
Industrial Development Bank of India

3423 SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether about 77 per cent of
the assistance sanctioned by the Indus-
trial Development Bank of India so
far has gone to the projects of
Rupee § crores and above:

(b) if so, the particulars thereof;
and

(c) whether Government have a
proposal to streamline the assistance
to the needs of the country and if so,
the salient features thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). Maljor portion of the direct pro-

Size of the project

No. of
projects.  cost

ject asgistance given by the Industrial
Development Bank of India for estab-
lishment of projects has so far gone
to the core and priority sector indus-
tries including 8 major fertilizer pro-
jects, 4 large petro-chemica)] proiuch.
a number of machinery manufacturing
projects, paper and paper products,
rubber products etc. These sectors
require heavy capital investment and,
therefore, the outlay on most of these
projectg is over Rs 5 crores. The
statement below indicates the number
of projects assisted by the Industrial
Development Bank of India, their
project cost, direct project assistance
sanctioned and such assistance ex-
presed as a percentage of the project
cogt:—

Rs. in crores.

Project Percentage
gssistance of column
sg_qczinged 4:Col.3.

Project

I 2 3 4 5
1. (i) Rs. 5—10 crores. - . . 30 2127 s1°0 240
(12:0) (11-4) {:3 9)
(ii) Rs. 10~20 crores. * 20 2500 33 21'3
(8:0) (13-4) 14 6)
(ili) Rs. 20—s50 crores 14 4089 98-4 241
(5'6) (21-9) (26-9)
(iv) Above Rs. 50 crures. * . 9 6505 794 12'2
(3:6) (34'9) (21-7)
Toal 73 lszzj- I 2821
(29°2)  (81'6) (77:1)
2. Other projects whose outlay is Rs. § crores 176 342°0 839 2453
or below— (70°8)  (18'4)  (22'9)
Grand total of 1 and 2: 249 1864° 1 3660 19-6
. (100'0) (100'0) (r00-0)

1 v

N.B..—Figures in breckets indicate percentage to total

Aarsﬂardsthebammintbewn-
mmmtwwmmum a
Jesser amoung of capital investment,

they arg generally asked to approach
the other: institutions
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In recent yeers sbout half gf the
Industrial Development Bank of India
Project assistance hag been t; wunits
located in gpecified backward aress.
If direet project ang refinance assist-
ance are taken together, 9% per cent
in terms of number of sanctions and
52 per cent in value have been to
small scale ang medium sized indus-
trial units.

(c) The gssistance schemey of the
Industrial Development Bank of India
are designed to meet the overall deve-
lopment strategy keeping in view the
basic ‘sconomic objectives of balanced
regiona] developmeat, growth of nmew
entrepreneural talent, development of
indigenous technology, small-scale in-
dustries and exports Consistent with
the fulfilment of these objectives the
schemes are modified, from time to
time, 1o cater to the gpecific require-
ments of the economy

Decisior of Government in regard to
Location of Security Paper Mill

3430. DR. LAXMINARAYAN
PANDEYA:
SHRI NATHU RAM
AHIRWAR:

Will the Minister of FINANCE
be pleased to state:

(8) whether a Central team has re-
commendeq Sanchi-Salamatpur in
Madhya Pradesh as one of the two
mutu:wmemmuam
Pbaper mill; and

(b) if so, the Central Government's
decision on these recommendations?

DECEMBER 6, 1874
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April-May last. On the bexly of
techno-economic tactors bearing on the
nlmﬁmﬂﬁh.ﬂtacmmm
mended & site near Baroda in Gujarat
State as the most suitable pne for the
proposed Mill, nsht;‘:mm re-
commendation has accepted b
the Government, e

Charter of Demands from Technlca)
Btaff Amociation of Opium Factory,
Ghasipuy

3431. SHRI SARJOO PANDEY:
Will the Minister of FINANCE be
pleaged to state:

(a) whether the Technical Staff
Asgociation of Government Opium and
Alkaloid Works, Ghazipur (UP.) had
sent their charter of demands on the
14th August, 1074; and

(b) if so, the decision taken by
Government on memorandum?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI]
SUSHILA ROHATGI): (a) and (b)
A deputation of the representatives of
the Technical Staff Associstion of Gov-
ernment Opium & Alkaloid Works,
Ghazipur (U.P.) accompanied by Shri
Chander Shekhar Singh, M.P. discus-
sed certain problems of the workers
of the Factory with the then Ministar
of Revenue & Expenditure on l4th
August, 1974. The Government's view
on the various points raised was ex-
plained to them. The present position
in respect of the points which required
follow up action is indicated in the
statement laid on the Table of the
House. [Placed in Library. Bee No
LT-8689/74].

e ¥ wewdt Wt weget w1 qwn
™y
3432, sit n‘!urtmiqsm
faw e g R o g W fe
(%) e ow wk ¥ ey ¥ awe
<tfir afge g fire aer o vl oy
€t oy Wil qedt adt )
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# foohr &% ¥ draogmee 8% o vy-
afe ady ¥ 1 afe somare 7 wrd-feaar
¥ wfew a7 aw dergeE 33 i @
4T 1 werafrar 4% s & o)

() wroy Feere ¥ Tl Y qevE
& § fr a wfeforr qamm g2 o
Ferar€ aar farelt afcatorrre % st
o ATt @Y it & wew ¥ @
relt i ®Y gar-dwe W w9
qy werg & 7t § fe & waravrw ey
srafawan o aqr  wpeTEw ww ¥
w2 &3



e

85 Written Answels 'DECEMBER 6. isti  Written Answers g4
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Agreement with Middle East Couniries
for Export of Cement

3436. SHRI BISWANARAYAN
SHASTRI: Will the Minister of COM-
MERCE be pleased to state:

(a) the main items of agreement
with the Middle East countries for the
export of cement; and

(b) the total quantity of cement ex-
ported during the period let April,
1874 upto 30th September, 1974 and
foreign exchange earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAp SINGH):
(a) and (b). Contracts have been sign-
ed by the STC with Iran, Oman and
Dubal for export of cement, The total
quantity of cement exported in res-
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pect of these conmtracts during the
period 1st April, 1974 to 30th Septem-
ber, 1974 was 12.530 tonnes valued at
Rs, 23.55 lakhs.

Monetary Restraints to Deal with
Inflation

3437. SHRI K. M. MADHUKAR:
Will the Mmnister of FINANCE be
pleaged to state:

(a) whether Dr. R. K. Hazare,
Deputy Governor of R.B.IL in his speech
at Calcutta has recently called for
monelary restraints to counter infla-
tion;

(b) if so, what are those restraints;
and

(c) the reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM). (a) and
(b). Dr. R. K Hazare, Députy Gover-
nor of Reserve Bank of India explamn-
ed the various aspects of the Reserve
Bank’s credit policy for the 1874-75
busy season (November. 1974 to April,
1975) at & meeting with the represen-
tatives of the press at Calcutta on
November 12, 1974, At thig meeting
Dr. Hazare gsought the cooperation of
the commercial banks in containing
inflation while augmenting production
and investment in essential sectors. The
credit policy for the current busy
geason, provideg for a continuation of
the existing restraints on credit
through a higher statutory liquidity
ratio, high lending rates and control
of discretionary financial assistance by
R.B.I, though marginal relaxation in
minimum statutory balances which the
acheduled banks are required to keep
with the Reserve Bank is envisaged
with effect from the latter half of De-
cember, 1 Some selective deploy-
ment of credit is envisaged for sustain-
ing investment, augmenting produc-
tion and facilitating disiribution of
essential commodities.

(¢) Government iy equally concern-
ed about the nccﬁ#i\’iman og inflation-
ary pressureg unti] the growth pros-
pects for the economy become distinct-
ly favourable, a continuation of the
present credit restraint measures is
necessary to ensure that growth of
demand in the system is not dispro-
portionate to an increasg in rea) out-
put.

System of Distribution of Fertilisers to
Tea Gardens

3438. SHRI S N. SINGH DEO:;
SHRI DEBENDRA NATH
MAHATA.

Will the Minister of COMMERCE
be pleased to state:

(a) whether system of distribution
of Fertilizer to the Tea Gardens has
been changed recently;

(b) if so, the broad reasons for such
change and the net result achieved by
this change; and

(c) the number of Tea Gardens
affected by such change up-to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) and (c). Do not arise,

Raids hy Income Tax and Customs
Anthorities in Ahmedabad

3439, SHRI P, G. MAVALANKAR:
Will the Minister of FINANCE
be pleased to state:

(a) the number of raids carried out
in Ahmedabad by the Income tax and
Customs Departments officials during
1971-72, 1872-78 and 1973-74;

(b) the break-up of the Cash and
valuable articles and gold gelzed dur-
ing these raids; and
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(o) how the said seized stocks have
been deposited and when and how they
are proposed to be disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The num-
ber of raids carried out by the Income
tax department during the years 1871-

By INCOME TAX im Gujarat

DECEMBER 6, 1074
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72, 1072-78 and 1978-74 in Gujerat are
18, 12 and 18 and by the Customg de-
partment in Ahmedabag 62, 55 and 100
respectively.

(b) The breek-up of the value of
assets seized by the Imcome-tax and
Custome departmerts during these
raidg i as under:—

(in thousands of Rupees)

Year Cash  Jewellery Gold Others
1971-72 : : * : 16,93 15,00 . 30
1972-73 . * . . ’ 9,57 2,23
1973-74 * * . s M 1,01 43 1,50 3,40
By CUSTOMS n Ahmedabad

(n thousands of Rupees)
Year Cash Jewellery Gold Pre.ious stones
1971-72 g ‘ . . » 4 .r 58
1972-73 . ) ' 5 i 85 41
1973-74 . . . . . 84 . 1,49

) T'e st.ed assetg are kept n
safe custody and disposed of in ac-
cordance with the procedure laid dowm
n Sectiong 132 angd 132A of the Income
Tax Act, 1961 and the relevant rules
in the Income Tax Rules, 1862.

Valuable articles such as gold, ecash
and jewellery etc, seized by the Cus-
toms department are deposited in the
safe deposit vault of Bank, After ad-
judication of the cases, confiscated
cosh 18 deposited in the State Bank of
India and the gold and silver are sent
1o the Government Mint.

Effect of High Cotten prices oa
Garment Industny

3440. SHRI A. K, KISKU: Will the
Minister of COMMERCE be pleased to
state:

{a) whether high cotton prices have
hit gsrment industries; and

—

(b) it so, the broad features thereof

and the steps taken to remedy the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) ang (b). High prices of cotton and
hence of fahricg have posed difficulties
for the garment industry during the
current year. However, cotton and
cloth prices have registered g decline
sinece October 1974, In order tg sup-
plement domestic gvailability of cotton
and to make cotton available for ex-
port production at competf®ive prices,
Government have also decided to im-
port some medium staple cotton.

Heavy demand of Dhotis and Sarees ja
Baharalch (UR.)

34¢1. SHRI B, R SHUELA: Wil

the Minister of COMMERCE be pleas-
ed to state:
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(a) whether Government are aware
thut there is heavy demand of Dhotis
and Sarees of coarse variety in  the

nar;l areas of District of Baharaich
(UP); ]

41b) whether Markin supplieq to
Baharaich Distriet is of very narrow
width; and

(c) whether Government are going

to take early steps to supply markin
Dhotis of 44" width?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) and (b). The Honourable Member
has brought the matter to the attention
uf the Government recently. The
Textile Commissioner has been re-
quested to do whatever is possible,

(c) The monthly entitlement of con-
irolled cloth of Uttar Pradesh is 7,174
hales. Agamnst this entitlement, the
-ollowing increased allotments have
een made to UP,

(1) An allotment of 10,5581 bales of
~ontrolled cloth, consisting of 1.324%
»ales ol grey long cloth of width 44"
and above, 315 bales of dhofis and 334
pales of sarees were made during
October, 1974 out of September, 1974
packing;

(i) An allotment of 9374} bales of
sontrolled cloth, consisting of 1,281%
saleg of grey long cloth of width 44"
and above, 983} bales of dhoties and
257 baleg of sarees were made during
November 1074 out of October, 1874
packing;

(iii) An additional allotment of 132
bales of grey long cloth of width 44"
and above, 462 bales of dhoties and 360
baleg of sareces have been made to
Uttar Pradesh during October/Nov-
ember 1974, out of anticipated Novem-
ber. 1874 packing.

The distribution of contrclled cloth
sllotted to each State 1s the responsi-
. Wility of the concerned State Govern-

%0

ments. It is for the State Govern-

ment to meet the qualitywise require-

mentg of different districts in the State

;lit of the ajlotments made t{o that
tate.

Revigion in D.A. formula for Central
Government Employees
3442. SHRI SUKHDEO PRASAD
VERMA:

SHRI D. B, CHANDRA
GOWDA:
SHRI S. M. BANERJEE:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have ro-
viewed the present dearness allowance
formula for Central Government em-
ployees as recommended by the Third
Pay Commussion as the 12 monthly
average of consumer price index have
crossed to 278 points in August this
year; and

(b) if so, the decisions taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATIL
SUSHILA ROHATGI): (a) and (b).
The Third Pay Commission recom-
mended that, should the price level
rise above the 12-monthly average of
272 (1960-100), Government should
review the position and decids whether
the dearnesg allowance scheme should
be extended further or the pay scales
themselves should be revised. Gov-
ernment are reviewing the matter ac-
cordingly.

Steps to fight Infiation

L]
3443 SHRI D. B. CHANDRA
GOWDA.:
SARDAR MOHINDER SINGH
GILL:

Will the Minister
be pleased to state:

of FINANCE

(a) whether Resarve Bank of India
has guggested g number of non-mone-
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tary measures to check inflation which
include an efficient public distribution
system for foodgrains, curbs an black
money, reduction in money stock and
determineqd efforts to boost agricultu-
ral and industrial production;

(b) if so, the reaction of Govern-
ment; and

(c¢) whether some of the supgestions
have also been accepted and imple-
mented by Government, ang 1f so, the
particularg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGI): (a) 1o (¢) A
sintement 18 laid on the Table of the
House.

Statemeny

The Reserve Bank of India mn s
Annual Report loy 1973-74 (July 1973
1o June, 1974) has made geveral sug-
gestions to check 1nflation 1n the eco-
nomy. According tp the annual report,
the recent measures taken by the Gov-
‘ernment angd the Reseive Bank are ex-
pected tir further resirain the growth
in money supply and thereby mitigate
the inflationary pressures emanatmg
from the demand side. These mea-
sures should be supplemented by non-
monetary measures 10 ensure a better
flow of goods. discourage stock-pilimg
and promote effiment functiomng of
the pubhc distribution system 1t has
also emphasised the need for securing
larger production through fuller utili-
sation of already exisling capacities,
particularly mn agiiculture, basic in-
dustries, power and transport Simul-
temeously, 1t hag called tor stern mea-
sures to deal with unaccounted incomes
and illegal {ransactions, The Govern-
ment is equally concerned about do-
mestic inflationary pressures imd has
aiready taken several anti-inflationary
measures, as follows:

(a) Government promulgateq four
Ordinances in July 1974 with a view
t curtailing disposable incomes in
the handg of the people and enabling
more stringent enforcement of the pro-
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visens of the Easential Commodities
Act in dealing with hoarding and pro-
fiteering in respect of articles of mass
consumption;

(b) The supplementary Budget pre-
sented to the Parliament on July 81.
1974 sought tp raise additional resour-
teg to meet the increasing expenditure
and, thus, to help keep deflcit financ-
g within reasonable limts;

(c) To dea] with the problem of
black money and tax evasion, the
Direct Taxes Enquiry Committee
(Wanchoo Committee) has made seve-
1a] ugeful recommendations, Most of
these recommendations which were
found acceptable tp the Government
were implemented through warious
Finance Acts ang Taxation Laws
(Amendment) Acl, 1972, Some other
1ecommendations are proposed to be
mmplemented through Taxation Laws
tAmendment) Bill, 1973 This bill is
bemg examined by the Select Commit-
tee. More recently by an Ordinance
promulgated on September 17, 1974,
smuggling of goodg and illegal trans-
actions in foreign exchange have been
brought under the purview of the
Maintenance of Internal Security Act
and measures pgainst smuggling acti-
vities and tax evasion have been step-
ped up.

{d) The present policy of the Gov-
ernment is aimed at extending fiscal
ang price incentiveg in a discretionary
manner to sectors which are vital for
the growth of the economy together
with restrictions on areas which are of
gecondary importance, Thus, it is
sought to step up investment in core
sectors like agriculture, coal, power,
fertilizers and non-ferrous metals.
Specia] efforts are alsc being made to
remove the bottlenecks in power gene-
ration and transpori and to lmprove
capacity utilisation in vitel secters of
the economy.

(e) The Central and State Gavern-
ments have launched an intensive drive
to make up for the shortfall in the
kharif crop during the next rabi ¢rop
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by adequate and timely supplies of
agricultural inputs, extension of wheat,
production in non-traditional States
and provision of power for running of
tube-wellg on a priority basis;

(f) A number of steps have also
been taken for gtreamlining the pub-
lic distribution system ang for effect-
ing improvements in the working of
fair price shops,

The credit policy for the current
busy season (November. 1974 to April,
1975), announced by the Reserve Bank
on 20th October envisages a continu-
ation of restraints on credit creation
ung containing inflation. At the same
time the policy provides for selective
deployment of credit for sustaining
investment, augmenting 1industrial
and agricultural production and facili-
tating distribution of esscntial com-
modities.

wivitfie fawe at vt (W)
weant fadawr wfafram w1 swm

3444. WY TWEw Wi ¥
faw naY o aATH F7 ¥ w0 %
wm % wafw {@E o ol
(wrare weardy fraan ) mfafzas v w0
WY q8T § wAAT 9uY ATATY ?

faer siwrw ¥ g (st guiten
Qpedt): WAy (ATNTAT ST wER Y
) wfafarr, 1974 & wvll &
faast aTal o & waiwi =7 gy
¥y 33-1)3 wfrwe @ ar oy ®
et gl & dfer wg ax 12
sfawe wmaiw s sew acd Al
qr aw wmaiw & fon  wrewrs oew
aw, 1 ¥ MTER g, 2ad ¥ fag
dtferr we foar wr & wE wwi
wgfaal ¥ ore WY Tew aw wrody o¥
§ fasary, fafestelor € v gfaetinge

%

¥ qatre a¥ A qT v ¥ fog w1w
# ar gl arcama g gl ag am
gt fe 4 d%1 & ¥7 29 Ay wig
faells asamt & @Al 9T SAET
TqTq T Y FTAAT 1

World Bank’s RePort on India’s
Progress

3445. SHRI B. K. DASCHOW-
DHURY:
SHRI D, D. DESATI:

Will the Minister of FINANCE
be pleased to state:

(a) whether the World Bank has
expressed grave doubts about India's
cconomic progress and hag stated that
the country’s two traditional exports,
tea and jute, failed to benefit from the
global economic boom in respect of
primary producis whereas Pakistan's
cotton and rice have added to its groas
national income by 6 per cent;

(b) the reasons for thig poor per-
formance; and

(c) whether the World Bank has also
opined that India has not much bene-
fited from its loans but that the assess-
ment for this falls wifhin the realm of
her Parliament?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) No,
Sir.
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.suphcheckhmhprleelof
hessian by manufacturers

34471. SHRI N, E. HORO: Will the
Minister of COMMERCE be pleased to
state:

(a) whether his Ministry has issued
directive to Jute mills not to keep
stock of more than four to six months;

(b) whether mills have also been
asked to declare their gtocks; and

{c) if so, the policy of Government
in this regard and steps taken to en-
sure that the manufacturers do not
increase the prices of hessian?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
fa) and (b). No instructions on stock
holding of hessian have been issued by
Government,

(¢} The price of hessian is deter-
rined by market forces. The price
has been showing a downward trend
in the recent monthg and the situation
14 under the watch of Government.

Export of Ready Made Garments

3448. SHRI MOHAMMAD ISMAIL:
Will the Minister of COMMERCE
be pleased to state:

(a) which are the countries where
ready made garments are being ex-
ported from 1971 to 1974;

(b) the number of exporters with
their names ang addresses; and

(¢) how many exporters out of them
have got factory premises of thei.r
own?

. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERUE (SHRI
.vmagg;:n PRATAP SINGH):
(a) The R, UK, USA, France,
‘West Germany, Italy, Denmark, Swe-
den. Netherlands, Norway, Canada,

DECEMBER 6, 1974
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Auutrulh. Jamm and Switzerland havo '
béen the major imporiers of Indian
ready made garments durtng the
period 1971-74,

(b) and (c), Full details of gar-
ment exporters gre not available as
they are not licensed or registered with
any Central agency. However, the
Cotton Textiles Export Promotion
Council have got about 1400 garment
exporters registered with them Among
these, about 150 exporters have got
their own garment factories.

KEffect of Credit Squeeze on Economy

3449, SHRI S. R, DAMANI: Will the
Minister of FINANCE be pleased to
state;

() whether representations have
been made by several bodies about
the adverse effect of the bank credit
squeeze on the economy:

(b) if 30, the main points brought
out by them and Government's reac-
tion thereon; and

(c) whether a liberalization ig under
consideration, and if So, to what field
of activities will it apply?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) to
(¢) Varioug industrial and business
association have been making repre-
sentations to the Government and the
Reserve Bank of India for relaxation of
the monetary and credit restraint ap-
plied by the Reserve Bank, gince May, -
1973. By and large, the representa-
tions have pleaded for considerable
relaxation in, if not total exemption
from the credit restraint measures
Government and the Reserve Bank of
India on their own keep flie monetary
and credit policy under regular watch
and due ad!us‘lm;:t. are mnd; as and
when necessary having regard to these
reprefentations, . According’ 10 the
credit policy for the . rlﬂi—?ﬁ



97 Written Answers AGRAHAYANA 15, 1896 (SAKA) Wniten Answers

of bank credit for sustaining invest-
ment, gugmenting production ang faci-
htatimg distribution of essential com-
modities with special atiention {0
priority sectors, such as agriculiure,
exports, small scale industries, puibic
sector manufacturing industries, core
mdustries in the private sector. As
there has been npg mmkeq abalment
:n the inflationary pressures in  the
ceonomy, no  general relaxation of
credit restraint 1s called lor ui present

Development of Tea Gardens

3450. SHRI TUNA ORAON:
SHRI M S. PURTY:
Will the Minister of COMMERCE
pe pleased to state:

98

(a) the particuiars of the amount
spent clurmg the last thice yeals, ycal-
wise for the dev.lupment of the tea
gardens in the country ang the channel
of distributing the amount;

(b) the tea garden “enehted by
these granis, imit-wise and State-
wise; and

(¢) how far did the production 1in-
crease during the same period, year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY O} COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
Particulars of financial assistance given
10 tea gardens during the last taree
vears through the Tea Board's Deve-
lopment Schemes, ale fiven below:

(Lnpenditure in Rs. lakhy)

S.hume

1. Tea Plantanion ¥Fipance Scheme

2. Tea Machinerv & Irmgation Equipment Thire Puschase

Scheme . .
3. Replantation subsidy scheme

(b) Statewise flgures of te; estate-
whg have benefited by these Dovelop-
ment Schemes since their inception 18
viaid on the Table of the House.
}Placed in Library. See No, LT-8680/
4).

{c) Production of tea in India has
increased to 472.952 m kgs in 1978
against the production of 435468 m
kgs in 1971 and 455996 m. ks, in
1872,

Removal of Exchange and Impert
controls

3451. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE
be pleased to state:

{a) whether Govgrnment have re-
jected the demand for dismantling
txchange and import conirols; and
e L84

1971-72  1972-73 1973-74
25 K7 1457 17°22
- 1T2-42 142-02 87-24
. 29 69 26'90 25 8o

(b) if 50, the maiy reasons therefor?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(hY In thve contest of the current
balance of pavment situation, Gov-
ernment do not consider it advisable
to withdraw  import and exchange
controls.

Better dea) for Small Scaje Manufag-
turer exporters

3452. SHRI NAWAL KISHQRE
SHARMA:
Will the Minister of COMMERCE
be pleased to state:

(a) whether small scale manufac-
turer exporters have approached Gov-
ernment for the formslion of consor-



99 Written Answers

tium to secure better prices for the
export of their goods;

(b) if so, the broad features thereof
together with the decisong taken by
Government to accede to their request
keeping in view the decision taken by
U.S.A., Germany and other countries
to discontinue production of Iow
volume labour orienteq items; and

(c) the expected foreign exchange
to be earned by India in case Consgor-
tium is formed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
and (b). Small scale manufacturer-
exporters are not required to approach
the Ministry of Commerce for the
formation of consortia by them. &uch
consortia formed for the purpose
of fmproving their marketing capa-
bility are encourageg by extending
1o them the facilities available under
the scheme of Export Houses.

(c) Its not possible to assesg the
foreign exchange earnings op ex-
ports which may be routed through
consortia.

Setting up Industriegs by Indians in
Cyprus

3453. SHRI ARJUN SETHI.

Will the Minister of COMMERCE
be pleased to state:

(a) the number of Indian industri-
alists allowed by Government to have
business concerns in Cyprus;:

(b) whether a business concern
owned by a politician of Orissa is one
of them; and

(¢) if so, the facts thereof and reac-
tion of Government thereto?

DECEMBER 6, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH (a)
One.

(b) No, Sir.

(¢) The question does not arise.
Profit/loss of M.M.T.C.

3454, SHRI JYOTIRMOY BQOSII:

Will the Minister cf COMMERCE
be pleased to state:

(a) the amount of profits earned or
losses suffereq by the Minerals and
Metals Trading Corooration during the
periog from 1971-72 to 1973-T74, year-
wise; and

(b) the factors responsible for profits
or losses during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
The amount of profit earned by the
Minerals and Metals Trading Corpo-
ration during the period 1971-72 to
1973-74 was as follows:—

Net profit after tax
Rs. in crores

1971.72 5,59
1972-73 5.25
1973-74 11.47

(b) These profits have heen earned
as g result of the normal trading ac-
tivities of the Corporation.

Reconstitution of a Tey Board

3455. SHRI SAKTI KUMAR
SARKAR:
Will the Minister of COMMERCE

be pleased to state:

(a) whether Tea Board has not heen
reconstituted for a long time;

(b) if so, the reasons therefor; and

-y
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(e) the particulars of the members
of Tea Board during the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGIH (a)
to (c). Tea Board is reconstituted
every three years with 5 Chairman
2nd forty other members representing
various teg interests. It was last re-
constituted in April 1972, A list of
members of the Tea Board as recon-
stituted in April, 1972 incorporating
changes from time to time till date is
Jaid on the Table of the House
[Placed in Library. See No. LT-8691|
74.].

Value of Rupee

3456. SHRI SHANKER RAQ SA-
VANT: Will the Minister of FIN-
ANCE be pleaseq to state:

(a) what js the present official value
of the rupee vis-a-vig the sterling and
the dollar;

(b) what is its actual value; and

(¢) what steps have been taken or
are being taken to restore the rupee
to its official value?

THE DEPUTY MINISTER [N THE
MINISTRY OF FINANCE SHRI-
MATI SUSHILA ROHATGI': <(a)
and (b). The rupee poung sterling
rate has been fixed at Rs. 18.30 cgual
t0 one pound. The rupee-dollay 1ate
is derived as a cross-rate through the
rupee-pound sterling rate and the
pound sterling-dollar rate. "'he rupee-
dollar rate varieg in accordance with
the day-to-day changes in the sterl-
ing-dollar rate.

(¢) Does not arise.

Raids by Income-Tax Authorities

3457. SHRI P. RANGANATH SHE-
NOY: Will the Minister of FINANCE
be pleased to state:

(a) the total number of Income-tax
raids conducted from the 1st April,
1974;

(b) the total amount of money seiz-
ed during these raids; and

(c) the total income found to have
been suppressed as per papers seized
from the premises of the places raid-
ed?

THE DEPUTY MNISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHITA ROHATGI): (a)
Total number of searches cnnducted
by the Income-tax Department from
Ist April, 1974 to 31st October, 1474 is
1,065.

(b) The {otal wvalue of assets seizedd
during these raids is Rs. D05 lakhs.

(c) The concealed income involved
in the respective cases can be deter-
mined only after the scrutiny of the
seized papers is over and the relevant
assessments are completed. In the
mean while, in ceses wherein some
assets have been seized, orders uls
132(5) of the Income-tax Act, 1961 are
being passed estimating the undisclos-
ed income in a summary manner and
retaining the seized assets tn the ex-
tent of the tax due thereon :zlong with
the existing tax liability,

Foreign Tours by Officers connected
with anti-smuggling drive

3458. SHRI S, A, MURUGANAN-
THAM:
Will the Minister of FINANCE
be pleased to state:

(a) whether a number of top offi-
cials closely connected with the anti-
smuggilng drive have chosen to make
visits abroad: and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). No officer closely conneccted
with anti-smuggling work is at pre-
sent abroad. Sometimes ;fficials have
to be sent abroad on official business
but arrangements are alwavs made
for their important work at home
being looked after by other officerts.



103 Wniten Answers DRECEMBER 8, 1974

Arvears of Income-tax against Voiga
Restaurant

3459 SHRI DINEN BHATTA-
CHARYYA. Wul the Minister of
FINANCE be pleased e refer to the
reply given to Unstarred Question No
1438 on the 2nd August 1974 regarding
Income-tax and Wealth-tax against
Volga Restaurant and state:

(a) how much amount has been col-
lected so far;

(b) how much amount is disputed
and how much is undisputed;

(c) how much interest and penaltiea
have been charged on this amount so
far and if nct, why; ang

(d) how much amount of income
fax gnd wealth-tax is due from them
as on the 31st October, 19747

THE DEPUTY MNISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
requisite information is given below:—

Income Wealth
Tax Tax
(Rs.1n (Bs.in
lakhs)  lakhs)
@ o 39 Nut
M) (1) Disputed 8 71 o 03
amount
(1) Undisputed I3 o I4
amount.

() (2) Interest charged Nul Nil

Interest is normally charged at the end of
each financial year.
(1) Penalties levied: Nil Nil

(d) . 9 92 017
Growth Rate of Touriem

M460. SHRI M KATHAMUTHU-
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
siate:

(a) whether the growth rate of
Tourism during the current year has
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declineg considerably ag comparegq to
the lasy year; and

(b) it 80, the extent thereof and
reasong therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH). (a) and (b). The
growtl, rate mn tourism durmg Janu-
ary-October 1474 was 2.3 per cont as
against 212 per cent recorded during
the corresponding period ol | 91 ycal.
However, 1n terms of absolute puia-
bers the tourist traffic incrcased by
7461 durning the same period in 1974
over that of 1873

The various factors thag have affect-
ed tourist inflow are the |ygh-cost of
fuel resulting 1n an increa.c ir inter-
national air-fare, inflation 1n the erigi-
nating countries which have cut down
tourists funds fo; leisure Lime activit-
1e8, strike in Indiap Airlines, Railway
stitke and theu Air India lock out
It 15 comewhat rcassaring that we
have however, , maintained some
growth in tourkst arrivals as against
a general decline 1n worlg tourism in
1974. According to some press re-
ports, tourism from the principal
generating countries (United States,
France, UK, Benelux, Italy and Scan-
dinavia) hag declined in nearly all
countries Arrivals of Foreigm
Tourists 1n the U.SA. and Canada
declined bv 2 and 4 per cent respec~
tively during the period January—
May, 1974. During the period Janu-
ary—July, 1974 tounsis to Austria
declined by 8 per ceni., Denmark by
4 per cent and Spain by 9 per cent.

Amount demanded by U.FP. Govern-
ment for completion of Projects

3461. SHRI S. M, BANERJEE:
Will the Mimnister of FINANCE
be plessed to siate:

(a) whether a sum of Rs. 45 crores
has been demanded by the U.P. Go¥-
ernment from the Centre for the com-
pletion of certain projects;

(b) if so, the decision of the Cenftre;
and



105 Written Answers AGRAHAYANA 15, 18096 (SAKA) Written Answers 106

{c) whether this amoumt is being
sanctioned for the Fourth Plan and
i pot, the reasons for the same?

THE MINISTER OF FINANCE
{(BARI C. SUBRAMANIAM): (a)
to (). According to the Govern-
ment of Uttar Pradesh, they require
additional funds for the following
projects in the current year to the
extent noted against each:

(Rs Crores)
1. Power projects 132

2. Sarada Sahayak Irrigation Project
20.

8. Sugar factories 4

They have asked for the help and
support of the Government of India
for meeting these expenditures. But
in view of the constraint of re-
sources, it has not been found possi-
ble to agrec to their request in this
regard.

Expenditure of the Court Liquidator,
Kerala

3462. SHRI N. SREEKANTAN
NAIR: Wil the M ter of FINANCE
be pleased to state:

{a) whether the Government of Ke-
rala had requested the Central Gov-
ernment that the {ees realiscd by the
Court Liguidator, Kerala should en-
tirely be credited to the Central Gov-
ernment and that th,. entne expendi-
ture op the Court Liquidator and his
establishment be boine by the Gov-
ermment of India;

(b) whether there is any ‘undue’
‘delay’ in taking decision in this
matter; and

(o) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to

quhhsdmuummdar-
ed and not ecceded to. However, as
mwaxmmwa
a reconsiderstion of the decision,

Bl

thxt Covernment have been request-

ed to furnish certain information te
facilitate re-examipation of the
matter.

Amount of Loans advanced by Natie-
nalised Banks

3463. SHRI HARL
SINGH: Will the Ministey
ANCE be pleased to state;

KISHORE
of FIN-

(a) the total amount of loan
advanced by nationalised banks
during the years 1972-73 and 1973-74
(first half) statewise,

(b) the reasons for low amount
given to industrially backward States
like Bihar: and

(c) whether any spucial drive is
proposed 1o be made 1n thig regaid sv
that backward areas can derive bere-
fits from nationalsed banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): ()
Data regardmng statewice advances of
public sctorr banks, .ncluding  the
fourteen nationalised banks, as oR
the Jast Friday of December, 1472
and 1973 are set out in the statement
laad on thc Table of the House.
[Placed in Library. See No. LT-8692/
4],

(b) and (¢). The volume of credit
in any State 1s linked to the generai
level of economic actwvity in that
State, particularly in the orgamsed
sectors of trade and industry. This,
by several
factors like availability of infra-
structure facilities 1like power and
communications, availability of labour
and raw-materials, existence and size
of market and the local entrepreneu-
ral talent. The public sector banks
on their part have been continuously
seeking to enlarge their branch net-
work in under-banked aress and 10
meet, in on Increasing measure, the



i () Written Answers

“credit needs of small borrowers en-
‘gaged in priority sectors like agri-
culture, small scale industry, road
transport etc. Banks are alsp invest-
ing lager amounts in the securities
of the State Governmentg and in the
honds and debentures of State-asso-
ciated bodies in the under-developed
States,

weaT faar (wer waw) ¥ jqdza ¥

w1 fawra
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mﬂon paid to Sick Tea Gardens

| ‘3468, SHRT NAWAL KISHORE
- :BINHA: Will the Minister of cou-
m be pleased to state '

how many sick tea gardens

DECEMBER 6, 1974

fe 80 far been taken over by Gov-

Written Answers 108

. (b) the amount of compenuﬁonpcu
io each of them, and’

(c) the criteria adopted by Govern-
ment to declare a particular tea plam-
tation as sick and to decide upon ife

" take-over?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAF SINGH):
(a) No sick tea garden has sg far
been taken over by Government,

(b) and (c). Do not arise.

Sick and closeq Tea Gardens

3466. SHRI N. K. SANGHI:
SHRI NAWAL KISHORE
SHARMA:
Will the Minister of
be pleased to state:

COMMERCE

(a) the tota] number of tea gardens
that are lying closed for more than
two years in the country with their
area, last available production figu-
res, reasons for closure and the States
to which they belong; :

(b) how many of these gardens have
already been acquired by Government
for public purposes with dates of their
acquisition and the purpose to which
th:liy were put since their acquisition;
an

(c) whether Government have exs-
mined how many of these gardens cam
be nursed to revive production ang if
80, their rnction in this ranrd"r

MINISTRY OF COMMERCE.
VISHWANATH PRATAP BINGH)
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gardens with their aereas are as
underi—
State No. of Tea Total area
Estates {in hectares)
Assam 13 Te8
Kerala 5 260
Tripura 2 151
Uttar Pradesh 6 279
West Bengal 6 998

Information regarding the last pro-
duction figures of these closed tea
estates is not available readily.

Financial stringency, labour trou-
ble, bad management, owner aban-
doning the garden, are some of the
rrasons for closure of these Tea
Estates.

(b) Two gardens were requisilion-
ed/acquired for defence purposes.
One was in West Bengal during 1964
and the other was in Assam 1in
August, 1967.

(¢) The Task Force on Tea Indus-
iry has recomended acquisition of
legal powers to take over and maun-
age any sick or closed garden which
is capable of being turned into
viable unit. Proposals for amending
the Tea Act, in regard to the taking
over of the management of the closed
and sick tea gardens and manage-
ment through appropriate agencies 1o
nurgse them back to normally are
under examination of Government.

Loan given by Nationalised Banks to
Fishermen

3467, SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to tate:

(a) the total amount of loan given
by the mationalised banks in the Btate
of Kerala for the ‘Cycle Load Fisher-
men’ and the number of workeu bene.
fited thereby; and

(b) the names of the nationalised
banks which refused to give loans to

the poor fisherme, ang the reasans
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI ‘SUSHILA ROHATGI): (a)
The present method of statistial re=
porting does not provide for main-
taining information for such detailed
categories as ‘cycle load fisherman’
etc. Bank credit given to the bor-
rowers in this category would get
included under the broad occupational
category of ‘advances to flisherjes’
which would, of course, include nat
merely loans to “Cycie Load Fisher-
men” but also loans for such various
other purposes as purchase of mec-
hanised boats fitted with nets and
other implements, construction of
new vessels, mechanisation of ves-
sels, etc. Thé Reserve Bank have re-
ported that as on the last Friday of
Septembor, 1973  outstanding ad-
vances of public sector banks, includ-
ing nationalised banks, in the State of
Keials amounted to Rs. 310.35 lakhs
the number of borrowsl accounts in-
volved being 2,133,

(b) The Reserve Bank of India
have reported that they have not re-
ceived an) specific complaint regard-
ing credit refusal to fisherleg im
Kerala.

Re-structuring of LT.ILC,

3468. SHRI HARI SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are con-
sidering the question of re-structuring
of India Tourism Development Corpo-
ration; and

(b) if so, what changes are pro-
posed and the possible effects of these
changes on the Corporation’s working?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION: (SHRI SUREN-
DRA PAL SINGH): (a) A m
has been constituted to examine



111 Written Answers

srgunisational and  admnistrative
structure of India Tourism Develop-
ment Corporation.

(b) The group has not yet com-
pleted its study the changes to be
made can be considered only after
the study is complete,

Loan by Tea Board to Tea Companies

3469. SHRI MADHURYYA
HALDAR:
SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE
be pleased to state:

(a) the total amount paid by Tea
Board as loans during the last three

[R— - —— — mmem— = e —

DECEMBER 6, 1974

- -

Written Answers 112

years tp tea tompanies for replantation
ang om hire purchase Jor buying me~
chinery, lorries and jeeps; and

(b) the names of tea companies in
West Bengal who have received such
loans and amount of loang received by
each?

THE DEPUTY MINISTER IN THE
MINISTRY OFP COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) Parhculars of the loans paid by
the Tea Board during the l.st three
years are given below —

(Expenditure in Rs. Inkhs)

Schems 1971-73 1972-73 1973-74
t. TeaPlantstion Finance Scheme 25.87 14 57 17.22
2, Tea Machinery & Irrigation Equipment
Hire Pur hase Scheme 112.42 142.02 87.24

(b) The information 1s being collec-
ted and will be laid on the table of
the House.

SXC’s contract for purchase of Raw
Wool from Australia

3470. SHRIMATI ROZA DESH-
PANDE: Will the Minuster of COM-
MERCE be pleased to state

(a) whether State Trading Corpo-
ration has been black listed by the
Australian woo] shippers for not ho-
nouring contracts to purchase raw
wool worth rupees two crores; and

(b) if so, the facts of the case and
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) No, Sir.

(h) Does not arise

Parallel Reserve Bank set up by
Smugglers

3471 SHRI KRISHNA CHANDRA
HALDER:
SHRI SARJOO PANDEY:

Will the Minister of
be pleaged to state:

FINANCE

(a) whether Government are aware
that a parallel “Reserve Bank” which
ig set up by smugglers, is now prepar-
ing “blue prints” to get the arrested
smugglers released for which it is
ready to spend any amount; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a) The
Government have no information in
this regard.

(b) In view of {(a) question does
not arse,



113 Writhen Answers AGRAHAYANA 15, 1808 (SAKA) Written Answers 114

Shovtage of Newupring

3472, SHRI K. LAKKAPPA: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether State Trading Corpo-
ration has not been able to get more
wmewsprint from various countries
which is resulting in newsprint short-
age in the country and if so, the rea-
sons therefor;

(b) the total buffer stock of news-
print with 5.T.C.;

(c) the steps being taken by Gov-
ernment to meet the newsprint short-
age;

(d) whether the Soviet Union has
agreed to supply the newsprint to
India this year and if so, how much,
and

(e) to what extent this will meet
our demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-

(a) No, Sir.
(b) 9098 tonnes as on 31-10-1974

(c) While steps to expand produc-
tion are being taken, efforts to im-
port newsprint in order to bridge the
gap between supply and demand are
continuing,

(d) The USSR has agreed to supply
45,000 tonnes of newsprint.

(e) With the contracts already
entered into by the STC, import re-
quirements of newsprint in the coun-
try will be substantially met,

Forelgn companies trading in India

2473. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
Pleased to state:

(a) how many foreign companies,
exclusively tradimg in India. have
been, allowed so far to operate after
3lst August, 1974 under relevant rules
of Foreign Exchange Regulations Act;
and

(b) the names of foreign companies
which have sought extention of time

or exemption and the reaction of Gov-
ernmént thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI.
MATI SHUSHILA ROHATGI): (a)
Under Section 29(2) (a) of the Fereign
Exchange Regulation Act, 1978, the
branches of foreign Companies and
Indian Companies having more than
40 per cent foreign holding including
those engaged in trading activities
were required to make applications to
the Reserve Bank of India by the 81st
August, 1974 for permission to carry
on their existing activities in India.
All such applications received are
under examination of the Bank in
terms of the Guidelines announced by
the Government for administering
Section 29 of the Act, a copy of which
wag laid on the Table of tae Lok
Sabha on 20th December, 1873 and
50 far no case has been decided by
the Bank,

(b) No such company has sought
extension of time for submutting ap-
plication under Section 28(2)(a) or
exemptlion under Section 29(3) of the
Act,

Un-utiliseq spinning yam lying in
Kerala mills

3474, SHRI RAMACHANDRAN
KADANNAPPALLI:
Will the Minister of COMMERCE
be pleased to state:

(a) whether lot of spinning yarns ia
lying unutilised in Kerala mills:

(b) whether Government have any
proposal for its utilisation; and

(c) if s0, the salient featurey of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The stocks of yarn lying with
cotton spining mills in Kerala has con-
siderably increased during the last 3
months, The accumulated stocks
which were 1000 baleg of 180 Kgs.
each at the end of July 1974 has in-
creased to 2400 bales ot the end of-
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August and to 7,900 bales by the end
of October, 1974.

(b) and (c). A study team under
the chairmanship of the Textile Com.-
missioner 18 looking into the problem
of accumulation of stocks with mills
and is expected to submit its report
shortly

Synthetie fibre indusiry

3475 SHR] TRIDIB CHAUDHURI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether any official assessment
has been made with regard to recent
developinents in the synthetic fibre
sndustry particularly ip regard to the
production of polypropylene ang low
density polythyleng which may threa-
ten to render Indian Jute as packing
material uncompetitive m the World
market;

(b) ¥f so0, the result thercof; and
(¢) whethe: Government are think-

mg of any concrele steps to meet the
possible threat?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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VISHWANATH FRATAP BINGH):
(a) Current reports in the price trends
of low density polythelene and poly-

Propylene vis-a-vig prices of jute pro-
ducts are under continuous review
of the Government,

(b) and (c). Measures to combet
the threat if any will be taken as and
when necessary,

Collection of taxes from Mis, Voiga
ERestaurant, Delhl and Bombay

3476. SHRI A. K. GOPALAN:

Will the Minister of FINANCE
be pleased to state:

(a) the amount of taxes collected
fiom M/s, Volga Regtaurant, New
Delhi and Volga Restaurant, Bombay,
separately during the years 1972 to
1974, year-wise;

(b) whether the taxes were paid
on due dates; and

(¢) if not, whai action has beem
taken against the defaulter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The requisite
information 1s given hereunder:—

Income Tax Paid during

I 1974
1972 973 upto Sist.
gember.
1974.
T (Rupees in lakhs)
Volga Restaurant, New Dethi - . 2'29 197 (311
Volga Restaurant, Bombay. . . . . Nil o' 65 Nil
‘ToTar 2°29 262 o5t
—

{b) Some of the amounts were not
paid on dus dates.

(¢) Action for charging interests
penalties for delayed payments ha
been |is being taken.
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Amount spent on Salaries of Officers
q%h&dwmw and
A

3477. SHRI RAM DEO SINGH:
SHRI MADHU LIMAYE:
Will the Minister of FINANCE
be pleased to state:

(a) what was the number of officers
of the rank of Under Secretary and
above, including Directors, Special
and Additional Secretaries, under the
Government of India as on 15th
August, 1047;

(b) what was the number as on
15th August, 1974; and

(c) the total amount spent on their
salaries and allowances in the finan-
clal year 1948-489 and in the financial
year 1973-74"

THE DEPUTY MINISTER IN THE
MNISTRY OF FINANCE (SHRIMATT
SUSHILA ROHATGI) (a) to (¢) The
mformation 18 being collecled and watl
be laid on the Table of the House
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Trade Protocol between India amd
Bulguria

4479 SHRI BHOLA MANJHI-

Will the Minister of COMMERCE
artors et
be pleased to state:

(a) whether Bulgaria and India
have recently signed a trade profocol
for 1975; and

(b) if =0, the salient features
ithereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH: ()
Yes, Sir

(b) The Indo-Balgarian Trade Pre-
ocol for the year 1973 gigned on ik
September, 1874 envisages a tofat
trade turn-over of Ra, 850 milliom,
ie Rs, 425 million either way during
1975.
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The man itemg of export to Bul-
sarla wil be oi]l cakes, jute manu-
factures, tanned hides and skins,
ooffee, spices, drugs and pharmaceuti-
cals, misc engineering goods etc

The mau items of imports from
Bulgaria will be fertihizers, steel and
steel products, pharmaceutical pro-
ducte and intermeciates various
organic and mnorganic chemicals elec-
tronic components, etc

Recruitment of SC and ST wm
Natlonalised Banks

3480 SHRI S M SIDDAYYA
Wil the Minister of FINANCE
be pleased tp state

(a) whether the Reserve Bank of
India, the State Bank of India and
varioug nabionalised banks follow
Government orders allowing reserva-
tion and other concessions 1n gervice
matters for the Scheduled Castes and
Scheduled Tribes,

(b) from what date|dates these

orders are bemg followed in these
banks, and

(c) what concrete steps have been
taken and epecial effoits made by the
various Banks mentioned above to
gwve adequate representation to the
Scheduled Castes and Scheduled
Tribes in  thewr services and posts
filled by diwrect recruitment and also
those filled by promotion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
RBI,SBI, aud all the 14 nationahs-
ed banks have adopted instructions
of the Government 1egardmg reser-
vation of posts for Scheduled Castes
Scheduled Tribes in regard to posts
filled by dwrect recrwitment The
banks, however have not been able
to adopt Governmen{ instructions
tegarding reservations in  promotion
Pelsts because of agreements|under-
fRending with the unions of emplo-
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yees and paucity of persong with the
mimmum qualifying service

(b) A statement 1z atfached

(¢) Government have advised the
nationalised banks to take the fol-
lowing special measures

(1) to prescribe lower gqualifica-
tiong and qualifying standards
tor members of Schefluled
Castes|Scheduled Tribes,

(1) to restrit the temporary
appomntmenty of subordmnate
staff to candidates belonging
to Scheduleq Castes and
Scheduled Tribes

(u1) to indicate clearly 1n tic
advertigement foy recruitm 1t
the percentageg laid down fo
Scheduled Castes|Scheduled
Trbes communities

(1v) to gwve wide publicity v
reserved vacancies acCording
to the instructions of the
Government

(v) to place u Report aftei
every majo recruitment
before the Boarq of Directurs
gwving the number of Sche-
duled Castes|Tiibes candi-
dates recrwited by the bank
and the shortfall 1n percent-
age, If any and 1easons why
the full quota was not filled

(v1) the banks have also been
advised to nstruct their re-
cruiting offices to contact the
pre-recritment traning cen-
tres 1n various stateg for the
traiung of Scheduled Castes|
Tribeg candidates for the re-
cruwtment test,

(v1) the banks have been ad-
vised to intimate the reserv-
ed vacancies to assocations!
special bodies loeking  after
the welfare of Scheduled
Castes|Tribes requesting
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them to sponsor suitable
candidates,

With a view to improving the rep-
resentation of these communities in
ineir services, some of the banks have
resorted to special recruitment ex-
clusively for Scheduled CastesiTribes
«andidates,

The question of giving adequate
representation to these communities
im the posts filled by promotion is
heing examineq in the Department of
Banking in consultation with Reserve
Bank of India.

Statement
S.No. Name of bank Date ot adoption
of Government
orders

1. Reserve Bank cf India*  May, 1967

2. State Bank oflIndia -+  Septemer, 1966
Natienalised Banks

3. C2ntral Bankof India November, 1970

2. Bank of India +  November, 1970

3. Punjab National Bank  4-13-1970

4. Bank of Baroda + 1-1-1070

5. United Commercial Bank 19-7-1969

6. Canara Bank s TareTTI
7. United Bank of India 3-1-197T
8. Dens Bank + 19-7-1969

9. Syndicate Bank ¢ 1-5-1971
1e. Union Bank of India Janusy, 1970
31. Alishebed Bank ¢ 1-3-797%
12. Indian Bank - 4-11-2970

3. Bankof Msharashtra &-31-1970
14. Indian Overveas Bank 19-7-1969

Rahabilitation of clesed ang sick Tea
Gardeas

3481 . SHRI S. N, MISRA.:

Will the Minister of COMMERCE
be pleased to state:

) (1) whether Government have
since iaken any decision in regard
to the rehabilitation of the sick and

closed tea-gardens in the ecountry;
and

(b) if so, the broad outlines and
financial implications thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHAI
VISHWANATH PRATAP SINGH):
(4) and (b). Proposals for amending
the Tea Act, in regard to the taking
over of the management of the sick
gardens ang management through
appropriate  agencies to purse them
back to normalcy are under conside-
ration of Government. The implica-
tions of the measures are being exa-

mined jn al} their aspects including
legal ad'ministrative and financial,

Export of Irom-Ore

3482. SHRI B, V. NAIK: Will ihe
Minister of COMMERCE be pleased to
state:

(a) what are the estimated total
iron ore deposits in India;

(b) what is the value of curreat
annual exports of iron ore; and

(¢) whether India is trying %o er-
ganise exporis oa lines gimilar o
OPEC in regard to iron ore?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCY (SHMI
VISHWANATH PRATAP SINGH):
(a) Abput 11 billion tonnes.

(b} Rs. 130.83 erores during 1578~
4.
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{c) No, Sir. Efforts are, however,
®Peing made to form an organisation
of iron ore exporting countries so
shet they may coordinate thelr ex-
port policies and take joint action
te secure adequate return for thewr
exports of ron ore

Boport replenishment Licences to
actual users

3483 SHRI K. MALLANNA-
Will the Minister of COMMERCE

be pleased to state

(a) whether Government have tukcn
a decision over the non-lifting by
twade and industry of imported raw
materials lying with canalising agen-
cies lhke the Mmerals and Metals
Trading Corporation;

(b) whethe: there 1g any proposal
under Government's consideration to
.cut impolt replenishment licances
issucd to actual users and other con-
cerned inierests, and

(c) if <o, the facis thereof?

THE DEPUTY MINISTER IN THEL
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Steps aie being taken to facilitate
early htting bv trade and industry of
mnported raw materials lying with
Minerals and Melals Tiading Coipo-
ration

(b) No, Sir

(¢) Does not anse
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Assistance from USSR for Industriali-
sation

3485 SHRI BHAGATRAM MAN-
HAR. Will the Mimster of FINANCE
be pleased to slate

(a) the amount of assistance recelv-
ed or proposed to be received from
the USSR under the 15 year ecomo-
mic and trade co-operation Agreement
mn India’'s programmes of Industriali-
sation;

(b) whether the Soviet Union have
extended fresh credits to Indwa thus
year; and

(¢) 13f so, the facts thereof?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM):- (a)
Under the 1l5-year Agreement Treaty
signed on 20th Nov, 1873 between
India and USSR, the Soviet Union
has agreed to extend credits to India
for the setting up of new industrial
projectg in certain flelds and for the
expansion of projects previously
undertaken with Soviet assistance.
No assistance has so far been received
but this is to be settled by the two
Governments, in due course, by sep~
arate agreements,

(b) No, Bir,
(c) Does not arise.
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Criterly for allotment of imported
Trawlers

3486. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE
be pleased to state:

(a) the names of proprietors and
Director of the various firms tn whom
the first lot of the 30 imported
trawlers were allotted indicating the
period and the number of trawlers
allotted to cach of them;

(b) whether each party had fulfilled
his export obligations since he got the
allotment of the vessel;

(¢) whether each of the allottees
had honoureqd the undertaking to ploce
an order for an indigenous vessel for
every two imported vesseld; and

(d) whether Government have
cancelled auy of the allotments, 1 sv,
the names of the purties and reasons
and the date of cancellation and to
whom the cancelled allotment were
re-allotted and when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{(a) A statement is laid o, the Table
of the House. (Placed in Labrary.
See No. LT-—8693|74).

(b) The export obligation is sprend
over a period of seven years from
the date of acquisition of the traw-
lers, The parties who have imported
the trawlers have already started
exporting marine products.

(c) Before issue of impori licence
to the concerned parties, it has been
ensured that the parties have pro-
duced documentary evidence from
indigenous shipyards that an irreco-
verable order has been placed for the
construction of one trawler for every
two allowed to be imported.

{d) The Government have already
cancelled{pot revalidated the licences
issued t6 some of the parties, as per

the statement for little or no progress
being made by these parties in the
mmport of {rawlers laid on thi Table
of the House. (Placed in Library, See
No LT-8603;74). The trawlers made
avallable out of these cancellation
ate being considered for re-allotment
along with the fresh scheme for
1mport ot b trawlers,

Facillties provided to smugglers in
prisons arrested under M.LS.A,

3487 S1IR] N K. SANGHI:

Will the Minister of FINANCE be
be pleased to state the nature of faci-
lities being provided to smugglers in
prisons who were arreseted wunder
M.LS.A. during the last three months?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Per-
song detamned under the Mainten-
ance of Internal Secutity (Amend-
ment) Ordinance, [874, under orders
passed by the Central Government
are given the facilities available to
prisoners in the ordinary class, In
respeet of persons detained under
orders passed by the State Govern-
ment authorities, the facilitieg are
governed by the relevant rules of the
respective State Governments,

Airworthiness of Avro Planes

3488. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a team of experts have
gone into the airworthiness of the-
Avro planes; and

(b) if so, the comments by the
experts and the reactions of Govern-
ment thereto?
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THE MINISTER OP TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) and (b) The one
man Avro [Evaluation Committee
under the charmanship of Dr 8
Dhawen appomnted to evaluate all
aspects of Avro (HE-T48) Auruiaft
fag not yet submutted its report

Proposal from UK jpor Recycling
Arab Petro-Dollars Ol Funds

3489 SHRI R V SWAMINATHAN
SHRI P M MEHTA

Will the Mimster of FINANCE be
plensed to state

(a) whether UK has proposed for
recyeling Arab ‘Petro-dollars o1l
fun-is”,

(b) whether this proposal has been
approved by five major Western coun-
tries including the USA and West
Gormany

(c) if s0o, whether India, which had
announced its decision to borrow from
the new ol facihity of the Interna-
tional Monetary Fund will stand to
gain further if this proposal 1s agreed
upon and implemented, and

(d) if s0, to what extent?

THE MINISTER OF FINANCE

(SHRI C SUBRAHMANIAM) (n)
Yes Sir
{b) Wh)le proposals for recycling

of petro-dollar funds have reeeived
widespread suppori there are, a< of
mv. no indications that the specific

U K proposal has been endorsed by
the major develoPed eountries

(c) and (d) The ot facility of the
Fund 18 for the year 1974 angd the
gquestion of its contmnuation for 1976
18 still under consideration by the
Internationa] Monetary Fund It will
therefore be premature to indicaie st
this slage the nature of the proposal
which would finally emeige and the
extent to which India would stand to
gamn

Order for Export of Railway Ceaches
from South Easi Asian Couniries

34)0 SHRIMATI SAVITRI SHYAM
Will the Minister of COMMERCE be
pleased to state

(a) whether Government have re-
ceived orders from the South East
Asian countries for export of Ralway
coaches,

(b) if so, the total number of coach-
¢s to be exported and the terms of the
orders and

(c) the tume by which these will be
supplicd and foreign exchange expec-
ted to be earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
Yes Sir

{(b) and (¢) THe number of Coa-
ches contracted for, thewr approxd
mate value, date of delvery ané
terms of contracts are given below

Nnnlm of maclm contracted for & Delmry

‘Terms
the name of country

N

— — g s -

in-cunu-dn%u

Bengaladesh s0 Con hes By April, R 4 48
vors " 'Crotes

Philippines 30 Coaches « By June, Rt 348 :o% in asdvenee, £%
197§ Craores.

dotu-
e

on, 1
uf 11 years Deferrad f"

ments are
M el
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Gifig given by Shri S, N, Bakhia to
the Hospital Staff and Officials of
Enforcement Department

3491, SHRI BIREN DUTTA:
SHRI ISHAQUE SAMBHALIL

Will the Minister of FINANCE
be pleased to state:

(a) whether Government are aware
that Shri Sukur Narayan Bakhia,
recently arrested under MISA, had
given costly gifts to the Hospital Staff
and to some officials of Enforcement
Depariment after his arrest;

(b) if so, how could he manage to
get those valuable things when he
was in hospital under police custody;
and

(c) whether any inquiry has been
tade in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The Government have seen some
newspaper reports to this effect.
There were also further reports in
newspapers on behalf of Sukur
Naran Bakhia denying these allega-
tions,

(b) and (c). Inquiries reveal that
there is no basis for the reports.
Sukur Naran Bakhia wag constantly
guarded by the State police after
detention under MISA.

et wr fagis

3492, st fow gwre mved : way
o W FadY gg @@ Ay gwr W
fw

(%) war et o franr W<
FT TP o7 frac & ;

() w1 freeft & dw wlems
wre AWt ofy vt & wroor 3w ¥ 399-
Wrera 81 avreafir o Sowew afY
§

2894 1S5
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(w) afzgt,qrqdr feafa Fqamet
71 frafr s w1 W wifeer g ?

oifosg  weey ¥ e (s
foowame s fag ) : (%) & (7).
W ¥aw &9 § LA gE few AY
qaeer &1 & Frata s & fowwr
safaa am q¥o dto gmo AHST &
ML TN F ¥ faed Mg AT ¥
AAZT T FT A AT G | {ARHA
# weg gt frenY &, (ol & fapert
arit {wer mfwe §, frafe 9 wqafs
G

ugo fto ggo Fawelr ¥ faaia
fod o7 & srrqE dfE i &
& o et fpew I qFEA I H
ITFT AW EHFT WA & WIT A,
W A ¥ feg gedmmer ) fiparr et o
qFe fto qgo Hawelt & faafa &
WIRT ®) Trer mrar & fadey e &Y
g gt § o aga www § 0
gan sfafaa owe fto Tao :Lq'lmﬁ
& fagfer 2w & Faeet & g oA
® 1.5 sfrwxr & Wt ww f3% §
s AW A Aaeer ¥ AW qar avewfa
#1 A FT w7 TFo o THo FAGHT
w1 frafe @ &)

Pwar ggy  aneqes
¥ AEx Traew

3492 st wygmtw  wETeT ¢
wr faw w7t qg qard @ o oSGH
fw :

(w) = 1972-73 ®x 1973~
74 ¥ W o dtqw @ & W
FWIT W I OEF w1 wfewm
Fer ¥ forlt arz gt ;
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(w) war sw wim w7 @Ew &
famtor Wi fawrg Fat o o fwan
s ar ) v A 9 @
femr amdm |, Wi

(7) <% w= W& T 1T
g, g ag Tfneas srafg”?

faw wwrem ¥ Ioen  (siwE
gien gt ) ¢ (F) AKX
feafez o¢ q@d M FeOTEA AEH A
agm % ot wfalwe ofw e
qHIL

a-._
T afm

| (7 zwat 3 )
131 2
7905 6

1972-73
1973~74

(=) & (7) ¥WRw 9 geEA-
TF & wor g gE ww Wi W
exfea-fafe & s & oy i
IX waey ¥ wEwrarfe & fawior
9 gd ®W@ F1 gwrw AEY E)
aaify, @€ gU TSR W OF W,
vt wawen, feeslt wte wmrg wer-
T ¥ mEwfis  aftage wwa
® g Wi gge a & g Ao
% w7 ¥ fo¥ wdy w1 geary fwar
g

Ore Club

3404, SHRI RAJDEO SINGH Will
the Mmister of COMMERCE be
pleased to state:

(a) whether there 13 complete un-
derstanding on the ore club jdea
among ore-producing countries—India,
Australia, Brazil, Canada and Sweden;
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(b) if not, the reasons for it amnd
the names of the country/countries
opposed to “ore club 1dea”,

(c) whether the producing coun-
tries agreeing to club idea, together
produce more than half the export-
ahle iron ore; and - .

(d) if so, the harm to form the club
with the agreeing countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
to (d) A Mimsterial meeting of the
Group of iron ore exporting coun-
tries wasg held m Geneva on Novein-
ber, 4-6-1874 This meeting affirmed
the need for close cooperation
among producers of iron ore, and
considered setting up a permanent
mechanism or institution to cont.nue
and to further the work which so far
has been carried on by this Group
There was no opposition to the 1dea
of setting up such an organisation,
angd various suggestions were made
by participating countries A Prepara-
tory Committee senior officials repre-
senting all iron ore exporting count-
ries was get up to examine, in depth,
the form and detailed prowvision for
an Association of Iron Ore Exporting
Countries The Preparatory Commit-
tee will meet in New Delhi in Janu-
ary, 1975, and report to the Minis-
terial meeting which may be held 1n
March-April, 1975

Criterla for Detailning Persons under
MISA for Economic Offences

3495 SHRI SHANKER RAO
SAVANT: Will the Mimster &f
FINANCE be pleased to state:

(a) the criteria for detaining per-
song under MISA for economic
offences;

(b) whether Government are aware
that some spiteful persons are mak-
ing anonymous or even signed’ mppii-
cations for the detention of persons
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they hate, alleging some smuggling
activities; and

(c) the weight given to such appli-
cations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
The preventive detention of a person
(including a foreigner) under the
Maintenance of Internal Security Act,
1871, ag amended by the Maintenance
of Internal Security (Amendment)
Ordinance, 1974, for economic offences
can be ordered under Section 3(1)(c)
“with a view to preventing him from
acting in any manner prejudicial to
the conservation of foreign exchange
or with view to preventing him from
(i) smuggling goods, or (ii) abetting
other persons to smuggle goods, or
(iii) dealing in smuggled goods.”

(b) and (c). Government are recei-
ving a number of applications signed
and unsigned, Where any special
data is furnished it is lookeg into, for
necessary action under law.

| Export of sugar during 1972-73 and
1973-14

3406. SHRI PRABODH CHANDRA:
SHRI CHANDULAL CHAN-
DRAKAR:
SHRI M. RAM GOPAL
REDDY:
. _ Will the Minister of COMMERCE
32 pleased to state:

(a) the quantity of sugar exported
luring 1972-73 and 1973-74; and

(b) the amount earned therefrom
n foreign exchange and Indian cur-
‘ency?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
ind (b). The quahtity of sugar ex-
Jorted durin ¢ yearg 1972-73 and
i978-7¢ 4nd the amount of foreign ex-

change earned therefrom are as
follows:—

Year ntity  Foreign exchan
' Tonnes) eamned (Rs.crureﬁ

1972-73 98,827 12' 52

1973-74 248,864 42° 21

New Excise rebate system in case of
. sugar factories

3497. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Indian Sugar Mills
Association, at its recent meeting held
in New Delhi, has protested against
the new excise rebate system offered
by Government; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
Yes, Sir.

(b) No change is considered mnece-
ssary in the scheme of excise rebate
announced in Notification No. 146|74-
CE dated 12th October 1974, ag the
scheme has been drawn up keeping
in view the recommendations of the
Agricultural Prices Commission. The
quantum of rebate is also considered
adequate.

A scheme for factories which com-
menced production for the first time
in 1971-72 hag been separately noti-
fied in Notification No. 152/74-CE
dated 20th November, 1974.

Credit from International Monetary
Fund for Ofl

3488. SHRI GAJADHAR MAJHI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the International Mo-
netary Fund has decided to allow the
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Member Countries to draw on the un-
utilised portion of their entitlement
under the oil facility next year; and

(b) if so, the facts thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). The oil facility of the Interna-
tipnal Monetary Fund was for the
year 1874. The questions of allow-
ing members to draw on the unuti-
lised portion of their entitlement. the
continuation of the facility for 1975
etc. are still under the consideration
of the Fund.

CBI Inquiry against ST.C. Officials

3499. SHRI PRABODH CHANDRA:
SHRI MOHINDER SINGH
GILL.

Will the Minister of COMMERCE
be pleased to state:

(a) whether CBI inquiry relating
to purchase of newsprint in 1871
against some officials of State Trading
Corporation hag since been complet-
ed; and

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
and (b). The Report of the CBI has
been received in the State Trading
Corporation and the same is under
consideration.

Goid in possession of Nainmul Punjaji
Shah

8500, SHRIMATI PARVATHI
KRISHNAN:
Will the Minister of FINANCE
be pleased to state:

(a) whether one of the smugglers,
Nainmul Punjaji Sheh  alias Jain ar-
rested under MISA, was also involv-
ed in the disappearance of the gold
collected for the late Lal Bahadur
Bhmstri;

'
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(b} whether a consignment of gold
worth Rs. 100 crores belonging to him
was seized a few years ago; and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Records of the ‘Chhoti Sadri’ case do
not indicate hag involvement in the
matter.

(b) and (c) Seizure of such a large
consignment of gold has not been
reported.

Proposal to set up more pelletisation
plants during Fifth Plan

3501. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether whereas Minerals
and Metals Trading Corporation is
getting no more than Rs. 105 to Rs.
110 per tonne for raw iron ore, Chaw-
gules of Goa have negotiated a price
of Rs. 205 per tonne for iron ore pel-
lets;

(b) whether Government propose
to set up more pelletisation plants
during the Fifth Five Year Plan in
view of the buyers preference for
obvious reason and better prices; and

(¢) if so, the main outlines there-
of and the salient features of the
storage worked out to secure better
prices for exporting the semi-process
products?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
Prices of iron ore vary according to
its grade, The Minerals and Metals
Trading Corporation’s realisations
are higher than Rs, 110 per ton for
sevéral grades exported by It. How-
ever, a comparison with the price
realisation for pellety cannot be made
because pellets are a semi-procésesed
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product and fetch better unit value
realisation,

(b) Yes, Sir.

(¢) Two plants—one at DONIMA-
LAI in Karnataka State with 2 mil-
lion tonnes capacity per year, and the
other at Goa with 1.8 mullion tonnes
capacity per year—have made some
progress.

Navjeeva, Trading Finance Private
Limited

3502. SHRI P. M. MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) whether M/s Navjeevan Trad-
ing Finance Private Limited, a mas-
cellaneous rnon-bankug Company
though prohibited under the Non-
banking Compames Directions, not
only conducts schemes floated prior
to 1st Septcmbler, 1973 but also has
started twu new schemes named as
Sabarmat: and Godavari groups; and

(b) if so, what action has been
taken or is proposed to be taken
against the Company?

THEg DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a). The
Reserve Bank of India has rcported
that, in contravention of the provisiong
of Miscellaneous Non-Banking Com-
panies (Reserve Bank) Direclions,
1978 M|s Navjeevan Trading Finance
Private Ltd. has accepted deposits
(subscriptions to its Savings schemes)
from the public in respect of the
schemes floated by it before the direc=
tiong came into force in September,
1078 and has also floated two new
schemeg nfter the directiong came into
force.

(b) The Reserve Bank has also Te-
that, on 16th October, 1974 it

issued a notice to the above company
to show cause why it should not be

—tdtiind fumma ascantiny frrther de-

posits from the public, The company
has contended that the subscriptions
raised by it for its schemes are not
“deposits” and has, in this conmection
drawn attention of the Reserve Bank
to a writ petition filed by Gujarat
Savings Unit Pvt. Ltd. in the Bombay
High Sourt challenging the validity of
the directions issued to Miscellaneous
Non-Banking Compames ag being ultra
wmres of the Reserve Bank of India
Act, 193¢ Reserve Bank has added
that further gction to be taken against
:fl‘]s company 18 under itg considera-
on,

Yiolation of the non-banking Direc-
tions by Companies

3503 SHRI P, M. MEHTA: Will the
Minister of FINANCE be pleased to
state;

(a) whether many muscellaneous
non-banking compamies particularly
M/s Saniosh Benefit Private Limited,
M/s. Navjeevan Trading Finance Pri-
vate Lamited and M/s. Gujarat saving
Unit Private Limited have been con-
ducting their business although prohi-
bited under clause 13 of the Non-
Banking Companies Directions of
1966; and

(b) if so, the action taken against
these companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Reserve Bank of India has reported
that M's. Santosh Benefit Private Ltd.,
M]s. Navjeevan Trading Finance Pri-
vate Ltd., Mls. Gujarat Saving Unit
Private Ltd and some other miscel-
laneous non-banking companieg con-
tinue to accept deposits from the pub-
lic in excess 0f the limits prescribed
under the Miscellaneous Non-Bauking
Companies (Reserve Bank) Directions,
1078 even though no exemptiong have
been given to them in terms of
Clauge 13 of the said Directions.
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(b) Reserve Bank has also reported
that M|s. Gujarat Saving Unit Pri-
vate Litd, which was called upon to
show why it should not be prohibited
from accepting further deposits from
the public, has filed a miscellaneous
petition in the Bombay High Court
challenging the validity of the show
cause notice and obtained an injunc-
tion from the Court on 22nd October,
1974 restraining the Reserve Bank
from taking further action in the
matter.

M Navjeevan Trading Finance
Private Ltd, waich was also issued a
simlar show cause notice by the Bank
has contended that the subscriptions
rased by 1t are not “deposits” and has,
in this connection, drawn the atten-
tion of the Bank to the writ petition
filed 1n this Tegard by Gujarat Saving
Unit Private Ltd Reserve Bank has
added that further action to be taken
against the company is under its con-
sideration

The Reserve Bank hag also reported
that M|s Santosh Benefit Company
Private Ltd _ has applied for grant of
exemption from the relevant provi-
sions of the Directions to enable it
to continue jts existing prize chit
schemeg and the matter is under the
Bank’s consideration, The Reserve
Bank has also added that similar
applications received from certain
other miscellaneous  non-banking
companieg are also under its con-
sideration

Use of staff cars in Government
Departments

3504, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN«
ANCE be pleased to state:

(a) whether i spite of the stern
messures taken by Government to
gave the petrol consumed on the staff
cars used for official purpose in Gov-

DECRMBER 6, 1074
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ernment departments, little saving has
been achieved so far; and

(b) if so, what further concrete
"’e.w Government propose to take to
bring down petrol consumption?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b); According to the information
collected from various Minstries/De=
partments, there wag an estimated
saving of about 1'40 lakhs litres of
petrol in 1973-74 as compared to
1972-73, showing thereby that the res-
trictiong imposed in August, 1873,
on the consumption of petrol by staff
cars have yielded results But for this
saving, the total expenditure on petrol
would have gone up in 1973-74 by
about Rs 551 lakhs

Slump in International Wool Prices.

3505 SHRI BHAGIRATH BHAN-
WAR Wil the Mimster of COM-
MERCE be pleased to state:

(a) the broad features of recent
slump in international wool prices;
and

(b) the consequential economies
proposed in Government expenditure
on purchase of woollen materials in
1975-76?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b): Sir, there hag been a
declining trend in international
prices of raw wool since April 1874,
compared to those prevailing in the
last year. It would not be possible
to estimate any economies on this
account, ag the allocations of foreign
exchange for wool do not cover the
capacity requirements of the woollen
industry in full
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Representations recelved from Asyakar
Sanyukt Karamchari Sangh

3506. SHRI RAMAVATAR SHAS-
"TRI; Wil] the Minister of FINANCE
‘be pleased to state:

(a) number of letters receiveg by
‘the Central Board of Direct Taxes from
Delhi Aayakar Sanyukt Karamchari
Sangh from 1st January, 1974 to 30th
June, 1974; and

(b) number of jetters replied to by
the Central Board of Direct Taxes and
if no reply has been sent, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD (a)
Eight letters addressed to the Central
Board of Direct Taxes were received
from the Delhi Aayakar Sanyukt
Karamchari Sangh from the 1st Jan-
uary, 1974, to the 30th June, 1974,
and

(b) With reference to the last of
these letters, a reply has been asent
through the Commissioner of Income-
tax, Delhi.

Demand for abolition of duty on
Imported Cotton

3507. SHRI M. S. PURTY:
SHRI GAJADHAR MAJHIL

Will the Minister of FINANCE
be pleased to state:

(a) whether there has been continue
oug demand for the abolition of the
duty on imported cotton by the Cotton
Textile Industry; and

(b) i so. the reaction of Uovern-
mient thersto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b) Request for abolition of customs
duty on imports of ootion, have been

received in the past. However, the
Goverrrment have not found it possible
to accede to them.

gfrgan qaeage # fawm ot sear

3508. oY Wite fow¥: wT
aqEw wire AnTe fmmm st ag aaT
T U7 F4T 7

(%) s8¢ aaxr  chaar oax-
argq & qrg fafaw we< & foay
faamm &,

(%) =9 a9 ¥ fpg 7 famma
g% 1; "1

(7) At  a&dm 9%
fadeft war =7 gf ?

fpay

qdza ot ame famrew q@9
(st Tror wpnge) : (F) T a9q gfowgw
wgeang & 9 frwfafas faam
:—

gET-737  —10
AT —9 (g% og ox fedr
gT @tx ot mfaer
g1)
ATEHTIZT —3 [o¥ & fawmw
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qH-27 —9
T9o THo—748—15
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R fvmri:u% mﬁnma%ik
fod @ar ot famrr €7 oY agry &
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6t fog & wiefor sl oo g
wreg gt WY STECHl A @l Wt
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Recruitment to the post of clerk-cum-
cashier in State Bank of India

3500. SHRI R, V. BADE: Will the
Minister of FINANCE be pleased to
state:

(a) whether State Bank of India,
Parliament Street, New Delhi held a
test for recruitment to the post of
Clerk-cum-Cashier in February, 1973;

(b) if so, the number of candidates
appeared in the test and the number
of candidates who qualified in it and
were called for interview; and

(¢) how many candidates have been
offered appointments by October 31,
1974 and the approximate period to
be taken to fill up the remaining posts
from the selected candidates?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGID): (a)
State Bank of India has reported that
a written test and interview for mem-
bers of the Bank’s subordinate staff
for promotion to the clerical cadre was
held at their New Delhi office on the
7th February, 1973,

(b) and (c). All the 71 candidates
who appeared for the written test
were interviewed by the bank., All the
20 candidates who qualified iy, these
tests, were appointed by the bank as

Clerk-cum-Cashiers with effect from
1st m 1gm..
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Tomu,mwum

3510, SHRI SUKHDEO PRASAD
VERMA: Wil the. Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the vyarioug steps
Government have taken or Propose
to take to attract more tourists from
West Asia?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH):; The Department cf
Tourism has a proposal to open a
Tourist Office in Kuwait. Thig office
will gserve the neighbouring countries.
The production of tourist literature|
films in Arabie language hag also been
undertaken.

Silchar Airport

3511. SHRI NOORUL HUDA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have a
proposal to renovate the Silchar
(Kumbhirgram) airport in Assam so
that Boeing aircraft can land ang take
oft from there; and

(b) if so, the schedule for such
construction?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) and (b), A proposal
to develop Silchar (Kumbhirgram)
serodrome for Boeing 737 operations
is under consideration in the Civil
Aviation Department. Subject to the
availability of resources and approved
of the proposal by ‘Government, the
work may be taken up dnrl.na‘ tha t
Fifth Plan perfod
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Scarcity conditions in Goalpara,
Assam

3512. SHRI NOORRUL HUDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether in view of the acute
scarcity conditions and starvation
deaths in Goalpara District and ad-
joining areas in the State of Assam,
the State Government have requested
the Central Government for liberal
financial grants and assistance; and

(b) whether the Central Govern-
ment have rushed aid for the same
and if go, the quantum of such assis-
tance?

THE DEPUTY MINISTER IN THE
MINISTRY QOF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The Government of Assam have esti-
mated the requirement of funds for
relief measures and for repair and
restoration of flood damages in the
State at Rs, 20.86 crores and asked for
financial assistance towards jt. A
Central team has recently visited the
State to assess the flnancial needs of
the State in this regard. On the basis
of the Team's report, the matter will
be comsidered further in consultation
with the State Government.

The Government of India have s0
far advanced Rs, 3.88 crores as short-
term loan to the State Government
in the current year for the rabi pro-
duction programme.

Development of Tourist Centres In
Rajasthan

3513. SHRI SHRIKISHAN MODI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the names of the places and historical

 sites in Rajasthan propoged to be deve-

loped ag tourist centres by the Central
Government during the Fifth Five
Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DER PAL SINGH): The construction
of a Reception Centre at Jaipur, a
Forest Lodge in the Bharatpur Wild
Life Sanctuary and a Tourist Bun-
galow al Jaisalmer which were taken
up 1n the Fourth Plan will be comp-
leted during the Fifth Plan

In addition, the India Tourism
Development Corporation proposes to
construct a motel at Jaipur and ex-
pend jts transport ynit at Jaipur in
the Fifth Plan subbject to the avail-
ability of funds.

Development of Shawl-Wool Industiry
in Rajasthan

3514, SHRI SHRIKISHAN MODI:
Wil the Mimster of COMMERCE
be pleased to state:

(a) whether Government are consi-
dering to develop shawl-wool industry
and other Woollen Industries in
Rajasthan; and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The steps taken for deve-
lopment of woollen industry, which
will benefit the ghawl industry also,
include the following:—

10 units have been permitted to
instal woollen spindles under libera-
lised policy and the cases of one
worsted unit and five shoddy units to
be set up in backward areas of the
State are under consideration. In
addition. 1.5 million 1bs. combing
capacity has been approved for the
State.
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Advances made by Nationalised Banks
to Agricultural Sectors i Rajasthan

3515. SHRI SHRIKISHAN MODI;
Will the Minister of FINANCE be
pleased to state:

(a) what percentage of advances
made by the nationalised banks has
gone to the agricultural sectors in

Rajasthan; and

(b) the steps taken by Government
for giving maximum help to agricul-
turists?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) As at the
end of December, 1973, 10.7* per cent
of the total advances of nationalised
banks 1n Rajasthan has gone to the
agricultural sector,

(b) Detailed guidelines have been
1ssued by tae Reserve Bank of India
to the banks for financing of agricul-
ture Emphasis has been laid upon
the banks moving away from security-
oriented lending to productive and
incremental-income-oriented  lending.
In order to remove the difficulties
experienced by the farming commu-
nity lving in remote villages, banks
have been urged to open more and
more branches 1n rural aereas, The
number of offices of commercial banks
m rural areas in Ra)asthan increased
from 147 as on the 19th July, 1968 to
341 as at the end of June, 1974, The
State Bank of India Group have open-
ed 10 speciahsed Agricultural Deve-
lopment Branches jn Rajasthan in
order to cater to the needs of agri-
culturists on an integrated basis. The
State Government have enacted legis-
lation in August, 1974, on the lines of
the Model Bil] recommended by the
Expert Group on State Enactments
having a bearing on commercial banks’
lending to agriculture, This should
also help in improving the flow of
credit to the agricultural sector from
commercial banks in the State,

“eBased on Provisional Data,

-
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Export of ready made garments by
Small Scale Industries Corporation,
Rajasthan

3516. SHRI SHRIKISHAN MODI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Rajasthan Small Scale
Industries Corporation have got or-
ders for export of ready made gar-
ments; and

(b) 1f so, particulars of the amount
for which the order have been
received?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATApP SINGH): (a)
Government are not aware of the
Rajasthan Small Scale Industries Cor=-
poration having got any orders for
export of readymade garments,

(b) Doeg not arise

Employeeg covered under the Com-
pulsory Deposit Scheme

3517 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the number of employees cover-
ed under the Compulsory Deposit
Scheme, both in the Central and the
State Government Services separately;
and

o~

(b) the names of employees associa-
tions|unions who have expressed re-
sentment over thig Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI: (a) The re-
ference is apparently to the Additionat
Emolumentg (Compulsory Deposit)
Act, 1974, The provigions of the Act
among others are applicable to all the
employees of the Central and State
Governments, Later, through a noti-
fication jssued on 30th October, 1874
employees whose employment is of &
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-cgnunlnamrenrilnotukelytomn-
tinue for more than 180 days in the
year, includling intervening holidays
and periods of leave and those due
te retire or superannuate from service
on or before 3lst December, 1974 have
been exempted from all the provisions
-of the Act,

Ag on 31st March, 1873, the latest
date for which information is readily
available, the number of Central Gov-
ernment and State Governments em-
ployees was 2,0 millions and 4.6
millions respectively.

(b) The names oy associations/unions
of employeeg of the Central and State
Governments who have communicated
their resentment to the Additional
Emoluments (Compulsory Deposit)
Act, 1974 to the Ministry of Finance
are given in the enclosed laid on the
Table of the House [Placed in Lib-
rary. See No. LT-8604|74].

Compulsory Deposit Scheme

3518. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the salient featureg of the Com-
pulsory Deposit Scheme as it was im-
plemented at the outset;

(b) whether the limit of salary of
the employees to be covered under
this scheme has since been raised; and

(c) if so, the date with effect from
which the limit hag been raised?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Re-
ference presumbly is to the Additional
‘Emolirments (Compulsory Deposit)
Ordinance of 1974 (No. 8 of 1874)
which hag since been replaced by the
Additional Emoluments (Compulsory
Deposit) Act, 1974 (No. 37 of 1074).
“The Sdlient features of the scheme of
compulsory deposit of additional emo-
luments ag originally envisaged, were
contéined in the ‘Ordinance itself,
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copies of which were laid on the Table
of the Lok Sabha on 22nd July, 1874,

(b) The Act like the Ordinance
which it has replaced, applies to all
categories of employees specified in
Section 3 thereof, irrespective of their
income, However, clause (v) of Sec-
tion 2(c) of the Aot exempts any in-
crease in wageg consequent opn the re-
vigsion of the minimum rates of wages
fixed under the Minimum Wages Act,
1948, from compulsory deposit under
the Act, and there wasg no such pro-
vision in the Orinance,

(c) The above provisions of the Act,
like other provisons (except Sec=
ton 14), take effect from the 6th July,
1974.

Export of Textiles to EE.C.

3519. SHRI B. 8. BHAURA: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether the European Common
Market has decided to increage the im-
port of textiles from India; and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) and (b). Negotiations are under
way with the European Economie
Community for arriving at an agree-
mént on the import of textiles from
India.

Conference of Iron-ore profiuting
countries

$520. SHRI B, §. BHAURA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether a Conference of the
Iron-dre producing counfries was held
in Geneva; and

(b) if so, the broad features and the
outnmethmt_? ’

.
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Yes, Sir. A Ministerial
meeting of the Group of Iron Ore
Exporting Countries was held in
Geneva from 4th to 6th November,
1874, A copy of the Declaration adop-
ted at this meeting is laxd on the
Table of the House.. [Placed in Lib-
rary. See No. LT-8895|74).

Proposed changes in Monetary and
Credit Policies

3521. SHRI VEKARIA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have deci-
ded to make major changes in the mo-
netary and credit policies; and

(b) if so, the salient features of this
policy?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). Government has already taken
a number of monetary measures to
restrict the increase in money supply
and to control bank credit. The mea-
sures include upward adjustments in
borrowing and lending rates of inte-
rest, tighter control on the liquid re-
sources of the commercial banks and
strict control on bank eredit for spe-

{ culative and less essential uses. The
; effect of these measures is kept under
| close watch and suitable new steps
. will be taken as and when necessary,
I in the light of the emerging situation,

Top Management Posts in Publie
Sector Undertakings

8522. SBHRI ARVIND M, PATEL:
SHRI D. P, JADEJA:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have deci-
fed to reorient the recruitment policy
of top management posts in public sec-
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tor undertakings so as to enable them
to play a ‘crucial role’ in the develop-
ment of the national economy; and

(b) if so, the mmin Jfeatures
thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir,

(b) To enable the Public Enter-
prises to play the crucial role expected
of them, Government have re-oriented
the procedure for manning of Top
Posts at all levels so as to give the
Top Management of enterprises grea-
ter responsibility and accountability
for performance. The policy also
attempts to improve management
motivation by ensuring that merit and
potential are recognised and properly
used. It has, therefore, been decided
that recruitment, training and promo-
tion in respect of the bulk of mana-
gerial posts should be delegated to the
companies themselves. Government
have, however, retained the preroga-
tive of appointment of Chairman, both
part-time and full-time, and the Mem-
bers of the Boards of Directors, In
order to evolve a sound managerial
personnel policy and to advise Gov-
ernment on appointments within its
prerogative and also on Management
Development within the companies,
the Public Enterprises Selection Board
has been constituted. The Board con-
sists of eminent persons with intimate
knowledge of the requirements of the
Public Secor.

Raids by Kamataka Inceme Tax
Authorities

3528. SHRI C. K. JAFFER
SHARIEF:

SHRI K. MALLANNA:
Will the Minister of FINANCE
be pleazed to state:

(a) whether the Karnataka Income
Tax anthorities have netted several
lakhs of runees in cash snd jewellery
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in their current drive against tax
evssion and black money; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). Cash and jewellery and other
assets seized in the course of search
and seizure operations carried out by
the Income-tax Authorities in the
charges of the Commissioners of In-
come-tax, Karnataka, during the pe-
riod 1-4-74 to 31-10-74 are as under:

Cxsh Rs. 8,49,1%6

Jewllery Rs. 8.22 lakhs FApprox.)
valued at

B illioa Ri .05 1 khs (Anprox)

O.hzrassers Ry 2 70 likhs (Appoox.)

Besides the above asscts, books of
accounts and documents have been
seized. Investigations are in progress
to determine the concealed income in=-
volved in the respective cases.

Stepy to Check Trafficing in Narcotics

3524, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FINANCE
be pleased to state:

(a) whether illicit traffic in parco-
tics is increasing in the country;

(b) if so, the quantum of charas,
ganja and oplum geized during last six
months and value thereof; and

(¢) whether Government are con-
sidering to use the State Excise,
Police, Customs, Central Excise
Central
Bureau of Investigation and Border
Security Force, altogether in the
F¥astern India to check the illicit
traffic in narcotics?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Judging

by the figures of seizure effected by
various enforcement agencies, it does
not appear that illicit trafficing in
narcotics is increasing in the country,

(b) The following quantities of
Charas, Ganja and Opium have been
seized during the last six months
(May—October, 1874):—

Commodity Quantity Illicit
seizedin  market
kgs.  value (&F
proximately)
Rs.
Chaias + 320'938 4,20,000
Ganja * 11,175 250 44,70,000
Opium 4,840 341 53.24,000

(¢) The enforcement agencies of
the State and the Central Govern-
ments, such as State Excise, Police,
Drug Control Administration, Customs
and Central Excise, Central Bureau of
Investigation, Narcotics Department,
Border Security Force, Railway Pro-
tection Force, etc. are always on the
alert not only in the Eastern India but
throughout the country, to intercept
persons engaged in illicit traffic in nar-
cotic drug. The watch extends to
places in the interior as well as on
the border. Meetings are periodically
arranged amongst senior officers of
these organisations with a view to co-
ordinate and strengthen the anti-
smuggling measures.
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(w) ofeqr, @ acwsad wakar
w1 37

faw swrem ¥ gl (it
geften Qg ) ¢ (%) WX (@)
e @t fam feelt Y Tow &
foed aat ¥ g = qoffagw 7t
FET | IH T ¥ ST I
#1 & fir won g g fr gwwt
Srag iy frr g fe@ s aw &
¥ foge da1 ¥ faam o7 @« ¥

(3

1974-75 ®ATT WA F a7
frr fam 3 wew wRw X frafafaw
Tl & weta g waTy & g st
AT T 12 30 FOT A N WA
frag Y —

i 1974-75
¥ f=a
faga #Y
Wt ww
(e
s3q1R)

1 Trog s s afoafaar 2 00
2 afsfarmarisfeast 1 30
3 usgfauaadidsgqa o 75
4 7% fae faom & aeg-od

W fa 0 30
5 W -TeTg §9T we-fTRTHY

T@aldl F Tey AAQTR-

TTHI %1 W7 3 00
6 T faggamlstxor 3 30
7 TG HFITH HEATHG BT 0 65
8 W& gt faa maTHig

wfafa $1 mw 1 00

—

12 30

DECEMBER 6, 1974

Written Answers 156

= ww ¥ osfogn e
gra et ) fiean o ww

3526 St vy weer fifew w3
faw o) 7g T A ow A3 fr

(%) wer w3m ¥ M@ ¥
AT TTT TIHIGET 1 wa T 4ut
& v feaar wor fram man, ok

(m) afe=wré wm af fean wav
g, @ vaw w1 wew 7

fow s ¥ gqwEer (st
guiren Qgeedt) - () = wfaar g
HIFTUFA F74 F1 4084 Sq=eqy A,
grdtor sanm w1 fatew Sfoa w=
fed w1 wfdt a1 qaF € § aFFA
T FY wawar g g “aew
g ofweem” § s od faaw
suir g formd avgen F wiad Syeny
3 i fegwag, 1973 & wa {, weAWRW
A, %A ST F weata T @9 ¥
awt & wfya) &Y agar i 343
wT T9T 41 g suw sy fe¥
ax afgsre o foer &Y samoF vt
& weada Py o 8, ¥ EeBR
dar & wa” e CamEartew M
ca Fraifom s fa 1 g @ ) faew
T T A A G wqAt qrofEd
T wiyET FeeE, TR A1 A €~

AT N2 X BT 4w & IR qqr
sraAfaw wiT catto sfwe
1 AwQ Aw ¥ dw gro fl
afaw |
(W wv@Y /)
o dary  =raETfas
¥ gar wWiREEm-
faanfore
syfex
ey wfr  aevar afw
A, 1972

A &% 828.73  69.34



157 Written Answers AGRAHAYANA 15, 1806 (SAKA) Written Answers 158

T @ dw

L 75959 477

Wy 1589° 32 74°11
97, 1973

g 4% 969°15 6024
oy €2 4%

" E 799°50 8°6
e 1768° 65 68°90
T, 1974%
asiagT

iw 141439 95°83
qreita

el T

qYE  1021°99 19° 20
WT  2436°38  115°03

*gafam

(&) wars 7€y voar

™ 197374 ¥ vtwgm e

gTOr wey sam ¥ fewe W
fer mr wgwm

3527. it sy wewr oftfee c s
W W gg wwA B Far w9

(%) =& 107374 &% D
ver waw F fwami N odawa i
i feaar wmw feur wor wic =g
1974-75 ¥ gasatoA & fay fas
uf fraifer & o€ g, sk

() Twyadst oo 3w woq
7 dTE e war gORTSr @6 ¥
W wY wa  aw feoer ax  fzar
war &7
fewr wiwrem ¥ IwRt (shweht
T Qg ) (w) whewn AW
frower wiw & fegml & fod o
YW W WY wwar fw  fewes,
1973 & vy ¥ 046.66 W@ A
(vfrrs) ot fafew oot & dwt
‘¥ wu-movesit & fad ¥ ofir e

—— . —

¥y fraffer adt #r ot § 1« el
a7 faws % wfew wodar fafaw
affeafaai qT fvit sot 8, F@--
ity T gl Aal § §-wraiaw
FTNAIT, TH] FT FTSARAE FTIT, I
#a ¥ wgerd @nsw QEw  SAw
freram, ¥ w1 faeme, AW
oxy fasrd gfaemi #t sgeer ar, 3q
a3 & faami § afen dady sfagi
F1 e, wifg )

(&) wreh frod 8% & soeey
R ¥ HART TG FT IF1EOT H7-
FAAT F A Fait ¥ (G dacy
¥ sowi afga) sowi sy fadr oy
wuisY afen fraw<, 1973 A &
4705 ¥ Go Y |

AW SAN W Wrew A oo g
faar m wewr

3528. ot s wee fifwer : =3
few 7t 2@ s A war 55 s

(4) mar Sfraw @ fmm & qew
W TS W wag W afweary
® quT ¥ aga ww ww fear §;
i

(=) afeet, at ga® =y wrow
g

faw swrew ¥ IR (st
geien Qe ) < (%) oft, g1

(@) fafom Toat &  ftaw dwr
frrr & frdor 2 =3t & Qe Soqe
gt & faemm @1 qefriTsad
g a4 ®Y 7@ THET B WM 9%
AR IAFT ITGRT FTTH | 7T HIM
¥ ave ¥ gt 3o afedt e of-
aar fawra agf gor & foa® s & s
ot fm & wol w7 Sy dan ox
AW ®T o% fwg dary o gawT
wErae W afaeare ¥ g fear
arar ¥



159 Written Answers
ferx dw ¥ ww

3529. off rwee wiwlt ¢ wr faw
wdY ag qarr #T T F470F

() =ar arew #r ad 1975 X
wraifas sara & fave 3 4T & gra™
wal quwO AN g A W g, R/

(@) afegr, @1 foam @ar <=
AT A wat AT R ?

fawr it (s &ty gumEaw) (%)
ar (@)t gr, Feur A, AuAr
fewgY 7 gt ®' foma f& srafaear
A {F IANT A =V WA
&7 & fau fexwfiqar #7 aEvgsar
F A v wwn fam Ay &
aq =m0 AT & qgtew & foasac &
TG ¥ arada MY @) TH aw
®! garat ¢ fege fasm @9 —a
amara wal waiq zw a9l w o
wafy afga oo Il wY qamdr et
sfang & Ain 9 € 57 I9R gL EN-
qT 150 FUT 9@ 51 %W fow sgar
N fagre /9 Fr Ay sfagla F
gigses Ofy g &1 o Wik
A # A d fawy or i

Compensatory Payment; Racket

3530. SHRI GAJADHAR MAJHI'
"Will the Mnister of FINANCE
be pleased to state:

(a) whether the Enforcement Direc-
torate has unearthed four rackets in-
volving payment of about Rs, 15 lakhs
in India on behalf of parties in Dubai,
Kuwiit and London; and

DECEMBER 6, 1074
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(b) if so, an account of the drives
launched by the Income-tax authori-
ties during last six months?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The En-
forcemen Directorate hag unearthed a
number of cases involving huge pay-
ments in India on behalf of parties
in Duba:r Kuwait gnd London in re-
cent months

(b) The follow up action from the
Income-tax angle in the cases un-
earthed by the Enforcement Duecto-
rate 18 taken as and when the re-
quisite information becomes availa-
ble to the Income-tax Authorities,

In their drive ggainst tax evasion
the Income-tax Authorities conduc-
ted 1030 search and seizure opera-
tions during the six month perod
May 1974 to October 1974 Value of
assets seized in the course of these
operations was Rs 885 lakhs approxi-
mately

Travel Agencies

3531 SHRI BHAGIRATH BHAN-
WAR: Wil the Mmuster of TOURISM
AND CIVIL AVIATION be pleased to
state,

(a) whether g Ceniral Commuttee
has been formed to centralise the
work relating to recognition of travel
agencies in the country; and

(b) if so, the composition of the
Commuttee and the Likely advantages
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) and Tb). It was
thought in October, 1972. that Tecog-
mition to Indian travel agencies should
be granted by a Centra] Coordinating
Committee. On further feview it was
considereq that joint recognition may
not be feasible. The system of seps-
rate recognition has therefore beed
continued for the present.
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‘8532, SHRT ANADI CHARAN DAS:

Wﬂl ‘the Minister of FINANCE be
pleazed to state: :

{a) whether any Jloans have been
sanctioned by State Bank of India and
the nationalised banks to the farmers
in Orissa during the last three years;
and

(b) if so, the figures thereof, year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): T{a) and (b).
The agricultural advances (direct) by
State Bank of India Group and the
nationalised banks to farmers in the
State of Orissa outstanding as at the
end of June, 1972, June 1973 and De-
cember 1873 were Rs. 90 lakhs, Rs. 177*
lakhg and Rs. 226* lakhs respectively.

Small Savings Collections

'3533. SHRI D. P. JADEJA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the collection under
small savings has been very poor
during 1873-74;

(b) if so, what was the collection
during the said year; ‘and

(e) the steps proposed to be taken
to um_m_:_mge_ pmall sa_mngs?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The Net small savings collections
diu‘iﬂi 1873-74. at Rs, 450 29 crores
were - the ‘highest on record in any
ﬂmeiaa year so far, and represent
an inerease of 27 per cent gver the
p&vhom yur’; ﬁams of m 355

=A@y ':m wzaﬂous smnll nav-mgs segu=
r:tlca are kept under constant review

and ‘necessary steps are taken from -

tim.tomtnmnkeﬂmnmoma’t

tractive. The rates of interest oﬂ'ﬂ'l! :.muimum heip t".:-

SRol TR_a

.imnll nvina sacuritle; were .uwad -
: _l.;p from 1st April, 1974  and . sgein

from 28rd July, 1874, The Poat omee

Savingg Bank - Account ‘holders, who
maintgin’ @ minimum balance of -
Rs. 200 during the half year "April- -

September or October-March are als¢ .
entitled to participate in the draw for -

prizes which is held in January &
July each year

Differences over Export Earnings

3534. SHRI D. P. JADEJA: Will
the Minister of COMMERCE he pl!ll-
ed to state:

(a) whether President of the Fede-
ration of Indian Chamber of Com=-
merce and Industry differed with the
Commerce Secretary in regard to ex-
port earnings while participating in &
meeling of the Standing Committee
of the Advisory Council on Trade on
the 5th October, 1974; and

(b) if so, whether correct picture
was made available tg the C‘,ou_ncﬂ_t o

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No Sir. There was no difference
between the President gf the Federa~
tion & the Commerce Secy. with re-
gard ;o the export’ eami.nsl du.ﬁn].
1973-7.

(b) Doea not nrisa

Advances made by !Mhuﬂul hnh_— -
to Ameultnm somnla olhn

$535. SHRI P, GANGADEE: ‘Wil

the Minister of FINANCE be- pluud'

to state:

(a) what pmh:e ulvanw-
made by the mﬂonalhedhnkl T
gunetothe azﬂeultml uctnﬂ in :
Orissa; and® ' " s Y

(h) mﬁk&uwm«mﬂ
agriculturists
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SUBHILA ROHATAI): (a) Ag at The
end of Devember, 1973, *6.7 per cent
of the tota] advanees of nationalised
banieg in Orissa wiht to the agricul-
tural sector,

(b) Detaileq guide tmes have
wsued by the Reserve Bank of India
to the banks for financing of agricul-
ture. Emphasis has been laid
the bankg moving away from secu-
rity-oriented lending
and incremental-income-oriented
lending. In order to remove the diffi-
culties experienced by the farming
community living in remote villages,
banks have been urged to open more
and more branches in rural areas.
The number of offices of commiercial
banks in rural areas in Orisga increa-
sed from 25 ag on the 19th July, 1989
to 118 as at the end of June, 1974
The State Bank of Mdia Group have
opened 5 specialised Agricultural Deve.
lopment Branches i Orissa in order
to cater to the needs of agriculturists
on an integrated basis The State
Government gre also examining the
recommendations of the Expert Group
on State Emactments having a bearing
on commercial banks' jending to agri-
culture with a view to removing cer-
tain difficulties exprienced by agri-
cilturists in obtaining finance {rom
commercial hanks

*Based on provisional data

Orders for export &f ready made gar-
ments received by Orima Small
Scale Indnstries

353¢ SHRI P GANGADEB: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Orissa Small Scale
Industries Corporation have got orders
#9r export of ready mude garments;

(o) it so, the perticulars of the
arders so received; and

“{e) the -names of the countries to
'#mm“bhmmﬁid?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Government are not aware of the
Orissa Small Scale Indusiries a Cor-
poration’s having got any orders for
export of ready made garments.,

(b) and (¢) Do not arise.
Help given to Tourism Depariment of
Orissa

§537, SHRI P GANGADEB: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his Ministry has ren-
dered any help to the Tourism Depart-
ment of Orissa during 1073-74 and
1974-75 til] the end of October, 1874;
and

(b) 1f so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b) An ex-
penditure of Rs. 200 lakhs has so far
been meurred between 1st April 1973
and 31st QOctober 1974 in the Central
Bector on the construction of a Youth
Hoste] at Puri The Hostel is being
constructed through the agency of
the State Government, agnd is expec-
ted to be ready during 1075,

Arrears of 'Income ‘Fsx in Orisea

3538 SHRI P, GANGADEB; Will
the Minlater of FINANCE be pleagsd
to state:

(a) the amount of incoms iax =
rears in Orissa at present; and

(b) the amount of indome tax rea~
Heed in thet Stste duming the Tt
three years?
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Incotmestax ' (including Corpovation-
tux) outstanding ag gn “30th Septem-
ber, 1974 in the charge of the Com-
missioner of Income-tax, Orisss. is as
UNARY e

Gross arrearg Net arrears
(Rupees in crores)
6.56 5.78

(b) The total amount of income-tax
(including Corporation-tax iealised in
the charge of the Commissioner of
Income-tax, Orissa during the last
three financial years is as follows:—

Financial Net collection
Year of Income-tax
(In crores of Rupees)
1871.72 545
1972-73 645

1973-74 758

Development of Tourist Centres in
Punjab

3530. SHRI RAGHUNANDAN LAL
BHATIA- Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) the names of places and histo-
rical gites 1n Punjab proposed to be
developed as tourist centres by the
Centra]l Government during the Fifth
Five Year Plan period; and

(b) the names of places in the State
where Government propose to cona-
truct hotels and bungalows for tourists
during the above period?

THE MINISTER OF BTATE IN

Tourism Debslopment Corporation
proposes to ronstruct g motel each at
Amritsar and Chandigarh in the Fifth
Plan subject to the availability of

New schemes to be iaken up during
the Fifth Plan are yet to be finalised.

Loang sdvanced by Nationalised Bamks
in Punjab

3540 SHRI RAGHUNANDAN LAL
BHATIA; Will the Minister of FIN-
ANCE be pleaseq to sthts:

(a) loans advanced by the notiona-
hised banks to the unemployed entl-
neers, small scales industrialists and
small peasants in Punjab during 1871~
72, 1872-13 and 1873-T4; and

(b) whether any loan was given to
the big industrislists during the dbove
period?

THE DEPUTY MINISTER IN THE
MINISTRY DF FINANCE (BHRIMAT]
SUSHILA ROEATGI): (a) amnd (b).
The present arrangements for dala
flow do mot provide for informastion
separately regarding advances by

JH
§%§
i
Eg{
55&
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i
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ggga;
i
‘éigg
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STATEMENT

(1) Public Sector Bank’s Advances to Small Induatries Professioral and Self-employed
Persons and Direct Finance to Farmers 1n Punab

" (Rs 1 lekhs;
Small Scale Professional & Self-
Industry employed persons

As at the end of . . . + Amt outstanding Amt outstanding
June 1972  Nationalised Banks . 1293 87 7 20
SBI Group - . . 1377 44 o075

ToTAL* 2671 31 795
June, 1973  Nationahised Banks . 1619 73 25 43
8BI Group - . . . 1905 77 3 08

TOTAL * . . . . 352§ so 28 58

June, 1974 Nationalised Bank * . . 3121 08 53 70
(Provirional ) SBI Group . . . 2616 35 4 05
TOTALL 5737 43 57 75

{2) Holding wise data on Direct Finance to Farmers (cxcludirg loans for  allied aguculturel
actwvities) by public sector banks in Punjsb, outstanding as on March 30, 1973

Amt
Size of Holdidgs No of Ales Rs in lvkhs)
Uptwosacres « -+ « o+ .+ 3715 102 2
Above 5 acres . . . . . 10672 731 4
ToTAL: + . . 14387 $23 6

——— —— e —_———— -

Devslopment of Shawl-wool Industry (b) 1f 20, the broad features there-
44
in Punjab

THE DEPUTY MINISTER IN THE

3541 SHRI RAGHUNANDAN LAL MINISTRY OF COMMERCE (SHR!
BHATIA Will the Minister of COM- VISHWANATH PRATAP SINGH)"
MERCE be pleased to state: (a) and Tb) A number of steps have
been taken for the development of

5 woollen industry m Punjab These
(a) whether Government are con- also bemefit the shawl in~
$o develop shawl wool indus- the production of shawis
wnd other woollen industries in can be undertaken by any unit whish
Panjab; sad has looma,

§
H
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The measures taken gre ag fol-
lows:—

(i) forty-five units have been per-
mitted to insta] woollen gpindles under
liberalised policy;

(i) one shoddy spinning unit of
1200 ghoddy spindles has been approv-
ed in principle for setting up in back-
ward area of the State in the Coope-
rative gector;

(ilf) nine existing shoddy units have
been allotted looms. A few of them
have taken effective steps ang their
cases are being processed with the
Secretariat for Industrial Approvals,

(iv) five million pounds’ combing
capacity per annum has been approv-
ed.

Arrears of Income-tax in Goa

8542. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minigeter of FIN-
ANCE be pleaseg to state:

(a) the amount of Income-tax
arrears in Goa at present; and

(b) the amount of Income-tax rea-
lised during the last one year?

i
L]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRIMATI
SUSHILA ROHATGI): (a) The
amount of gross and net arrears of
Income-tax (including corporation-

tax) outstanding as on 30th Septem 1

ber, 1974 in Goa, is as under:—

Gross arrears Net arrears
(Rupees in crores)

3.98 3.8

(b) The toial amount of Income-
tax { ding corporation-tax) realls-
ed in during the financial year
1978-74 wag Rs. 401 crores.

Development of Tourist Centre in
Goa

3543. SHRI PURUSHOTTAM: KA-
KODKAR: Wil] the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state the names of the
places and historical sites in Goa pro-
posed to be developed as tourist cen-
tres by the Central Government dur-
ing the Fifth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): It is proposed to deve-
lop resort areas along the beaches,
with church complex in Old Goa and
to ensurg conservation of selected
areag in towns and along the river
fronts through preparation of master
plans, landscaping etc. Immediately,
therefore, the guestion of evolving the
necessary developmenta] set up for
expeditious planning and implementa-
tion of the above schemeg is under
consideration of the Government,

Development of Shawl Woel Indusity
in Gog

3544. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of COM-
MERCE be pleased to state:

i

+  {(a) whether Government are con-
sidering to develop shawl wool indus-
try or any other industry in Goa; and

(b) if go, the broad features there-
of?

LI i

!

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Wocllen shawis can be
manufactured by any wunit having
looms. One gxpori-oriented unjt has
been issued a lefter of intent for
manufactore of woallesworsted fab-
rics and an applieation for getting up
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a nnit, for, manufacturing Ex-minister
carpets for export ig also under consi-
deration There is also a proposal to
#et up a customs bonded textils pro-
cesging zone in the immediate vieinity

3545. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of FIN-
ANCE be pleased to state that what
percentage of advances made Ly the
natiomalised banks thas gome to the
agricnltural sectors in Goa?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATL SUSHILA ROHATGI): As at
the end of Deeamber, 1073, 2.68* per
cent of the total advences of hatiomm
lised banks in Gos, Daman & Diu
has gome to the agricultural sector

*Bafied on provisional data.
Coltage Powerloom Indusiry

: Will the
Minister of COMMERCE be pleased to
state whether cotiage powerlooms are
mostly owned by capitalists and mill
owners and not by weavera?
raliQRiwAfval)IT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
There are reports of bemami owner-
ship of Cottage Powerlooms by mas-
ter weavers, fimanciers and mill-
owners Verification of actual gwner-
ehip is difficult due to the highly de-
ceniralised nature of the industry,

Arrears of Taxes against M/s Kores
India Lid,

$847. SHRI LALJ] BHAIL:

7. SHRI LALJI BHAT: Will the
fapster of FINANCE be pleaged to
g, to the reply given to Unstarred
Nhﬂlon‘the?t‘h m:
garding arrears of taxes ageingt

s Indly Ltd, and state:

Written Answers 1o

(a) whether the reply to show

cause notice served on M/s, Kores
India Ltd, has been received and, it
80, the nature thereof; and

(b) the actiey taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No reply to the show cause notice
was received.

(b) As a result of a rectification
order made on 24-10-1973, the demand
wag completely wiped off. According-
ly, no action to levy penalty was
called for

Import of Crash Fire Tenders

3548 SHRI MOHINDER SINGH
GILL:
SHRI BIREN DUTTA:

Will the Minuster of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) whether in adidtion to 20 wheel-
type crash fire tenders already order-
ed from Holland, another 18 crash
fire tenders are being imported cost-
ing more than Rupees two croreg in
foreign exchange; and

(b) whether such maghines are not
In use anywhere in the World and are
not likely to be speclally developed
and put to extenaive quality tests be-
fore approval?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The twedty wheel.
type cragh fire tenders to be import-
ed from Holland are to be deployed
at the four international ajrports at
Delhi, Bombay, Caleutta and Madras,
while the sixfeen to be imported from
Austria will be used at the domestic

under the mhaoil"‘:!ﬁ
Civil Aviation Department.
exchmhge

tenders will be Rs, 87.70 Jakke,
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(b) Smilar and bigger crash five
ledners are in use at g number of in-
ternationel aleports in other coun-
tries, Adl machines befere accepiance
will be subjeeted to the presoribed per-
w fests and quality control
C .

Steps to. Check Inflation

3649. SHR1 MOHINDER BINGH
GILL: Will the Minister of FINANCE
be pleased to gtate;

(a) whether in order to step up the
drive against inflation and also after
having taken certain fiscal measures,
now greater aftention will be focuss-
ed on ircreased production and effec-
tive distribution steps; and

(b) if so, what measures are now
being proposed to be taken in this
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b), In the ultimate analysis it
1s only increased production that can
succeasfully contain inflationary pres-
sures and the successive Five Year

timely . agricultural inputs,
The bution sgatem for foodgrains
is belng streamlined and e Central
Civil Suppliss: Department has been
sst up fo pravide necessary support
to, the gtate clvil supplies orgenisa-
tighy in coordinsting their pctivitles
Mhmmwm&:
basls,  In ustris] geclar steps

j
f
|
!

the supply of powes, coal, transport
facilities efc. 50 us to removed ihe
bottlenecks which curremily temd to
inhibit production.

Curbs om Oredii

3600. SARDAR SWARAN GINGH
SOKHI; Will the Minisier of FINAN-
CE be pleased to state;

(a) whether curbs on credit will kit
production in the country; and

(b) whether the couniry was losimg
between Rs. 1,000 crores to 2,000 crores
per annum on production front g8 &
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHAI
MATI SUSHILA ROHATGI): (a)
and (b). Curbs on credit are inten-
ded to contain

1y high inventories. To the extead: that
these objectives are achieved, thare
would be a healthy impact on prodata-
tion. The genuine requirements of
trade and industry are fully kept
in mind by the Reserve Bank while
framing the credit poliay of the
country. Thus, thetlmm busy u?&
policy is based .on amsumntion .

the situation cally for a cpntinnation
of the restraints on credit crestion,
while at the same time providing se-
lectively for the development of cre-
dit {;rr:dulm .;vm

ing uction faclfitating
bution of essential commodiites,

Indis’s Foreign . Exchangs Senrves
3551, SARDAR &W  SINGH
SOKHI; the Aﬁ“ of
FINANCE be to state:
(s) whether, the exchinge

position is hwlﬂﬂh.. and
tighter day by day; sad
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{b) if 50, reasons therefor and w‘hat
mu Government propose to take a
check the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes; Sir. Foreign assets of the Reserve
Bank of India (excluding Gold, SDRs
and drawing from IMF) declined by
Rs. 289.01 crores upto 15th Novem-
ber, 1974 during the current fiscal
year, reflecting an excess of payments
over receipts.

{b) The decliné in ressrves ig main-
ly on account of larger import bill
cauted by steep rise in prices of oil,
fertilizers and other commoditieg and
the continued neeq to import food-
grains, To meet the immediate short
term needs, Government has made
drawings on the IMF. Over the long
run, maximum effort is being made—
has to be ‘made—to strengthen the
foreign exchange position by cutting
down inessentia] imports, check on
smuggling and expand earnings from
exports, tourism and remittances from
abroad.

Pending Income-iax cases

_ 3552. SARDAR SWARAN SINGH
SOKHI: Wil| the Minister of FINAN-
CE be pleased to state:

(a) the number of Income-tax cases
pending at present with amnent
years, State-wise;

" (b) the amount of tax arrears at
p_:reaent,

(c) the names and number of cases
0 Pl‘bmiaed and the agmount of tax
feduced with reasons thh-eot :

inbeem taken go far; and

) ‘the Teasons,
_‘!D hhmh proaecuﬁom'l

m 8, 1974 -

'(ﬁ) whr in certain cases, noactinn -
imovo.ble pﬂ:perw

why it has taku o
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‘I‘HE DEPUI'Y MINISTIR AN’ THE' :
MINISTRY. OF = FINANCE (BHRI- :
MATI SUSHILA . - ROHATGI): (a)
Statistics relating to Income-tax cases:
are maintained according to the chare_
ges of Commissioners of Income-tax
and not according to the States.  The
Commissioners' charge-wise break-up
of Income-tax assessment cases, with
assessment year, pending as op 3lst
March, 1874 is given in the statement
laid on the Table of the House.
Placed in Library. See No, LT-86086|
4].

(b) The latest figureg of arrears of
Income-tax (including  Corporation
Tax) are available as on 30-6-1874.
The gross and net arrears of Income=-
tax as on that date are gs under:—

Amount (in croreg of Rs.)
Gross Arrears ebndd 800.84
Net Arrears 595.71

{c) The requisite information re=
garding settlement (scaling down) of
tax arrears is being collected and
wil] be laid on the Table of the House
as early as possible.

(d) Except in cases where demand
has been stayed by various authorities
or is otherwise unenforceable, all the
steps provided ip law, including the
following, are taken de'pendm‘ upon
the facts and clrcumatanceg of each
case. Y

(1) Levy of penalty uls 221 of - the
Income-tax Act, 1981 for nm~paymm!
of tax. '

(2) Attachment of money due 'to the_;
assessee u)g 226(3). .

(3) Amchment of money tn mh

uls. 226(4).

(4) Distraint and’ n!e of movtbie
property uls. 226(5).

(5) Issue. .of Bscamy Ccr.tiﬁute
uia 222, :

(8) Attaﬂ;mant]nlc

('!) Detenﬂoa
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{e) The Second Schedule of the
Income-tax Act 1961 provideg for ar-
rest and detention in civil prison and
not for launching of prosecutions for
non-pay:nent of taxes. The question
of launching any prosecution for non-
payment of taxes does not therefore,
arise  However, clause 71 of the
Taxation Laws (Amendment) Bill,
1973 seeks so to amend Section 276C
that persons who wilfully attempt to
evade payment of tax will be liable to
prosecution

Steps to check smugglers’' aciivities
in Trains

3583. SARDAR SWARAN BEINGH
SOKHI: Will the Minister of FINAN-
CE be pleased to state:

(a) whether the smuggling business
18 being carmed on jn Express and
Maul Trains through the catering con-
tiactors: and

(b) if s0, what steps Government
propose to take to check smueghng in
tramng?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Stray cases of transporta-
tion of smuggled goods on Express and
Mail trains with or without the conni-
vance of Railway empsoyees have
come to the notice of Government.
Among the various steps taken by
the preventive units al] over the coun-
try, are also checking of traing at
frequent intervals.

Iron Ore Export from Belekeri Port
North Kanara, Karnataka State

8584. SHRI B, V. NAIK: Wil the
Minister op COMMERCE be pleased
to wstate:

(a) for how long the iron ore ex-
port from the port at Belekeri in the
Mmﬁmm-mmmka

State hay ceased to operate;

(b) the remsons for the cessatiom of
this opergtion;

(c) the loss caused thus for due to
excess haulage charges by the stop-
page of activity at this port to the
Mysore (Karnataka) Minerals Limited,
and

(d) whether 1t 18 proposed to resume
work at Belekeri Port?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BSINGH):
(a) The Mysore Minerals Limited,
who are agents of Minerals and Metalg
Trading Coiporation, have not been
able to operats at Belekerl por¢ from
15th May, 1974 onwards.

(b) Legal dispute over possession
ot land, building and structures at
Beleker: port betweep the Mysore
Minerals Limited and a private party.

(¢) Therc ig no loss to the Mysore
Minerals Limuted, as they are now
transporting from Karwar port the
quantities of iron ore which were 1o
be shipped from Belekeri port and
cost of haulage for both the ports is
the same.

(d) Yes, Sir, a8 soon as the legal
dispute is settled.

Export of Raw Material and Half
Finisheq Goods by Mi(s. Kores India
Limited

3555, SHRI LALJI BHAL Wil
the Minister of COMMERCE be
pleased to refer to the reply given
lo Unstarred Question No. 3517 on the
16th August, 1973 regarding export of
raw material and hall finkshed goods
by M|s, Kores India Limited and state:

(a)_ whether Government have
undertaken any mspection of books of
M|s. Kores India Limited and if so,
whether Government have found out
the information asked for in nart (&)
in the above question;
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(b) whether Gaovernment have
made efforts to find ouj this informa-
tion from customs, shipping doou-
ments, railways, octroi or other Gov-
ermment agencies to ascertain the ex-
tent of export of the gbove firm;

() it so, the salient features there-
of; and

{(d) whether Government propose
to mnspect the books of the concerned
companies and compare the wame with
other Government records mentioned
in (b) above®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) to (d) Several Government
agencieg are concerned with the mat-
ter The information to the extent
possitble is bemng collected and will
be la:d on the Table of the House,

WITET A€ Wrar oy whewrfodt €
O § AW W e Sefeat

3556. " s W Um wWEe
&1 fewgat 75 &Y AN por e
(%) w21 77 o\ kW WA
¥ wwmr @ ow feawr o §
fe wrew o damves wfewrdr oo
waTeat €} @ & v w1 ofrew firmrd
&, ¥ Tl v & wfew §, ok wd
i ol g ¥ fedwt ¥ fafle
§ o qwr eyt e fe 8
{54

(&) &7 famt & fwad wfy-
Wit & frey s wed & w1w qu-
e i v sufedt & sl

wrdanft ¥ €2 oir aEerell wey
w ¥
(«frofy
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(&) wx yeer< & o g froare
VO FRTRR § e arafar whvard
W § o ik o It e W &
B et ww & wqwr & wiwe
afcavrferar § e I w3 ¥ aendt
w ¥R ¢, A W wierRaE ¥ freg
WS WTE-GEATT E W A g
ﬁu:zinauuﬁﬁw!m
®T Frw-qFATAT AT T T T o
i famn e ot & g g
TRl & qF W W oo & W

e qaw 0 @ € s’
Drought ReMel Operations in West
Beagai

8557. SHR] YAMUNA PRASAD
MANDAL.
SHRI M RAM GOPAL
REDDY,
Will the Minister of FINANCE

be pleased to state,

(a) whether Centre have refused to
finance drought relief operations m
West Bengal, and

(b) if sp, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD: (a)
A Central team has recently visited the
State to assess the flnancial needs of
the State for tackling the flood/drought
situation. On the bams of the team’s
assessmant, the matter will be further
considered, 1o consultation with the
State Government

(b) Does not arise
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(b) whether the Central Govern-
ment have decided not to give any
further assistance to the States on this
account; and

{c) if go, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Til] 1078-74, Central assistance was
given to the States on the bass of the
ceilings of rehef expenditure recom-
mended by Central teams and the pro-
gress of expenditure reported by the
States, As the recommendations of
the Central teams related to speci-
fic calemities, they used to be spread
over more than one finaneial year
The total assistance Eiven to  the
States during 1972-73 and 1973-74 for
drought and flood relief expenditu-
res was Rs, 216 67 and 303.33 crores
respectively.

Ag for 19874-75, no financial assis-
tance for relief expenditures has so
far been sanctioned.

(b) and (¢). Following the Sixth
Finance Commission’s recommenda-
tions which were accepted by Govern-

mmmmm-nmwmu
set off against the normal Plan as-
sistance due to the State in the suc-

ceeding year. Such advance assis-
tance wil] be considered after the
Statp Government have taken steps to
fully utiive the margin money pro-
vided by the Fitance

reliet expenditure, to diverl Flan
fundls from various sectors ss well as
from the pon-affacted areas of the
State 0. development works ip the

i
H
i

ing major ang meditm irrigation pwo-
jects and other works ingluded in the
Plan, to fit relief employment pro-
grammeg into specific schemes under
the drought prone areas programme,
tribal development Plan provisions
etc, and to raise additional resources
for financing relief expenditure to the
extent possible.

Financial assistance to the States
affecteq by drought and floods in the
current year in terms of the above
mentioned policy is under considera-
tion

glawt s

3559, St WAWIY T WA :
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6 Thwr 2.20
7 999 170
8 IAT AW 12.00

e 27,85
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Unearthing of Excise Duty racket

3561, SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
since completed their enquiry into
Rs, 20 Jakh excise racket operated by
top oflicials of Central Excise in league
with top political leaders in Delhi;

(b) if so, the findings of the enquiry;
and

(c) the action taken by
ment against the culprits?

Govern-

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROQHATGI): (a)
No excise rackel of Rs. 20 lakh in
Delhi 1n which any official of the
Central Excise Department was invol-
ved hag come to thie notice of the
Government.

(h) and (c)
arise.

Question does not

Income Tax Evaders

3562, SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE be
pleased to state:

(a) how many Income tax evaders
have been arrested from Barielly, Guj-
arat, Maharashira, U, P, and Bihar
from 25th October, 1874 to 4th Nov-
ember, 74;

(b) what action is proposed to be
{aken against them: and

(c) what is the outcome of the raids
and arrests?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI): (a)
to (c) There is no provision in the
Income-tax Aci, 1981 for arrest or
detention of any person for tax eva-
sion as sush.
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During the periog 25th  Oetober,
1974, to 4th November, 1974 no search
and seizure operation was conducted
by the Income-tax Department m
Bareilly

The number of searches made and
the value of assets seized by the In-
come-tax offiials 1n the charges of
Conrmissioners of Income-tax, Guja-
1at Poona, Bombay, Kanpur, Lucknow
and Bihdr during the month of Octo-
ber, 1974, are as under

Charge No of  Value of assers

searches cazed (Rs

in lakhe)

Gujarat . 69 43 64 (apprx)
Bombay City 6o 86 86 (™
Pocna s 19 12 71(, )
Kanpur . 28 7138 ()
Lucknow - 27 79 02(")
Biha . I

After a search, the first step 15 to
estimate the undisclosed income 1n a
Summary manner gnd to pass an orde:
uls 132(5) of the Income Tax Act,
1861, for retaining such of the seized
aswets as are considered to be suffi-
ctent to <atisfy the tax hiability on the
estimated undisclosed 1ncome and any
exwsting tax habihty This order has
to be passed within 90 davs of the
search The regular assessment pro-
ceedings are then taken up, where
necessary by reopening the case
Prosecution 1s launched whereve:
warranted for tax fraud, which can
lead to a jail sentence

T sw A “wvger”’ ¥ wim
fremme fer vy v

3563. st wwww waf v
faw weft oz qarhw wor ¥

(w) w1 S¥w & awd Fadndr
s it “art” & s frver
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2564, St JOW W WEWW : T
wiforwn et ow fame 1 cqwifa &
T OFATYH LUTE 1973 F waAT
oW WEAT 1627 § IATEH yrEeg
Ig A BT A4 A

(%) #wa fesar & oq mo% ST
faer  andt Fafaze &1 wrar sfraw
TR R TOUE FITT HTORR
Twur o) 23 fowjm- 178w ()
61 fema  22-3-1961 W% #sar
wEf23/6f90-2% (q®) o5 fawm
29 wi®, 1965 % geria for awyaY
Fearaw A1 wAfa wnh of o oW F
aqr W ST ?

(@) wr faw  aegwn & fog
wanta wrfr g dr agi IvaT IETOY
81 faar o @T & WX SR g
fatr wawfa & «dft T ¥ (qw)
wergfos ofee () Sferr wede
(fr) wrfewsr wemmw (wrx) sl



180  Written Answers AGRAHAYANA 15, 1808 (SAKA) Written Answers

fage#ree dio To 2 w1 IEIET
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e mew By ) (%) & W
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st W, wWer (twea) w
o awm W few wn

3565 St geW WA wuww :
wr wifwen wet &ror waes & frafa
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o WEAT 1627 % U7 & way §
ug AW AT gar % fa

(%) ®T oTEAE To WHI23)
®gR~17 &% (§) 61, farw
22 9TH, 1961 W17 THI2316190 T8
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faeolt g qoE o faew ffgas
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wiver wovewr ¥ el (ot

" fww ww few ) ) (%)

of gt | STeE A WS e frror
g w ¥

(&) wtc (1) omardr gare A
@ & W e aT T )

fawew

(%) Tofwa waa aqr  QFEd
& wrars 9T gu  fedei qEr sw -
wive a & oy qaferamar & wi=w
gtz 1 faata faafaa wom

(&) Su& arz @ wrawi X
feait & frrg  =reen wom oY
W TEFRT gTO ITER 9T W
AT K1 AT ¥ TS U WG WY Q<

AW |WET W7 |

() Pafsai ereer @y ava ®t
A T @ifae sE@r o9 fa
v (%) mar (&) * sy §
WA U HTHTT I €AY ARG 94
fraffea &Y amg )

Persons arresieq for economic
offences

fafade #7 & (Frem wWe wer- 3366. SHRI SHANKERAO SA-

Torqm ) wrard g vy § o< afz g, VANT: Will the Minister of FINAN-
= - tate;

dt Tvr wreEw o WAt g e e D e

By .& . (a) the total number of persons
’ arrested umder MISA 'for ecomomic

; crimes;
M(') “ﬁm bAAUNAN 1-(b} the value of property of h
AN fred P y of eac

* fr t one of ‘them;

qfeomsreaes  awer gt wrly wrar &
wifer s sfow T @@ g Wi
of them;

() afEgt, 3 xr o ot wifaa @ whethee 1 14 ale
whe t is proposed to
it '&“."“‘"m““ frae crimina] complaints sagainst the ar-

t? rested persons; and

(c) the vilue of the property at-
taclred by Government in case of each



191 Written Answers

(e¢) if so, against whom ang for

what offences”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGID (a)
Over 650 perons have been detained
upto 26-11-74 under MISA (Amend-
ment) Ordinance, 1974.

(b) and (¢) It 15 too early to de-
termine at the moment the wvalue of
the properties of all such persons, par-
ticularly ag the investments in various
properties are held benami.

(d) and (e) MISA (Amendment)
Owvdinance, 1974 itself has no proce-
dure for c¢riminal prosecutions Pro-
secution will be launched under othe:
laws after examination of each case
on merits whercver there 1s sufficient
evidence

wiwe ot & wady awy dar fean wrr

3567. s QWo QHo guAY :
st gao o @Y

o faw v oz @A H ogw
FH fir

(T) =1 1000 ¥77 A% T4
A AT AVT AqIE F1 wh
BFr ¥ adr ARg T A9 47 gEATR
At F famrmdy &, Wi

() v wAEF7 =L AAR
FAG WOV T R ?

frw s % qwih  (shveh
g qged ) : (%) o, wE

(&) Frv 397 g ¥ o7 wmey
qt AR faar § v o ol W
faq w1 Ao & 3wk ¥y g
s 1 88 ¥ fau 5w vy
B TR ST H A § Faes fegrfer
¥t T A e fawfor £y e
wyforar &1
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New wage structure for the staff of
Public Sector Undertakings

3568 SHRIP M MEHTA.
SHRI K LAKKAPPA:

Wil} the Mimister of FINANCE be
pleagsed to state

(a) whether Government are con-
sidering to have a new wage structure
for the various public seetor under-
takings,

(b) if so, the mamn features ot the
scheme, and

(¢) when a decision ig likely 1o be
taken 1) this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
fo (¢) The need for a rational inte-
grated wages-incomes-prices  policy
has; been well recognised the cvolu-
tion of such a policy has continually
bren engaging Government's atten-
tion In the public sector certain
general pguide-lines on  important
aspecls of wage policy have becn
1ssued and proposals for wage revision
arc considered with a view to bringing
about maximun, rutionalisation

Export of Fish -

3369 SHR1 VEKARIAA.
SHRI ARVIND M PATEL:

‘Will the Minister of COMMERCE
be pleased to state

(a) the total gquantity of fish ex-
ported during the year 1873-74 thr-
ough 1ndividual concerns and by Gov-
ernment separately, and

(b) the names of the countrieg to
whom 1t was exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
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{a) 48,612 tones of fish and fish pre-
pargtions were exporteq during 1973-
74. Separate statistics for individual
concerns and Government are not
maintained.

(b) Japan, United States of America,
Australia, France, Belgium, Sri Lanka
are the major markets for our ex-
ports of fish and fish preparations.

Non-compliance of clauses 9 and 6
of the Non-Banking Directions
by Companies

3570 SHRI P M. MFHTA: Will the
Minister of FINANCE Le pleased to
slate:

(a) whether many miscellaneous
non-banking companies and particul-
arly Gujarat Saving Unit Pvt. Lid,
Santosh Benefit Pvt, and M|s Navjee-
van Trading Finance Pvt. Ltd have
not disclosed in their latest Directors’
Reports the particulars required to be
disclosed under clause 9 of the Non-
Banking Companies Directions;

(b) if so, action taken against the
defaulters together with names;

(c) whether companies like M|s Va-
sundhara Financiers, Swamshrya Be-
nefit Pvt, Ltd, Gujarat Saving Unit
Pvt. Limited, Seagull Benefit Pvt, Ltd.,
Mohan Benefit Pvt. Ltd. and Kavita
Benefit Pvt. Ltd_have issued advertise-
ments goliciting the deposits from pub-
lic without disclosing particulars re-
quired to be disclosed under clause &
of the aforesaid directions; and

(d) what action has been taken or
is proposed to be taken against the
companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b) The Reserve Bank of India has
veported that M/s, Gujarat Saving
Unit Private Ltd, Santosh Beneflt

2804 187

Private Ltd. and Navjeevan Trading
Finance Private Ltd. have not yet sub-
mitted to it the reports of their Boards
of Directorg for the year ending in
1973. The Reserve Bank has also re-
ported that notices were issued by it
to M/s. Gujarat Saving Unit Private
Ltd, and M/s. Navjeevan Trading
Finance Private Ltd. to show cause
why they should not be prohibited
from accepting further deposits from
the public. M/s. Gujarat Saving Unit
Piivate Ltd, filed a miscellaneous peti-
tion 1n the Bombay High Court chal-
lenging the validity of the show cause
notice and has obtained an injunetion
from the Court on 22nd October, 1874
restraining the Reserve Bank from
taking further action in the matter.
M/s. Navjeevan Trading Finance Pri-
vate Ltd has contended that the subs-
criptions raised by it are not deposits
and in this connection drawn the
attention of the Bank to the writ peti-
tion filed in this regard by the Gujarat
Saving Unit Private Ltd. As regards
M/s Santosh Benefit Private Ltd., the
Bank has stated that the company has
applied to it for grant of exemption
from the relevant provisions of the
Miscellaneous Non-Banking Companieg
(Reserve Bank) Directions, 1973 to
enable 1t to continue its existing prize
chit schemes and that the matter is
now under the Bank's consideration.

(¢) and (d). The Reserve Bank has
also reported that it has come across
advertisements issued by Gujarat Sav-
ing Unit Private Ltd. without disclos-
ing therein particulars prescribed in
peragraph 6 of the Miscellaneous
Non-Banking Companies (Resgerve
Bank) Directions, 1973 and that it has
drawn the attention of the company
to this contravention. The Bank has
added that while no precise informa-
tion is available with it regarding ad-
vertisements by other companies,
whenever contraventions of the pro-
visions of the directions relating to
issue of advertisements come to its
notice, the matter {s followed up with
the concerned companles
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Utilization of petro-dollars for rais-
ing loang from Arab couniries

3571 SHRI B V NAIK: Wil the
Mimnister of FINANCE be pleaged to
state

(a) whether Indian Government has
any proposals to utilize the petro-dol-
lars for development by raising long
term loans 1n Arab Countries, ang

(b) whether this debenture sche-
me has been offercd to any non-Arab
countries?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a) and
(b) Some proposals are under discus-
s10n

Laws to punish individuals for econo-
mic crl!encu.

3572 SHRI S R DAMANI" Wil
the Minister of FINANCE be pleased
to state

(2) whether existing laws are good
enought to try, pumish and confiscate
the wealth accrued by the smugglers,
hoarders and blachmarketeers now
bemg detameq under the MISA and
other laws and

(b) if so, what steps are belng
taken to put such persons onm  trial
without delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHAIGI) (a) and
{b) Under the Customs Act there
are provisions to prosecute smugglers.
As and when inveshigotions disclose
sufficient evidence to prosecute a
smuggler, wvrosecuuon 15 launched
Also, the Law Commission’s recom-
mendaticn for setting up special courts
is under Government's consideration.

Ag regards the wealth of smugglers,
& penalty upto five timeg the value of
smuggled goods can be imposed upon
a smuggler Similarly, there are pro-
visions in the Income-tax and Wealth-
tax lews for imposing Penalties for
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concealed income or wealth. There
are, however, no provisions for con-
fiscating wealth from unexplmined
sources,

Production, Sale ang Use of Narcotics

3573 SHRI C K JAFFER SHA-
RIEF: Will the Mimister of FINANCE
be pleased to state what steps Gov-
ernment have taken to keep a watch
on the growth, production, sale and
use of narcotics

THE DEPU1Y MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
S[USHILA ROHTAGI) The cultiva-
tion, production and sale etc of Narco-
tics drugs 1s strictly regulated in accor-
dance with the national laws on the
subject, and the various international
treaties and conventions to which the
Government of India 1s a contracting
party

The cultivation of opium poppy 18
undertaken m India as a Government
monopoly to meet the domestic and
international needs for opium for legi-
limate medical and scentific purposes
Non-medicinal consumption of opium
has beer prohibited mn India since
April, 1959

The cultivation of ganja 15 presently
allowed only in the States of West
Bengal, Bihar, Orissa and Madhya
Pradesh under zespective State Gov-
ernment’s supervision Efforts are
being made to persuade the State
Governments to progressively reduce
the area under ganja cultivation so
that ganja cultivation 1s  completely
stopped in the country latest by 1989.
Non-medical consumption of ganja has
already been prohibited in all States
except in the aforesaid four States and
Uttar Pradesh Production, sale and
use of Charas 18 completely banned in
India since long,

Coca leaf 13 another narcotic drug.
However, there is no cultivation of
m leat or production of cocame in
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Committee {0 supervise the operatiom
of MISA

3575 SHRI YAMUNA PRASAD
MANDAL Will the Mims-
ter of FINANCE be pleesed to state®

(a) whether a high level Committee
has been constituted by Government
to supervise the operatiuon of MISA
to deal with smuggler:, and

(b) 1 so0, 1ts composition and func-
tiorig”

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM)* (a)
Government have not constituted any
Committee to supervise the operafion
of Maintenance of International Secu-

rity (Amehdment) Ordinance, 1074,
against the smugglers

(b) In view of (a), question does
not arise

Agreement between India and West
Germany on technical assistance

3776 SHRI ISHAQUE SAMBHALI
Will the Mmmister of FINANCE be
pleased to state

(a) whether Goverrment have en-
tered into an agreement with West
Germany for techmical assistance, and

(b) 1f so the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) Yes,
Sir

(b) Under the agreement signed by
the Governments of India and the
Federal Republic of Germany on 31st
December 1871 the latter has agreed
ty provide technical assistance to India
1n various development sectors in the
shape of services of experts, equip-
ment and tramming awards for Indian
nationals The Government of the
FRG will pay the German experts'
salarles and internations] travel costs,
meet the cost of ocean transportation
of equipment and supphes pay suit-
able allowances and international tra-
vel coste and other expenses within
Germany for Indian trainees The
Government of India will meet the
local costs on payment of salares of
Indien personal, provision of materialg
and equipment of ndigenoug manufac-
ture make available office accommo-
dation and a suitable allowance to
cover residential accommodation and
duty trips 1n India of experts and
arrange payment of customs duty on
mport of epecified househ effects
and stores for the personal use of the

experts
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Utilisation of capacity in Engineering
Industry

3577 SHRI K MALANNA: Wil
the Minister of COMMERCE be pleased
to state

(a) whether European  Economc
Community 1s interested m utihsing
the spare capacily of the Indian en-
gmcering industry in sectors where
the cost of production has consider-
ably increased because of high wages
in EEC countuies,

{b) whether any high power dele-
gation of consultants and representa-
tives of construction firms sponsored
by the EEC have wisited India to
identify areas in which the engineer-
ing industry can meet requirements
of EEC countries, and

(c) of so the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) An Indian Expert who visited
Europe during the month of May this
year to cxamme possibilities for Co-
operation in the fleld of Engineering
Industries reported that concerned
guarters in the EEC have shown mn-
terest 1n utihsing available capabilities
and capacities in the Indian engineer-
ing industry

(b) and (c) A proposal for the visit
ot a delegation ot consultancy, cons-
truction and contract engineering
firms 13 unde1 consideration

fest ¥ fasalt warg fay w1 wiw

A
3578 sl pgeW WY WHAW :
w7 oy g4 Yo fgea y wfwe) ¥
AR Y 2w 1973 F warufFa w7
T 1627 F IA7F weww ¥ A
WX N w5 740 5

(%) dnd fae ) 391q Mow AT
faew o fafaie & avw (sirow o
o, gweqa) X gw gav (%)
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Profit earned by Public Sector
undertakings

3580. SHRI RAJDEO SINGH: will
the Minister of FINANCE be pleased
to state:

(a) whether the grosg pre-tax pro-
' fits of the Public Sector Undertakings
for the last fiscal year are Rs. 135
crores against Rs. 85 crores jn  the
previous year;

(b) if g0, the main reasons for this
special improved performance of these
undertakings; and

(e) whether Government propose 10
maintain the tempo of special improv-
ed performance and improve over it
turther in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The audit-
ed profit and loss accounts and balance
sheats of all the enterprises for 1073-
74 have mot yet been received. Based
on the provisional figures, it is esti-
mated that the overall pre-tax profits
would be about Rs. 137 crores in 1073-
74 g3 against Rs. B3 crores in 1972-73,

have
oD Gl S ot
intressed capecily

1078-74 as compared to the previous
year, The improvement in the over~
all position was mainly contributed by
the better results of Hindustan Steel
Limited, which reduced its losses by
Rs. 32.6 crores over the previous year
and Minerals and Metals Trading Cor-
poration and Bharat Heavy Electricals
Limited, which increased their profits
by Rs. 16.7 crores and Rs. 12.8 crores
over 1972-73 respectively,

(c) Government constantly endea-
vour fo improve the performance of
Public Enterprises.

Incriminating material fonnd by C.BL
from the residence of Assistant Ajr-
craft Inspector of Civil Aviation

Department

3581. SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether CBI/SPE raided the
residence of one Assistant Aircraft
Inspector of Civil Aviatiop, Depart-
ment ip the 1st quarter of this year;

(b} it so, whether any incriminat-
ing items were found anq if so, the
actiop taken in the matter;

(c) whether certain incriminating
materials were also found in the said
raid against other Central Government
employees; and

(d) if so, the facts thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (d), On receipt of a
complaint the Central Bureau of In-
vestigation laid a trap at the residence
of one Assistant Aircraft Inspector of
the Civil Aviation Department in
January, 1874, During the course of
the search of his house some incrimi-
nating papers were found. The Cen-
tral Bureau of Investigation has regls-

tered a cese Bnd i3 investigating the
matter further,
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Surrender of Official Telephones

8582. SHRI S. R. DAMANI:
SHRI VIKRAM MAHAJAN:
SHRI M. KATHAMUTHU:
Will the Minister of FINANCE
be pleased to state:

(a) whether Government directive
to economise on telephones in the
various  Ministries/Departments has
been implemented;

(b) if so, how many telephones have
beep surrendered Ministry/Depart-
ment-wise; and

(¢) how many residential telephones
of officers below the rank of Deputy
Secretary are still continuing, Minis-
try/Department-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The direc-
tive has been implemented by and
large.

(b) A statement is laid on the Table
of the House showing the number of
telephones surrendered by the various
Ministries|Departments, according to
the information furnished by them,

(c) The information is being collect-
ed and will be laid on the Table of
the House.

Statement

Ministry/Department

Number of telephones
surrendered.

) (2)
1. Ministry of Agriculture

Department of Agriculture 5¢

Department of Food 18
Departments of Community Develop-

ment and Cooperation. 25

2. Ministry of Commerce 48

Written Answers 204
3. Ministry of Defence

(including Department of Defence
Production and Department of De-
fence Supplies). 60

4. Ministry of Communications 20

5. Ministry of Education and
Soclal Welfare

Department of Education 38

Department of Social Welfare 11
6. Ministry of Externa] Affairs 74
7. Ministry of Finance

Depart of Banking 13

Department of Economic Affair, 33
Department of Expenditure 54

Department of Revenue and Insu-
rance a9

Bureau of Public Enterprises 12
Defence Division 17

8. Ministry of Health and
Family Planning 40

9. Minisiry of Heavy Indusiry 13

10. Ministry of Home Affairs 37

11, Ministry of Industrial
Development 28

12. Ministry of Information
and Broadcasting 114

13. Ministry of Irrigation and
‘Power

14. Ministry of Labour - 22
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15.

16.

17.
18.

20

21.

Mi;:iltrv of Petroleum and Chcmlo
oa

Ministry of Planning (Deptt, of
Statistics) 16

Ministry of Railways 64
Ministry of Shipping and Transport

(including attached and Sub.
Offices). 46

. Ministry of Steel and Mnes

Department of Steel 18

Department of Mines 12

Ministry of Touriem and Civil
Avigtion

Department of Tourism 10
Department of Civil Aviation 10

Indian Meteorological Depart-
ment. 7

Ministry of Supply
Department of Supply 28

Department of Rehabilitation 18

. Ministry of Works and Housing

(including attached and Subordi-
nate offices and Public Undertak-

ings), 77

. Ministry of Law, Justice and Com~

pany affairs
Departmeni of Legal Affairs 24

Department of Legislative 10
Department of Company Affairs 17

. Department of Atomic Energy
. Department of Culture 7

. Department of Parliamentary

Aftairs,

7. Department of Space | I

28. Cabinet Secretoriat

Department of Cabinet Affairs 15

Department of Personnel and
Admtv. Reforms 4

20 President Secretariat
30 Vice President's Secretariat 2
31, Prime Minister’s Secretariat 14
32. Planning Commission. SI
Note: The information is in respect of
Sectt. offices, except where otherwise
indicated.
FowTe gawert ¥ wepghen i/
wygfaer wrmfal & v &
fag qx wrefign won

3583, s arq W wigearc:
a7 fae mat a7 qA # FO w6
i

(%) IFALFN ITHA F TR AT
¥ 9@ ¥ s e ¥ wanfae st/
wAgfsa sranfaay & searft & fag
YA ¥ ST 77 w747 7ET FIFT
& waw #7 9T Tgy fwar ;W

(&) %7 =AWt w7 qTET FAX
F g g AT RId T e g ?

faw swwm ¥ awh (il
g Qgeh) (%) Feerd TRt
# wafaa anfag/magie avafagy
& =afeyt & fag oIt & wrrsro geaedy
qEAT F1 AT HAT wiwad §
wifirrTer 33791 B wrEwTs frdw s
w7 feg 7@ & 1 o A% fe urtgs
AHAT & FIAAT QR & HTO7 ‘g
TR R oEd AW &
T8 TP & Frw s1éh ) it 7 @%
Tgt Wit awfwe wwindl € ag wg
faar war § s o aw ‘wysae’ sra
g AT &, T TS wRW; w7 g
¢ o aeTd sgEtgror e wrdey
qr avery & find ok e qer Y A smm
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(@) g ¥ g@rd  Igaar
* mygfea wifidt/eygfaa sasfadt
F Frtaary ¥ giwan W faww ¥
faq Wt afsar saw sort & fog wgr
¢ orfe 4 < wfgs aen & o w3
¥ Qaare & fRg qIETaT 7 A6 WK
SEATANT F7 &F | £ AV & FrataaT
& wEereT I Al gafa 9T qFTHT
grer gatew wa o frrodY @t ardr
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Decline in Production of Cloth

3584, SHRI MUHAMMED
SHERIEF,
SHRI DINESH SINGH:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the production of cloth
in the different mills has gone down;

(b) if so, the reasons therefor; and

(c) the reaction of Government
thereto and steps taken to increase
the production of cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH): (a)
The provisional figures of production
of cotton cloth in the mill sector dur-
ing the period January-October, 1974
show a marginal increase, ag compared
to production during the corresponding
'p-:riod in 1873,

(b) and (c). Do not arise.
12 hrs.

MR. SPEAKER: The Deputy
Speaker will occupy the Chair for a
while. I am not going anywhere; I
will be in my Chamber. 1 am going
for a short time, The Prime Minis-
ter wanted to make a statement.
She will make 1t when I return. In
the meanwhile, the Deputy Speaker
may conduct the other business—
calling attention or whatever it is. As
far .as Mr. L. N. Mishra's statement
is congerned, I will take it up when
1 come,

DECEMBER 6, 1074 Re.

Adj. Motion 208
(Query)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Kindly tell us at
what time the Prime Minister iz go-
ing to make a statement because we
have decided on a course of action.

MR. SPEAKER: I will tell you
later.
st wzw fagrd e : (vaifwa) -
AT RA1T qAT AAT A4 AW F fAY
dare g At Y THae N waAr
MR. SPEAKER: 1 thought you
will understand without my tel-

ling. I am meeting Shri Morarjl
Desar and I am coming back.

ot wzer fagrdt ot : W e
g & A1 qSTT 4T |

SHRI S. M. BANERJEE (Kanpur):
We wish you all success.

12,02 hrs.

[Mr. DepUTY-SPEARER in the Chair]
12,02 hrs.

RE. ADJOURNMENT MOTION
(QUERY)
PROF. MADHU DANDAVATE

(Rajapur): Sir, I have given notice
of an adjournment motion on a very
important issue, I have already spoken
to the Speaker in the chamber. First
I will make a submission about the
adjournment motion. You will be pro-
bably shotked to know that in the last
one week a very serious and unfortu-
nate development has taken place in
Bombay. The Matunga Workshop Per-
sonnel Officer, Mr N, C. Sundaraman,
has issued a confidential circular, &
photostat copy of which I have pro-
duced here. I have shown it to the
Speaker also. (Interruptions), Ithas
been stated in this confidential circu=-
lar that the following workers who
are the office-bearers of the INTUC-
affilisted railway federation—there is
a list given—even though they were
absent during the strike, will be
treated as having been present and
they should be given wages. The All
India Railwaymen’s Federstion affi~
listed National Mazdoor Union held
a meeting at Matunga on 8rd Decem-
ber, 1074
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(Query)

When the meeting was going on,
one Mr. Pandey....(Interruptions)
I want your protection, Sir. Let me
complete my submission. . . (Inter-
ruptions).

MR. DEPUTY-SPEAKER: Kindly
sit down. (Interruptions). I am on
my legs. Kindly sit down.

SHRE JYOTIRMOY BOSU (Dia-

mond Harbour):
point of order?

MR. DEPUTY-SPEAKER:
git down.

What about my
Please

1 would like a little quiet. Can you
discuss anything in this atmosphere?

Now, I have before me the notice
of an adjournment motion which Mr.
Madhu Dandavate has sent to the
Speaker. I see a note written here that
this has been disallowed by the
Speaker. Beyond that, I have no in-
formation.

SHRI JYOTIRMOY BOSU: I am
on a point of order, Sir.

MR. DEPUTY-SPEAKER: What is
the point of order? Please sit down.

PROF. MADHU DANDAVATE: Let
me make a submission.... (Interrup-
tions),

MR. DEPUTY-SPEAKER: No

please, (Interruptions). That is
enough.
PROF. MADHU DANDAVATE:

The All India Railwaymen's Federa=-
tion held a meeting and one Mr.
Pandey. . . (Interruptions). One
worker died. Even in the British
days, this had not happened. This
Pergonnel Officer has issued a confi-
dential circular. . . (Interruptions),

MR, DEPUTY-SPEAKER: Noth-
ing more will go on record.
PROF. MADHU DANDAVATE:; **

MR, DEPUTY SPEAKER: Nothing
is going on record.

MR. DEPUTY-SPEAKER: Now I
wifl get on with the business. , .

*¥at recorded.

(Query)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): If you read the
rules, you will find that, if the
Speaker is not in possession of full

facts, the Member who has given.

notice of an Adjournment Motion is
allowed to make & submission.

MR. DEPUTY-SPEAKER: Order,
please Nothing more on that.

Now, Mr. L. N. Mishra, to make a
statement.

ot wzw fagrdt wrod : (7nforae) ¢
W9 A AT ®Y Fvrar § F s wy
TIAT ..

MR. DEPUTY-SPEAKER:
this any more.

SHRI ATAL BIHARI VAJPAYEE:
May I put a direct question to you?
Under what rule did you ask the Re-
porter not to record what was being
said by Prof. Madhu Dandavate?

MR. DEPUTY-SPEAKER: I will
answer his question. I fully agree
that this House has to afford the
members the maximum opportunity.
But at the same time I have the duty
lo regulate the business of the House
and to agllow the members the maxi-
mum opportunity relating to the
various subjects that are listed fon
the day,.....

AN HON. MEMBER:
You say go on record?

MR. DEPUTY-SPEAKER: What I
say goes on record.

SHRI DINEN BHATTACHARYYA
(Serampore): What Prof. Madhu
Dandavate said should also have gone
on record.

PROF, MADHU DANDAVATE:
Have I used any unparliamentary
language? Nothing that goes on in
the House can be expunged; that has
been the convention in the Mouse.
Only when we use unparliamentary
language, that can be expunged. If

Not on

Does what
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(Query)
MR. DEPUTY-SPEAKER: Let me
deal with the point raised by Mr.
Vajpayee,

Now, 1 am dealing with a point
raised by Mr. Vajpayee: under what
rule I have given the order that these
things from a certain point will not
go on record. This is a very legiti-
mate question,..

SHRI MADHU LIMAYE (Banka):
Upto what point?

MR. DEPUTY-SPEAKER: From
the point when I said that they will
no longer go on record.

I will request Mr. Vajpayee to
knidly look to Rule 358 which says:

“The Speaker, after having called
the attention of the House...

Interruptions

ot ny fand : sonnE  wgRa,
1T G&F ¥ AT 516 wiET giAT)
DR. KAILAS (Bombay South): We
want to hear from you, the Deputy-
Speaker.

MR. DEPUTY-SPEAKER: He has
asked the Rule. I am giving the ans-
wer. . . . (Interruptions) Why don't
you allow me to give the answer?

“The Speaker, after having called
the attention of the House. ..
(Interruptions). You give me some
peace. Otherwise, I cannot conduct
the House. . .

SHRI JYOTIRMOY BOSU: That
depends upon you.

MR. DEPUTY-SPEAKER: The
rule says:
“The Speaker, after having called
the attention of the House to the
conduct of a member who persists
in irrelevance or in tedious repe-
tifion either of his own arguments
or of the arguments used by other
members in debate. . .
(Interruptions). Don't laugh.

SHRI JYOTIRMOY BOSU: I am
laughing at the wisdom.

MR. DEPUTY-SPEAKER: Let me
complete my say: -

Adj. Motion 212
(Query)

“ .. may direct him to discon-
tinue his speech.”
That is one rule. ..

SHRI PILOO MODY (Godhra):
Not applicable.
MR. DEPUTY-SPEAKER: I will

request you also to look to Rule
389. . .

SHRI P. XK. DEO (Kalahandi): Rule
380.

st wy fowd @ SqreTer A=A,
WY w9 AT Y E ) WY AW e
uTh WET 51 Ay« MY 1 w
T EY A& AEY § | T T AV QL

SHRI ATAL BIHARI VAJPAYEE:
Are you going to quote the residuary
power rule?

MR. DEPUTY-SPEAKER: Order,
please. I have not finished.

SHRI MADHU LIMAYE: You can-
not go on citing rules and ultimate-
ly say, ‘I have given a ruling.

MR. DEPUTY-SPEAKER: I am
clarifying the position.

SHRI P. K. DEO: Kindly read
Rule 380 before you go to the resi-
duary powers. Rule 380 is very
clear.

MR. DEPUTY-SPEAKER: I will
clarify the position. .. (Interrup-
tions). Order, please. The way you
interrupt me. .. (Interruptions). I
am again pointing out to Rule 380...

SHRI MADHU LIMAYE: What is
this procedure? The Speaker goes
on quoting the rules?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Let him say, He
also enlighten wus,

can

MR. DEPUTY-SPEAEER: I am
dealing with the point ralsed by Mr.
Vajpayee and you do not allew me
even to complete,
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(Query)

SHRI BOMNATH CHATTERJEE
(Burdwan): Thereafter you should
not end that you have given a ruling.

MR. DEPUTY-SPEAKER: I have
not given a ruling. I am just clarify-
ing the position . . . (Interruptions).
Why do you not allow me? I do not
understand this.

I am bringing to your notice Rule
389 which says. .. (Interruptions).

SHRI MADHU LIMAYE: You hear
others also, and give your ruling at
the end, not now. You hear me, you
hear Mr. Stephen and others and then
give your ruling.

MR DEPUTY-SPEAKER: Sure.
Let me hear all the points of order...
(Interruptiong). What is this? It is
like this Let me finish. I shall put
it to you.

PROF. MADHU DANDAVATE:
You can quote the rules but don't
give your ruling.

MR. DEPUTY-SPEAKER: There
are two ways of dealing with this.
Mr Vajpayee has asked a very direct
question—under what rules, have I
given the order that all this will not
g0 on record? I was going to reply
to him. And now, Mr., Madhu Limaye
8ays that I should not reply to him
before hearing them. There are now
two ways—either I allow them to
make their submissions and then 1
deal with them all or I deal with his
point and then allow others to raise
their points. What I am saying is that
either I deal with the question you
raised now or I allow you all to make
submissions and then I deal with them
at a time. If you like it that way,
I think, the time taken would be
about the same or when I dea} with
a particular question and then allow
others to raise points. The better
thing is to hear tham now.

SHRI P. K DEO: 8ir, Iriseona
polnt of avder.

(Query)

MR. DEPUTY-SPEAKER: I am
not goinging to hear any of the points
of order except on this question which
is raised by Shri Vajpayee.

SHRI JYOTIRMOY BOSU: Sir,
see Rule 379.

MR. DEPUTY-SPEAKER: One by
one please. I hear Mr. Vajpayee first.
All of you will kindly sit down.

ot g fgrdt wrwdt @ IqrsTE
agea, # o7 & e fwar qr fr
Forer Frraer & et e 3 ot oo g
F wrgor 3y foars Frdr omy ¥ 77 A
fear ? 3areae wgea, ag wga AgAqH
T & W § wgAr § fn gaw ¥ g@
|ATT 97 1T F BEAT g ATAT A7MET
gark faaw § gu a3 ) S swreay
aft & fow & weavte oY W oy
T vgr g 39wy fod & fear @
wre ¥ %Y fRaw 3ga femr §—ag ay fadt
¥ BT AIYY FY gATT X F AL
T g g g ¥ geew Foar §,
s frs Aty agat §, aw s S wie
wOrA & frsgasa . . . (vdwamm)
JaTsaE AEa, 78 SYar i fvw fray
& waare gy <Y ¢ 7 3qneaw wgEa,
Mg AN gOFg Y, 9 g0
A g}, T F I WA B g
qEY, Y ¥ Y qw faew ¥ gy
o, 35t WY agr §, S ara ¢ @ A glAqwe
T /T vz glnwe ff v g
gragier &1 § @ wiT qaeny oty &
grogfer 1 § 7

W ATy g §A e fraw g
389 W ¥ weadq. .

MR. DEPUTY-SPEAKER: Please

be briet.

ot s fagrdt et : & aza
dd9 § vy g g

“All matters not pro~

‘ vided for in these ruleg and all
+, GQuestions relating to the datajjed
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(Query)
[t vt fugrt wroriet]

working of these rules shall be re-

gulated in such manner as the
Speaker may, from time to time,

direct”.

AT qAT T-LE THELD A

#T I9ANT FA F 57 A F~Nr
WY QFRIr FLAFA § HICFA T A
et sfy—srt wYE Fewe wadrfaa-
¥y qra Wy Y CRe T P W wEaT
&, fww oo) 3 g e AT AT v &0
I ¥ aF F19 Of7 g=19 faaw g,
o1y & gae Ay 5 e 3 AfeR wT
w{t fear &, ¥fww v & o d A=
W * FEAA qAANT FTAFATE .

qmmm:#éﬁ:taﬁﬁ.
Ha

oft 7Y Togay : WA TF TAC g‘m"'
W g

o wew fagrdt TRt : IS
WA S gvEsy T AT FE R O
a8 Haigw & ®7 # a1 4w ww A
% frarfs fear 2t wrm—3ar a9 5t
A wgaT wfgd qv o wfwer ¥
qEY e e § A A wigd

SHRI C, M. STEPHEN (Mavaitu-
puzha): 8ir, I rose on a point of
order. I must be permitted to be
heard. My submission is this.

MR. DEPUTY-SPEAKER: I have
given you the floor. You take it.

SHRI C. M. STEPHEN: Mr. De-
puty-Speaker, my submission is that
Your power to expunge. . . (Interrup-
tions). Mr. Deputy-Speaker, you
have given me the floor.

MR. DEPUTY-SPEAKER: I have
given you the floor and you take it.

SHRI C. M STEPHEN: Your
power to order that anything said in
the House be off the record is strictly

. coverel by the rules of procedure.
The only provision under which a
Member is entitled to claim what bej

(Query)

says must go on record is covered by
878, the Secretary shal] cause to be
prepared a full report of the proceed-
ings of the House at each of its sit-
tings and shall as soon as practicable
publish it in such form and manner
as the Speaker may, from time to
time, direct. That is the only pro-
vision under which any Member |is
entitled to demand that what he
says must go on record. The question
arises: what is the ‘proceedings’ of the
House? May's Parliamentary Prac-
tice, page 86, 18th edition has this to
say:

“But it does not follow that
everything that is said or done
within the Chamber during the
transaction of business forms part
of proceedings in Parliament, Par-
ticular words or acts may be en-
tirely unrelated to any business
which is in course of transaction,
or is in a more general sense before
the House as having been ordered
to come before it in due course.
Thig is a test which may be useful
in deciding. . .

This is the test which may be useful
in deciding what exaetly are part of
the proceedings of the House.

What exactly is the business of the
House ig covered by rule 31

Rule 31(1) says: a list of business
for the day shall be prepared by the
Secretary, and a copy thereof shall
be made available for the use of every
member. Sub-rule (2) says: Save
as otherwige provided in these rules,
no business mot included in the list
of business for the day shall be tran-
sacted at any sitting without the per-
mission of the Speaker. Therefore,
my submission is that what is there
as part of the business of the House
will form part of the proceedings of
the House and 'what is part of the
proceedings, that alone is entitled to
go on record in the proceedings of
the House. What exactly is the bus-
ness of the House is spelt out in
381, The list of business is set o
but the B has got the
to say that over and above

it

by
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(Query)

(Query)

said, something may be allowed.
Whatever is not in the list of business
and whatever is not allowed by the
Speaker cannot become part of the
business of the House and whatever
is not part of the business of the
House cannot be part of the proceed-
ings of the House. Whatever is not
part of the proceedings of ithe House
cannot form part of the record.
Therefore, you have a right to say
that it shall not be a part of the re-
cord.

MR. DEPUTY-SPEAKER:  Shri
Madhu Limaye . . . (Interruptions).
st &y fawd : : sqwTR AGWRT
& srg fafae fram) &1 9@ 7% & 47
5 zafed o 3sm 7 wrawms
farai w1 g ¥ qrad g WifE g
ATEE STH WTET Y FIY T FIAT ITA
FTH &1 IF ¥ A5 WATATT FT A IAT
i garer oF15T §1% ATET TqT & a1
H19 37 @1 werare wT {fFEr

MR. DEPUTY-SPEAKER: I am not

able to follow you; the translation is
not working at all,

st wy st ©  gTeme wEEn,
FLT AV HI? AT AT AT ¢ WG AT
g §fqrmao 379 % aws feamar
wigaT g —

“The Secretary-General shall
cause to be prepared....”,

I fi &€ wAgq 74 &, g wlAma
4

“ ..a full report of the pro-
ceedings of the House at each of
its sittings and shall, as soon as
practicable, publish it in such form
and manner as the Speaker may,
from time to time direct.”

Now, I refer to rule 380:

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent

or unparliamentary or undignified,
he may, in his discretion, order that
such words be expunged from the
proceedings of the House”.

Now, I shall deal with the point rais-
ed by Mr. Stephen, He gaid that
whatever did not relate to the busi-
ness before the House did not consti-
tute proceedings within the meaning
of rule 379:; and secondly, that the
business of the House is given in the
revised list of business and there is
no other business before the Speaker.

MR DEPUTY-SPEAKER: Do not
refer to him; you may make your
submission to me; you do not have to
answer Mr. Stephen.

SHRI MADHU LIMAYE: Between
the question hour and the laying of
papers, there is some miscellaneous
business including adjournment mo-
tions, privilege motions, ete. Mr.
Mishra is going to make a statement
today; it is not in the list.

MR DEPUTY-SPEAKER: You
make your point on why it should
go on record.

SHRI MADHU LIMAYE: You agk-
ed Mr. Dandavate to make a submis-
sion; it was only at a later stage that
you said that nothing would go on
record.

MR DEPUTY-SPEAKER: About
Mr. Dandavate’s submission?

SHRI MADHU LIMAYE; Yes, only
at a later stage you said, “This will
nol go on record.”

MR. DEPUTY-SPEAKER: What~
ever Dandavate said unmtil the point
when I said it would no longer go on
record, that has gone on record.
Whatever he sald from that point
when I said: ‘It will no longer go on
record’, from that point it will not go
on record.
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(Query)

SHRI MADHU LIMAYE: Let me
conclude. Whenever notices of ad-
journment motions are given, it is the
convention of the House that the
Speaker allows the members 1o make
submissions on admissibility.

MR. DEPUTY-SPFAKER:
rules to conventions now.

From

SHRI MADHU LIMAYE: Mr.
Dandavate, with your permission, was
making a few submissions. So, under
the rule the Chair has absolutely no
right to expunge anything unless it is
defamatory, unparliamentary or in-
decent Nothing that he said can be
described as unparliamentary. You
should allow him to complete his sub-
mission and give your ruling. ...
(Interruptions).

MR. DEPUTY-SPEAKER: 1 will
hear everybody. But let me make
this distinction. This is not expunc-
tion. This is an order that from this
particular point, this will not go on
record.

SHRI VASANT SATHE (Akola):
I should like 10 draw your attention
to rule 350 read with rule 378. Rule
31 has already been referred to, so
was 379, If we start the practice that
any Member can speak any time that
he wants without the Chair giving
him permission and yet whatever he
says goes on record, physically it will
be impossible for anything to go on
recard because 100 persons will stand
and will all start speaking and noth-
ing ¢in be heard This is a practical
problem.  Therefore the rtule of
sanity which regulates the procced-
ings of the House is 350.

PROF MADHUI DANDAVATE:
This is too much of a sermon to teach
us sanity. .. (Interruptions).

MR. DEPUTY-SPEAKER: 1 agree
that we must have a fresh look
at our own sanity.

PROF. MADHU DANDAVATE:
Sanity, Hke charity, must begin at
home.

Adf. Motien 220
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MR. DEPUTY-SPEAKER: Lat it

begin in this House. . . (Interrup-
tions).

SHRI VASANT SATHE: It applies
to me also. Rule 350 says......

MR. DEPUTY-SPEAKER: You
have made the point. That is clear.

SHRI VASANT SATHE: Rule 350
says:

“When a member rises to speak,
his name shall be called by the
Speaker. If more members than
one rige at the same time, the
member whose name is so called
shall be entitled to speak.”

Then rule 378 says:

“The Speaker shall preserve order
and shall have all powers necessary
for the purpose of enforcing his
decisions."”

Therefore, 1f a member starts speak-
ing without your permission, it 1s ab-
solutely necessary for you to say that
what the member speaks will not go
on record.

SHRI JYOTIRMOY BOSU: When
you made snme observations, first I
took them to be sarcastic because you
said *“1t 1s the convention of the
House”. It 1s not a convention; it is
much more than that. Prof. Madhu
Dundavate had given notice of an
adjournment motlion and in regard to
that there is something very definite,
in black and white. If you, in your
wisdom, kmdly look at page 31, it
says. . .

MR. DEPUTY-SPEAKER: Page
31 of what?

SHRI JYOTIRMOY BOSU: I am
referring to the procedure for dis-
posal of adjournment motions, I am
referring to page 31 of Handbook for
Members.

MR. DEPUTY-SPFEAKER: I am
not going by the Handbook; I am go-
ing by the Ruleg of Procedure, The
Handbook is for school children.
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(Query)

SHRI JYOTIRMOY BOSU: 1t is
mentionéd in the Handbook:

““Where it is a border-line case
or the Speaker is not in possession
of full facts to decide the admissi-
bility of a notice, he may mention
the receipt of the motion from the
Chair and affer hearing a bref
statement from the member and|or
the Minister concerned, give his
final decision on merits.”

MR. DEPUTY-SPEAKER: The
point here is my order that “it will
not go on record”.

SHRI JYOTIRMOY BOSU: I am
coming to that. You cannot bully me
that way.

MR DEPUTY-SPEAKER: There
is no question of any bullying here.
I am the last person {o be bullied by
anybody.

SHRI JYOTIRMOY BOSU: Rule
370, which i= absolutely clcar, says. . .

“The Secretary-General shall
cause to be prepared.....”

MR. DEPUTY-SPEAKER: Herel
am in charge; not the Secretary-
General.

SHRI JYOTIRMOY BOSU: i3
reads:

“The Secretary-General shall
cause to be prepared a full report
of the proceedings of the House at
each of its sittings and shall, as
soon gs practicable, publish it in
such form and manner as the
Speaker may, from time to time,
direct.”

MR. DEPUTY-SPEAKER: All
right; that point has been made. I
will deal with it.

SHRI JYOTIRMOY BOSU: So,
what you have done is quite outside
the Rules of Procedure and is quite
unbecoming of the Chair.

(Query)

SHRI H. K L BHAGAT (East
Delhi): Sir, T am glad this guestion
has been raised. As Shri Sathe has
rightly pointed out, under rule 350-
a member can speak only when the
Speaker calls upon him to speak. In
this case what happened was that
when Prof. Madhu Dandavate rose
you told him that the Seaker has dis-
allowed it Then you went on call-
ing “order, order” and he went on
speaking. This is what is happening
from time to time and I want you to
give a considered ruling on this. Even
where the Speaker does not give
permission, what now happens is
that a member goes on speaking and
it goes on record. A member thinks
that he has a right to speak without
the permission of the chair, without
being ealled upon by the Speaker,
he can get away with it and that
he can get publicity for that. This
has reduced this House to a Houge
without rules. Under rule 350 no
member can speak unleggs you have
specially called upon him to speak.
It says

“When a member rises to speek,
his name shall be called by the
Speaker. 1f more members than one
rire at the same time, the member
whose name is ¢o called shall be
entitled to speak.”

Secondly, my hon, friend says that
on an adjournment motion, the per-
son has a right to speak ang make a
submission. I do not accept it. I
do nnt accept that anyone has a right
to speak unlesg the Speaker has
allowed him.

Then, Rule 352 says, no Member
shall use his right of speech for the
purpose of obstructing the business
of the House. The Chair has to
judge. whether the right of speech is
being used for the purpose of obstruct~
ing the business of the House or not.
You have not expunged the remarks.
You have only asked him to discon-
tinue his gpeech.
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(Query)
SHRI SHYAMNANDAN MISHRA:
Sir there are a few things which are
absolutely clear.

One is that the hon, Member Mr.
Madhu Dandavate, was speaking and
he was prevented by the Chair at a
particular point of time, That means,
he had got the permission of the
Chair to speak Which rule would be
operative when the hon. Member has
been permiiteq to speak? I can agree
with the Chair that the rule that
would apply would be rule 356, that
is, if he 15 irrelevant, if he repeats
his arguments Now, on these two
grounds, if the Chair was satisfied
that he was repeating his arguments
and he was also indulging in irrele-
vance, they I would completely agree
with the Chair that rule 356 would
apply.

PROF. MADHU DANDAVATE: I
woulg agree on that.

MR, DEPUTY-SPEAKER: I will
hold you on that that you would
agree there.

PROF. MADHU DANDAVATE: If
you prove that I was irrelevant, repe-
liive of unparliamentary,

SHRI SHYAMNANDAN MISHRA:
(Begusarzi: The Chair would not be
bound by my judgment in this
matter But the Chair would cer-
tanly pay some attention to the
vViews we have on this matter. We
did not find him indulging in any
kind of irrclevance or we did not
find hun repeating any arguments.
That is for your consideration,

That being so, you have been pleas-
ed to apply a new-found power of
ordering something not to be record-
ed. That does not find any place in our
Rules of Procedure Does any rule
equip the Chair with the power of
preventing anything from being re-
oncrd;d!"fhhisamtterwhlch has
to congidered v coolly. I am
Placing before youe?l?l the facts for

(Query)

your consideration. Thig power Ia
not found in our Rules of Procedure.
Either the Chair hag to include this
power. ... (Interruption). The power
of expunction is there, But the
power of expunction cannot be used
here. Incidentally, may I make a
submission to you that gometimes the
Chair tries to use the power of ex-
punction as an instrument for
restoring order in the House? If you
want to restore order in the House,
there ig a relevant rule for that pur-
pose. If I happen to be disorderly,
the Chair hag a particular rule to
apply to me. But this power of ex-
punction cannot be used as an instru-
ment for restoring order. My
submission is this, Prof. Madhu
Dandavate had been allowed to pro-
ceed upto a point by the Chair. And
what was he speaking on? He was
trying to make some submissions to
the Chair about the admissibility of
his Adjournment Motion, and you had
permitted him to make his submis-
sion upto a particular point. His sub-
missions remain incomplete. He
wanted to make submissions in order
to convince you that his motion for
adjournment was admissible, There,
the rule that woulq apply is this.
Although it requires the consent of
the Chair, the consent of the Chair
cannot travel beyond rule 58. The
consent of the Chair would be based
on rule 58. If Prof. Madhu Danda-
vate's motion conforms to all the
conditiong and criteria laid down in
rule 58, then the Chair must permit
him, Rule 56 is governed by the
taste and criteria laid down in rule
8. My humble submission now
would be that Prof. Madhy Danda-
vate should not be prevented from
proceeding from that point where the
Chair had stopped him. He had not
committed any kind of mistake,

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I want to reinforce
the points already ralsed by
Mr, Sathe and Mr. Stephen. I want
to draw your attention to rules 380,
356 and 378 ig most importent
in this connection, Rule 850
says that no Member shall spesk
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(Query)

without your permission. Rule 356
says that you have the right to ask
a Member to resume hig geat if he
mdulges in either repetition or irrele-
vance. And what jg irrelevant? A
Member may consider what he suys
o be very relevant. But anything
that i sald on a subject which is
not before the House is irrelevant
for the purpose of the debate. And
who is the person to )udge whethe:
# is relevant or not? The Chair is tu
judge whether the subject matter ir
relevant or not. Otherwise, we will
think that the subject matter which
we consider relevani for the purpr.
of placing it before the House 1s
relevant.

The Chair, in this case, came to the
judgment that the Adjournment
Motion given notice of by Profl.
Madhu Dandavate was noi in ordat
and, thereiore, the Chair disallowed
it and you asked Prof Madhu
Dandavate to restme hic zeat. Fa1
the purpose of this House, his subse-
guent submissions became irrelevant
because he was trlking on a subject
which was not before the House.

You have been asked under what
vule you hud asked for the proceed-
mgs not to be recorded. Rule 378 is
fthe most important rule in this con-
mection. It says:

“The Speaker ghall preserve order
and shall have all powers necessary
for the purpose of enforeing his
jecisions.”

(Query)

under the rule all the contingencies
and, therefore, a wide power has been
given that in order to enforce the
ruling, you may take any ad hoc
decisiop, which you may desire and
that decision iz perfectly in order.

SHRI H. N. MUKERJEE (Calcutta—
North-East); I would say first of all
that the life of a rule is not entirely
mn logic bul in experience, But even
so, tiie rules have a binding authority
and we have to understand whatever
15 done with reference to the Rules.

1 am not unready to concede that
the Chair sometimes confronts a very
difficult situation, but, that does not
imply that certain conventiong which
liave grown can be thrown aside.

On this occasion I felt unhappy that
you stopped further recording of
Mr. Madhu Dandavate's observations
hecause I feel thal while under Rule
378 to which with considerable elo-
quence, our friend, shri Goswami drew
your attention, you do have the
authurity to preserve order and you
have powers to enforce your decision,
but these orders and powers have to
be exercised in a fashion consistent
with the rules, For instance, you can
mvoke the residuary power but do net
invoke the reseiduary power out of’
the blue.

What should have happened in this
case ig that when a senior parlimmen-
tarian confronts the Chair when the
Chair has disallowed an adjomti
motion, to explain before the House
and the Chair further ressons for not
disallowing it he should have been
allowed. Therefore, 1 shall guard lke
the apple of my eye, the right of'
Members, especially, of the Opposition,
to explain why a certain adjournment
motion in spite of the initial decision '
of the Speaker against him, is per-
missible. And, , I am very
much in favour of Mr. Madhu Danda-
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vote going on with what he has to
say. Maybe at a certain point, you
may have to decide gnd may be quite
rigntly, that the hon. Member 15
going quite off the point and at that
point of time, when further elabora-
tion was uncalled for, you should stop
him at that poiut of tume, Pue there
ig a way of doing 1t. There 15 a methlotl
of doing it. You cvould have given him
notice by ringing the bell or by
bringing it to attenlion of the House
that the Member concerned is unneces-
sarily prolonging his point bocause the
House has already had the bang of it.
But you never pave that opportunity
to the House. I know the Chair
sometimes feels haggard and we also
feel haggard must of the time, but
that is g different matter, 1 should
have expected you to say at what
point of time Mr. Madhu Dandavate
should not proceed further

MR DEPUTY-SPEAKER: I did say
that.

SHRI H. N. MUKERJEE: But,
without having done so ...

MR. DEPUTY-SPEAKER: I had
drawn hig attention

SHRI H. N. MUKERJEE: It did not
happen in the way it should have
happened in the Parliament.

MR. DEPUTY-SPEAKER: No, no.
«+ (Interruptions).

1 did, but, unless you want me to
raise my voice at the very top so that
I may drown your voice, that is the
cnly way. But 1 dig cay that,

There 15 100 much of nuise in the
House.

SHRI B. N. MUKERJEE: That is
mgt ihe point. The point we are trying
to uuke iR

MRE. DEPUTY-SPEAKER: I do net
think you should put the Chair in this
position where he will be the marked

(Query)

shouter, that he should outshout
everybody.

SHRI H. N. MUKERJEE: It ig very
difficult to understand your observa-
tions. For heaven's sake let not the
Chair deliver statements which would
be interpreted as if the Chair con-
siders this Parliament as.. . (Interrup.
tions) I have all respect for the
Chair and we want that the Chair to
regu’ate the proceedings of the House
flily to all eenesrned, What 1 foal
15 and I have tried 1o indicate at.
(In'erruptions), We have every sym-
pathy for whoever occupies {he Chai
but because of the difficulty of the
operations, I insist, that if the Chair
feels that ordey cunuot he kept m the
House, he should abdicate and  other
members may possibly do better. ..
(Interruptions). This js a different
ratter. But as long as  the Chair 1=
there, the Chair must ghide Ly certaie
rules and conventions and the Chai:
must be in a position to regulate the
procecdings of the House . (Interrup-
tions).

MR. DEPUTY-SPEAKER: Order,
please.

SHRI H. N. MUKERJEE: You
wanted arguments. You wanted to
understand. . , !

MR. DEPUTY-SPEAKER: I have
understood.

SHRI H. N. MUKERJEE: The
House cannot dictate {0 the Chair but
it must know at what point of time
an emergency arises and the Chair is
to exercise the residuary power and
says, ‘You are filibustering’ or some-
thing of that gort. You have to tell the
House that here is a gentleman who is
obstructing the House. Then, [ emn
understand. . . . (Interruptions).

SHRI PRIYA RANJAN DAS
MUNSI (Caleutta-South): Sir, it is &'
Parliamentary convention that in the
zefo hour Members of Parliament can-
bring issues which are importas.
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(Query)

the Spealer intends to listen they can
expresy but they must uy to bring 1t
through a notice and certain other
rules. When Mr, Dandavate brought
the motion I heard that the Speaker
had disallowed the motion. Now,
whether you have given permission
to Mr. Dandavate to make the submis-
sion, I am not sure of it. But if you
feel it is wrong on our part to obst-
ruct him, upto that point we agree.
But T would hike to submut that when
Yyou had said that something could be
expunged and something might not go
on record, both are the same. Day
defore vesterday ! wanied to bring
eertain issues. I agree I did not bring
in a particular way. Bul when I tried
fo bring in a diffcrent furm even
that form the Speaker did not allow
T was told to bring under Rule 377
Then T wanted to make my submus-
sions without using any unparha-
mentary word about Mr. Goenka.
Yesterday in your presence when I
wanted to clanfy you said it 15 ex-
punged. Today I am not sure whether
you have given permission to
Mr, Dandavate to make submissions.
Then only that will go on record but
# you have snid no permission then
mothing will go on record.

MR. DEPUTY-SPEAKER- 1 would
like to know whether you want ths
point to be thoroughly discussed and
my ruling to be given or vou feel that
we had enough of submissions.

13.00 hrs.

+ SHRI SAMAR GUHA (Contai):
Myr. Deputy Speaker, Sir, once for all
whether these words thai ‘nothing
will go on record’ should be on record
i this book of Rules of Procedure or
not should be decided. My friend,
Mr. Madhy Limaye, yesterduay iried to
draw, the attention of the Speaker
that these words are very often used
by the Speaker, Deputy Speaker or
any other person occupying the Chair,
Mhese words, namely, ‘nothing will
#0 "on record’ are not found anywhere

(Query)

this is too far an authority that 1s
being exercised either by the Speaker
ur the Deputy Speaker or the Chair-
man. Also according to Rule 381
when you say it will be expunged it
does no{ say it will not go on record.
It will go on record but the portion
of the procecdings of the House 30
cxpunged shall be marked by asterisks
and an explanatory footnote shall be
mserted in the proceedings ag follows:

“Expunged as ordertd by the
Chawr.”

There 15 another rule, namely, Rule
187. It reads:

Tl e Speahor shal] decide
whether y motion ur a part thereof
is or 1s not admissihle under these
rules and 'nay diwallow any motion
or a part thereof when m his
opinion it is an abuse of the right of
moving a mulion or is calculated to
abstruct or prejuchcially affect the
procedure of the House or is in con-
travention of these rules”

Sir, evenn Rule 187 does not apply
in this case because he had started
making submissions and you stopped
him in the midst of his submissions,
As regards the words ‘nothing will go
on record’ they do not find mention
1n the book of Rules of Procedure and,
therefore, today this matter should be
finally decidegd and the whole matter
shou'd be referred to the Rules Com-
mittee. This is my first submission,
Before that you cannol prevent
Mr, Dandavate to m ake his »ub-
missions because he was stopped in

the midst.

My second submission is you should
allow Mr. Dandavate because he has
placed a serious matter and he has
been stopped in the midst of hig sub-
missions, He should be allowed,

SHR1 SOMNATH CHATTERJEE
(Burdwan): Sir. our Constitution
provides in Article 105:

“Subject to the provisions of this
Constitution and to the rtules and
standing order regulating the pro-
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cedure of Parliament there shall be
freedom of speech in Parliament.”

Sir, the freedom of speech..

SHRI PILOO MODY: When you
talk about the freedom of speech, all
they can do is to giggle.

SHR!I SOMNATH CHATTERJEE:
Right to speak and right to speak in
such manner does not amount to un-
reasonable exercise of the right.

Therefore, let us find out whether
{here are any rules which interfere
with my right of speech in Parliament
as a Member of thia House.

MR. DEPUTY-SPEAKER: You will
ktndly read Art. 105 to the House,

SHRI SOMNATH CHATTERJEE:
Article 105(1) says:

“Subject to the provisions of this
Constitution and to the rules...”

Therefore, let us come to the rules.
Let us Jook at the rules which provide
tor the curtailment of that right, You
huve been able to point out two rules—
356 and 389,

MR. DEPUTY-SPEAKER: I have
not finshed. 1 was going to point that
nut. Then I asked you to continue,

SHRI SOMNATH CHATTERJEE:
On the basis of your decision to rely
un Rules 356 and 389, I submit that it
does not come within the power of the
Chair i0 direct that a speech of a
particular Member shall not be record-
ed. Rule 356 clearly provides that if
a Member is persistent in his irrele-
vance or in tedious repetition either
of his own arguments or of the argu-
ments used by other members, etc.,

etc., then he can girect him to discon-
tinue his speech,

13.03 hrs,
[Mg. SemaxEr—in the Chair).

It he does not listen to him, he may
ack him to discontinue his speech,
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There are provisions in the rules tn
regulate the proceedings, For exampla,
Rules 373 and 374 do provide as to
what will happen if the Member does
not listen to the Chair. Recourse was
not taken to Rules 878 and 374 Sq
far as Rule 378 iz concerned, tha$
applies for the purpose of enforcing
the decision of the Speaker. The
Speaker can pass an order, Here,
probably, the decision was not to
record ijt. The enforcement of a
certain order necessarily postulates
under Rule 378. Under Rules 373 and
374 you can take a decision. They do
not confer a complete and automatie
power to the Chair to direct or not to
direct that the speech will be record-
ed or not.

Rule 389 speaks abou! Residuary
powers, If there are some matters
which are not piovided for in the rulee,
then you can resort to the residuary
powers. There are specific rules relat-
ing 1o the maliers. For example. you
control 1 Member who is not nbeying
the Chair. And you can expunge the
speech op certain grounds. Taking
recourse tb the residuary powers will
amount to interference in the right of
the speech, Therefore, there is ne
such power for curtailing the right of
a Member,

SHRI PILOO MODY: The suggestion
is that all the arguments on this parti=
cular subject were heard by the
Deputy.Speaker. A decision on this
or the ruling on this can be postponed
till Monday and let us proceed with
the statement that the hon. Prime
Minister is 'going to make.

MR, SPEAKER: Let it be done like
that. The adjournment motion is not
connected with that. It is only some
matters which are left to the Deputy-
Speaker. Y think we may
some time later,



133 Papers laid AGRAHAYANA 15, 1806 (SAKA)

on the table

and also the Prime Minister. They
met together also in my presence and
discussed the position regarding the
satyagraha about which notice had
been given to me by Shri Morarjibhai
Desai, that it was commencing from
today, So, 1 am informing you that he
has agreeq to my request to postpone
it till Monday to erable further con-
sultations.

SHR] SHYAMNANDAN MISHRA
(Begusarai): Let it be known that
notice was also given by the leaders of
various political parties and not orly
by Shri Morarji Desai,

MR. SPEAKER: Whatever it be, it
concerned it. The notice iz already
circulated; there iz no doubt about it,
Mr. Mishra will also continue on
Monday.. .

SHRI PILOO MODY (Godhra): Are
you suggesting that the Prime Minister
is not going to make a statement?

MR. SPEAKER: No. she will not
make A statemnent today.

SHRI PILOO MODY: Let the Prime
Minister make some conciliatory
remarks,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): My Party, along with othe
Parties gpoke with one voice; the
Opposition spoke with one voice. Our
expectation woa fo hear from the
Prime Minister gs to how close they
were willing to... (Interruptions).

SHRI PILOO MODY: Can vou hear
me for a minute? I would appeal to
the Prime Minister to make some
oconciliatory remarks?

MR, SPEAKER: No, no, Mr.
Mishra's statement will come next
week because there i no time Jeft. If
you want fo adjowrn for lunch now, I
have no objection, But let the formal
buiness be over. Papers to be 'aid,

Papers laid 234
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PAPERS LAID ON THE TABLE

Annual Report o Cotton
of Indiq Ltd. Bombay for 1971.73,

THE MINISTER OF COMMERCE
(PROF. D. P. CHAT10PADHYAYA):
Ibegtolayonthe'rahleaonpynt
the Annual Report (Fundi and English
versions) of the Cotton Corporation of
India Limited, Bombay for the year
1871-72 along with the Audited Ac-
counts and the comments of the
Comptiolier and  Auditor General
thereon, under gsub-section (1) of
section 619A . of the Companies Act,
1956. [Placed in Library. See No.
LT-8681/741.

Annual Reporis of, Ajr India and Indian
Air Lineg for 1973-74 and certificq
Accountg of Air India and Indian
Air Lines for 1973-74

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): 1 beg to lay on the Table—

(1) A copy cach o1 the following
papers (Hindi and English versions)
under sub-seclion (2) of section 37
of the Air Corporations Act, 1953:—

(1) Annual Report of the Air

India for the yesr 1973-74,

(i) Annual Report of the

Indian Airlines for the year 1073-

74. [Placed in Library. Sag No.
LT-8682(74].

(2) A copy each of the following
paperg (Hindi and English versions)
under sub-section (4) of section 15
of the Air Corporations Act, 1953;:—

(i) Certified Accounts of the Air
India far the year 1978-74 together
with the Audit Report thereon.

(ii) Certified Accounts of the
Indian Airlines for the year 1973-
74 together with the Audit Report
thereon. [Placed in Library. See

No. LT-50682|74],
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Notification re. Avoidance of doable
taxation in Indiz and Japan and Final

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
{SHRIMAT] SHUSHILA ROHTAGI):
1 beg to lay on the Table—

1. A copy of Notification No.
GSR 671 (E) (Hindi and Eng-
Lish versions) publisheg in
Gazelte of India dated the 30th
November, 1974, 1ssued under
seclipn 90 of the Income-tax
Act, 1961 and section 24A of
the Compames (Profits) Sur-
fax Act. 1964 regarding giving
effeet to the prowvisions of the
Agrecment between the
Government of India and the
Government of Japan for the
avoidance of double taxation
in respeet of taxes on income.
{Placed 1in JTabrary See No
LT. 8883 74]

%2 A copy of the Final Report and
Accounts (Hind: ang English
versions) of the Life Insurance
Corporation of India for the
per od from 1st April, 1972 to
31st December, 1972 in respect
of General Insurance Business.
under section 29 of the Life

Insurance Corporation  Act,
1956 (Placed in Labrary. See
No LT-8684|74].

1314 hrs

MESSAGES FROM RAJYA SABHA

BECRETARY-GENERAL: Sir, I
have to report the following mes-
sages received from the Secretary-
General of Rajva Sabha:—

(i) ‘In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business 1n the Rajya Sabha, I
am directed to enclose a copy
of the Working Journalists
(Conditions of Service) and
Miscellaneous Provisions, (Am-
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endmeat) Bill, 1074, which has
been passed by the Rajya
Sabha at jts sitting held on the
2nd December, 1974.

(i) T am directed to inform the
Lok Sabha that the Rajya
Sabha at its gitting held on
Thursday, the 28th November,
1974, adopted the following
motion in regard to the Com-
mittee on Public Undertak-
ings: —

“That this House concurg in
the recommendation of the Lok
Sabha that the Rajya Sabha
do agree to nominate a mem-
ber trom the Rajya Sabha to
associate with the Comm.ttee
on Public Undertakings of the
Lok Sabha for the un.expired
portion of the terms of the
Commitiee ending on the 30th
April, 1975, vice Shri H. M.
Trivedi, who ceased to be a
member of the Committee on
his appointment as a Minister
and do proceej to elect in
such manner as the Chairman
may direct, one member from
among the members of the
Rajya Sabha to serve on the
said Committec.”

2 1 am further to inform the
Lok Sabha that in pursuance
of the above motion, Shri
Shriman Prafulla Goswami,

Member, Rajya Sabha, has
been duly e'ected to the said
Committee '

WORKING JOURNALISTS (CON-
DITIONS OF SERVICE) ANp MIS-
CELLANEOUS PROVISIONS
(AMENDMERT) BILL

As passed by Rajya Sebha

SECRETARY.GENERAL: 8ir, ]
lay on the Table of the House the
Workinl Journalists (Conditions of
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SECRETARY-GENERAL:  Sir, I
also lsy on the Table the Indian
Telegraph (Amendment) Bill, 1974
passed by the Houses of Parliament
during the current session and
acgented to since report was last
made to the House on the 11th Nov-
cmber, 1874,

MR. SPEAKER: 1 think there is
rp time left for Mr. L. N. Mishra's
statement today. We will have it
next week on Monday

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): ]t should
he made today, tInterruntions)

st nzx fagrdt wradqt (warfaaz):
weney TNIT, AR Al AN .

weqe wpAg ¢ AT, WY FaAEg,
AT 7T Agd E A WA FTAATE

st waw fagrd oo : FF 99F
e ¥ qraar g 7g) g 1 9T 7T
& e At 51 g v fue
gryany v fdfag s fae
faar g

e wgay
woaT & )

it waw fuagrdt srdet @ Wk fET

w7 %Y Hgar v § Grfdrs qtaT &
e ¥

weTw Wi ;. wt we gy §
@ Wt AR 612, § WA wFAr v
g wwew wgx § fr wg wrr Al &
NEqaHraqmwAarg |

st wew fagrd aroded : g}
sl & AT WA AT F g
wg fafeRs w1 wrwen s wwfgd )

qg a1«

W AR : gP, A 4% #eeRw
wiFamfiNnwTRE

oft wew fagrdt arodat : ag At wre
9T T RE TAF 9

weaw wRT: w7 4 Q-
T TR SATAT 9%T | WIT IEYF Av
LU

ot wew fagrd woded @ g% o
oA a8 g, /T f6T TH 9¢ wgw
WY | 7T F qEY MF wgA § A T
W AT 7@ avel & a {62 wnw Y
EW &1 gEAT 9397 |

wEIW WA TG A4 N 4
It is not a debate on that. It is only
admissibility.

st sw fagrdt TR g w4T
agr grr ... (egwew) ...

oo WRAT . HIST AW qATEY,
o 47 57 7

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On Monday,

MR. SPEAKER: Let it be on Mon-
day. The opposition leaders want it
to be made on Monday. Let it be on
Monday .

13.18 hrs,
The Lok Sabha adjourned for Lunch

till fifteen minutes past Fourteen of
the Clock,

The Lok Sabha reassembled after
Lunch at nineteen minutes past Four-
teen of the Clock

|Mr. DepuTy-SPEAKER—in the Chair].

MR. DEPUTY-SPEAKER: Calling
Attention. Shri S. M. Banerjee

-

4
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8Ky JyurikmuUy BOSU: Sir,
could I make one gubmission? We are
facing great difficuliy with regard to
our visitors. They are being search-
ed even at the gate ang then near
the entrance to the gallery. They are
being made to remove their jackets,
their shoes and their socks, I have
never heard of such humihating con-
ditions anywhere else. These condi-
tions make one wonder whether it is
not better to slop bringing in visitois.
We cannot be silent spectators to ihia.
Visitors from all over the country
come to see the peoples forum,.....,.
(Interruptions). It is a very serious
matter. Visitors are being insulted
and humi'iated when they come to see
the proceedings.

MR. DEPUTY-SPEAKER: The
Calling Attention. Shri 8. M. Baner-
Jee.

SHRI P. G. MAVALANKAR
(Ahmedabad): What happens to
Prof. Dandavate’s adjournment mo-
tion?

MR, DEPUTY-SPEAKER: I do
mot know. I had already conveycd
to the House that the notice has been
disallowed by the Speaker. The mat-
ler ends there as far as that is
concerned. But, then, you are mak-
ing submission about the other thing.
1 was in the process of giving my
vuling on that when I was requ
to discontinue and I had fo agree.

st wy femd (aw1) : weww
#greT, A FY 77 g {F o faw
g qF W gAN(E T FT @ & A
Tt AL 19 ARWTT T WA I
swfa & % s3mr ar 9l R 9 eng
wiwr wwz (war av. . . .

MR, DEPUTY-SPEAKER: Please
don't bring in that,

oft vy ol : &% w2y wwe fer
ar fr agt i srchiz vl wix
ot & MBE Twad md §, ag vy
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t fx @ wiwrfi ®r s foar wa,
aY & wry & wrdT e § s s W
WRTATC WY gafawm wox W e fifag

W 6% wrT 9 wTew faohy 2 § o
Hag 1

SHRI P. G. MAVALANKAR (Ah-
medabad): My submussion i that the
Speaker said in so many words, be-
fore we adjourned for lunch, that
the matter which was pending be-
fore the House, while you were in
tshire Chair, shoulg be settled by you,

MR. DEPUTY-SPEAKER: Then, 1
will do that, If you want me to
dispose of that point of order, I will
do that.

SHRI MADHU LIMAYE (Banka):
Not now, Mr. Dandavate is not here.

SHRI VASANT SATHE (Akola):
What has Mr_ Dandavate to do with
it? You, Sir, were hearing others.
We were on the points of order.

MR. DEPUTY-SPEAKER: Let me
clarify ....., (Interruptions). Order
please. You want me to listen to
you. But you should also listen to
me. I am a human being as much ss
you are. I do not get irritated. But
even when I just open my mouth, you
take away words from my mputh.
Am I not a human being? Can I not
react?

It is a fact that when the point of
order is raised, that point of order
must be disposed of at the time when
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PROF. MADHU DANDAVATE: (Ra.
japur): 1 did not get up spontaneous-
dy. I had told the Speaker that I
would be getting up.

MR. DEPUTY-SPEAKER: You
have done enough. Whatever you
have done, you have done,

Now, if you all agree, let me dis-
pose of that point of order.

SHRI MADHU LIMAYE: He has
o make a submission,

SHR] P. G. MAVALANKAR: Sir,
my submission is that geveral rules
have been quoted, particularly, rule
350, rule 356, rule 380 and rule 389.
Now, I am inviting your attention tuv
ouly onc rule 350 which says that
the Speaker shall call one Member to
speak and, as soon ag the Speaker has
called g particular Member to speak.
all others shall sit down. Now, as
far as 1 know, you had called Mr.
Dandavate. .

Let me clarify the position. Let us
understand what the position is. It
is not that I calleq Mr. Dandavate.
He got up and, naturally, 1 listened
to him  That is true, The moment
1 listen to him, that means, what-

MR, DEPUTY SPEAKER: When 1
saw that he had mrgued enough, that
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he had made the point and, when I
also sew that that was provoking the
House—there was storm in  the
Houwse—[ thought that he had made
enough submission. Then, I told him,
that is enough, please discontinue,
don't go on with it. | rang the bell.
I also said, if you go on lLke this, it
will not go on record. I went on
repeating. It was at that point that
the question was raiseg by Mr. Vaj-
payee; under what rule I had ordered
that it should not go on repord. Let
me make it very clear, It was at that
point only when I said that it would
no longer go on record, that what
Prof. Madhu Dandavate had said did
not go on record. Everything that
was said by him before has gone on
record

ot 7y fomd : Suremm o), uw
AMA T TFTA A I TGN Y, T
ok faae ¥ §37 w97 galaey swede
w7 aq dfad

MR DEPUTY-SPEAKER: No,
Ths is not the way. This question
has been raised again and again and,
therefore, 1t has to be determined by
the House so that we follow it in
the future. Otherwise, the same thing
comes up over and over again.

SHRI P. G. MAVALANKAR: 1
appreciate ail that you have said and
to that extent I correct myself about
what I have said. You will recall,
Mr Deputy-Speaker, before you
came to the Chair, the Speaker had
already  started listening to Prof.
Madhu Dandavate, As soon as the
Zero Hour started, my friend, Prof.
Madhu Dandavate, goi up and began
to speak. The Speaker asked him as
to what he was doing and he said
that he was speaking on his
ment Motion, that the matter was
very serious, etc. And then you
came,

Now, if you look at rule 360, it is
very clear:

“When a member rises to
his name shall be celled by
Speaker. ...”

e
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{Shri P. G. Mavalankar].

He had started speaking and the
Chair had not objected. That means,
your congent was there, The game
rule says further:

“If more members than one rise
at the same time, the member
whose name is5 so called shall be
entitled to speak.”

Prof. Madhu Dandavate was frving
to tell the Charr why, according to
him, the motion was very much in
order—it was urgent it wag definite,
it was a matter of urgent public im-
portance and sg on. A very nrerious
thing haq happened in Bombay about
which he was making his submission.
My pomnt of order is this. You said
that rule 380 referred to indecent
words. .

MR DEPUTY-SPEAKER: I have

not given my ruling 1 had only
~tarted -
SHRI P, G. MAVALANKAR:

Rule 380 speuks about expunction of
words which are defamatory or inde-
cent or unparliamentary or undigni-
fied. ] am sure Prof. Madhu Dan-
davate dij not use anything of that
vort My point 1s this, While a
Member wag speaking and was in the
middle of hisz submission, 1f several
members on the other side got up
and under ihe pretext of points of
rrder madce 1t impossible for the
Member who was legitimately on
his lege to complete his submission,
what wa. the duty of the Chair? The
Chair could have gaid, 'I have not yet
hearg Prof, Madhu Dandavate’s sub-
mission adequately end ecompletely
and, thereore, T would permit him to
complete it'. My point is this, Does
rule 850 give the power of stopping
a member from speaking io the Chair
or does it g've that power to half a
dozen members getling up and
making it impossible for the Member
who §s rightly on his legs to com-
plete hig submission? The Chair ask-
ed Prof. Madhu Dandavate to stop
‘because there were continuously lou-
der ard louder shouting, noises, ete.

" DECEMBER 6, 1074
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The Chair was unable to contro] and
regulate those ghouts; the Chair was
unable to allow Prof. Madhu Datda-
vate to continue and complete his
submission, Therefore, the Chair said
would go on
record. My submission is that rule
350 gives the power only to the
Chair to stop a Member from speak-
ing. Any other set of members can.
not ask him tp stop.

You have quoted rule 385, It is
very clear, All residuary powers are
with the Chair. But I woulg like to
have your deflnite ruling on this
point whether the residuary powers
mentioned in rule 389 alse include
th.s interesting and extraordinary
power to the Chair to say that noth-
ing will go on record from thig and
this point or stage onwards, My
submission is that such a power is not
included in the residuary power
under Rule 3889.

SHRI H K L. BHAGAT (Easl
Delhi): I want to bring to vour no-
tice the ruling you gave yesterday in
thig House.

MR. DEPUTY-SPEAKER: I am
seized of the whole matter. If 1
allow you to make a second submis-
sion, where do I stop then? If I allow
you, I will have to allow others.

SHRI H. K. L. BHAGAT: Your
observationsg which are very relevant.

MR. DEPUTY SPEAKER: No,
please.

Mr. S. M. Banerjee.

SHRI 8. M, BANERJEE (Kan-
pur): I do mot guestion your right.
To record it or not, under the resi-
duary powers you could have the
right that r'ght. But that particular
right ig not generally used.

I would only make one request, I
have heard almost all the Members
including the observations made by
you. Although you have not given
the ruling, in all seriovsness and in
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all humility, I would request you
that this matter, whether the Chair
has a right to ask the reporter at
the table not to record anything what.-
ever it is, when it is neither objec-
tionable nor unparliamentary, should
be referred to the Rules Committee.

I am a Member of the Rules Com-
mittee, Let the Rules Committee
apply its mind and settle once for all
what should be expungeq and whe-
ther and if so, in what case, the
Speaker or the Deputy Speaker or
anybody in the Chair can d.rect that
nothing should go on record. Other-
wise, it is a dangerous thing ang a
borderline exists. You just now said
that something which Prof. Madhu
Dandavate said has gone on record but
the moment Shri Atal Bijhan Vaj-
payee put that question, after that,
whatever he has ssid, has not gone
on record .

MR. DEFUTY SPEAKER: Upto
the point Mr Vajpayce raiseq the
question, it was recorded.

SHRI MADHU LIMAYE. Why
don’t you send the matter to the
Rules Committee®

PROF. MADHU DANDAVATE:
The entire difficulty arose out of my
pleading with the Chair ebout the
admissibility of the adjournment mo-
tion, T was trying to make a case
that there was a discrimination by
the Government as between INTUC
angd non-INTUC workers. That ig the
controversy.

It has been the convention in this
House that when the Speaker says
that it is not possible for him to
admit an adjournment motion, we
always get up and say, Kindly give
us an opportunity to plead the case
for admissibility.’ 1 wish to inform
you that before I got up in the House

mation after which you will also be
convinced that it is worthwhile con-
sidering the admission oy the adjourn-
ment motion.”” Therefore, I was giving
relevant documents, ...

MR. DEPUTY SPEAKER: Pleage

do not go into that.

PROF. MADHU DANDAVATE: I
said, ‘I was giving’, I did not use the
preseni tense, I was trying to give a
number of documents. I had fuil
confidence and 1 had full faith Lhat
ufter you had applied your judiciouy
ming to these documents which I have
put forward, probably you would
yourself have come to the conclusion
that there was a case for adjournment.

Therefore, according to the con-
veution, I got up and you know
also that it 15 the convention that a
Member, before asking for leave, ie
ullowed to make his gubmissions and
afler that you sometime declare that
there 35 a case. 1 can quote many
instances where this thing has hap-
pened. The Speaker had said in five
or six cases, 'l am not allowing the
adjournmeni motion' but after a de-
bate for half-an-hov: or so, he hans
said, ‘All right, I will permit this ad-
journment motion. Those are who
arc in {favour may rise in their seats’
and after seeing that the requisite
number iz there, he has declared
‘Now, the adjournment 'motion is ad-
mitted.’,

MR DEPUTY-SPEAKER: Order.
pleane,

PROF. MADHU DANDAVATE:
You can say whether I am irrelevant
or repetitive, just now you said that
the Houge was in disorder. a number
of members shouting,.

PROF. MADHU DANDA‘VATE

submission for admissibility gnd if
fitty to sixty Members start shout-
ing in that case you are not sble to
hear and, 25 such, it is djﬁcultfor
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woice and if we continue doing thut
for some more years those of us who
speak will get cancer of the throat
ang those who hear will suffer from
the cancer of heanng, Therefore,
this should be decided on merits and
at least you can give a direction that
on such an important matter the Rail-
way Minister should make a state-
ment.

SHRI ATAL BIHARI VAJPAYEE
{(Gwalior): Sir, why don’t you refer
it to the Rules Committee?

SHRI MALLIKARJUN (Medak)
Sir, 1 want to draw your attention
© Rule 56. Tt reads:

“Subject to the provisions of
these rules, 8 moton for an ad-
journment of the business of the
House for the purpose of discus-
sing a defimte matter of urgent
publhc importance may be made
with the consent of the Speaker.”

In the forenoon you told the House
that the Speaker has disallowed this
mution. Therefore, there iz no ques-
tion of discussion Shri H K L
Bhagat on 4th nstant rased a point
of order that if a Member is speak-
ing withoul your permission and you
are saying ‘order’ ‘order’ and if he
speaks further so, how you will allow,
Then you observed that it will not go
on record Therefore, what Mr.

Dandavate spoke will not go on re-
cord

SHRI MADHU LIMAYE: No rul-
mng is called for We withdraw our
point of order

PROF, MADHU DANDAVATE:
You will be setting a very bad pre-
cedent if you give a rigid ruling as
both the sides will suffer,

MR. DEPUTY.SPEAKER: If you
do not want my ruling then that

meang my earlier ruling that this will
not o on recorg will stay.

(Inkerruptions)

DECEMBER 6, 1974

D.A. of Central 248
Govt. Employees
1440 hre,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported decision of the Government

not to pay instalments of dearness

allpwance to Central Government
Employees

SHRI 8 M. BANERJEE (Kan-
pur): Sir, 1 call the attention of the
Minister of Finance to the reported
decision of the Government not to
pay instalments of dearness allow-
ance to Central Government Employ-
yees,

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr
bpeaker, Sir, the Third Pay Com-
mission recumnmended p scheme  tor
the grant of dearnesg allowance to
Central Government employees
when the All Indja Consumer Price
Index for Industrial Workers, with
1960 base, goes beyond the level of
200 to which the Pay structure re-
commended by them 13 related. The
scheme of deainess allowance as
finally accepted by the Government
Wag more gencroug than the one
recommended by the Pay Comms-
gion In accordance with the scheme,
ag finally approved by Government,
six instalments of dearness allowance
have been sanctioned since 1st
January, 1978, the last being effec-
tive from 1st Apr:l 1974, when the
idex average touched 248,

According to the latest available
figures Wwhich relate to the end of
Scptember 1874, the 12 monthly
average cost of living index stood at
285.25. In terms of the Thirqg Pay
Commission’s recommendations, thrée
additional instabments of D.A, have
fallen due, with effect from 1st June
1974, 1st July 1974 and 1st Septem.
ber 1974, Every instalment of dear-
hess a'lowance entails sn additional
expenditure to the Central Goviarn-
ment of & little over Re. 50 croves, in
a full year.
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Government hope tp be able to
take g decision on dearness allow-
ance payable to its employees in the
tight of all relevant considerations.
It ig not correct {0 say that the
Government have decided not to
grant the instalments of dearness
allowance that have fallen due.

SHRI SS M BANERJEE: I am
happy, Sir, that the hon Minister has
said in hig statement that it iz not
eorrect to say that the Government
have decided not to grant the in-
stalments of dearnes: allowance that
have fsllen due But Sir, in the
seme para it is also said Government
hope to be able to take a decision
en dearness allowance payable to
iy employees in the light of all rele-
vant considerations.

Now Sir, may I mwvite your kind
attentio,, to the growing discontent
among the Government employees,
Sir, we the representatives of the
Central Government employees did
mnot accept this recommendation of
the Pay Commission We argued
against it. Ultimately, we were told
that the Government is unable to
ehange the formula and, as such, they
arcepted the formula. Central Gov-
ernment employeeg hag to go on
strike only because Government was

dearness allowance, At that time
thousands of workers suffered. The
workerg were beaten., Some workers
were killed and some went to jail
and lost their job but the late Prime
Minister, Shri Jawahar Lal Nehru,
ltucktothe point and said it is the
Pay Commission's award and it tan-

slab due despite index fall’. In Fab
ruary 1975 if thiz continues eight in-
stalment of dearmesg allowance will
be due to Central Govenment un-
ployees. I know this. But, the
ernment has miserably failed to
the priceline and to bring down
prices of all essential commodities
a reasonable limit during the
twentyfive or twentysix years
Independence, Can they possibl
prive the Central Government
ployees of their meagre incom
Rs. 10, 15 of 20 by way of
the ground that this will
more mflation? Now, I want ¢
the then Food Minister, Shri
ramanijam.

Eég;;ﬁ?i:ség

a short time ago, that there was no
crisis His successor, Mr. Jagjivan

Subramaniam
taken ramns to dispel the notiom
that industry is suffering from
recession. In these -circumsttnees
the government would have to per-
form a remarkable “volte face” to
claim that there iz a crisis which
warrants non-payment of duu »
its staff

I was quoting from the newspaper
in quotation, I would request the
hon. Minister to tel] us whether it
is not a fact that the Central Govw-
ernment employeas’ organisation—-
all.India organisation of the working
class—demandeq that if they were
not able to give the D.A. why can-

ties including foodgrains at a reasom-
able price—at a subsidired rate?

SHRI DINEN BHATTACHARYYA



281 DA. of Central

[Bhri S, M. Banerjee]

from the shops and they are unable
fo give the four instalments of D A.
sccording to Pay Commission's re-
commendations which they have ac-
cepted and agreed to implement. It
they are unable to implement that,
what 1s the course left open to
the Central Government employees?

1 want to know when the three
mstalments of D.A. according to his
ealculation —according to our calcul-
ation four instalments are due—are
#oing to be paid. The figures from
Simla have not been made available
1 do not know whether they are bei:g
fabricated or manipulated. Anyhow,
the figures are likely to be available
If this continues, naturally, the fourth
instalment of D.A. 15 also due from
1at October or 1st November 1974. So.
1 would like to know when this 1~
likely to be paid to them. I was
pleading for 1t only because the pri-
ces are rising, Even after all the
tall-talks about taking anti-
inflationary measures, prices have
risen up—the minimum ig 12 per
eent and the maximum js 48 per cent
The prices of essential commodities,
whether foodgrains or the othes
fasential commodities of daily use,
dave gone up in thig country. Some-
times they say that the wholesale
rate hag gone down But, who is
going to purchase in quntalsy We
hardly purchagse grams in kilos, The
prices have not gone down, There
ka3 been g wage erosion of Central
Government employees alone since
the lsst twentyfive years according to
various statistics available to the
tune of Rs 3.400 crores. Because of
#his wage erosion, the workers have
suffered; the Central Government
employees have guffered They were
expecting these three instalments
during this winter so as t4 purchase
dome warm clothing—not for them-
stlves—for their children. That has
mot been done. 1 would like to know
from the bhon. Minister when these
itiree instalments are to be paid.
Me sdld that they have no intention
@ ddfer it. T welcome this inten-
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tion. But, I want to know when that
intention 33 going to be translated
into action. I know that his inten-
tion is good—the intention of the
Government is extremely good. Per-
haps, if thig iz going to be the inten-
tion will you accept that you' will be
prepared to pay it bul you are not
able to pay that at all?

I would request you kindly let u-
know definitely whepn this 4 going tu
be paid. The Central Government
employees may perhaps. be denied
as far ay D.A. 15 concerned. He
know thet 1l o! them went to meet
him ang he wag kind enough to come
out and declare before them thal
he was going to {ake appropriate ac-
tion All the Central Governmen!
employees’ representatives met irre--
pective of their party afliliations and,
decided, irre:pective of anything clse
that if this announcement was not
made by 15th of this month, they
may be forced to take some drastic
action—I am not talking about the
strike—because the line between hun-
ger and anger i1z thmner,

1 request the hon, Minisier to kind-
ly let us know, if he has no intention
to stop the instalments, when they
are going to be paid and also whether
in view of the failure of the scheme
of compulsory deposits, the whol¢
amount will be paid to the Govern-
ment employees,

SHRI C, SUBRAMANIAM: I de
realize the difficulties of the (Govern-
ment servants, particularly when pric-
ez are rising so fast. When the Third
Pay Commission made its recommen-
dations, it stated that he should re-
view the whole position when the
price index reached 272: verhaps they
thought that it would reach that leve]
in three or four or five years time.
Unfortunately it reached that level
within 18 months, We are not liv-
ing in normal conditions; we are Mv-
ing in extra-ordinary, abnormal eom-
ditions, if ¥ may sy 30, 'with regard v
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the inflationery situstion and that @
why we have taken some unpopular
measures for the purpose of contain-
ing the price level,

Fortunately, inspite of the hon.
Member’s assertion during the last
six weel® there had been a reveise
trend with regard to the prices at
the wholsale level which I am sure
will get reflected in the retail level
also, soon. Bui whether this trend
will continut or not, I am not in a
position to say. Even economic astro-
logers are not able to predict this.
We are trying to take all possible
steps for the purpose of reversing thns
trend so that we would 10t be led
into ga'loping inflalion. These are
matters which will have to be taken
into conmideration before we introduce
further doscs of inflatioy into the
general economy.

There i8 another relevant factor
also which I ghould like to plac: be-
fore the House. Every Chief Minis-
ter has written that, when we pay
three or four instalments, the State
Government mervants are not differ-
ent from the Central Government
gervants. Their basic pay is in fact
a little lower than the Ceniral Gov-
ernment. They have been gaying that
even to meet the normal development
expenditure they are finding them-

take a final decision. That is why
there is a little bit of delay in this
i want to assure the hon, Member
that we are well aware of the situ-
ation and the Government would try
take sn early decision. I am sorrv
I am not in e position to give a
fiem date with regard tn this, I hope
Wwhat he said about drastie action i
for the pinpose of mentioning it
and he would not push this to
zoet of a threat later nn; I hope
happen,

ot wy fawd (atwr) : wrfesre
gzt wiww o o dtar 6 ) ww
wgar€ & qury ¥ ayrew st
® wow st frafg &) # feet ga-
T[T FT ATAT FTT q¥AT § CEET
FEYAT FAT WGIET Y wAT TG WY 1
& A I A F gua § vafeg @
RHHT 9aT IHaT § | AT qF wqAT sy
& AordT® & 7Y 3w wman § o7 aweel
& art & g woyT @Y & awhr B

¥ sfaw & gra oY s wer
Fraifcs faar mar & sad forma mpmmr
e ¢ I Al & fow 95 qydE
FrawwT ¢ Wik 4% AY e
AT St § g e Fw g e & ¢
foet g s00 s97 ¥ wfaw §,
Tt w9f & A v ¥ e
¥ um Za= fear gur 3, oy ammar
war § fr fast 500 a7t avery
forereft §, et adE o wTw AqzeTRERA
63 TXdz & | ¥ tw Tw 500 TIX &%
RIGATC a1 Aol A aw & Q@ §
&Y ST asAs W vl d
/T TEd IR § welt wPew W ww
O & ¥ g wifeT

g aF wEAE R w qorrey
W T §, 7 IOET Aqrw TAAE T
g o emafe w1 fawfaer s
g §, A e F W A ) T T
W § W g F o A wt
THT FTH KT AN T« § I O
T Frawe gt gt § )

wieg s wmereat & o
T o 3 wgm f fe woee At
wifew @fedt Bt word, fored
waAfy 9T W ar a¥ ) Tl e
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st wu formdt]

¥ aw gaw fear @, & sdwe v
qg wwaT 97 fr g T ¥ 1w
w2 5w qgu  fag i\, i ar i
I W AR GTRI # aEg
Nt ke @ g @} Q
§ ol et wevem & forg 4w A &Y
wra w4 §, ¥ gy 9T Wi wae A
7w &1 90w  fv giede s
v # & a1 o€ ade W,
wolt g€ &1 Al e O wlw
oo 0 WWiT g% ag ) g oY g
qgw § 1 SR v & T o e e
¥ am =i & W ¥ wn feufe @9R
T aEed ¥ 7 Ay 3 g o et
7§ W€ qdwel ¥y O ¥ 3
e ot &, wiifs #k wraws it &
IR W gy U ¥ 3T w
@ g1 A T w9 wT osERT
Wi WY avwra § | ¢ feafa § wém
* are W g, @ AR & o faeer
Ay ¥ ih g & wg g
5 wae ag wagdd o agan gfew
T WY §, @ 97 awEr TWE W
ag € ¥, ¥fr7 g & 3 s Wit
Tt wrore Wk vy Aifa Wi wEw
T, (o ¥ STHT T TgAT T &

@ wEEm A qs g w
wiTdl ot aw s G 1 g E A B
TR T G ¥ RwAAHE WX
g fafawm magd v‘hﬁmﬁaﬁ A E)
mm%anwﬂmﬁmt
fr ¥l sdaifdl ) e T 9€C
wgar€ war [wewar §, sdr @ o =
ot e anfg 1 welt weve o wen
s wgmi v %1 o TEERE Ty

. TCFTHIT w1 g4l INrg ¥ 0T W g
a4 T gt WY ady ary SRt
2% wght § s ta fegla ¥ gu ooy
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e ¥ % I v awd § ) wifag
A 7Y dem wnd ok § ) SR
wawifedt Wi qugdd a3 Y sy oy
wwar 1

T fay ¥=fa gome oft §,
Wit 3a% qrw 9§ T Afe 7 §
€ o ww A Afe o &

fama 27 ast ¥ gon famor A
T ¥ G § wyEs, mAavefey
wWEY TP FA@r A1 Er § ) o7 o
ot faer wrar &, &Y T 35H it
o gefafagfer mragdit & #¢
wrdt &1 fre¥r gue §q, fam qg WX
W ga ¥ ot ¥ ve fawg ox A g
g 59 g9 1 AW | AT 97
qear &1 zan sewrfai &1 v O
LA o]

o wFar€ wear A A aw §, w
A TEAT TR TN F WA AT R Y
afes gx w¥ ¥ FIgC @Al ® gy
Tg @i w1 ar G § v grdve A
faw wrare ax wege fear e g,
I gy @ et §, owd wre
grar § 1 §8 g A AT ¥ xE wevw
# o vwaed wad) faga o Y, WY
foild & welt wgew s § | ffaw
m%mﬁﬁiwm#qu\’t
L &

‘It the commitiee's reemnmendg

The implementation of the commits
tee’s recommendation will mean ®
substantial increase in the DA pay:
able tp industrial workers ag well ap
to employess in mercantile - firms.
The increase it estimated to be
.ﬂnmahwwumm
mthil



157 D.A. of Central AGRAHAYANA 15, 1896 (SAKA) Govt. Employees 258

fafqw gt & AN grdew TraT O
. Fafew graYfos 70y & ot gadsw
T A §, ITH WA T Hw X
aA-3fear gTeew AT awar g
1963 ¥ q17 AT TEAL & FEgEI WA
¥ qegeg ¥ Farfaw 1w ¥ w78 qu
A 391 &) & At 9w ¥ 97 e
FLO A12AT 6 &I7 97 4T AT
frg aarem T1aT " vT W gAY
n¥q1d FAT ATIF FLT, A AGEH
wt fasfenr £ % gra-gfzn e
fasa & w5797 Iww FITEW K
FETEWA W OQATT FIA & (AW FT
Fvar wifem |

Ay wgraq ¥ w21 & (% ag wrew
FT 2 for oY 79T & A9 1 Fr a@
741 2, ag 398 swifag 78 w5
AfFa ¥ wem F WG F3AT ATEAO B
f& v v § AgmE v F Aoy
¥ &% 317 FrAAEy agr wY, @ Fwar
ST AT TS AET AGT § oF@AT SO
g &, 3qw w17 AT 7fg gl ) gT 0w
I gAY aufg 7o & Ao qgar £
fE i wa gaa =1 1a7 & (% Fregeama &
nErmE wwgT, ATFET AT wE-
A Y FHILY, qaT, FTE FIT FIITIA
AT e FT AR AW F OF TAT AT 1A
awd, {omy gq T FT AWAT
qfers gY o) w1 agr wTemr &
f& ¥w ®Y wd-sgaeqr 1 Fve fem
AF | A A T AT AT FEATT
7Y wigd ¥ A% AR F TEW
W 9T ATET | GAT ALE WL TF ATHT
FRarfeaY 9T Tgare W B AW awd
A1, a7 Iak AAS gAY G AW wY
AT ¥ |

w1 o § fe oA A9 e & fY
whar ¥ g% Wt ¥ ¥ A WY
fravd wrk &1 ¥fww ag gafma fad

S04 T ©__0

T ¥ IaX o sfode ag e faae
wrw fedse § 1 gw saw s wi=nfay
F |Tq =TT AFY FCIE § | WA EH WIA
THAET & wq g @ wor, ar
FEIT gTEIT F 26, 27 HTE  wH-
Fifeqt & wrg gw F\7 A1 A TR
arw 27 3a fag A0 oo & st &
for g ¥ w32) a1 Fe¥E g% agw 737 w7
At f=ar sy

15 hrs.

MR DEPUTY-SPEAKER: That 13
a different thing,

o wy fomd 7z wweT AT A
FET AT #, #I0 A9 qAA § (% gArdy
T a0 # IE 97 T s
fror wra1d wraey adfr &7

MR DEPUTY-SPEAKER You are
referring to a certain Tepoit relating
to th¢ puy-stales hue. But thig call-
ing attention relates only to DA,

Wt vy ford 7Y AT w7
Z1 & wraen ar f5 919 W OEA
¥ wfmr w1 Foad, aregw 4, A 4,
d7Tm% 16 ¥ FIT TAT 2

“We recommend that should the
price level go above the 12 month-
ly average of 272 (1960 equal to
100) Government should review the
position and decide whether the DA
scheme should be extendeq further
or the pavy scales themselves should
be revised”

mevarat &1 o ¥ fofaas
ot T TareE, I MY § W
AT W gwey ¥, qg g v v Ay
@ &) ¥aw fravig gAEe I X
gl ¥ TR g ¥ wfw dar-
frafer ® afremy o7 femde
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[ =y fomi)

afafezy o swwr v gt § ) ga fag
[AZT ATTATT I 717 5 & f5 yoe
SR greaw AT A 9 arar 4, A
It ¥ WA R ¥ FEgEvR fegTond )
% wrf xefode @ w1 v @ g
¥ st 8 fi 9T gurva e
1 3 73 ¥} fo¥E, o O, 1 gmey
t € wAmR dURW wwdr ¥
T A5 OF ©F & T WA &
a1z & fefaom &1 warw it wromar §

& s v g fr wat wgem
X7 Al FT FEIX I |

SHRI C. SUBRAMANIAM: 1 do not
Want to enter into an argument with
the hon. member with regard to the
economic policies which, :ccordmg to
fim have led to the situation of in-
flation in the country. I would like
to point out that no doubt we sre
faced with a very difficult situation
and particularly in a poverty. stricken
country, this situation makes the
things a little more difficult. But
this 15 not the rituation just in India
aione  Unfortunately this seems to be
a global situation in which we are
also caught ‘Therefore, it 15 no use
of sayinng that our wrong policies
fiave led to this We form part of s
global mtuation also. That also will
have 1o be taken intp account. But I
do agree that t is no argument against
the difficulties of the people that will
have to he faced. At the same time,
ag the hon, Member was pointing out,
the mtustion is not going to be chang-
ed by gung on increasing the pay-
structure and increasing the D.A,

As the hon. Member himself men-
tioned, 1t is only by increasing the
production that we are going to change
the situation. Increasing the pro-
duction would meay, increasing our
investment also to that extent so that
the production might go up. But if
We reach a situation where whatever
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resources we have, we gre only in a
position to distributa ta our

es, Whether thlybeintlgestalgﬁw.
ernment or in the Central ‘Govern-
ment, then there can be no question
of any development at gll. In that
situation, whatever might he the pay-
structure, not only the Government
employees would suffer but the whole
nation would have to face a very chale
lenging and crisis situation. This 1
the real difficulty. But all this is not
for the purpose of meeting the argu-
ment with regard to the nayment of
Dearness Allowance as such. I am
saying this mainly because many argu-
ments were advanced wilth regarg 1
the economic policies, ete.

As I already gave the assurance
when I was replying to Shri S M
Banerjee, we are fully aware of tht
situation and, as I said, we shall try
to take ag earlv a decision as possible

One thing I would like to say t«
the hon, Member. He pnt it in ¢
little more threatening way, mor¢
than what Shri 8 M. Banerjec did
that he was sure to create a situation
of confrontation,. We have to take a
national view. Taking into account
the situation through which we are
passing, I hope, such a situation will
not arige and such a confrontation
will not arise. I have greater faith
in the patriotic instincts of our own
employees in the Government.

it eraATe et (gewT) 99T
ST WEET, et o o e & @ d
ag FreafawaT gy ¥ 81 qEEE
FT § & AWT AEY & R FEArk
AT WETTS § 1 & wgAr g
gt ot saod) aw ¥ wawr w1
aaTe &, AT TETCHT T &, Wi
7 wfen 71 Favw &1 wgm «d-
BT A oy, arwrardt Ay
¥ Twd— A Tt W e
& ARG ¥ v aw At g1 O0E
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w7 9 we § I ¥ AR ot g aT
&, e ¥ fg tﬂmi{rmw
¢, wfr dgve v@ T wawTfear
o oLt 9T |

IqTETE S, gAIT &M H GrA HY-
w17 ¥F0a 30 91& FANT 2 AT
it FIC A9 F@ iy wman W
FUT ARAT ¢ aT SAw AT FAE
HIEfAGT 3T AT € | WA T TFT
Afaar & g7o gz adl 2 A7
qaH WIEW & A9TH qAl o7 fasre
%77 & "1z fidiy faar ot 9w faom &1
T F andAmr  far, «&F@07 famr o
gaft swag g2 fs amram &
fasfem A qrgy 9w &7 A w0
2 T FaAAg AW A gAnAl
F1 GHAT  fwqr, WIGA 59 HEAT
qTE AT 7 &7 ol EAFT 1340
T qAH G A0 F FaA. nd 3
6 AT ATV RTAN Hrgalal R E T
AT ATHT IX iy 727 347 SEAR
50 B! A1 9gH Ay ;T AF %A AR
50 BIEET Wl @t wrga 3-Tas ar
#a w4 & fv wrsr & sz £ WAM
¥ gareT 4R wAsrd 534 3T
30 &T 40 ¥C &7 2T 1 AdT @
LT, AN 53T AT I H AT AN
IwwrEar o v s, gu A wA HIAT
i ngr g ag greT & 57 W wia
T #Y Ty ward =@ T AEA R
g g o dar w1 §, da % WA o
wgETARTy &1 Afas A agET R
F—uefy Wt 3® faw qg7 WY
TEH ST A & RO BT HIAE
7 fagT oT—amT gy RORT A A
QUL Y wfew @l st & w0 W
sl W wogEws ¥ gUTE, A.gT AT
g fawrads 81 Wi W @ WD

X ow Wy oI gz ¥ 2,
W%ﬂiﬂmdmf;ﬂﬁ
oft & g WO ¥ arerapy asrTavcdy
an@ O acnderm b o gl
0% gHe e W AT e e d,
agfeay 2 @ €, Tworniieew T @
#, el Wi o W amT At d,
Afar o 30 HTE THATE WAt wHTE
w1 qx7 Frver &, wvE Frer ag avr @1
2, I T TE TATE H G B A ST
% v w femr ar @ &, %
T AT TR WY I ITE
REwa FTIET 7 3FT, FAAT S A AT
wfrrft WYy sifate wivgdy & T2 &
wEn T3 Y| qafy Iw wiwd & famrs
A1 guge W TEEr) W€ TR
¢ dfaw Wy SR 3% RN Q@
) oxgrgwmw A fe WM
affrdt amd 92 @ ¢, wifeow 5€
721 & —Afaw wa & 3% § f7Q sans-
277, shifT wwEy @ FAEA F
T HIMZ § e @ 1 oA ARTT AAT
Tarz wA ¥ fAE RIS TRTE -

w17 & ¥gr fa g wwa a1 3T Al
A1 KA | GO ara —Ataw 7
71 7Ae &4 8, fwan fear & fead
adiar &, faad s i—Fe A a7
arew 7w agd § o wd wTi—
T AT T W HEY § 1 9 AT AT
# fa. e foe ATA—w 1T F1TEBOAT
7 R

76 aT—arT A vEr fe---
Tz Fy IR ar st wawa B 7
a1 1€ KT AT ¥ TG WEAT WX
% i qg ATE wdT Y, Taaog R AR
20T &7 44T HAAAE 7

Bl ara—gew fet @ W W
FAGRITE A QYT 0 &
FrE T 7€) §—T 97 TG TR /W
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[t vrwraaTT W)

A wr A WITE A A AT WA
etz g Al W @E? WA
7z frar qr f5 &% & gy 9@,
faatg o1 &t gus WA ¥, AW I,
a2 Ei—3few W@ AU AT X IR
—az wra A AT @ fr A fowd sd
: 5% & wa ux foww A7 grd At
I FarHg AN ARTE ! #ATIR ALY
T TFqn (o W SRrpfza ToAT-
frarta %TaTT ¥ atgna fpqrar 58187

Fr) AA-—HT T TAFY K@
F1 T FT 8T8 K& &, HAT AT TE
Zq AY USY TN F HF AT AT A
BT 0T, 38 & o0 sy azmwr #47 a9
TR W T K9y G A=t
1A i, V35 7T 497 aRsrfor
H feyz 7 )

NI HAH—~UTT W 57T 97
Aq--BHATIGTNTE &1 G AT AHTET
2 4% & WM FT AT Y & A g7
HIEFZT g9 A3, 9T AT w0 14 7AG
N R T W FLTNITE A7

gg A v v dFzfraz ¥ adwfeai
A Aq f——gq 2 TE E fr AW
faeefy o3 & 2 Zarsge W,
TR ® GEAT A1 WM Bl FOAT L,
afem qwdien #1aard g 2 fe
qe & )faw adr) qwrza v e
ZART AT W@ F oy oM wE¥
fmdarafi 1 few v wradgE
o v & W9 35 F fao wr w1t
fearfeelt off fewr meir 7 e
aux FaAywit § ?
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SHRI C. SUBRAMANIAM: I ap-
preciate the passion with which the
hon. Member spoke with regard to
this matter and to a great extent I
also share it.

The hon, Member mentioned that I
wis trying to run away from realities,
Unfortunately, I am not one who pre-
pared to run away from realitics even
though the hon Member may do it
I have my realities and that is the
real difficulty to-day.

The hon, Member has mentioned
that there is no question of inflation
iti socialist countries. Tg a great ex-
tent this may be true but I think the
hon, Member 1f not aware that the
socialist countries also.—because of
their internationasl trade (as there is
45 per cent inter-conneetivn hetween
the socialist countries and the non-
socialist countries where theie are in-
flationary trends)—cannot ccape from
that influence So, it is not as if they
are not affected by any inflationary
trend. 1 um only saying this because
the hun, Member seems to think that
there is some paradise perhaps some-
where where everything is all right.
That is not the true picture, That is
all that T want to tell him.

Now, there i ng question of our
nelting away from the commitment.
But there are also olher commitments
to the people of India. That also we
have to keep in mind. Therefore, it
is a question of trying tn strike a
balance and trying to find out how to
meet the situation Therefore, to go
on pressing the same point is pot
going to improve the situation. As I
have already stated, we are fully
aware of the diffieult conditions under
which our employees are working and
we are trying to see how to mitigate
it as much as possible.

ot ww fagrt Ry (Ff) ;
Iqreas N, wgaré wen st
ste aorgdt & fadr woere ®Y gor w7
ztr AgY ¥ | wowre A Afadi & oo
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ITH! WArrEAr § S WA Y & 9w
0w & fard faar o arer urasn
1w g qm ffe &t %
2 at fo w1 s wgwd wen A
givar | & goere g qfg W Qv
¥ for o faww @ § 99 0T v
T F ol ag awas ot &

with effect from 1sl June, 1st July
and Ist Scptember, 1974

gt ww Ft T foed s
faeet =rfedr oY 1 T WT AR 2
fo oF w@F 7 99 qAgw fam=r
q% AT 2 47 aFAA A A%E gar ¢ |
wa @ feafs & a#xQ 71 57 7
an oF uifgs afe 7 T8 g 3F7
T w7 gear | AfEw gm o oafaw
Az & faa w9 s fava & a9 a1
T gamA ¢ A1 4 AT G @ 2 7
gfom & dmarfas M F s g
afg gt & a1 99 HATE ¥ qrAEA? 4
azdr 2 1 & gofewe 200 FY ara W@
w7 @ § wifs ag N wdsmmea
frdfaa wd-sqaear § W1 9@ "LHI)
FEW 95T F¥ Wl F W@
fafrag w1 wam &1 AT FT WA
Hrara 3 q@ TR A T ETA
& e ¥ A% g AR 94 ¥
fet $t qEAME FT RNAT AL FAT 2 |
& S ¥ F§ AT AFT FLAT A0EAT,
sqifn faafan ag -sgaray &1 &fww
gty A W1 wea § ag faer A
FFAE 2w H @ § 1 Haww A1 Ay
g & 1wt guA wm ¥ W
srarT § WY A1A qEY E AW WIFTT A
saer fear & Fr o wrRA & &WOH
wTH ATAr FELT F AT A wWA
q 7% | g Q¥ Fw ot agr T S20
ot | &t ser quAT I €

1. ¥ faw #ot wgRT ¥ ofvam
T ATHIGT (A, 17 37 FALT Y
¥ Ret 3 il wer g fr
&o M. FATIWA FEA FT THAA
fgezw rheqer 2 0 Iw RRET 7 o7
fegrfror 2 2 fr oy faew @z
st wifgg 1 vE A Asgr g e
w7 AgY freem woamar T qy e
TE AT ART W 54 TITTIN faean
FTfgy | AR ATz neeTie ¥ 4Ty
dF TH ATET FHEY AT A AEAT
2 1 ommv o Ex o o#T @ #o me
fAgae #74  ® AdsT ¢

All Tndia Consumer price index for
industrial workers, 7 {W A
FIT HAY WZ1ET TAG] 31F HOA & (A7
FEW IA Y

2 gFET URIET 9 |mL S fRan
3% 4 FhwA & 370 41 f§ 272
qizz AT 9 AT IWF fgama & a=
faar Tifzn @7 e & &2 faare
from wmar =feir 0 JY 272 9% 9w
g TAT AT X, FEIAEE FIT § aAV g
w19 % ¥ AlEE ww wg A A
a7 | W o= W9 A T G E e
THFH I G P THEH G g ¥
A AT & 7 AW 93ar 0 g @
e A YH . A1 Flo Qo ITF Tw
T FAAT AT E T WA g ag
# fr odardt o=t & 77 v = o7
&1 AdE 79 A @ ag af g, oot
qEr ¥ Sywew Ay {1 oAy Ew
FAO F AT ANFIGE § 7 o
s e @t wawr wyawr wed
N TE @ W W grawwar O fe
FHATY EHEST g1 WX Ia% §7 97
T W I ZATHT AT 7
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ot wew fagrdt wrwdndt :

¥qT IT ¥ro qeq@rimft ar fa=or
7EY =g ¥Ew sHIIf & Famm
N TAT FT AT A7 F7 AFA
7 sraffaa R ? FHAIN a0
2 717 {67 gat =@y wreATAA
1 f g woe) a9 a7 faur 57 7
2, ag a0E 7 & faae wvd A
AT 7% FIFq AT qAAT HTE-
Aq HT A0 A S, AT FFAE FESAT
T # fgfg o 7§ & amadm
FAST gATAT T F2 T WAGT F77
fadlqna =9 7§ &1 P oqdr 9
fgar wat wgRw % A wr
qeq1T & f5 ot 27297 F T e
77 % fa7 A7 A7 A0 J1 T FHA
7 7qAra faar § 5 Ay =g 97 fgr
& fasre v wifgh, st e mo
frmar =1fga ag am maw =4t
afzgg W& @ T Fhrg w0
# AATHT 1 AAT FT qraa 74 F
Ay faw aft wglaw fare § oA
T A AT [EAAT K AT ANHT
2 v #¥E aqrar A qwA 7

SHRI C. SUBRAMANIAM: Sir, 1
can assure the Hon, Member that not
only T am always prepared to nego-
tiate with the lcaders, but also, more
than that, even to  sympathise with
thewr various difficulties etc. and there-
fore take positive decisions tp relieve
their distress.

It looks from the arguments made
by the various Hon. Members as if
they are only concerned with the diffi-
culties of the employees and we are
not ag if we are living in isolation
from the employees and we have to
be told by the hon. Members that
there is distress among our employees
and so on. We do realise all these
things but unfortunately,—ag the Han.
Member himself had ointeq out—we
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are passing through a very critical
situation and that alsy will have to
be taken into account Sir. That is
why we have to consider it in a little
more detail angq particularly with ref-
erence to the finances of the State
Governments also because wv cannot
say Central Government servants
alone should get it and State Govern-
ment servants go to whatever it might
be and it is none of our concern. This
is a real difficulty The hon. Member
put the question whether this matter,
prayment of three instalments which
arc due, is under consideralion. This
is the very matter which is specifi-
cally under the consideration of the
Government and that is why I saig we
will try to take a decision as carly as
possible. As regards the situation
arising out of reaching the 272 point
this matter will have to be fully con-
sidered before taking decision and
hope the views of the representatives
of employees will be taken into con-
sideration,

SHRI ATAL BIHARI VAJPAYEE:
You have not replied to the point re-
garding correcting distortion in the
calculation of dearness allowance,

SHRI C. SUBRAMANIAM: Certain-
ly, T have scen a summary of the re-
port 1 cannot say I have gone
through it. As the hon, Member js
aware we are not ghle to meet even
the demands arising out of it. He
wants to meet not only the three in-
stalments but treble this amount have
o be paid 1 do agree we ~ught to
have some right method nf calculat.
ing this index and not to have an
tlusory index. I agree with that.

15.27 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS( SHRI K. RAGHU RAMA-
IAH): With your permission, Sir, I
rise to announce that Government
Business in this House during the
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week commencing 9th December, 1974,
will consist of:

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Discussion and voting on the
Supplementary Demands (Gujarat)
for 1974-75.

(3) Consideration and passing of
the following Buills, as passed by
Rajya Sabha:

(1) The East Punjab Urban Rent
Restriction Act (Extension to
Chandigarh) Bill, 1974.

(ii) The Delhi Municipal Corpora-
tion (Amendment) Bill, 1974

(iit) The Repealing and Amending
Bill, 1974,

(4) Consideration and passing of
the Parhiament (Prevention of
Disqualification) Amendment Bill,
1973. r

MR. DEPUTY-SPEAKER, There is
still onc minute to 3.30 when we arc
to take up privaie Members business
I have 11 names of the Members who
want to make submissions about next
week's business We will go through
with that, But I would like to have
the pleasure of the House because then
we will have 1o cross the time-line
for private Members business. What
18 the pleasurc of the House? I have
a request from the Minister of Parlia-
mentary Affars that we may dispose
of the Bill regarding Conservation of
foreign exchange and Prevention of
smuggling activities, before we take
up private Members business. 1 can
do anything with the pleasure of the
House.

SHRI K. RAGHU RAMAIAH: I re-
quest this should be done because it
has to go to Rajya Sabaha and there
is a general consensus that it must be
finished today.

SHRI SAMAR GUHA (Contai): I
want to draw the attention of the hon.
Minister for Parliamentary Affairs to
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the report which has appeared in to-
days’ edition of Statesman that a
Member of Parliament is involved in
acquiring illegally thousands of acres
of lands and is illegally putting in the
‘benami name’, I do not want to give
the name of that Member of Parlia-
ment.

A Member of Parliament has ac-
quired thousands of acreg of land in
the name of his widowed sister-in-law
and Government has purchased that
benamj land at a cost of Rs. 75 lakhs
already. Therc may be other lands in
the name of the widowed lady. It
15 owned by a Member of Parliament.
1 want to know from Government as
to what are the actual facts and who
1~ that Member of Parliament and
what steps is Government going to
take aboul this land scandal. After
the licence scandal the land scandal
has come, 1 hope the Minister will
take it seriously—he is smiling. Only
fifteen days are left for the session.
Something must be said about the
land scandal matter T want the Gov-
ernment tu come out with a state-
ment regarding this land scandal
which runs into several lakhg of
rupees which is owned by a Member
of Parliament in the benami name of
a widowed sister-in-law,

PROF MADHU DANDAVATE
(Rajapur)- Mr Deputy-Speaker, Sir,
last week I had raised one important
1ssue regarding the Bank of Baroda
and I had pointed out to the House
that the Chairman was responsible for
advancing Rs. 44 lakhs to five com-
panies

MR. DEPUTY-SPEAKER: You
raised it the other day.

PROF. MADHU DANDAVATE: I
way asking that a gtatement should
be made. I have also demanded that
the General Secretary of the orggyni-
sation who was suepended vindic
tively should be reinstated I am very
happy to staie that the Finance Minis-
ter effectively intervened and, uueon-
ditionally, this suspension has been re-
moved,
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): It is not
my decision. It was the decision of the
management 1itself to revoke this sus-
pension.

PROF. MADHU DANDAVATE: 1
know that ultimately acliun had to be
taken by the Chamrman and the Ma-
nagement. I know that the good offi-
ces of the Finance Minister were used
and when we want to pay this compli-
ment, he should be wilhng to accept
it. I only demand this that after all
the conseqgeuential action that had
been taken after the trade uniomst
demonstrated against the suspension
of the General Secretary of the Bank
of Baroda Employecs’ Trderation and
against those employees must be with-
drawn. The letter sent to the orgam-
satibn Bank of Barnda Employees
Fedcration— stating why their recog-
mtion should not be withdrawn should
also be withdiawn 1 shall now com-
clude by making one submission. The
Government should come out with &
clear statement explaining the position
as to why the authorities in Malunga
Workshop issued & confidential circu-
lar discriminating as between INTUC
and AITUC workers. There was a
violence 1n which a trade uniomst be-
longing to an all-Irdia Federation was
killed 1 demand that he should come
forward with a statrment. So, what-
ever could not go on record beforec
15 now going on 1ecord.

MR DEPUTY-SPEAKER:; Mr, Jyo-
tumoy Bosu. He i, not here. Shn
Sathe—he is also not here. Shri Baner-
jee.

SHRI S. M. BANERJEE (Kanpur):
Sir, you must have read in to-day’s
newspapers that 256 Mcmberg of Par-
liament in both Houses of Parliament
have submitted 3 memorandum to the
hon, Prime Mmister demanding
nationalisation of the sugar industries.
This was done rrespective of the poli-
tical afBliations. This was initiated by
your own party with the exception of
the parties like Jan Sangh and the
Swatantra Party. Therefore, I would
request the hon. Prime Minister to0

DECEMBER 6, 1974

B.OH. 272

make up her mind and ask her Cabinet
Colleagues to make a statement on
this.

I would request the Prime Minister to
make a policy statement on behalf of
the Government in respeet of the
nationalisation of the sugar industry
within a week.

Then, last week 1 wanted the rain-
statcment of three ace pilots of the
Indian Airlines, Captain Nadkarm,
Captain Isranj and Captain Mathur,
whose services have been wrongly ter-
minated at the instance of Shri J.LRD
Tata. Unfortunatcly, the hon. Mimster
acted 1n a way which was subservient
Shn J. R. D. Tata Now that the pilot<
have withdrawn the strike uncond:-
tionally, that also at the call of the
hon. Mimister of Civil Aviation, I hope
the hon. Mimster wall have the graur
to remnstate them I would regquest
the hon. Minister of Parhamer‘*ary
Affairs to cunvey this suggestion te the
hon. Mimister of Cival Awviation so that
he may take permission 11 m  Stn
J. R D. Tata to make  siatement
about the reinstatement of hese three
ace pilots

SHRI DINEN BHATTACHARYYA
(Serampore); I want to draw attention
to a news item in Hindustan Standaerd,
a Calcutta daily, obout the Howrah-
Amta line There wag a controversy
about the sharing of the expenses on
thig line and an assurance was given
on the floor of the House by the Prime
Minister herself before the 1972 elec-
tions that this line, which wag owned
by the Martin Company which was
being wound up, would be converted
into broad-gauge instead of metre-
gauge. Now the Railway Board saYy
that 50 per cent of the share of the
expenditure is to be borne by the West
Bengal Government. Shri Siddhartha
Shankar Ray, the Chief Minister of
West Bengal, says that he has néever
committed that the West Bengal Gov-
ernment will bear 50 per cent of the
cost of that railway line What is the
actual position. I want a categorical
statement from the Railway Minister
as to what they are going to do in the
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matter. In fact, the Prime Minister
not only gave an assurance but this
was celebrated by thousands of people
gathering when she laid the stone for
starting the works. I hope the Rail-
way Minister will make a statement in
the matter,

There ig anovther case where I want
the hon, Minister to convey my feeling
to the Education  Minmster. I have
reccived a letler from a poor teacher.
A Hindi teacher, Hindu by religion.
has been dismissed from service by the
English Principal because the teacher
failed to attend the Christirn service
m the chapdl

MR. DEPUTY-SPEAKEK Order,
order Indwptual cases shold not be
brought . That 1s not Lo prochee
in this House

SHRI DINFN BHATLACHAKYYA
Hig name is...

MR. DEPUTY-SPEAKER: Order.
order I will not allow it. He can
write to the Mister, We do not use
the floor of thi, House tg discuss in-
dividual case». Individual cases should
not be brought in here.

Fi wq fom@  (197) . ITemd
TERT, §E & 9@+ & ww w7 fAorg 0w
ard 97 =gar g 5 gw AR woET
sl ¥ @y W1 g9 T ¢, 3
T FET F 1 AW A WY IeEAd A
WEAT FFWY A AT FHAT  TEAET
= o qgir #4381 wRy mAnia
A s ar | AfET gIET A AT H
wré Witz 7 AT § | g W 37
@y f& ge &1 FNT, ¥ W 97
Fi§ FEIE WY |

Mr. DEPUTY-SPEAKER: Go on.

it v feed W A ST 5B
Y wga ?
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aref fafaee & s ®@ a5y
A ey VT gew ¥ Ao
&) T uF g ¥ vy T oy
gar & 1 A st qudw ¥ oy vy
wmear g 5w ag ¥ g9 waw @y
WH AT 990 T Y 359 | g
mﬁmfﬂiﬂmﬁﬁzgﬁmm
o ITAES /AT &

“The proto-type Maruti car sent
to the Ahmednagar Vehicle Depot. ..

SHRI K. RAGHU RAMAIAH: You
tan suggest items of business, but not
notice of allegations,

SHRI MADHU LIMAYE: I am not
making any allegationg against you.
I have mven notice,

IMETT WAIEA, TZ AT Aifew
ECHIE CHE i O T L s 3
7% A wIF AmA gafry vy il
fF o g 78 v g7 g v

TEM AR T W AAEET
27

“Tne proto-type Marut; car sent
to the Ahmednagar Vehicle Depot
was approved by the Government
and the licenee for its manufacture
has been 1ssued {o Marut: Limited.
The car, which was sent to Ahmed-
nagar and which is still there, ig fit-
ted with an imported enging from
West Germany. One foreigner, wor-
king with Messrs, Moaruti Techni-
cal Services (Private) Ltd., Mr.
WHF Muller, is the person who got
it by Air Wing Commdr R. H.
Chaudhari, the then Chief Executive
of Maruti got it cleared from the
customs. .. .",

(Interruptions). Please do not in-
terrupt me.

SHRI K. RAGHU RAMAIAH: Sir, I
rise on a point of order. This is an
occasion when hon. Memberg are free
to suggest a certain item for discus-
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| Shri Madhu Limaye]

sion. Ig it an pccasion to make &
whole speech with a lot of quotations,
giving the background of it, half an
hour discussion and so on? Sir, one
can guggest the inclusion of some item
but one cannot make all kinds of alle-
gations, statements and so on. My
point of order is whether you permit
all this.

MR. DEPUTY-SPEAKER: I think
this ttem 15 only aboui the business for
next{ weck. The Minister of Parlia-
mentary Affairs had tome forward
with a statement of what he proposes,
or the Government proposes, to take
up the following ilems for the next
weck, and other Members feel that
other items also should be included for
the next week. That is the whole
idea.

SHRI MADHU LIMAYE: No.

MR DEPUTY -SPEAER: That is
the whole idea.

SHRI MADHU LIMAYE: We have
ombined 377 with this.

MR. DEPUTY-SPEAKER: No, I do
not think so.

SHRI ATAL BIHARI VAJPAYEE:
On Friday, the Members are not al-
lowed to raise issues under 377.

MR DEPUTY-SPEAKER: All that I
understand 1g that because this item
comus up every Friday and the Mem-
bers are given an opportunity to make
submissions about the subjects, because
of this, on Friday, we do away with
377. Not that 377 1s combined with
this. They are two different things.

st oAy femd :  3anme wEIE,
AT AH T AW IIRT AT AT AHG
FAT | 9T A7 N A g q—
UIY F) TR ATAT FA T (A% FgT =T
faqz & @7 F7 3T

MR. DEPUTY-SPEAKER: I know,
in the mormng also this was men=
tioned.
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_:ﬂ wy fawd : ToTsTe  WERT,
W uF Frawrdr Ty @—

“Shri Rajiv Gandhi who, as you
know, is the eldest son of our
Prime Minister and who is employed

the Indian Airlines as a pilot on
full time basis works in Maruti pre-
mises thereby disregarding his em-
ployment conditions with Indian
Airlines, on an average, of 15 days a
month for about 6-8 hours per day
to assemble the road rollers of M/s
Maruti Heavy Machineries (Private)
Ld,, . .”

SHR1 VIKRAM MAHAJAN (Kang-
ra): On a point of order, Sir May 1
read out rule 3777

MR. DEPUTY-SPEAKER. [ have
given a ruling on that I have already
said that 377 is not combmed

SHRI VIKRAM MAHAJAN. Under
what rule is he then raising this parti-
cular matter?

MR EPUTY-SPEAKER: I had oc-
casion to seay once that semehow you
have not got over the habit of catching
the wrong end of the whip.

SHRI VIKRAM MAHAJAN: May I
make a submission? The House has
{o be run under certain rules...

MR. DEPUTY-SPEAKER 1 am
1unning the House under certain rules.

SHRI VIKRAM MAHAJAN: There
must be a rule under which the hon.
Member is raising the issue. There is
no rule under which he can just throw
allegations against any particular
Member. There is no rule under
which he can do it. There are certain
procedures under which a person can
throw an allegation. But that proce-
dure has to be followed. What I am
submiting is that there is no rule
which permits him to say what he is
saying. You should allow a Member
to raise a discussion or say something
under a certain rule, not that a Mem-
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ber can suddenly get up and start
throwing allegations against ‘A’ or
‘B' or C’. I humbly submit that it is
not a wrong end of the whip.

Wt qg faxd : sUemw wEiEw,
# €8 B WA €Y OO FTAF AT
& aver F7 T g | K T wET E—

“Although the reason for Mr.
Rajiv Gandhi's interest in this firm
iy not far to seek, can he flout the
undertaking he must have given
to LAC?

Shiy V. P. Chetal, Chief Engineer
N.D M.C visits Maruti factory a
little too often to advise on horti-
cultural and other works. On whal
authority?

MR DEPUTY-SPEAKER. You are
passing information instead of sug-
gesting business to be taken up.

ot 7 wH ;¥ g AT @I E -

“The test track at Maruti was
designed and supervised by Dr.
Bhatt of the Centra] Road Resear-
ch Inst .ute. Dr. Bhatt visited Maru-
ti on umteen occasions on working
days during office hours. There is
proof of this in the log book of
Maruti vehicles.”

Therefore, I demand that, in view of
these serious allegations or charges,
the Maruti discussion should be {aken
up next week,

st Tmwwe mmelt  (vee)
I NgrEd, 28fFaay, & “xforan
Yoy’ ¥ oy wax fasst &) ag @av
W AF T —

“Darbhanga to be new rajl zone
Headquarters. Samastipur, Nov. 2T:
A new railway zone namely, North
Central zone with headquarters al
Darbhanga would be set up in De-
cember this year, it is learnt from
the rajlway sources here"”.
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“The sources today said that the
zone would comprise Samastipur
division of North Eastern Rallway
and Dhanbad and Danapur divisions
of the Eastern Railway.”

o7 TR a7 °7 A W fagre w
faelt fertt wgaAaT ¥ @1 & SwwT Famr
FEAT) Tfpa § a7 aaar w@gAr g-—
AT T AgA A Y9 CEOeTES, AT
A 7 aAgr fediom oty gaErz
feato & vax sdwfal & (owrga
#1 # fa 7 qg g & grar & @t I
ATA-ATH 7 qgT wfeArE griv | 7% 97
ag ¥7%d 7 &, agt g H wrary i
21 WA T § ey derm oW 9T
qr39 fa@rT & g1 oY vamar w¥ST -5
gura F1 are foar o fed ) &%
faze w =& oY &), gw A 3IW
F1 TATTd F4T, AET 9 S AT #Y
17 1 AT FTATYT, qAATT WY ¥W ;T
TATEH! F1 AFL T TG F1 T4 a7 (g
T 3a%r gfzard agn

ZOTT BT Frowa os gfeam &
TraTH 9% fAgre ¥ $7 ge ——w@ ®
FAFTAT W 7Ag &1 T eqray
F7fmar %, 37 FrgegwE a0 ¥ 125
w7 fO=AT o) 3AE ATY mTEer Y
aifazora w1 &Yy faan o, 99 F &
arfagwT ¥4t SaAr 7% feqr—ag Ggar
gAY AT T AT 77 &Y 4, A fagre
H- S ZruaT HEary wrE, TR, T
LUEECELIEE ARSI C il
Tw fAo F wgan § f5 ave ar sfe g4t
T AT FTEF T A 3 | g5 € &Y
ey A fa Y w=ré oy ) }, T og
A %< fear mar, fagre & w4t sy =Y
g ?

7 2R AgAY gaw A3 08 ¥ -
gar 7 g 5 T gAY ¥ @ oy
faar T )
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SHR1 P, G. MAVALANKAR (Ah-
medabad) :; ‘Mr. Deputy-Speaker, Sir,
before I submit my points, may I
make one earnest request to you?
Every Friday, as my friend, Mr,
Madhu Limaye, has also said, we
bring to the notice of the Minister
of Parliamentary Affairs and through
him to the notice of the Government
a number of points on which we feel
agitated. But I have been finding,
week after week, not g single state-
ment comes in response to any one of
the points raised by practically any
one of us. Then what are we spending
our time for every Friday on tihese
matters? On many matters the
Minister of Parliamentary Affairs
says that he will pass on the various
suggestions to the Ministers concern-
ed. You will recall, Sir, two Fridays
back, i.e., a fortnight ago, in all se-
riousness I made a suggestion speci-
fically for the attention and conside-
ration of the Leader of the House and
the Minister of Parliamentary affairs.
On that he could not say surely, ‘I
will pass it on to Mr. Raghu Ramaiah’,
He will have to do it himself and mnot
pass it cn to Mr. Raghu Ramsiah.

There is no response to my appeal
and suggestion that the problems of
States which are under Presidential
rule should be allowed to be brought
before this House every fortnight for
a two-hour discussion. Will you kind-
ly give your guidance on this point
because the business of the House is
decided by the Speaker in consulta-
tion with the Leader of the House
and the Leader of the House for all
practical terms means the Parliamen-
tary Affairs Minister. He only tells us,
‘T will convey it to the Minister con-
cerned’. But the Minister concerned
here is himself. I want him to tell me
whether he will at least give a
thought to my suggestion.

The last meeting of the Consulta-
tive Committee on Gujarat legislation
was held on 19th October. Almost
two months have passed and we still
have no notice of the fourth meeting
and whether it will be in December
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this year or in January or in February
next year. And, we do not know when
the elections are coming. Now where
are we to voice our feelings and plead
and urge for our problems? Are we
reducing this Parliament merely to &
debating society? The great English
playwright, George Bernard . Shaw,
in one of his inimitable Shavian wits,
has said that the Parliament is goos
only for ventilation of grievances.
That is only one part. we are here
not only to ventilate our grievances
but also to invite the attention of the
Government to certain importani
matters, and get the Government's
reaction and concrete action in those
matters.

Now, I come to the points. My first
point is that in the Times of Indic
of to-day, it has appeared: '

“Nearly half of Gujarat has been’
declared as scarcity-affected with
the latest inclusion of 142 wvillages
of Godhra Taluka of Panchmahals
district. ...

From where our friend, Shri Piloo
Mody comes,

“....and 36 villages of Limdi
taluka in Surendranagar distriet
in this category.

According to Government figures
8,320 villages in the State  are
scarcity affected.. , ~

Now, apart from this report, the
Financial Express of 4th December
has reported that two-thirds of far
villages in the State of Gujarat are
going to be affected by  serious
drought, Now, when the Gujarat Sup-
plementary Budget is going to be
being discussed next week, I  would
like a discussion on Central finarcial
assistance to be provided....

MR. DEPUTY-SPEAKER: Nothing
prevents you,




<91 B.OH,

SHRI pP. G. MAVALANKAR: I want

definite discussion on the Central
tinancial assistance to drought affected
States, I am glad Mr, C. Subramaniam
has written to kind werds he will
implemented them. I want the Minis-
ter and the Government to assure us
that Gujarat’s request will be consi-
dereqd soon and symathetically, And
we want that to be implemented.

Secondly, there is the question of
about Rs. 10 Jakhs in terms of dis-
ourse ments by way of merit scholar-
ships to students of colleges and uni-
versities in my Stale of Gujarat.
They have been withheld this year
under the pretext that these students
did not appear at the examinations,
last year., But the fact 15 that exa-
minations werc not held under the
then extra-ordinary circumstances,
and so these students could not ap-
pear, Now thcy have been penali-
~ed and denied the merit scholar-
~ships this year. These are all young,
promising nnd hard-working students
Further, some of them are very poor
students. They were ready to appear
at the cxaminations but since the
examinations could not be held, why
should they be denied the scholar-
-hips? Why should they be denied
their legitimate dues?

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta South): Is it be-
cause of JP's movement?

SHRI P. G. MAVALANKAR:
Jayaprakashji came later; so why
mention this here? My point is that
in Gujarat the examinations were not
held at all, My suggestion is that
merit scholarships should be given
on the basis ¢! last year's performan-
ce and on the assurance that the said
students will show good resuits next
year.

One more thing and I have done
you have rightly pointed out to Mr.
Dinen Bhattacharyya that individual
cases should not be brought. But, Sir
you will recall the case of Shri Anil
Chopra, That is not just an individual
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case, He was a youg IAS officer who
was summoned to Delhi...

MR. DEPUTY-SPEAER:
mentioned that,

SHRI P, G. MAVALANKAR: He
was summoned to Delhi for consulta-
tion with the Home Ministry...

MR. DEPUTY-SPEAKER: I know
ithe case.

SHRI P. G. MAVALANKAR: He
was killed in a scooter accident on
Shanti Path, in New Delhi last Friday.
I want that the Home  Minister
should make a statement, Such a
young man of upright character is
killed and there were three trucks
all belonging to the Army and they
cannot locate the trucks and this is
very serious, That young man’s old
mother and other members of the
bereaved family saw me yesterday.
Her husband died of cancer about six
months buck. In view of this particu-
a1 case of extreme hardship will the
Governmeni of India give adeguate
compensation in this case of the young
man of a promising capacity and cha-
racter who died in such tragic cir-
cumstances?

16,000 hrs.

You have

ot waga - fam (gaTRraTE) : ST
o7e] Wg19q, 7g A1 §¢ [% wat agew
@ 9T #1§ FTIARE WAN TG ALY
woad, s9ifE 4, ar foeq qgor ot &3
721 91 gengrane favafaoey & -
ArF @ d, AfFm e N war g s
# #9e g ZTaTE af e TGTS, AT,
TREYL KX I 92w F o Favar-
frarg @ 9l S T99w w) g €
o7 gfeamm s game # WY ofY
% | AT | Ay A famrrw § ot qmm
THTT ATV, NI FhE T & JTY
fareaar < faar mar w1, dhaag
¥ w1f 9w o ¥ Far § wIC TN
IAHT FERT ¥ wy faar | A wwaw g
o F o A} W wreY qw aw wa
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[t wrere faw )
T A€ QT | W T §Y AT T < T
3 f fuer sywear & e ofcew
fopar stra 1 Y T o A g AW X e
ger 93 frww w2 W @ AW AT AW
ar Foretr walt gw wY wevlyvar &7 &
Foa ¥ fad dare @ 7 ool oz
14 wet ¥ wE wrgar g oW qv
foren w'efY ¥ sy geang ¥ aFey fxema o

T WY & ATIAT, T AL, WY
¥ arare-aA) ¥ ou @ fs smgr A FE
srrer weqat ¢ o @ gpfm o
fawerar & | 98 FEAT  FT AT HIT
T(AET § ATAES (Ha9T & qo7T9 A
&€ a1 g qr AT § 1 w37 vt
& yifas #1727 1 ) FAAE -
wwe e & a7 g€ & wfag 3w
17ETT 3% 2T fear &7 & | wy7 AW
g way ot 9w 9T § 3w qve w7
T A F7q IR F1 AT [/ATHG
FATET FTar § F1E TBrE AT A
o qearg ¥ faemaq ?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): T have heard all the sug-
gestions made wtih rapt atiention.
Mr. Mavalankar put a question, “What
15 the use of making suggestions
week after week unless Ministers
come forward with statements?” Now
originally we were not using Rule 377
50 much but now we are using 1t
often. Originally when the Mimster
of Parliamentary Affairs announced
Business of the coming week there
was no opportunity of making sug-
gestions but mow Members are al-
lowed to make suggestions, I can
understand suggestions being made
by hon. Members because I am also a
Member and I can appreciate, They
have a two-fold function, one s to
show to our constituency how we
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feel for our constituency, how we are
alive to their needs and demands
and the other purpose is to make the
Minister take cognisance of these
things. By this at least the first pur-
pose is served. The point ig the othex
propose namely that after every dis-
cusgion I always carry and inform
the Ministers of the various requests
made. I do that. Now, it is for the
Minister to consider whether 5 state~
ment is called for. I faithfully carry
out my work and I will de ¢¢ now
also.

16 06 hrs.

CONSERVATION OF FOREIGN
EXCHANGE AND PREVENTION OF
SMUGGLING ACTIVITIES BILL—
Contd.

MR. DEPUTY-SPEAKER- | take
1t that the House agree that we may
resume discussion on this Bill We
are at the stage of third reading.
There are many Members who have
given their names, Therc are two to
ihree names from one party but we
will follow the procedure qf one
name from ane parly.

SHRI SOMNATH CHATTERJEE
(Burdwan): I am thankfu] to you for
giving me this opportunity. Yester-
day the Bill could have been passed
if some accommodation had been
shown by the ruling party. However
so far as this Bill is concerned there
can be no two opinions that more
stringent measure should be taken to
stop smuggling in this country and
against smugglers. It is a joke of
the last 27 years to say that the rul-
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they are trying to allocate more and
more power to themselves; thelr allega-
tion that we are helping smugglers is
not a fair allegation. What we are
trying to impress upon the ruling
party and the House is that in this
country there has been ample legis-
lative powers as well ag executive
power in the hands of the Govern-
ment by the exercise of which you
could have token very drastic step
against smugglers and the smuggling
activity

Now what has happened during all
these years. Smuggling hag increased
by leaps jand bounds. I am not going
into the controversial question of who
is the beneficiary of smuggling but it
cannot be demied that thig Government
has failed miserably during all these
years to stop smuggling.

Sir, yesterday when we were dis-
causing about the question of possible
confiscation of property, Mr, Bho-
gendra Jha's amendment was negativ-
ed by the ruling party which showed
that they do not want confiscation of
the property of the smugglers. But
at least smuggled goods can be cvon-
ficated under the foreign exchange
regulation Act and customs act. Why
have they not been confiscated?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): We
have confiscated smuggleq goods.

SHRI SOMNATH CHATERJEE:
Please fhow us in how many cases
during all these years you have done
so. We would like to know the
value of the confiscated goods and the
amount of personal penalty levied on
the smugglers. How many prosecu-
tions have been launched against the
smugglers? Why do not you use the
ordinary laws of the lJand? Why you
want mare and more drastic and dra-
conic power? We are apprehensive
of this because we know how the
present preventive detention law,
namely MISA iy being misused. Only
day before yesierdsy in answer to a
question tabled T ma it. wpe said,
that ag on 31st October, 1974 the
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total number of person detained under
MISA is 5198 and they are admitting
that persons with politica) affiligtions
have been detsined under MISA.

16.10 pre.
(Shri Ishaque Sambhali in the Chair)

Under Sec, 134 Cr.P.C., forty rul-
ing Congress Members have been kept
under detention. What we are op-
posed to is the misuse of such drastic
and absolute powers that this Gov-
ernment wants to Propagate tg itself.
What we are opposed to is the way
they have conducted themselveg and
used the MISA in spite of the catego-
rical assurance given on the floor of
the House by the hon. Minister while
piloting the Bill that it will not be
used against the political prisoners or
political opponents. The Finance
Minister himself admitted yesterday
on the floor of the House that it is
being used against political detention.
Therefore, what ig the good of saying
that you give us the power and we
shal] not misue them.” We do not
believe them because they have com-
‘mitted a breach in spite of their as-
surances made in this House sbout
the use of such drastic laws. Only
the other day, yesterday a report
came out of the Supreme Court's
judgment of a MISA case—this has
nothing to do with the smuggling case
—and I am reading from the report
that has come out in the Statesman.
I am quoting:

‘Tt jg a typical
Supreme Court says:

cases’ The

“For no apparent reason, a per-
son, who could be easily pro-
secutegq under the punitive
law, is heing preventively de-
tained".

I have got experience of appearing in
MISA cases when the party Members
had been detained under the wmain-
tenance of public order. The courts
are noi{ too anxious to release them.
1 cap assure Mr. Subramaniam—he
may not have any experience-—that
the courts are not keen to release thesg
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persons. We find that the power is
being misused in the name of pre-
ventive detentionp and you are abus-
ing the power and, only i such rare
cases, the couris are releasing the
detenus. Hundreds of them are not
released and/hundreds of habeas cor-
pus applications have been dismissed.
1 'myself know this ag a practising
lawyer. Now what ;5 going to happen
1s this, The Supreme Court is giv-
ing this stricture. I would like to
know i such cases whether the Gov-
ernment has ever taken any action
ngarnst those officers who issued such
illegall detention orders. You have
not done that. In many cases stric-
tures have been made. You do not
take action against those officers Did
you compensate those persong whom
you have dctained jllegally? You de=-
tained ilem. Hebeas dorpus appli-
cations had been made for the release
of detenus. They are mot successful
at all, 1n such a case where the
high court dismissed the application
of habeas corpus, that man had to
go to the Supreme Couri, And, afler
waiting for months together to get
this apphcations heard in both the
courts, he pgets himself released with
o stricture from the Supreme Court.
What is the Government going to do
1y such g case? In the name of smug-
gling you want more and more powers,
That is what we are ob)ecting to.
We are not supporting the smugglers.
Don't give that impression to the
country  You cannot sell that im-
pression 1o the people of this coun-
1:-31r _Therffare. our objection is on
principle We are challenging the
bona fides of this Government in hav-
ing sudh preventive detention laws.
They should not be given more and
more drastic powers of this mnature.
They are talking of taking more strin-
gent steps against the smugglers and
the foreign exchange racketeers.

I would like to impresy upon the
Housge snd the hon. Members that in-
stead of takinz more stringent steps—
this law is going to be passed in &
moment—and more stringent powers
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against the smugglers and the foreign
exchange racketeerg and their taking
a softer attitude towards them,
what I want to ask the hon. Minister
to do is this, Yesterday I asked =&
guestion but he did not answer that
directly. I shall show him cases
where a soft or lenient attitude had
been taken towards smugglers and
foreign exchange racketeers and who
were arrested under the law so far
as period of detention ;s concerned.
I know that there are so many cases
in West Bengal. I know personally
that persons belonging 10  pohtical
parties are being detained They stll
remain I preventive detention with-
out tria] and without any opportumty
to show that they are not guilty and
without even being brought to the
court They will remain in detention
until the emergencv 15 called off and
six months thereafter Nobody knowsg
whep, the emergency will be called
off Only this session T put a question
and the answor was, “We cannot say”.
Therefore, a person detained in 1972
may remain in detention till 1980, But
a person detsined under this law will
be rcleased after 1 vear; ip certain
category of cases like vulnerable
areas, they will be detained for 2
years Kindly sce the concern of the
Govermmeni for the smugglers! That
is why we say, this 15 an eye-wash.
The Supreme Court has said in so
many cases—not smugghng but other
cases of detention—that the cases
should be reviewed from time to time.
But no review takes place Once he
is detained he remains in detention
for ever He is condemned unheard,
not even having the assistance of a
lawyer to make his representation
before the advisory comrmittee. But
in this case, a specific amendment was
introduced by the minister that cases
of detentions for smuggling and for-
eign exchange racketearing will be
statutorilv reviewed everv «ix months,
This ig the stricter attitude vou are
taking against smugglers and forelgn
exchange racketeers and vou want us
to belleve that vou are serious! You
want more wowers in the name of
these ginvmicks.
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Another distinctiop, between  the
existing preventive detention law
and the new law is, under the MISA
even a District Magistrate or Com-
missioner of Police or Additional
Magistrate can order detention. In
every district oy West Bengal, there
are cyclostyled signed MISA orders
with the names blank in the pockets
of sub-inspectors and inspectors of
police. The names are filled 1n by
them, the orders are served and they
are detained. But in this case the
Joint Secretary wust be satisfied, try-
g to show how much serious atten-
1oy is being paid to the smuggler
detenu  These  precautions are not
available to political detenus. MISA
has becp used against tcachers, stu-
dents, doctors nurses, railway emplo-
vees, Governmment employees ang poli-
tica] dissenters Tomorrow a hawker
owing allegiance Lo a particular poli-
tienl party can be  detained easily
under this law j the name of check-
mg smuggling. Thatl is why we do
not want these absolute powers to go
into the hands of the government.
Not that we are supporting smuggling;
don't try to creale thag incorrect mm-
wression

How long will you allow the emer-
gency to continue? In the name of
emergency, you are stopping people
from going to court. You have taken
away the people’s cherished funda-
mental rights. An emergency decla-
ved for external agdression only has
been openly used for meeting the so-
valled economic emergency in the
eountry The Home Minister has
openly admitted on the floor of this
House that they want the D.I. Act
and D.1. Rules to remain in force to
meet the economic situation in the
country. When the Constitution spe-
cially provides for declaration of a
financial emergency under article 360,
vou have not the courage to do il be-
cause that will be an admission of
vour economic policies being bank-
run. Therefore vou have now bro-
ught a new Act for the smugglers and
foreign echange racketeers. I wish
you well. In spite of the powers you
are taking, we know you will never
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exercise them. But I appeal to you:
Withdraw MISA; withdraw the emer-
gency and then the people will rally
round you in your endeavour to
check smuggling and vou will get
'more popular support, because pcople
are now apprehensive of your real
intentiuns.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Sir, 1t amazes me that
this Government has the audacity to
come before the ilouse snd gay, we
want these powers because we want
to stop smuggling. From the recent
arrests of the so-called kingpins of the
racket it is obvious to anybody that
Government possessed very intimate
knowledge of smuggling, a knowledge
which wag not acquired in an hour or
a day but which Government had for
months and years. Then why is it
that the Govermment did not (a)
physically stop the smuggling and
(b) prosecute the kingpins about
whom it knew so much earlier? Which
Mimster or which Fureaucral stopped
the process of law? It ig this gov-
ernment which has protected the smu-
gglerg for all these years, not the
opposition as they say, because we
oppose these powers being given to
them. My complaint is not merely
that the powers are being asked, but
they are being used against only one
side of the racket. We all know that
without ap intimate combination of
the smugglers and corrupt officials
and corrupt members of the ruling
political class, smuggling on the scale
that existed, wihich Government now
admit; existed, could never possibly
have taken place. Only when you
apply this to all sides of the racket
that we will believe that you are
serious. Until that, we shall look
for other reasons.

You talk of foreign exchange vio-
lation. A couple of months ago. the
Commerce Ministry gaid to the Goan
iron ore exporters, “In future ‘we
shall negotiate the, prices and give
vou better prices” But the expor-
ters said “Don't do that you will up-
set the trade.” What does it mean?
It means, we are presently not getting
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the price in foreign exchange due to
us for the iron ore. It also means,
there ig complete under invoicing 1n
iron ore exports trom Goa, Yet, when
MMTC has taken over the  export
of iron ore from tus entire coumtry,
the Commerce Ministry 1s not willing
to bring Goa under the national policy.
The only reason I can think of is
that somebody  somewhere 1n this
Government has a personal interest
m;m seeing that the under invoicing
continues. There 18 no reason what-
soever why the wron ore export from
Goa should not be taken over by the
MMTC because every exporter in Goa
ls in a position to give F.O.B. deli-
veries and it is not necessary for the
MMTC to create any new facilities to
take over this trade, in keeping with
the nutional policy throughout the
country  With such attitudes of the
Government, it is not possible for us
to believe tha¢ they are sertous in what
they say is their intent i, wanting
thegse powers. The technique that is
being used by them todav 15 not
new, It ijs a known one 1t has got
something like this that you pick a
group which is -.mpopulm like, smug-
glers and, 1p the name of stoppmg
this unpopula, anti“national group,
you apply emergency powerg io them.
Everybody claps. You take away
the tights of the courts. Everybody
claps  You strip them of freedom,
you strip them of the right to move
a court. Fverybody applauds. But
what 15 heing done today against
smugglers will tomorrow be  done
against hourders, against political op-
ponents of the Government and,
the final instance, agains the po]ih-
cal opponents of the ruling clique in
the ruling party.

In this respect 11 woulg be wise to
remember that Hitler's party in Ger-
many was called the National Socia-
list Workers. Party, a beautiful name,
a beautifu) prograntme, and, it ended
in @ Nazi regime. This is what wor-
ries ws. My Party, the B.L.D. is
worried at the imcreasing fascist ten-
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dency shown in the legislation being
brought before the House because, if
we believe in the rule of law, then
everybody from smugglers to corrupt
officials, to corrupt Ministers, hag «
right to a free, fair and open trial
Let them bring the corrupi persons
before the court to clean themselves
of corruption. The, only they can
talk about being serious for stopping
nefarious activity. Unty then, we
don’t believe them

SHRI SAMAR GUHA (Contai): M
Chairman, Sir, witta a very pioug tace.
not only the hon. Mimister but the
whole ganp of the Congress debaters
~1 use the word ‘gang’ because this
18 about smupglers- were trying o
create ap impression In the House and
the country outside that the Comgress
Party was so serious and eager to
stop swuggling, to prevent smugghng
and the Opposition paities and  thae
Opposition Members aie not only not
werious but are not eager to prevent
smuggling. This was the  whole
burden of the logit thal was put forth
hy the Congress Membersg in the course
of the debate on this Bill.

Just on the contrary, 1 want to ac-
cuse the Congress party that just by
bringing forward this Bill, just by
devising a means to prevent smuggl-
ing, they have devised only one means
of detention. I say, the object of
this Bill is not to prevent smuggling
but to prevent the ugly disclosure of
the smugglers' under-links with the
ruling partv. We are not afrald..
Why don't they have the investigations
completed in 15 days' time? If you
have the courage, you bring out.
the list of nameg of those political
leaders, the Ministers, the political.
parties, who served as an under-link
of Haji & Co. and others. Why do-
n't you hdve the courage {0 do so?
You bring olut the list. You pive it
to Parliament. Let the whole country
know who are the undetr-links, who
are the associatég and who are the'
share-holders of these smugglérs, But
they have not the courage to do it.
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Now, if they feel that the present
Poreign Exchange Control Act is not
sufficienty tp arrest them, to prosecute
them, and if they fee] that the present
Customs Act and s0 many other Acts
that are there are inadequate to ar-
rest then and to prosecute them, to
punish them what gtands in their way
to bring g Bill in this House within
a week? You did it earlier. You
did that in the case of bank natioma-
lisation and in the case of Constitu-
tio, (Amendment) Bill. And we
cooperated with you. Here also you
may bring a Bill and within a day
we will pass Why are you appre-
hensive about the objective of the
Bill? As [ have amid, you want to
prevent <muggling for a year only.
You do not wunt to punmish the smug-
glers. you do not want to eradicate
this smugghng this ugly thing, this
parallel economy that has been going
on in this country for the last 27th
years You do not want to eradicate
this vice of smugpling lock, stock and
barrel You only want to keep them
in g box. Tt ;s a Pandora’s Box. If
you onen that, all the persons from
Mr. Kanungo upwards and downwards
and sidewards inside the Congress
Party, will be exposed. That is the
reason why vou want to keep them
mnside g ‘detention box. We know
what they ure doing—those 555 per-
sons in the jail They are being
given a roval treatment in the jail;
they arc having evervthing they want
—froq drinks to everything

I do not know whether the atten-
tion of the hon, Minister has been
drawn to this, A news had appearcd
in the West Bengal press that a smuyg-
gler who is supposed to have been
arrested and who is supposed o be
inside the jail, wag found in Darjeel-
ing to have a conference with  his
links on how to expand the ramifica-
tion of smuggling to Nepal.

It is also perhaps known to you
fhat one Mr. Mundra who was sup-
posed to have been arrested and jail-
ed, was found in a Calcutta maidan
st mid-night. A sergeant had brou-
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ght him from inside the jail. That
sergeant was arrested in Calcutta ‘mai-
dan and he lost hig job. So, the royal
guests of yours inside the jail, with
the links that they have established
with the jailers, with the police, in
the dead of the night or even during
day time, in the broad day lhight, cume
ouy of the jail. Not only are they
the roya)] guests inside the jail; they
are treated so outside alsv. There-
fore, as my hon friend had saud, this
Bill is onlv an eye-wash: it is not
only an eye-wash, this Bill is not
only inadequate, but you are a hypo-
crite when vou say that you want fo
punish the smuzgliry, tle Government
is hypocrasy galore when they suy
that they want to pumish the smug-
glers The Governmeni do nol want
to punish the smugglers; they only
want to keep them inside jails (In-
terruptions). The Government knows
what these persuns have been domg
for the last 27 years They have
established almost a patallel economy,
they have established parallel banks,
they have establisheqd a parallel trans-
pory system, they have cstablished a
paralle] licence-insurance gystem_they
have established their own intelligence
system; they have spread their tentac-
les not only to the Customs and Police
departments but alsv 1o the political
lords ruling the countiy: they have
their dens inside them ulso. Fantastic
figures have been given thow this
parallel economy is run  If vou were
Teally serious, why did vou not acrept
the suggestion that T made? T could
not 'move 'my amendment because T
was called for a meeting by the Spea-
ker. My suggeslion was thal a high-
powered inquirv should have been
instituted to go into all the aspects,
to find oul as to who are their links
with the bureaucrats, their links
with the customs authorities, tiheir
links with the bank officiale  their
links with the LIC, their links with
the intelligence devartment and their
links with the different political par-
ties. Also you should have found
oul what sre the linkg that they have
with the Swiss Bank, in Hong Kong
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and ip other countries. You should
have found out those links. Such a
Commission would have thoroughly
investigated and then devised advised
ways andg means how to completely
eradicate this vice of smuggling. That
you have not done. There 15 no at-
templ on your parl You have not
evep come out with such a Bill when
the present Bill is inadequate whe-
ther vou will bring up a Bill so that
you can lay yowr hands on those
underlingg and not only prevent them
but punish tiem adequately and pro-
perly? You have no answer.

I wani to gve you one example. I
can give vou hundreds. Only one
1 will cite A very high Calcutta
Police official came to see me. He
was dealing with this king of Cus-
toms offences and smuggling. What
did he say? 'Therv is a link between
the Customg and the Police officials
and for everv case caught, there are
nine case which go without detection
Just to show  that they are very
serious, the smugglers thesemlves gel
them a case’ Then they seize the
goods and sel] them  So, whatever
is done it is done in collusion with
the Police, Customs officialy ang these
smugglers.

[ am just giving one example, In
1960 i was found that the Reserve
lank of India relaxed ruleg in the
caseé of forelgn exchange required by
the medical students studying outside
India, Two Pakistani nationals and
one Indiap manageq to gey foreign
exchange permits worth Rs. 25 lakhs
in the name of fictitious medical stu-
dent, reading 1z UK. The National
& Grindlays Bank released 120 drafts
in the name of such students on
their London Branch Then some
sugpicion arose and an Investigating
Officer was sent to London. It was
thought that these drafts and cheques
could have been cashed jn London
banks bui that was not so and it was
found that they were smuggled to
Hong Kong and cashed there. Two
of the persons involved were Pakis-
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tanj nationals. Not only that, but in
the course of investigation, another
thing came out. One B. M. Elias &
Co. of Caleutta transferred clandes-
tinely Rs. 1.5 crores of foreign ex-
change. The investigation regard-
ing B. M. Elias and Co. was, entrust-
ed to the Director of Calcutta En-
forcement Directorate Whaen the in
vestigation was going on, what hap-
pened? When the Investigating Offi-
cer was again sent to Hong Kong and
Thailand, and suddenly, that Director
of Enforcement Directorate resigned
and the whole case was hushed up.
Meantime B, M Elais & Co. having
asscts worth several crores of rupees
was Svlg to un Indian industrialist at
a price of only Rs. 45 lakhs. Now,
in 1966, when 20 persons involved in
this racket were accused, the Advo-
cate-General Mr. Sen Bose asked the
Police to proceed against them, the
case started, But what happened
afterwards will be inteiesting to know.
That man who resigned and hushed
up the case way appointeq as Gov-
ernment Prosecutor in the case. When
thig was brought to notice of the Gov-
ernment, he was removed. Then,
another sct of lawyers were engaged.
Here, in this case a nephew of the
tormer Finance Mmister, Shri
Sachip Choudhary was also involved
He was also removed. The whole
matter was sent to the CBI and the
involved Custom officer brought a
lady and ugly things happened there-
after. Now, this case went drom the
legal forum to the CBI forum. The
Additional Customs Officer was in-
volved ang the Director of Enforce-
ment was also involved and CBI offi-
cer was involved. Some very impor-
tant lawyers are also jnvolved. A few
Ministers were also involved in this
but I do not want to 'mention the
names. :

SHRI P. K. DEO (Kalahandi): That'
jg important.

SHRI SAMAR GUHA: That is how’
{he link works. In 1964 a question
was raised in the Parliament. To-
day we are in 1974. The case is
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still with the CBI. In 1886, the Fin-
ance Ministry and the Central Gov-
ernment instructed that these people
should be prosecuted. But so far
nothing has been done. We are in
1974. Stil) CBI is going on and mno-
thing has come out. Do you know
about these links, about the collusions
ot Police, magistrates, politicians,
smugglers and so on? I have the
whole papers with me. 1 have got
the photostat coplegs of these things.
What I wish to say is, the Govern-
ment want {o prevent, smuggling, but
they don't want to punish smugglers
They want to detain the smugglers
but they do not want to prosecute
them. They do not want to eradicate
the problem of corruption gnd smuggl-
ng ipn thi, countiy Yesterday when
¥ used the woiil  ‘Police Raj’ my
friend, the Finance Minister from the
South got up. Usually we coastal
people are very emotional always but
T am glad he alsn belongs 1o that fra-
ternity because he immediately got
up and said, “ves, polue rui against
the snugglers.” Well, you have con-
verted the countiv into a hig police
raj. Your promises have mnot even
the value of a fig in this House.
What dig the Home Minister, your
colleague, who is no longer here, sav?
He said, not u »single polilician, nol
a single trade union leader, not &
single trade union worker not ;5 sir-
gle peasant worker, not a single social
worker, would be arrested under the
MISA Bul whalt happened? 1 am
giving your own figures. Those are
not our figures. ‘Thousands of politi-
cal workers have beep arrested under
MISA. Where js Mr. Vajpayee? He
is not hare now. For singing a song,
he was arrested under MISA. Thou-
sands of political workers have been
arrested under MISA. That is why
I say your promises have not even
the value of a ig. What is the value
of such kinds of assurances when we
see thousands of political workers,
social workers, labour snd trade unfon
men are arrested under MISA? Yes-
terday you said, you had the courage
to use police raj against the smugglers,
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You are only protecting the corrupt
people and the smugglers, people whn
mndulge in political corruption and
vitiate politics and in consequence we
the politicians are being now despised
by the people, hated by them.

S%vT W wnAT & fam ¥ fasft
wfey & fmd 2 a1 72 g awifas
ARE N

You have maude that condition. You
are responsible for that., You are the
fountam-head of corruption and smug-
ghing; yuu are piotecling corrupt peoc-
ple and smugglers. If you have the
courage, haul up these people, Try
to rooi out {his evil lock, stock and
barrel. If vou do it we are with vou
You should pot merclv prevent, bul
vou should eradicate thig evil of smug-
gling, lock, stock and barrel. Adier
getting the hit from  Jayaprakash
Narayan you are suddenly roused like
a Rip Van Wmkle to deal with 'the
smugelers  What <leps have  *ou
faken? Let it be made quite clea
You have laken only a step but yout
step should nat be a hop to step.
but a hop-step to jump. It shouWl
be a big jump for rooting out thi-
evil of smuggling completely.

it Wi W AT (%)
7g ot faw o firar o @r @ T
T fasi ¥ fawrs eeAmTer fear st
€Y TEIT AW 9w FT IEW T |
&1 0 § fo Wy #) W oW wie
SET AT E | 27 W1 0% WG w6 @y
@® ¥ 1 Wi vy e g § 9 s
ae<i ® e o ue 3 fagr
3 AW WG ! 279
WO TR Y ey ) T e
TR O ¥ 7w , ofY wieerd
yo¥ a9 &, oY yeew A wferd
awd NI o it § 127w
TEH A% WO BE www Wi g Sorar
TTER 27 GTAT & o F o oo wTeR
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Wg 9XW TT HEY IIAT ? a9 WY e
A g AT T At | Wt qar
Wi gur ? ST WY TAEM AGT ALY
Hran § W7 wen 3 ATq@reE Ao g
fadt quTE AT B 946E T 76 Fq4T
AT W7 IniA 78 AT 58 fFar e
I AW B ATEE YT IRT @
Afaq wmar 37w o @ fF gaar
HATEE T T 7 A F fera Jav
7 frar wm, fafare?T & S31, sTEal
#1 wrrlaay B & AW IR 8§ (e
frarame | G ERaT AT MAAZIATE |
T FES § wig gwE ¥ S gt
TG T AR & | W AT ARTe]
HATY 731 TR ¥, 0 A8 B 356
o fewad@ & 7w wae 4g R fa
RA7EE 5+ F1 -/ TR AT AT T AT
T BT T W7 [IT IS Iy 2T
AN | W7 TS T A AT G AT
ROT PRI GA S AT & @ W A
FUTHATEE TG 15 8, ¥ AT 3967
“3 femama & ¢ 1965 W TwEgw
A 150 BEART 49T 0T § T FTHT
fnadrfed) maz & Agw 9ad WO F
INHAF) AV IRCEA THT AN G
iz feqr wqi | 3§ ®AG AGT IR
GY S N 7A 76T 4 QIR FATL Agrer
WA TR 4 ) T ET NG
FIWE 6 F A GATHT 0T F WY gAY
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§HRI BHOGENDRA JHA (J#i-

sager): Mg, Chaizman, 8ir, we have
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been discussing this Bill for the last
two days. 1 think that by now we
are at the fag end of discugsing this
Bil) and the Ordinance which has been
promulgated. On the basic of this
end, through the emergency, they have
acquired the power which, cught to
have been revoked long zgo. We all
know that in the 'ast year or three
years ago, the Government had made
up its mind to revoke the emergency
1w the rest of the country excepting in
some border areas. Naturally, we on
wur side wanted that the emergency
should he revoked 11 the whole of the
countiy That way, the emergency
remains  And, natuw ally, because of
that, there has been misuse of MISA
un 3 wide scale in violation of tne as-
surance given in this House. So,
{uere 1s a very legitimate apprehension
that the formal assurances given in
this House have no value when the
question of actual implementation
romes

That way, the credibility of the Gov-
einment in thus House has gone down.
I, such a Situation 1t is quite appropri-
ate thay m  place of the wmainte-
nance of internal security  ordin-
ance the present bili has been
prought by changing the nomen-
clature to “Conservation of Foreign
Exchange and Prevention of Smug-
gling Activities Bill”. So, this is
not meant for the maintenance of in-
terna) security. But, this is particu-
laily 'meant for the Conservation of
Forelgn Exchange and Prevention of
Smuggling  Activities. Even then
ihere are grounds to apprehend that
{his BT will be utilised against the
smaller fries and against some indivi-
duals and hoarders of yards of cloth
or something else. And bigger fries
may be allowed to remain at large
because of the machinery. Under
the capitalist system the Gov-
ernment is defending, protecting and
advancing the cause of these people.
So, these pedple have amsaged huge
wealth with which they can purchase
everything in soclety, because every-

sale
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cation is a fundamental right, because
of the high fees one cannot have higher
education except for a price. Even
justice is for sale for those who can
afford it. Some of the barristers, in-
cluding some Members of this House
and ex-Ministers, can be engaged by
smugglers and dacoits by spending
millions of rupees. By spending bil-
lions of rupees these billionaires can
save themselves. In this society
where everything ig for sale, whether
education or justice, in such a society
the smugglers, specially the bigger
fries among them, cannot be expected
not to utilize their money power,
easjly-earned money, not hard-earned
money for which they have to care so
much, to save themselves, ALl the
same, there is the assurance given by
the Finance Minister that the Govern-
ment iz going to come forward with a
Bill in this session itselt to deal with
some other aspects of smuggling.

SHRI C, SUBRAMANIAM: [ doubt
whether it can come in this session.

SHRI BHOGENDKA JHA: Govern-
ment say ihat because pf the non-co-
operation of the opposition they could
not bring many necessary measures.
I am sure that if the Government
bring forward a 2iil for the confisca-
tion of property acquired through
smugghng and foreign ~xchange vio-
lation, this House would be prepared
to pass it, it necessarv ¢ven by sitting
one day extra. But, at the some time,
I would say that the assurance given
yesterday should noet he watered down
Jjust now,

There shuold be confiscation of pro-
Perty acquired by smuggling and vio-
lation of foreign exchange rules, In
the case of the smugglers who have
been detained, if there is circumstan-
tial evidence, criminal  prosecution
should be launched and they should be
punished for a longer period,

Of course, we know the difficulties
facing the Government. The smug-
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glers will go to courts and naturally
in courts money do count. For ins-
tance, under the MISA when political
prisoners, trade unionists and peasants
are detained, they have very little ac-
cess to the higher courts because of
lack of money. But these smugglers
have no dearth of money. So, the
Government should devise ways and
means to counteract their zctivities,

17 hrs.

Peaple will have some confidence 1
the bona fides of the Government so
lar as preventive detention is con-
cerned only if they come forward with
the other promised measures. Onec
measure is for simultaneous prosecu-
tion in courts and the other for con-
fiscation of property so that the money
power of these smugglers, which coi-
rupts and poisons the political life
and administration of our country can
lig erippled. It is only a combination
of these two powers that can be effec-
tive. If the Government cxpect peo-
ple to give some credibility to this
legislation  then they should come
lorward with those twn other meu-
sures providing dor prosecution nf
smugglers and confiscation of then
property.

The apprehension of vur colleagues
here about this measure is under-
standable and justiiuble, It is true
that some of them have not welcomed
the arrest of these smugglers. At the
same iime, I cannot help saying that
the steps of the Government have
been halting, hesitating and half-
hearted. So, if they take the two
measures which I have just now sug-
gested it would be mn {une with the
popular feelings in the country. It
will give hope to the people that Gov-
ernment are determined in their efforts
to deal with smuggling in g ruthless
way.

Here 1 cannot help expressing my
apprehension about the real motives
of the Government because by accept-
ing amendment Nos, 20 and 35 they
have shown a very soft corner for the
detenus who have been détained.
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These facilities are not available for
political detenus. Only a Joint Sec-
retary can pass these orders. I sup-
port that. 1If this power is given to
the smaller officers there is g likeli-
hood of the misuse of the Act. So, in
that way it is good.

But I would like to ask one question.
1f the Government are not in a posi-
tion {p revoke the emergency just now,
in the case of political prisoners, trade
unionists and peasants whg have been
arrested under the MISA also, why
could they not say that the order
should be issued by an officer of the
rank of Joint Secrcfary and review
should take place affer six months?
In the case, the people will have the
satisfaction that the Government are
giving them al least {he same treat-
ment which they arc giving 1o smug-
glers

After this Bill is passed. the whole
country would he watching how the
Governmen{ are implementing it
Government have so far arrested only
500 people. But there arc¢ more than
2.000 smugglers in this country. They
should be detained and their property
confiscated . (interruptions) of
cnurse, the smugglers are not only on
one side of the fence; they are on
hoth sides of the fence. They are not
putting their feet only on one side of
the fence.

In such a situation, I think though
it is in a correct direction, it is a half-
hearted measure. It should be strict-
ly implemented and two other legis-
lations for trial and confiscation of
property must also be brought before
the House.

Lastly, I would like to mention that
the Law Commision has recommended
that there should be summary trial
through special courts for thoge who
indulge in smuggling and rackettering
in foreign exchange. That recommen-
dation of the Law Commission should
also be implemented by bringing a
legislation before the House,

Foreign
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SHRI P. K. DEO (Kalahandi): Mr.
Chairman, Sir, after listening to the
speech of the hon. Finance Minister
on the second reading of the Bill, I
came to understand that so far as such
cases where persons are being detained
under MISA for various offences or
for wvarious alleged offences not
voncerning the Finance Ministry
are concerned, those will be looked
after by the Ministry of Home Affairs.
Ile gave an impression that he is pri-
marily concerned with the cases of
such detenus under MISA who have
violated the foreign e:change regula-
tions or who have resorted to smug-
gling etc.

Sir, an apprchension has been ex-
pressed in this House how MISA j«
being misused o curb the genuine as-
pirations of ithe people and to nullify
their  just demands. On flimsy
grounds the people have been arrested
under MISA. It has mentioned that
¢ven Mr. Vajpayee was arreslted under
MISA. 1 do not expect that the Fi-
nance Minister could give a satisfac-
tory reply to all the apprehengions ex-
pressed,

The reul coneern is huw to cure the
financial malady from which this
country has been suffering today. A
voncern has been expressed regarding
parallel economy and parallel cur-
rency. All these are the various rac-
kets going on in this country. For that
purpose, to invoke article 359 of the
Constitution under emergency powers
or to pass a Presidential Order just
iwao days prior to the judgement about
to come or to slam the door of the
court for the aggrieved persom, is not
the answer. For that purpose, the Fi-
nance Minister should resort to such
measures under article 360 of the
Constitution. Article 360 of the Cons-
titution is very clear. It says:

“If the President is satisfied that a'
has arisen wheneby the

stability or  credit of
is threatened. . .

financial
India. ., .
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‘We have come to a stage where the
ereditability of the currency of this
country has been threatened. We
have come to g stage of economic cri-
gis. All these are accepted facts. So,
taking into consideration all these
facts, I request the hon. Finance Mini-
ster to reconsider it. Why does he not
come forward in a siraight forward
manner? Why does be come in a clan.
destine fashion through a back-door
under article 359 which is primarily
concerned with the maintenance of in-
ternal security so far as law and order
of this country is concérned, and iry¥
10 cure all the financial maladies of
this country.

I request the Finance Minister that
nstead of coming in a clandestine
manner, he should come in  straight
forward manner. He will get full
suport from the House if he suggests
any measures to be taken to cure the
{nancial maladies of this country.

We would bhke to give him full
powers, we would like to armour him
with all the armouries under article
360 of the Constituiion, under Finan-
via] Emergency. This is my suggestion
to him, and 1 hope I will get satisfac-
tory answers to my queries,

SHR1 SHYAMNANDAN MISHRA
{Begusarai): I had madg it absolutely
clear in the beginning, although I
found that there was some misrepre-
sentation in the press—may be, in the
din and bustle that was created on that
occasion, they could not get it—, that
we jtand for the sternest measures
anq the swiftest action against the
smugglers. But we have our doubts
whether Government has the same in-
tention as we have because the Gov-
ernment did not use the measures that
were available to it in the past, with
the result that the smuggling activity
hag beep on the increase. Even after
the arrests of the smugglers came,
there is np knowing that there has
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been any decline in this getivity,. I
appeass that it is mostly in the nature
of a gimmick, it is mostly in the nature
of a political dramatic performance.

Mr. Chairman, to be very plain, we
can be satisfied or convinced about the
genuineness of the Government's in-
tention only when the Government re-
leases all the political prisoners who
have been arrested under the MISA,
It might sound somewhat a very tall
demand, but that is in keeping with
the assurance that the Government
had given to this House and to the
country that the MISA would not be
used against the political opponents
and against people’s movements. We
do not find any disposition on the part
of the Government not to use it against
the political persons, the political wor-
kerg, and, therefore, our mind is full
of misgivings that even this measure
is not really intended against the
smugglers but is intended against the
volitical workers.

Now, what has happened? Out of
500 smugglers or so, 19 smugglers were
ordered to be released and six out of
them were re-arrested. We really do
not know what prevented the Govern-
ment from re-arresting all the 187 I
have made my submission earlier that
the political prisoners had been arres-
ted, re-arrested, re-arrested and so om,
with the result that they have been
in prison for more than three years
or so. If that could happen and we
have had absolutely no satisfactory
answer from the Government—why
could the same treatment not be
meted out to the smugglers and why
was this Presidential Order necessary?
May I make myself completely clear
on this that I am confining my attack
to the Presidential Order; I am not
directing my attack go much ta the
MISA Ordinance. But that is the con-
fusion which was created in the Mem-~
bers sometime back and I have my
own views, that even this the exisking
4Act has not been used properly. B
it it was required that it showld
strengthened, then we should

7
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gone in for it and in fact, I am on
record as having said that the Gov-
ernment should have adopted the
suggestion of the Law Commission
that a constitulional amendment was
necessary and I do not kmow why
ihe Government do not come forward
with a constitutional amendment. [
have no idea whether the Govern-
ment will reply on this point.

SHR]; C. SUBRAMANIAM: 1 did
reply.

SHR] SHYAMNANDAN MISHERA:
Wny have you not adopted? You are
prepared for that.

SHR1 C. SUBRAMANIAM: I have
replied ycsterday on it

SHRI SHYAMNANDAN MISHRA:

You seemed to be prepared for a cons-
titutional amendment on that?

SHRI C. SUBRAMANIAM: You see
my reply

SHR1 SHYAMNANDAN MISHRA:
This is a suspension of fundamental
rights. There is 3 fundamenta] right
to go to the court which is there in
every civilised country. I do not say
that you should not be very disturbed
against the smugglers. But you could
have been stern against the smugglers,
as 1 suggesied earlier, even under the
present measures. But that you did
not do.

Now, it appears to me that this sus-
pension of fundamental rights is the
thin end of the wedge and we might
surely see in a not too distant future
that the Government is unmasking it-
self in full suthoritarian role. That
appears to me to be the trend and I
would like to warn the hon friends on
the other side that like a Roman
Senator they may themselves becomre
Victims to these measures, in not a
very distant future,

SHRI PILOO MODY: (Godhra): The
time is' coming,
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SHRI 'SHYAMNANDAN MISHRA:
Now it had been suggested vy one of
the respected editors of the country,
Mr. Chalapati Rau that there ghould
be an Advisory Committee which
could review the cases of thnse affect-
c¢d by the Presidential Order. 1 do
not know why the Government do
not think it necessary even to adopt
such a mild suggestion of an Advisory
Board at the national level of which
the Chairman would be one of the
working Judges of the Supreme Court
or may be of a High Court. But I do
not find that the Government is pre-
pared to provide any safeguard
against honest citicens who may be
made a victim of their designs. There-
fore. I think that the Government
might use it and the Ruling Party
might use it as an instrument of black-
mail and 1 have no maner of doubt
that it had not used it so far against
political persons even under the pre-
sent legislation that is MISA,

Now 1 was almost aghast to read in
a newspaper that one of the Minis-
ters in the Government said ihat even
a person found with any smuggled
goods worth Rs. 5 may he arrested
under MISA and my hon. friend, Shri
Bhogendra Jha just now pointeg out
that any person even with a pen
about which one might not k%now
when it was bought, whether he
bought it abroad or sore friend gave
it to him, might be arrested if you
would ask your officers to play all
kinds of havoc on the lives of the
citirens What cre the safeguardas?
I really do not know whether the
Government ig going to provide any
safeguards after this measure is

adopted.

Finally, the main point is that
under-invoicing of exparts and over-
invoicing of imports is also a crime
which should not be considered to be
less serious than smuggling. Does
the Government propose to Pprovide
any deterrent punishment for them of
the same kind and the same kind of
summary trial a8 these persons charg-
ed with smuggling?
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After all, the smuggling activity is
being helped by those who are being
engaged in this business of under-
invoicing of exports and over-invoic-
ing of imports. But Government does
not want to make the punishment
against these persons as deterrent
as we want to make ugainst the
smugglers., For this the neccssery
measure sshould be taken, not the
kind of Presidential Order which we
have just seen. We must make 4«
provision for deterrent punish-
ment even agamnst those peuple who
have been cngaged in this nefwious
trade,

With these words I ggain oppral tu
the Government [0 see thal we may
not have any opportunity ol coriing
to the House and complainmmg that
this 1s going 1o be used agninst poln?
cal prisoners, political workers, and if
the Government useg it in any othw
way, then we are gomg te take dras-
tie action agqunst ithe DIR emergency,
and the use of MISA, ang the whole
package ol such draconinn measures.
Thank you wvery much.

SHRI P. G. MAVALANKAR
(Ahmedabad). While I comamend some
of the aim and ubjemi1s ol the Govern-
ment in this matter of trymyg to curd
activitieg of smueghng, T would «ay 1
am opposed to this Bill because the
way it has bven brought lorward, il
does involve ceitain  Jundamental
issues of personal Liberties, T waa
listening 10 the Finance Viwister with
great  attention  yesterday at  the
Second-reading <tage He put o m
$o many words and assured us that he
will see to it that not one wingl: poli-
tical opponent o political  di~senter
will be arvested, trierl or detamed
undey this particular men.me. But,
my difficulty is this. The past expe=-
rience which we have does not give
us gny hope that he will by able 10
implement that kind of wn assurance.
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That is the point I make and I hope
he will deal with thiz point when he
replies to the debate,

If the question was only of dealing
with smuggling, of dealing with
them effectively in a very timely way.
n a very drastic way, I do not think
anybody in his senses would ever be
against that. We are all for 1t In
lact we huve been wondering why
Government are not doing anythine
in this regard, why they did not do 1t
by having open trials, againgt those
found guilty. But having got od-
vantages of monetary . haracier
financiol and other benefits  from
smugghng and so many other get v
tie's, later on having found that 18 has
now hecome heyond therr  control.
when the countiy at large is  being
disturbed, whep public opinton is so
much agitated, now they ltive reach-
¢d the saturation point ind now be-
cause they think they will be com-
pletely exposed they have come with
this particular measure  The Mins
ter tells and charges us that we are
looking at 1L a pohitwal way, It is
the Government which has  brought
this neaswte irom a political angle
And cven after yll these years they
have, brought 1t now in such a way
thul they only want to cive an im-
pression round the country that they
ae duing something without doing
anything at all concrete and effective
mn this matter by way of time by
action Thix i< the charge, My first
objeetion is with vegard to the form
1 which thig Bill has come, that is by
using emergency powers, Will the Min-
1ster iell us whether there is any kind
of emergency today, as indicated in
the Constitutional provisiong of our
constitution” There is no emergency.
There is ncither war nor external
aggression nor internal disturbances
If there is no emergency then the
more honest course open for Govern-
ment would have been to lift the
emergency and then come to Parlia-
ment for even having strictest possi-
ble legislation. But without doing it
they want to take the blanket power
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which I consider to be an executive
excess, and the objection is ngain that
it is an executive excess against
which there is no appeal The Minis-
tey says: You can make an appcal to
me. But the higher authority iz also
an executive authority. If an execu-
e authority arrests someone at the
siate level and the executive autho-
rity at the federal leve] has to decide,
«la you mean to say the higher autho-
#1ty at the federal level will say that
what the higher authorify at the state
sevel has done is wrong? This js the
tundamental objection. If Govern-
ment want the emergency to be cont1-
nued, and normalacy is considercd as
«mergency then we are bouid
uppose this Bill tooth and nail.

My next point is that the political
evertures of this particular measure
need to be seriously looked into, Shri
Shyamnandanji was right in saying
that MISA has been used against
political opponents, workers and jout-
paliste. It is happening not only in
Bihar but it also happened in Gujaral.
When the agitation was going on in
my State, namely Navnirman Samiti
agitation, earlier this year, the Finance
Minister would please recollect that
any number of Journalists, Students,
Party workers belongine to CPM
Jansangh, Cong (0O) and even Inde-
pedents werc arrested under MISA.
So, there is no guarantee that you will
not do the same thing under this new
Jegislative measure Therefore it is
no use the Minister telling us that
they will not arrest political dis-
senters.

Then, I want to suggest that the
jssue of personal liberty is so sacro-
sanct and fundamental that no Gov-

- arnment even under the genuine
cause of dealing with anti-social ele-
went: have the power to arrest or
harass people whose only fault is that
they do not see eye 1o eye with the
Government of the day. Therefore I
wish to suggest that this whale prin-
ciple of personal liberty and indivi-
dual freedom is %o impertant that it
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can never be compremised even one
per ceni or even less than that. /

1 am now concluding since you, Mr.
Chairman, Sir, arc righily impatient.
My friend, Mr, Bhogendra Jha rioved
a lot of amendments one of which
we all supported yesterday. It was
with regard to the confiscation of all
properties, estates and other belong-
ings of the smugglers. Now, if Gov-
ernment are really sincere in dealing
with these smugglers effectively and
their anti-national activities, I ask:
why do they not take such a step?
certainly, I ask further—there are
other amendments——why are the Gov-
ernment no having an open trial of
these people? Are they afraid? If
the smugglers are taken to the court
of law, are Government afraid of so
many things? They may be afraid or
they may be nervoug that the evid-
ence in a court of law is not udequate.
I can understand that nervousnesa
that evidence may not be edequate to
prove it in a court of law, That I can
appreciate, But, are they also nerv-
ous because of other grounds that
these smugglers, in an open trial will
g0 on telling a numbe; of things
which will go against this Govern-
ment and all those different indivi-
duals who are highly placed, in the
Congress Party, in the cstablishment,
in the Government. in the adminis-
tration and in the bureaucracy all of
whom will be exposed?

Therefore, in order to shield them,
they are atraid of the open trial. If
we are in an open democracy or in am
open society, why aré they afraid of
this kind of open trail? Therefore, 1
wish to conclude by saying that we
are opposed to this measure because
in the name of emergency, it gives
blanket powers for the execative. Im
normal times in the name of emer-
gency, if Government wants to use
all the existing powers, that is objec-
tionable. This is contrary to the fun-
damental rights put in and enshrined
in our Constitution. It involves the
rights of every individual and per-
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sonal liberty and privacy. One final
word and ( have done. About the
amugglers and the smuggled goods, 1
want the Mimster to tell ug as to
what Government are doing? Are
these confiscated goods being smuggl-
ed into somewhere? Are they heing
#0ld? Or are they being made avail-
able to the public through the black-
n.aketeen, or profiteers? Then we v
in for g vicious circle We do not
want to be in a vicious circle, I'here-
fore, Mr. Chairman. I want ths
Ministey to come out straightuwav,
and open out before the House
the ideas and facts about this matte
In the name of curbing the smuggling
activities. let him not harrass inose
people who are either innocent indivi-
duals or individuals who are holding
viewy, different from the Government
of the day, Government want to curb
almost all the inconvenient, awkward
but legitimate activities in the inte-
rests of fundamental rights. In owm
democracy, Government wants  {o
curb political activity by using these
extta-ordinary powers to detamn such
people behind the prison indefinitely.
This is neither democracy nor decency
Certainly that is not the way to deal
with the smugglers. 1 conclude by
saying, if the Miniiter and the Gov-
ernment want to deal effectively
against the smugglers and smuggling
activities let them not pretend, 1{o
S8y and do thal what they are duir..
s what should be done sincerely; and
serioustv, it is thig pretension and
artificialitv to which we want to
object very severely and suicerely.

MR. CHAIRMAN: One question by
Mr, Mody and one question by Mr.
8. M. Banerjee will be aliowed.

SHRI PILOO MODY (Godhra): Mr.
Chairman, Sir. my difficu'ty is  that
You ask me to ask one question, But
the Minister of Parlinmentary Affairs
says ‘1 make a speech’. What should
¥ do? I shall take only a few minutes.
I shall compromise,

MR. CHAIRMAN: Mr. Piloo Mody,
I am now in the Chair,
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SHR] SHYAMNANDAN MISHRA:
You are not required to reply,

SHRI PILOO MODY: 1 am, firs, ot
all. grateful to my colleague® who did
not listen to me for these five or seven
years when ] kept on telling them that
the Bill; to amend the Fundamental
Rights would give Parliament that
power which was going to be the aw
cnd of the wedge which was gomng v
blow up this country and the funda-
mental rights to the Heavens, 1 am
glad many of us are now talking
about fundamental rights and the need
o prescive them even though they
voted in favour ot the Twenty-fourth
Amendment Bill. The emergency has
become a normal way of life for the
wountry. The first ¢mergency wa-
kept for 6 rears, Now this cmergenc,
18 going o and nobody knows whet
it will come 10 an end It 18 like the
story of the person who keptl crying
‘wolf' or ‘tiger’. 1t 13 now no long~
a weapon left n the hands of the
government, It is only arbitiary law,
urbitrary yule and arbitrary whims ot
the people 1n power who uyse these
Draconian measures for their owr
cnds. The main 1eason why I am
against it is because jt gives govern-
ment tremendous discriminators
powers. Tt can hit one Maslan and
lcave out another Bakhia, When the;
use this power discriminating between
onc c1imina] and another, they are al'
the more tempted to use it indsierimi-
natfely against those who are crimina'-
und those who are innucent. It is the
discriminatory character that I am
vbjecting 10. They can invade the
house of one blackmarketeer but con-
veniently forget his neighbour who 12
also a blackmarketeer. They can act
against one tax evader but forget his
neighbour who is also 5 tax evader
They can act against one wolitica
opponent and leave another out. It is
the discriminatory character of instru.
ments like this whih Government munt
be deprived of. The minister himself
admitted that if there is circumstantial
evidence, anybody can be detained.
You know it is very easy to fabrTicate
circumstantial evidence, They  wilt
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put tomorrow Mr. Bhyamnandan
Mishra in jail under MISA. All they
have to do iz to make a blatant state-
ment, “We found g0 and so things in
your house”, Whether it was declared
or undeclared, legitimately acquired or
not, never comes into question, Nobody
can find out for 2 years. He does not
have the right to make a statement to
defend himself. No paper will publish
what he says. We read a certain
report that the houses of two business-
men 1n Kanpur were raided and
Rs, 50.000 worth of gold jewellery
were found. You know at today's
price, two or three little rings would
coit Rs. 50,000. Then it says, 3 gold
wuineas were found., This was sup-
posed to be the great crime for which
MISA had been used. If they had
onlyv gone to his neighbour’s house—
probably a Congresiman's—they would
have found ten times that much, This
is the discriminatory character of this
legislation.

What happens to the goods that are
confiscated? 1 have tabled a queation
and T am yet to receive an answer. I
would like to know month by month
for the last three years what goods
have been confiscated ang sold, if
sold, to what account of the Govern-
ment and for what purpose this money
s credited, If the minister will give
me replies to these three simple pro-
positions I have put to him, 1 wou'd
be most grateful.

SHRI S. M. BANERJEE (Kanpur):
Mr. Chawrman, 1 heard with rapl
attention the speech of my hon,
friend. Here let me hope that the
Government will not use these unlimit-
ed powers. naked poweni, except for
the purposes mentioned in the Act. I
would take this opportunity to con-
gratulate and compliment my hon,
friend, Bhri K. R, Ganesh for having
the courage of conviction to declare
that if Government does not take any
attion then he would start a satya-
gishs campaign. That acted very
well,

Foreign
Exchange etc. ete, Bill
SHR] SHYAMNANDAN MISHRA:
So, the credit does not go to the
Prime Minister,

318

SHRI S, M. BANERJEE: She does
not speak. Shri Ganesh spoke about
it. Today he is not in that Ministry.
1 do not mind it because nobody can
say who is going to remain in the
Ministry tomorrow. That is the tra-
pedy of this country,

There are many loopholes n thix
measure. My hon. friend, Shri Bho-
gendra Jha, wanted to move an
amendment to the effecl that the pro-
perty of the smugglers, bemami or
otherwise, would be confiscated. Un-
fortunately. that amendment haz not
been accepted by the hon, Minister for
reasons better known to him. Natural-
ly, we have to rely on his wisdom, Butl
what will be the effect? We know in
Bombay and other places, property
worth crores are in the names of
smugg'ers. At least in one case we
know that property worth Rs, 50 lakhs
to 60 lakhs is in the name of one of
the smugglers or benami. The real
property belongs to the man who has
heen urrested, but the Government
cannot touch the property because
they have no legal rights to do so.

Shri Piloo Mody was talking about
fundamental rights. There 1s no basic
fundamenta] right tor smuggling, The
smugglers are antiwocial elements
and, naturally, we have to take action
against them, This Government have
brought in this Ordinance for that
purpose, and I am happy about it. But
it is half-hearted. So, I cannot give
my full-throatej support to it. My
support is conditional, That is why
T say that the hon. Minister should
assure this House that in future. pre-
ferably in this session iiself, legisla-
tion will pe introduced, one to confis-
cate their property and another to
seize the moveable property in the
safe deposit vaults, When the income.
tax authorities searched these vauits
they found liquid momey, ornaments
jewellery, gold and silver ware, They
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shou'd also be covered by the propos-
ed legislation. Finally, I would re-
quest the hon, Minister to allay the
fears in our minds that it will be mis-
used against people who are not con-
cerned with it. With these words. 1
support the Bi.lL

THE MINISTER OF FINANCE
(SHRI C., SUBRAMANIAM): Mr
Clurrman, Sir, we had a serics of
surmons from the Opposition pulpt
ta the sinners on this side. It ir al-
most amusing to see the gelf-righteou-
attitude which the Opposition assu-
mes when they addresg the Treasury
Benches or the Congress Members
If the bna fides of the elected Govern-
ment are to be tested every time or
-uspecled every time, certainly, no
Government can function. Thevelor:
I would plead with the hon. Member~
that the interest of the country iz nwt
only with them but also with tac
representatives on this side, perhap-,
who had the largest majority backing
ol the people.

There is another section in the
Opposition which thinks that unless
they act as a vigilance cell. the Con-
press party is likely to go astray. I
want to give you the assurance that
as far as possible, we shall try to see
that the smuggling activity is putl
down with a firm hand by the use of
the measures which this House is jusi
now placing at our disposal.

The questions were asked as to how
many person: were being arresteq in
the past and whether the goods were
being confiscated. I have got zome
figures, starting from 1066, 763 in
1966, 1184 in 1967, 1135 in 1968 3399
in 1971, 2373 in 1973 and 1862 up to
July, 1974. Bul unfortunately, in these
cases, particularly in smuggling cases,
we were finding it very difficult to get
convictions in courts mainly because
these peaple do not jndulge in these
activities with  witnesses around.
They arrange it in such a way that
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it is very difficult to get witnesses.
Sometimes, we have to get approvers
but even approvers also get threaten-
ed and they go back on their state-
ments. That is why, we find, in spite
of thousands of persons being arrest-
ed, ultimately, only in respect of
hundreds, 300 and odd in one year,
500 and odd in another year, we were
skle to get convictions in couris, So,
this aetivity will to be tackled in &
particular way. That is why we have
come forward with this Bill, no dyubt
a very stringenl measure, no doubt
with very wide powers—I do agree—
buit the only wsafeguard could be the
integrity of the Government that this
would not be used for political pur-
pose; but cm'll|r for dealing with eco-
nomic offences.

Then, the charges were made that
the general MISA was being used
agajnst political opponents. What i
the real state of affairs? | trieq to
find out where thig has been used and
why a large number of persong have
been put in prison, As on 31st Octlo-
ber, 1974, there were 4,608 persons
in detention and, out that number,
3,808 were in West Bengal alone.
Therefore, it is the state of affairs in
West Bengal which is the reason for a
large number of detenus. I am sure.
those who have had the experience of
life o few years back in West Beng:!
weuld agree perhaps that this is mevi-
table in a cituation existing in West
Bengal. Therefore, if we are interest.-
ed in putting all our political oppo-
nents under detention. it should have
huppened on @ large scale in the var’-
ous parts of the country. But it is not
s0 So, I respectfully cubmit that we
have 1o take into account the condi-
tions existing in particular areas and
see why a particular action had to be
taken even for detention of political
workers.

The point that was generally made
was that discriminatory {reatment
might be given in this with reference
to various persons. Take any generaul
law for search or even for arrest, It
can be misused by Government.
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Therefore, ultimately, the safety is in
a Parliament like this or in Assem-
blics or in open democratic elections,
so that gnybody misusing the powers
could be properly dealt with in a de-
mocracy. Therefore, there is np scope
that the powers which are being taken
are likely to be wused only against a
certain cutegory of persons and  not
against certain other categories of
versons; there is absolutely no scope
for that and we shall try 1o see that
this 1s not used with any discrimina-
tion against any particular scctions of
the community alone. It will be used
only for the prevention of thiy econo-
mic offence.

Shri P. K, Deo has made the plea
that there is article 360. If he had
gone through the enlire article, T am
surc he would have found that the
actions which could be taken under
the emergency powers of arficle 360
are very limited—io issumg if direc-
tiong to State Goavernments as lo the
management of their affaics and cer-
{ain other financial powers. Certainly.
this power cannot be assumed under
article 360 even if u Financia]l Emer-
geney is declared. Therefore, it could
be only under the other artirle thal
this could be done.

Again Mr. Bhogendra Jha has made
the point—which was reinforced by
Mr. Banerjee—about dealing with the
property. Noi only here, in the mhc:r
House also, even long before this
matter was raised here, T had made
this declaration. Any acquisition of
property or wealth through the smug-
gling activities stands on a completely
different footing altogether and,
therefore, they will have to be dealt
with in a different manner for the
purpase of confiscation. And 1 can
assure the hon. members that the
matter is under investigation; we arc
trying to find out what sort of law
we should have so that it may stand
the test of the judicial scrutiny also.
Unfortunately, in our country, when-
ever properties are invelved, per.haps
they look into the Fundamental Rights
a Tittle more strictly than even the
personal liberties. Therefore, we have
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to see that proper gafeguards are built
into the legislation itself s¢ that, when
such a confiscation takeg Jiace, weé may
be able to stang the test of writs in
the High Court or in Supreme Court...

SHRT BHOGENDRA JHA. Wil you
bring it in this Session?

SHRI C. SUBRAMANIAM: I can-
nol gay that because it dependg on how
soon they are able to formulate the
proposals. I cannot bring forward a
half-digesteq thing and then find our-
selves in great difficulties later on.
But as far as investigation is concern-
ed, | have already assured the House
that we have 'enough powers even now
to trace any property in the hands of
anybody to find out whether it is
benami for sumebody else or is genu-
inely held by anybody. And even if
it is genuinely held by somebody else,
we arc entitled to find out from what
source that property has been acquir-
ed. Therefore, all those powers of
investigation are already with us. Once
we identify the property ag having
been acquired by smugglers by the
wealth accumulated by smuggling, the
existing Wealth Tax Act or the Income
Tax Act we cannot confiscate the
property. Therefore, a special law
will have to be there for the purpose
of investigation. This is what is under
examination. But hon. Members are
aware that under the Customs Act and
under the Excise Act, whatever is
smuggled could be taken over and
scized. For that also somebody asked
for figures and also a guestion was
pv! how these properties are being
disposed of. In 1970—Rs. 22 crores
worth of property were seized. In 1871
it was Rs. 20 crores, 1972—Rs. 28
crores, 1973—Rs. 35 crores and in
1974, upto August, it is Rs. 40.5 crores.
This shows how before we took action
under this MISA for the purpose of
arresting these persong, this smuggling
activity was increasing. After all only
u percentage of the smuggled goods
would have been seized but even then,
the seizure wag increasing year by
year showing that the smuggling acti-
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vity was increasing. But I am sure
now you will find after these measures,
the seizures would have gone down.
That does not mean that the Customs
officials are no longer alert It s
mainly that these activities have b~en
crippled to a certain exient now and
that is why the smuggling activities,
not eliminated altogether, but consi-
derably decreased.

Then, a question was put how thesc
properiies are disposed of. As hon.
Members are aware, the main articles
which are imported are (1) watches,
1 am told, are of the largest value.
(2) Synthelic textiles. Then we have
electronic goods, Then foreign liou-
ors. Then some basic drugs and also
concentrates so that they could be
used here for the purpose of manufac-
turing more drugs Therefore, one
idea was given by somebody -whyncl
destroy all these things? Of course,
that is one way. But we thought thesc
werp valuable articles and could
be disposed of. That is why these arc
being disposed of through the co-ope-
ratives and moie go fo the Armed
Forces, ag they require so many things
they are sold to them We sce that the
trade does not get hold of this hul thal
it goos directly to the consumer. Dut in
fact, this iy also g shield for many
people even 1o dea) in smuggled gocds
and say, ‘This was purchased in a co-
operative store where this wag being
sold’. Therefore, we are considering
what should be done with regard to
these goods, whether this may be con-
fined tn the tax-free ghops in the air-
portas where only the foreigners can
buy and take them, or whether they
could be re-exporied. These ure all
under consideration of tle¢ Govern-
ment, So, under the existing circum-
stances, if the articles could just be
destroyed. T do not know whother this
is a proper way of doing disposing of
them,

Therefore, these are the various
steps which we have got to take for
thig purpose and 8s I hgve already
stated, the passing of this Act and
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even the detention o' the persons con-
cerned is the not the end of the process
but only a beginning of the process for
the purpose of cradicating this cvil
of smuggling and foreign exchange
racket,

18 hrs.

Angd, I want to assure the House
that we are trying to identify what
are the follow-up actions which are
necessary for this purpose. If any
further legislation is necessary for
this purpose, 1 would not hesitate
to come before this House. But I
want to give you thig assurance that
we atc  undeirtaking these various
measuies n all cernestness and in
all sincelety 1 want to assure the
hon. Member, Shri Jha, that no pres-
surising from mim s at all necessary
to make u« take these various mea-
sures in a full-heamiteg manner. He
spoke as il we are all half-hearted
and that he alone can provide us the
necessary momentum to go forward
and undertake this measure.

Sou, with these words, I wouid like
to conclude,

SHRI SHYAMNANDAN MISHRA:
Is the Government undertaking any
steps to ensure that the property is
not transferred pending confiscation?
(Interruptions). 1 want to know
whether any step is being taken to
ensire that the properties are not
{ramsferied.

SHRI C SUBRAMANIAM: The
cxisting law is adequate enough to
safeguard them.

SHRI SHYAMNANDAN MISHRA:
There were two points which were
raised They have not been ans-
wered. It was asked whether the
Government think that property i.s
more sacred or person's life I8
more sacred. When the Government
thought of putting a person behind
the bars, why did not the Govern-
ment think of confiscating tie pro-

rty ¢ orlor before putting the per-
}:-gnyfbehind the prison bars? That
was the guestion asked. Now the
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Government says that that aspect of
the matter iz under examination.
Why shoulg this action take a second
place? That pgint has not been ans-
wered.

And then, Sir, it is really a very
dangerous theory that the hon. Min-
ister had propounded that action
against the smuggling could be tak-
en only under Art. 352 ang not
under Arvt. 360, Because, Article 352
i5 related (o the security of India or
any part thereof Now, are we be-
ing  asked to interpret the action
apainst the smuggling to be related
to the safety and security of India
or o any part thereof? 1 really do
not know why the hon Minister has
propounded this dangerous theory
that thig action could be taken only
under proclamation of emergency
under Article 352, because, that re-
latew to war or disturbance and tihat
does not relate to anything of the
kind like the economic wilence<

SHRI C. SUBRAMANIAM: Ar [far
us the first part is concerned, the
person can easily disappear. As [ar
as property is concerned. they can-
not take uway the properties.

Regarding the sccond point which
the hon. Member raised, I am sure,
the hon. Member is aware that arm-
ed invasion alone is not the manner
in which the security of the country
is (hrcatened. Chile is an example
where even without an invasion, we
find, the security of the State can be
threatened.

With these words I move.

MR. CHAIRMAN: Now the ques-
tion is:

WThat the Bill, as amended, be
passed.”

The motion was adopted.
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38,04 hrs,

RESOLUTION RE GROWTH OF
FASCISM IN THE COUNTRY—contd.

MR. CHAIRMAN: We will now
tuke up Non-official Business,

SHRI SHYAMNANDAN MISHRA
(Begusarai): It is already 6 o’clock.
It is past six now.....

sieet gt st (st wYe) o
warafa wgga, v aodis & fe oz oy
SFE ATEANG wTEeas (g aT g 2w
WAV SFAE & | HIT OKT qATA £
fa g7 o1 whg ag A w9 & 1 el wnt
T2 27 4T §9T W7 @y f2ar AT )

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY

AFFAIRS (SHR] K. RAGHU-
RAMAIAH): Extend it by half an
hour,

WY Ageg AAALgaTA. 47 AT
# 0+ 9 & a9 @At g |

W} TRTEATC WSt (qeaT) ¢
waafa oo, w91 A qANGT F, qE WY
A T FiaT fazr g o

SHRI H. N. MUKERJEE (Calcutta-
North-East): My resolution imme-
diately follows the resolution of
Shri Shyamnandan Mishra. Would I
have a direction from the House
that my Resolution would be pro-
tected to be taken up the next day?

SHRI SHYAMNANDAN MISHRA:
Yes, yes.

wafe wavew @ oAt # A 5w
4 grew #Y 719 72 & {5 smay sar
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[gwmafe wgrea) i WA : xE BN W wT
o . FRATE AT &7 § | AWAIT 4R
AN WamARA s & (rssana £ 1 WEATE wwAY A7 faar s o
w7 ® faar a7 1
1806 hrs.

ot syAaw fawr ;. g, & W
®1 gargd 9gA1 g {5 & ga? faa 1w The Lok Sabha then ndjourned till
- - o, Eleven of the Clock on Monday,
A H g i fe wrr it a;ar December 9, 1974|Agrahayana 18, 1896
CUR G (Saka).
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